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LOK SABRA 

Friday, August 13, 1993/ Sravana 22, 
1915 (Saka) 

The Lok Sabba met at Eleven of the Clock 

(Mr. Speaker in the Chair) 

OBlnJARY REFERENCE 

[English] 

MR. SPEAKER: Honourable Members, 
I have to inform the House of the sad 
demise of one of our former co"leagues, 
Sliri Prem Kishan Khanna. 

Shri Prem Kishan Khanna was a Mem-
ber of the Third and Fourth Lok Sabha 
during 1962-67 and 1967-70 represent-
ing Karimganj and Shlhjahanpur Parlia-
mentary Constituenc:es of Uttar Pradesh 
respectively. 

Shri Prem Kishan Khanna was also a 
Member of Uttar Pradesh Legislative 
Assembly dUring 1945-57. 

Shri Khanna took an acfve part in the 
Freedo'll Struggle. He wa~ a~soc'ated with 
the Hindnstan Sociali~t Renublican Asso-
ciat;on whkh stood for armed revolution 
for the freedom of the country and suffer-
ed imorisomnent in 1924 for fifteen years 
in the Kakori Conspiracy case. 

Keenly interested in nl,al development, 
Shri Khanna founded a number of educa-
tional and agr'cultural institutions in the 
rural areas of Uttar Pradesh. 

Shri Khanna pas~ed aw1Y on 3 August, 
1993 at the age of 96 at Shahjahanpur, 
Uttar Pradesh. 

We deeply mourn the los~ of th's friend 
and I am sure that the H()lIs~ will join me 
in conveying our condolences to the be-
reaved family. 

The Members may stand in silence for 
a short whae as a mark of respect to the 
deceafed. 

11.02 hrs. 

The Members then stood in sllence tor 
a short while. 

11.02 hrs. 

ORAL ANSWERS TO QUES11QNS 

[Translation} 

NRI INVESTMENT 

*2·11. PROF. t PREM DHUMAL : 

SHRI RAJENDRA 
AGNlijOTRl : 

Will the Minister of FINANCE be 
pleased to s~a:e: 

(a) whether the Government have given 
several incentives to Non-Resident Indians 
for capital investment in India under libe-
ralised economy policy; 

(b) if so. the details thereof and their 
response thereto; 

(c) the total capital inveslment made 
by the Non-Resident Indians during the 
last two years; 

Cd) whether the Government are con-
temph:ing to provide more incentives and 
to relax rule.<> and regulations in ('rder to 
attract more NRI investments; a.nd 

(e) ,r so, the details? 

THE MINISTER OF STATE IN THE 
MNIST<RY OF FINANCE AND MINIS-
TER OF STATE IN THE MJ.N1'9I'RY 
OF PARLIAME~TA;RY AFFAI'RS (DR. 
ABRAR AHMED): (a) In accordance 
with the Industrial Policy announced by 

the Government of India during July 1991. 
Government h3ve decided to raise the in-
vestment in industrial venturts in India of 
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Non-Resident Indians (NRIs) as well as 
of Overseas Corporate Bodies (OCBs) 
which are predominantly owned by NRIs 
and to simplify the approvals/procedures 
for such investments. 

(b) Details are contained in the An-
nexure. 

(c) Suhsequent to approval of invest-
ment proposals by Government figures of 
actual inflow of capital invested are not 
maintained. However, Capital Investment 
proposals of NRIs approved by Govern-
ment during the last two years are as 
follows :-

0) 1991 
i(ii) 1992 

Rs. in Crores 

19.70 
439.13 

(d) and (e) Government is fully com-
mitted to econom:c reforms a& a continu-
ous process and keeps on examining vari-
ous incentives to domestic, NRI and 
foreign investors on an on-going basis. 

Statement 

FACILITIES TO INRIs 

Government has taken a number of steps 
since July, 1991 to make NRI investments 
in India still more attractive. The new 
"initiatives are summarised below:-

(a) NRIs and their 00& are now 
allowed to invest up to 100% on repatri-
ation basis in high priority industries. 
A procedure of automatic clearance of 
such proposals has also been made. 

(b) The ceiling of 5% on overall 
NRI protfoIio invostment in an Indian 
company has been raised to 24% pro-
vided the company passes a resolution 
to this effect. 

(c) NRI investment is now allowed in 
the previously forbidden areas of real 
esta~e, housing and infrastructure also, 
on the basis of 100% repatriation of the 
original investment. 

(d) Foreign citizens of Indian Origin 
have been permitted to acquire house 
property without the permission of RBI 
by granting them exemption under Sec-
tion 31 of FERA. 

(e) '[t has been decided to establish 
the office of Chief Commissioner for 
NRIs in order to provide a focal point 
for interface with iNRIs. 

(f) Hitherto, NRIs were required to 
declare the foreign exchange assets ab-
road on return to India. This require-
ment has been dispensed with in case of 
persons who have stayed abroad at least 
for a minimum period of 1 year. 

(g) NRIs reiurning for good will be 
allowed to maintain foreign currency 
resident accounts with Indian banks in 
lieu of the earlier RlPEE scheme. 

(h) NRIs have been allowed to im-
port gold up to 5 kg. on payment of 
duty of Rs. 220/- per 10 gms. 

(i) Non-Resident (Non-Repatriable) 
Rupee Deposit scheme under which the 
term deposits can be made by NRIs on 
attractive interest rates to be determined 
by the banks themselves. Both Princi-
pal and interest are non-repatriable." 

(j) Foreign Nationals of Ind'an Origin 
have been allowed to:-

(i) to act or accept appointment as 
Agents in India of any person or 
company in the trading or commercial 
transactions. 

(ii) to act or accept appointment as 
technical or management adviser iill 
India of any person or company. 

(iii) to permit any trademark, 
which he or it is entitled to use, to 
be used by any person or company 
for any direct or indirect cons;dera-
tion. 

(iv) carry-on in Ind:a or establish 
in India a branch office or other 
place of business for carrying on any 
ac:ivity of a trading, commercial or 
industrial nature. 

(v) acqu're the whole or any PMl 
of any undertaking in India of any 
person or company carring on any 
trade, commerce or industry or pur-
chase of shares in India of any such 
company. 



SRAVANA 22, 1915 (SAKA) Oral Answers 

[Tran.slation] 

PROF. PREM DHlJiMAL: Mr. Speaker. 
Sir, in reply to part (c) of my question, 
it has been replied that subsequent to ap-
proval of investment proposals by Govern-
ment, figures of actual inflow of capital 
invested are not maintained. I am of the 
view that this is the reason why all our 
policies Me not implemented properly. 
The Government only knows about the 
proposals and does not have figures about 
what actually happened then, what it can 
tell us? T would like to know from the 
hon. Minister as to why the~e figures are 
not maintained and whether any such ana· 
lysis about the actual investment made by 
the NRTs before the declaration of thi& 
econom:c policy till 1990, will be made icr! 
future? Does the Government have 
figures about the total investment made 
dur:n~ the years 1992-93 and 1993-94 till 
date? The han. Minister should also give 
details about the hvestment made by 
foreign investors other than NRIs. 

DR. ABRAR AHMED : :Mr. Speaker, 
Sir. the Government has approved 995 
proposals out of the total proposals reo 
ceived from the NRls. The hon. Member 
wants to know about the total investment 
actul!l1v made and whether the Govern· 
ment 'will adopt any such procedure in 
future. which can give the actual fi,gures of 
total investment made. I would like to 
tell him that I have already informed 
about the approvals given to these propo-
sals by the Government. There is a pro-
cedure. accord:n!;! to which funds are in· 
vested under differen~ heads. So, it is not 
possible to say immediately about the total 
investment m3de. It is very difficult to 
estimate. but now an effor: will be made 
to ad,)"t a procedure in this regard. 

Besides, the hon. Member wan:s to know 
about the investment made during 1990 
to 1994. I hlve already given the figures 
of 1991-92 in my reply. I would like to 
inform him that the proposals given by 
NRIs in 1990. 1991 and 1992 were of 
Rs. 5.24 crares, Rs. 19.70 crores and Rs. 
439.13 crores respectively. Proposals for 
Rs. 255.86 crores were approved by June, 
1993. This clearly shows that where as 
the number of proposalB received in 1990 
Wl\8 very less, it increased a lot in 1991 

and in 1992. It went up by 22 times. 
Eve,n by June 1993, the Government had 
llpproV(>Ai proposals for Rs. 255.86 croTes. 

Besjde~ this. the hon. Me-mber wants to 
know about the fore'!!" investment. The 
fore;·!!n investment made in 1990, 1991 
and 1992 was Rs. 123.{)8 crores. Rs. 
514.41 crorel! and Rs. 3448.41 crores res-
pectively. A foreilm investment of Rs. 
3(;91) crOfe. have b?en made bv JI111e 1993. 
So, it is clear that there has been a steadY 
increasf' in forei!!1l investment. This trend 
shows the success of our new economic 
policy and Iibem~isation policy. 

PROF. PREM DHUMAL: In his reply, 
the hon. Minister has cbimed success of 
the ,new economic policy of the Govern-
ment. But what are the views of the 
NRIs in this rerr3rd. What comments 
were ~iven bv Shri Swarai Paul. leader of 
the NRIs. Althourrh. the F'nance Minis-
ter said that invpstm,'nt, haw rduccd or 
!t')nned due to the Avodhya incident. Shri 
Swaraj Paul says that the BIP ruled ... 

MR. SPEAKER: No, no. 

PROF. PREM DHUMAL: The ques-
tion is reh~ed to this. 

[Enl?lish] 

MR. SPEAKER: Please, this is not 
correct. 

[Translation] 

PROF. PREM DHUMAL: I am only 
repeating what the NRIs say. 

[English] 

MR. SPEAKER: Please follow the 
ruJes. This is not correct. You cannot 
ql!ote the newspapers here. 

[Translation] 

PROF. PRE:\1 DHUMAL: NRIs say 
that they are no~ investing here, because 
dernocra:ically elected Governments are 
d:miss~d in this country. I would like to 
know from the hon. Minister through you 
as :0 the States which have been preferred 
by the NRIs for capital investment and in 
which industries they want to invest. The 
'B' part of my question is that in foreign 
countries services are provided through one 
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window. In view of ibat, will the MInIs-
try of Finance in consultation with other 
ministries consider to provide this facility 
here and whether it i6 getting cooperation 
in this regard. Accordlng to my informa· 
tios·, , . 

MR. SPF.AKER: 
question be replied. 
very good question. 

Please. let the fil'B't 
You haVe asked a 

SHIH A1'.TN A JOSHT : Plea"e say this 
much whether one window system is go-
i!)!! to be adopted for NRls. 

DR. ABRAR AHMED: 'Mr. Speaker, 
Sir. the hon. Member said that the NRTs 
'have loot their faith in us. Just now. I 
gave the fhttlres from 1990 to J nne 1994 
and the ~end shows an ul'ward rise. If 
they h~d really lost f3 'th, we would not 
have got such results. 

Secondlv. the han. Member has a~ked 
about the indus~r'es in wh'ch the NRls 
want to invest. As J said jmt now that 
995 proIm"als have been approved and 
there is a list of these pro{)Osals. If the 
han. Member wants, I will send it to him. 

[English] 

MR. SPEAKER: No, no please. classify 
the indus~ries. If you do not have the in· 
formation, send it to him later. 

DR. ABRAR AHMED: All right. Y wilt 
send that information to bim later. So 
far as the question of one window system 
is concerned. I would like to tell that one 
window system bas mot been adopted in 
our country till now, but re!!arding the 
views e"J(pre~sed bv the hon. Member that 
the NRIs face a lot of difficulties for set-
ting up uni'l; ;n the States, the Ministry of 
Industry and the Mini~'ry of F'nance have 
continuDmlv communi::ated to the State 
Governments to provide maximum facili· 
ties 10 the NRIs for setting u!' industries 
and this elIort is stm on. 

[English] 

SHRY NIRMAL KANTI CHATrER-
TEE: Sir, in common parhnce lend'ng is 
also considered to be a part of the invest· 
ment. I put a que.stion on that. Periodic 
.!atements are made--I am not sure--tbat 
during the year 1990-91 our foreig;n ex-
change inftow from NRIs was alm.Olt zero 

or negative. To what extent Is tim· cfite 
to the war in Kuwalt and Iraq? Do you 
have this sogmerJtatlon ftow frt)m lficfd1e 
P.alt, flow fr.nr. Europe and flow from 
United State! separately and· indicate to UlI 
how the ftO'W5 hctuated from the JiIt<tdIe 
Eallt from 1990-91 to 1992-93 '1 

[Translation) 

DR. ~ AHMED: MR. Speaker. 
Sir, it has no direct relation with thia 
question. 

[English] 
, -, 

SHRI RAMESH CHENNlTHALA: Sir, 
the bon. Minister, in his reply, has men-
tioned about various steps taken by the 
Government of Ind;. for the NRI invest-
ment. I would like to know from the lion. 
Minister whether the Central Government 
received a proposal for the inve!rtment 
from N. R. Is. for constructing Cochin in-
ternational abJJort and if so the detaU. 
thereof. 

rTranslation] 

DR. ABRAR AHMED: Mr. ~ker, 
Sir, I bave no information about this parti· 
cular proposal, but I witl collect the iufor· 
mation and send it to the hon. Member. 

[English] 

MR. SPEAKER : It is a specific question 
You coliect the information and send it to 
him. 

[Translation] 

SHRY MOHAN SINGH (Deoria) : Mr. 
Speaker, Sir, the hon. Minister made a 
comparison of the proposals of the NRYs 
received- during 1990 and 1993. But the 
rate of foreign exchange in 1992 was 22 
to 23 per ceont less than what it was in 
1990 and this is not shown. This is the 
jugglery of figures made by the depart-
ment. The bon. Minister had himself 
stated tbat there was constant reductiOlll 
and withdrawal of the deposits by NRIs 
after the Ayodbya incident. Now be is 
saying that 100 per cent investment can be 
made in tbe high priority indu~tri .. s witb 
tbe cond:tion that the investOl'6 wJ1l have 
to come back to India. I would like to 
know clearly from the bon. Minister about 
the total nll1Jlber of. N1Ut propouls for 
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hlP priority teC>f.Ort, their per«nt1liC "and 
whether these proposaJa are leu or more 
in view of the decrease of 22 to 23 % in 
foreign exchange in July 1991 a. compared 
to 11)9O? 

OR. AIBR.A:R AHMED: Mr. Speaker, 
Sir, regarding the deposits, I would like 
to tell the hon. .Member through you that 
our dcpo.its till 3{) April, 1993 was of 
the order of lb. 25793 crores and it haa 
iJl.Creaeed. It is equal to 8238 million U.S. 
dollars. Besides this, the hon. Member 
has 80ught to know about the high pri-

'" orilY industries. At prtBeDt, I do not 
have the details of the percentage of in-
vestment made for the high priority sector 
and low priority sector. If the hon. 
Member wants to know, I will send him 
the infonnation. 

SHRI ANNA JOSHI: While replying 
to the question of the hon. Member, the 
hon. Mini&ter stated that one wiadow 
policy has not yet been adopted but the 
State Governments have been asked to 
provide them maximum facility. I would 
like to .know as to what is the problem in 
adopting thi6 policy and why the Central 
Government does not take the initiative ia 
this regard? 

MR. SPEAIKER.: It is crystal clear 
question. You can sit down and get the 
answer. Why are you not doing that? 

[Translation] 

DR. ABRAR AHMED: I have noted 
the suggestion of the hon. Member. 

[English] 

MR. SPEAKER: It is all. aS8U1'ance on 
the floor of the house. You have got a 

, good reply. 

SHRI UMRAO SINGH: Mr. Speaker, 
Sir, I would like to know from the Gov-
ernment whether they are considering to 
grant dual citizenship to the NRk and give 
them some inceIltives for attracting more 
foreign exchange from them. 

MR. SPEAKER: It u. too wide a ques-
tion. H you want to reply, you can; 
0lhel1Wise jt is not ncceaary. 

11m,.MIN.ISTE.R OF FINANCE (SHlU 
MANMOHAN SINGH) : Mr. Speaker. 

S:r, this proposal has been under consider-
ation. There are several variants on that 
and this is being considered. 

[English] 

CUSTOMS DUTY COLLECTIONS 

*242. SHRI RAMASHRA Y PRASAD 
SINGH t: 
SHRI K. PRADHANI: 

Will the Minister of FINANCE be 
plea6Cd to state : 

(a) whether the customs duty collections 
have fallen during 1992-93; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the remedial steps being taken by the 
Government to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : 
(a) to (c) The customs duty collection 
during the year 1992-93 have fallen short 
of the sanctioned Budget Estimate by 
5.53% and by 6.6{)% with respect to the 
Rev;;;ed Budget Estimate. 

The shortfall in customs revenue had 
resulted mainly because of the fact that 
the value of imports during the year was 
lower than the an;icipated level. With 
the expected improvement in the rate of 
economic growth and industrial production, 
customs revenue collec:ion will improve. 

(Translation] 

SHRl RAMASHRA Y PRASAD SINGH: 
Mr. Speaker, Sir, th.s is a simple question. 
In his reply, he hao stated that the main 
reason of shortfall in customs duty collec-
tions is the 5.53% and 6.60% reduction 
made in the original and Revised Budget 
Estimates respectively. He has told half 
the truth. The main reason of the short-
fall in customs revenue is the exemptions 
given in custom items under the new eco-
nomic policy of the Government. These 
items are not of commonman's item. I 
would like to know from the hon. Minis-
ter the steps being taken to make up the 
gap in original and Revised Budget Esti-
mates. It may not so happen that tho 
Government may meet the shortfall by 
imposing more tax on the public. 
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SHRI M. V. CHANDRASHEKHA.RA 
MURTHY ~ Mr. Speaker. Sir, the main 
reason behind this shortfall is due to the 
fall in total volume of imports. During 
the year 1992-93, we have anticipated im-
ports for about 23 billion US dollars, but 
the value of imports during that year was 
only 21.7 billion US dollars. In other 
words, the value of imports during that 
year was reduced by Rs. 4,726 crores that 
what was anticipated earlier. 

If )'OU take the overall average on 
duty incident cOl16equent on the revenue 
fall, it is more than 37 per cent of the 
total loss due to lower volume Of imports 
which amounts to ollearly a.bout Rs. 1,705 
crores. I do not agree with the hon. 
Member that because of the new economic 
policy and concession of customs duty, 
the value of the short fall has come down. 

[Translation] 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, you can make us under-
stand in thiB regard. The hon. MJiister 
is not admitting that it is due to wroo.g 
new economic policy of the Government. 
A lay-man can understand it. If you give 
conceS8ious in customs duty, the collec-
tions would be less. There is nothing 
wrong in saying it. .. 

MR. SPEAKER: He has said that it 
was due to the fall in total imports. 

SHRI RAMASHRAY PRASAD SINGH: 
It has fallen but it has also fallen due to 
concessions given with regard to duty. 
Conce.ssions means less collection. Even 
an ordinary literate person can very well 
understand it. 

MR. SPEAKER: All right, now you 
ask the second question. 

SHRI RAMASHRAY PRASAD SINGH: 
Secondly, I would like to ask the name of 
those i:ems which the Government is going 
to import more. Whether these items are 
already being indigenously produced? If 
you intend to import such items what 
would be the fate of indigenous factories? 
I would like to know the factual positioo.. 
What has been the reduction in percentage 
of import than the oriBinal estimatel. 

MR. SPEAKER: He haa just giVeJl the 
statistics in this regard. 

[English] 
SHRI M. V. CHANiDRASHBKRARA 

MURJlHY: As J have already replied 
earlier, the major reason attriblited to this 
shortfall in Customs revenue is the lower 
volnme of imports and beyond that be-
cause of the disruption of economic acti-
vity and iolldustrial production after Decem-
ber, we are facing this problem. But as 
regards the items of import we have allow-
ed, we have taken sufficient care to protect 
the interests of the indigenous manufac-
turers. 

SHRI SARAT CHANDRA PATIA-
NAYAK: I would like to know from the 
bon. Minister through you whether the 
Conference of Customs Collectors ha.a 
recently recommended any prop06als to 
increase the Customs duty collectioo and, 
if so, what has the Government done in 
the matter. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Recently we had the Confer-
ence of Collectors, Customs and Excise 
and the recommendations of Dr. Chellaiah 
Committee were discUllSed in detail. On 
many of these areas, we have still to come 
to an agreement. We have instructed the 
Collectors of Customs and Excise to put 
all their efforts to increase the collection 
of revenue. 

[Translation] 

SHRI RAM NAGINA MISHRA: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. Minister whether the 
other countries have reduced the customs 
duty on the goods imported by them from 
India as has been done by us in the case 
of imported items. 

MR. SPEAKER: Which countriCI'J? 

SHRl RAM NAGINA MISHRA: The 
countries like U.S.A., U.K. who import the 
Lndian goods. Whether they have reduced 
the customs duty on Indian goods or not? 
In India, the customs duty on the imported 
goods has been reduced. Therefore, 1 
would like to ask whether the foreign 
countries who are importing Indian goods 
have also reduced the CUBtoma duty OIl 
the Indian aoodt or BOt? 
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[English} 

'SHRl M. V. CHANDRASHEKHARA 
MURTHY: Sir, there is the changing 
economic scenario in the other parts of 
the world. Considering that, we have 
taken up this new economic policy and 
liberalisation to compete with the other 
developing countries. We have taken suffi-
cient care to protect the local industries. 
Even in the case of imports and exports, 
we have safeguarded our interests. 

MR. SPEAKER: The question is 
whether the other countries have reduced 
the customs duty on the goods which are 
imported by them from India. 

THE MiNISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): Mr. Speaker, 
&ir, the fact of the matter is that in the 
year 1991, lnda's customs tariff rates on 
imported commodities were probably the 
highest in the world. All over the world, 
there hus been a trend towards reduction 
in customs duties. The average manu-
facturing tariffs in the European Commu-
nity are no more than 4-5 per cent. The 
same is the case ,in the United S;ates. If 
you look Eastwards, in countries of South-
East Asia and East Asia also, there has 
been a progressive reduction of customs 
duties. We have reduced these duties to 
help our industry; to help India's farmers; 
to help India's consumers. Therefore, what 
We have done is in the interest of our 
national economy. 

[Trcnslation] 

SHRI RAM NAGINA MISHRA: Sir, 
I have yet to receive the reply to my 
question. The Government has not men-
tioned the name of any country. I am 
asking very clearly whether the country 
Ike U.S.A. has reduced the customs du'Y 
on the goods imported from India or no, ? 

[En;:lish] 

SHRI MAN MOHAN SINGH: I do not 
have to mention a single country. In the 
whole world. I think the trenJ has been 
towards moderation in imports. I will 
have to look into the whole world. (lllfer-
ruptions) 

DR. B. G. JAWALl: Sir, it is a fact 
tbat jl;lst' II;> encourage the industrial· pro-
L726LSS/94 

duction, agricultural production and other 
production, the import has been liberalised 
by reducing the customs duties. Having 
reduced the import duty, definitely the 
import quantum should have been increaa-
ed. On the contrary, it is most ironical 
that it has been reduced. I would like to 
know from the hon. Minister what is the 
factor involved in this. If this has ze.. 
suIted in the reduction in the duty, whether 
this has been recovered from the other 
aspects, say, for example, from industrial 
or agricultural fronts. I would also like to 
know whether any revenue from the other 
side has been indirectly recovered. If the 
benefits have not been achieved, whether 
the Government has got any re-thinking 
on this, on the reduction of the custODll 
duties. 

SHRI MANMOHAN SINGH: Until 
November 1992, the customs duty trend 
was far above the trend implicit in Iibe 
budget estimates for the year 1992-93. 
Bur, unfortunately, from December on-
wards-December, January, February and 
March the events that shook this country 
h2d an unfortunate effect. I have men-
tioned on several occasions in this House 
that the cost of Ayodhya and related sub-
ject is at least Rs. 5,000 crores in terms 
of loss in trade. That is the explanation. 

SHRI SRIKANTA JENA: Sir, specifi-
cally I draw your attention to part (c) of 
the answer about the expected improve-
ment in the rate of economic growth and 
industrial production. What is the scenario 
in the domestic front, in the industrial 
production iron, anu econcm;c growth in 
:;'J year 1993-94 till June which will ena-
l:: yot: '0 have mnre import and more re-
VCi,ue ? May I know from the han. Mini ... 
:':f what 15 :h~ trend 'n the industrial pro-
(~~,~:i<.)n fronc and in ,he domestic front in 
1993-94 till June? 

SHRI MANMOHAN SINGH: The 
overall industria; trend is not encourag-
ing. But. certainly, in relation to last year, 
there ;5 definitely an impro-,ement and I 
expect that ;1' the rcmainin; part of tbe 
year, th.;re will be further improvem!!l\t. 
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MANAGEMENT OF AIRPORTS 

*243. SHRI CHHITUBHAI GAMIT 

SHRI CHANDRESH PATEL: 

Will the Minister of CIVIL AVIATION 
AND TOUiUSM be pleased to state : 

(a) the conditions/norms laid down for 
taking over management of an airport by 
the National Airports Authority; 

(b) whether the National Airports Autho-
rity has any proposal or it has received 
proposals from the State Governments for 
taking over management of some more air-
ports; 

(c) if so, the names of the airports par-
ticularly in Gujarat in respect of which 
such proposals have been considered/re-
ceived during 1992 and 1993 so far; and 

(d) the present position in regard to each 
of these proposals ? 

[English] 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (b) A statement is laid on 
the table of the Sabha. 

Statement 

(a) National Airports Authority (NAA) 
have not laid down any norms for taking 
over management of airports. 

(b) to (d) Proposals were received from 
the Govemment of Gujarat for taking over 
of Sl1rat airfield and from the Government 
of Maharashtra for taking over of Nanded 
aerodrome by NAA. Due to paucity of 
resources and the fact that these airports 
are economically unviable, it was decided 
that NAA would not be able to take over 
these airports. 

SHRI CHHITUBHAI GAMIT Mr. 
Speaker, Sir, Surat is an important city 
for commercial and industrial point of 
view. Its population is of about 15 lakh. 
Several important industries of Govern-
ment of fudia in the public sector and 
private leCtor ar. functionina here. Sir, 

the facility of air service is not avaUabJe 
to the people in the absence of a national 
airport in Surat city. Through you, I 
would like to know from the hon. Minis-
ter whether the Government of Gujarat 
has submitted any proposal to handover 
the Surat Airport to the National Airport 
Authority? If so, the details thereof and 
whether the Government of India propose 
to bring the Surat Airport under the 
National Airport Authority as a special 
case and if so, by when ? 

SHRI GHULAM NABI AZAD: Mr. 
Speaker, Sir, so far as Surat is concerned, 
it is a renowned place in Gujarat and seve-
ral industries have been set up there. But 
our biggest aviation problem is with the 
National Airport Authority. There are 
about 116 airports under the National Air-
port Authority at present out of these 9C 
per cent airports are running in loss and are 
not in a position even to meet the opera-
tional cost and about 31 airports are non 
functional and not even a single flight ope-
rates from there. Twelve airports are such 
that only one flight operates from there in 
a day. From 7 airports only one or two 
flights operate in a week. The more air-
ports we bring under the National Airport 
Authority, the more burdened the National 
Airport Authority will be. By doing so 
we are making it more sick. The reason 
is that we have to spend every year Rs. IS 
lill on the maintenance of even an idle 
airport from where only one flight opera-
tes in a week. During the last 2-3 years 
we have received requests from two states. 
One was from Gujarat about Surat and 
another was from Maharashtra with regard 
to Nanded and third request was also re-
ceived from Himachal Pradesh in respect 
of newly set up airport at Kangra. Out 
of these, only Kangra airport was taken-
over. Surat and Nanded airports have not 
been takenover. You have rightly said 
that there are many industries in Surat and 
it costs Rs. 8 or 9 crores. The Government 
is providing assistance to many airports in 
Gujarat, e.g., Baroda, Ahmedabad, Por-
bander, Bhuj and Bhavnagar. These are 
being upgraded a.nd a Terminal Complex 
is bein. llet up there. I was in Baroda two 
weeks back. There also I have requeste4 
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tho concerned Minister of the State Gov-
ernment that they should invest ·Rs. 8-9 
crore in this work. For the purpose of ex-
tension of the airport we will provide assis-
tance on behalf of the National Airport 
Authority under the Navigation Act. 

SHRI C;HHITUBHAI GAMIT: Mr. 
l:peaker, Sir, my second question is whe-
:her the Govemment of India had consti-
tuted a Committee under the Chairman-
~ip of Sbri K. T. Satarawala, the Advisor 
of the then Governor of Gujarat for pro-
viding a full-fledged airport in Surat. 

If so, what are the recommendations of 
the said Committee and details thereof and 
tbe reaction of the Government of India 
thereon? 

SHRI GHULAM NABI AZAD : I am 
not aware of that Committee. But I know 
that a team on behalf of the National Air-
port Authority had paid a visit to Gujarat 
and had requested the State· Government 
to procure 135 crore of land for construr:-
lit'n of runway, 13 acre of land for ap-
proach line and 41 acre of land for termi-
nal purposes and construct the complex 
and runway. So far as the navigation unit 
is concerned, the National Airport Autho-
rity will provide assist3lOce. 

SHRI DILEEP BHAI SANGHA VI : Mr. 
Speaker, Sir, a proposal with regard ti) 
Amreli was sent by the State Government 
and the Central Government had agreed to 
it. In this case, the State Government has 
constructed the airport by bearing full ex-
penditure. I would .Iike to know the time 
by which the flights will start operating 
from this airport. 

SHRI GHULAM NABI AZAD: The 
Hights are related to traffic. It is also !' 

matter of availability of aeroplanes. We are 
short of small aeroplanes and we have 
withdrawn Doing 737 also from severa! 
airports due to shortage of pilots. It is 
diflicult to say anything at present. Only 
after having an assessment of traffic in 
Amreli, something can be said. 

SHRI KASHIRAM RANA : Mr. Spe~· 
ker, Sir, I have to ask a question regarding 
Surat. I, being the M.P. from Surat may 
be given the opoprtunity to ask. (In;errllp. 
lioM) 

(English] 

MR. SPEAKER: Question No. 244, Sbri 
Veatkateswara Rao. 

(Interruptions) 
MR. SPEAKER: You shall have to be-

have in a proper way in the House. If 
you do not behave properly in the House, 
I shall be constrained to take action against 
,ou. 

t Interruptions) • 

MR. SPEAKER : Nothing is going on 
record. Shri Venltateswara Rao to speak 
now. 

(Interruptions) * 
MR. SPEAKER : If you do not behave 

properly in the House, I shall be constrain-
ed to take action against you. I am re-
peating it. 

(Translation] 

SHRI VIRENDRA SINGH Is it II 
constitutional provision ? 

(l nterruptions) 

MR. SPEAKER : The proceedings of the 
House cannot be run according to the 
whims of each and every person. 

(Interruptions) 

[En~lish] 

MR. SPEAKER : I am asking the Whip 
of the Party to speak to their Members. If 
you do not do it. ... 

(lnterruptions) 

MR. SPEAKER: You p~ease sit down. 
cannot allow this kind of a thing. 

(Interruptions) * 
MR. SPEAKER : Nothing is going on 

record please. I will ask the lead~r of 
their party to consider it. Mr. Minister 
had replied to the Surat question very 
clearly and said that it cannot bt done. If 
he has answered in that fashion, there is DO 
point in asking further questions. If yon 
want some more discussion on this there is 
a provision in the Rules fur this;' you can 
ask for a half-an-hour diSCWlSion 
If the Members have not studied the rules, 
if Members have not heard the reply given 
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by the Minister, they cannot impose their 
wijl on .Qlher Members who want to ask 
questions.' Please be kind to other Members 
liso. I am not asking the question; it is 
you who are asking the questions. If you 
wast ,to pressurise the House just by rais-
inf·· the voice, it cannot be a!lowed to be 
doDe. 

(Interruptions) 
MR. SPEAKER: You give notice for 

half-an-hour discussion. 
(Interruptions) 

EMPLOYEES' STATE INSURANCE 
. CORPORATION 

.244. SHRI D. VENKATESWARA 
RAO: 
SHRI S. B. SlDNAL : 

Will the Minister of LABOUR be 
pleased to state : 

{a) whether it is a fact that some State 
Governments have not responded favoura-
bly to the Employees' State Insurance Cor-
poration move to extend its schemes of 
medical benefits to new areas and sectors 
of employment; 

(b) if so, whether any concrete proposals 
have been formulated in this regard; and 

(c) if so, the details thereof '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI p, A, 
SANGMA) : (a) to (c) A statement is laid 
on the Table of the House, 

Statement 

The State Government have generally 
responded favourably to extension of the 
ESI Scheme in new areas. However, due 
to financial con.straint.s, somet imes tbey 
find it difficult to complete the arrange-
ments fOf" medical care the responsibility 
fOf" which vests in the State Governments, 
In order to overcome this difficulty, the 
ESI Corporation has decided to meet the 
total expenditure 01: medical care in respect 

. of new areas for an initial period of three 
years. 

2. As regards the extension of the ESI 
Scheme to new seetON of employment, 

some State Governments have not favour-
ed extension of the Scheme to Plantation 
Workers on the ground. that .the workers 
are already enjoying. medical benefit. fret: 
of cost provided by their employers under 
the Plantaioos Labour Act aad Plaat&-
tions are scattered in interior or hilly and 
inaccessible areas. Hence the matter is 
not being pursued, 

SHRI D. VENKATESWARA RAP: 
According to the information 7.2 million 
industrial workers are under the coverage 
of EST medical benefits, Another 8,92 
lakh industrial workers are yet to get this 
benefit under ESI scheme, As per the 
information given by the Minister, the ESI 
medical benefits are being extended to some 
other IIreas. Some States are not willing 
for this, Initially EST Corporation is 
going to cater to the medical needs of 
t1lese areas for three years only, What 
are all the new areas the EST is going to 
cover? Is it going to cover construction 
workers as wen as sugar industry workers ? 
When it is going to be for three years only, 
T wO'lld like to know what tbe Government 
is cc ~templating to do after the expiry of 
three years, if the State Government is not 
coming fOlward for extending this scheme 
to the beneficiaries, 

SHRT P. A, SANGMA : The han. Mem-
ber is right that there are about 8.9 lakh 
workers identified who are eligible to be 
covered under the EST scheme, Our inten-
tion is to COVer them progressively year 
after year. Our target for 1993-94 is 1.5 
lakh workers, The details of these 1.5 
lakh workers for this year as well as the 
details of the entire 8,9 lakh workers who 
arc coverable throughout the country is a 
long list Statewise, I will supply it to the 
hon. Member, 

SHRI D. VENKATESWARA RAO: 
J asked specifically the two areas--firstly 
construction workers in various States and 
secondly sugar industry workers. There 
was a recommendation by a tripartite 
grou!' to this effect in 1982. There was 
another EST Review Committee in 1982 . 
These two groups made several reCOIlUl1en-
dations to the Government, I would like 
to know whether the Government is going 
to take these recommendations into consi-
deration and implement the Scheme. 
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After three years if the Stato Govern-ments are not coming forward according to 
the iofo~n for three years period only 
the ESI Corporation is going to cater to 
the medical needs-what m the Govern-
ment contemplating to do? 

,SHRI r-'. A. SANGMA ~ Sir, as far as 
the eligibility of coverage is concerned, the 
Scheme is coverable in an industria.l unit 
which employees 10 workers with power 
and 20 workers without power. This is 
one criterion for eligibility. The second 
is that they should be drawing a salary of 
up to Rs. 3000/- per month. These are 
the two criteria on which the workers art 
covel':d under the Scheme. 

As far as the reference to 1982 Com-
mittee is concerned, this was confined mainly 
to application of ESIC Scheme to plantation 
workers. Under the Plantation Act of 
1951, Section 10 of the Act provides that 
the employer in a plantation industry 
should give free medical service to the plan-
tation workers. The Plantation Act itself 
provides for medical facilities. The ques-
tion was whether there should be another 
scheme introduced through ESIC. There-
fore, a Committee was appointed and the 
Committee went into it; they found that 
the medical benefits given to the plantation 
workers are not adequate. Therefore, 
they did recommend that ESIC Scheme 
should be covered in the plantation area 
also. 

Then, the Central Government CO!IIllted 
the State Governments where there is pre-
dominantly plantation industry, like Karna-
taka. Kerala, West Bengal, Tamilnadu and 
Assam_ Out of the five States, Kerala, 
West Bengal and Tamilnadu did not agree 
for the introduction of ESIC Scheme in the 
pI nntation area, on the plea that they al-
ready have their own scheme. Therefore, 
the Central Government did not pursue 
with that. 

SHRI PAWAN KUMAR BANSAL: Mr. 
Speaker, Sir. there comes a time in the life 
of a .man when the need for medical faci-
lities becomes more critical for him. After 
having put in entire life's work in a factory 
or in any establishment, when a person re-
tires. gives up work, the need for having 
medical facilities then, is felt by him. I 
."oold like to know frolll the hon. Minister 

liS to What stePs he proposes to take in this 
direction to ensure that a member woo 
wants, gets the benefit of ESI Scheme and 
continues to do that for his life time. 

SHRI P. A. SANGMA : Sir, the medical 
benefits are available to the insured persons 
after retirement also. As of today, the 
tolal number of employees covered under 
this Scheme is 64 lakhs; but the total num-
ber of insured persons including those who 
have already retired comes to 74 lakhs. 
Therefore, persons who are already retired 
from their services are getting benefit of the 
medical fadlities under the ESI Scheme. 

As far as the other areas are concerned. 
we have, as I have stated, 74 lakhs insured 
persons who are getting benefit out of the 
:chcmc. Our norm, for example, for the 
facilities in hO'lpital, is to have four beds 
for one thousand insured persons. There-
fore. the number of beds required at the 
moment would have been about 29,600, 
out of which we have been able to provide 
25.443. So, we do have a gap of about 
4,000 beds. But, if we look at the func-
tioning of the various hospital.s~ w_e also 
find that there is still urnieT-utillsahon of 
the existing facilities. 

[Translation] 

SHRI DAU DAYAL JOSHI: Would 
the hon. Minister like to State whether the 
Ayurvedic system of medicine will be intro-
:luced in the ESI Dispensaries? After all, 
why such a nice medical system is being 
discouraged by the State Governments? 
Whether it is a fact that despite the cons-
truction of a huge building of E.S.I. in the 
industrial city, Kota in Rajasthan, proper 
arrangement has not been made because 
the Central Government is not providing 
adequate funds? H so, whether the Cen-
tral Government would provide adequate 
funds for an industrial city like Kota? If 
not, the reasons therefore and if yes, the 
time by which it will be provided ? 

[En,Rlish] 

SHRI P. A. S,'\NGMA : Sir. we have 
already introduced homoeopathy in the 
ESI hospitals. 

We are also actively considering the intro-
duction of Ayurvedic system. (lnll!""p-
dOllS). 
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SHRIMATI SUSEELA GOPALAN: 
Sir, when this ESI scheme is extended to 
newer areas, in certain parts, especiaUy in 
traditional industries, like coir where the 
spinning seetor is scattered into 250 villages, 
It is very difficult to provide the medical 
facilities there. So, We have not imple-
mented it in that area. 

Recently. some of the cooperatives have 
IiSked tbe department to remit lakhs of 
rupees to help in increasing the emolu-
ments of the workers by organising co-
operatives. If the Government asks them 
to remit lakhs of rupees for ESI benefits 
bow can they actually cOntinue their 
functioning? Will YOll consider to exempt 
these areas. espacially having scattered indus-
tries. where it is not possible to give medical 
facilities? They hnve also a special medi-
cal facility in their welfare scheme. Will 
the ESI consider the question of givin" 
contribution to these traditional ind~stri~~ 
for medical schemes iml"emented by the 
State Government ? 

SHRI P. A. SANGMA : Generally. we 
introduce II scheme in an area 'IX'here there 
are at least 1.000 industrial workers. As 
the hon. Members has rightly point out, 
in an area where the workers are so scat-
tered. it is very very difficult to introduce 
that scheme. Therefore. the minImum 
number of industrial workers required for 
introduction of this scheme is 1.000. 

As far as the exemption is concerned. if 
tbe industry or the employer i~ giving 
either similar medical benefit Or better 
medical benefit. they can always apply for 
exemption. On a case-to-case basis. we do 
grant exemptions. That is precisely the 
reason why we could not implement this 
scheme in the plantation area because the 
Act also provide~ for medical facilities 
there. Therefore. on a case-to-case basis, 
whenever a request comes. we do consider 
for exemption. 

[Translation] 

DR. G. L. KANAUJIA : Mr. Speaker. 
Sir, T would like to submit to the hon. 
Minister that previously the doctors of the 
Provincial Association of Medical Services 
and the E.S.J. hospitals belonged to the 
same cadre. Now, the Government has 
made separate cadres for them. But ins-

pite of separating of iheir cadres, their seni-
ority has not been fixed and as· a result 
thereof, good doctors arc leaving. What 
the hon. Minister is doing in this Tesar<!? 

I would also like to ask that as per the 
Budget provisions, how much purchase of 
medical items is made direct and how 
much from local market. Is the Govern-
ment aware of the fact that the local pur-
chase is forged 1 What measures have 
been taken to prevent this forgery ? 

[English] 

SHRI P. A. SANGMA: The medical 
benefits in the hospitals are administered 
and implemented by the respective State 
Governments. Therefore, there is no ques-
tion of a separate medical cadre under the 
Corporation except for Delhi area where 
we do run it ourselves. But in all other 
States, it is run by the respective State 
Government. It is for the respective State 
Government to decide about the cadre. 
Whether they want to have a separate 
cadre for the ESIC or they want to mer,e 
the cadre with the State medical officers, 
this is for the State Governments to decide. 
So, we have nothing to do with it. 

The question about purchase of medicines 
is entirely for the State Governments. We 
only reimburse the money which they have 
already spent for purchase. Whether they 
have purchased locally or from outside, 
we have nothing to do with it. 

[Translation] 

SHRI BRISHIN PATEL: Mr. Speaker, 
Sir, the Employees State Insurance Cor-
poration has set up a General Purposes 
Sub-Committee which visits various States 
and gives its recommendations for provid-
ing better . medical facilities there. I 
would like to know from the Government 
the suggestions made by this Sub-Com-
mittce and the action taken by the Gov-
ernment thereon. 

[English] 

SHRI P. A. SANGMA: We have a 
General Purposes Sub-Committee which is 
a tripartite body which is also represented 
by the Members of Parliament duly elected 
to this Committee and this Committee goes 
round the country at least two to three 
times in a year to find out how medical 



facilities are being provided to the indus-
trial workers and whether the hospitals 
are being run properly or not. So, they 
do give their findings and report to the 
Government; they do give their recommen-
dations from time' to time and those recom-
mendations are normally sent to the State 
Governments for implementation because 
it is the State Governments who imple-
ment them. 

SHRI P. C. CHACKO: Sir, many pub-
lic sector undertakings as well as indus-
trial establishments have got better medi-
cal facilities than available from the ESI 
Corporation. Many institutions or indus-
trial establishments have requested the ESI 
Corporation to exempt them from the 
scheme. It is stated in the answer that due 
to financial constraint, the State Govern-
ments are not able to provide facilities. 
This will help the ESI Corporation to 
lessen their burden and the workers also 
will get better facilities. Such requests are 
pending before the ESI Corporation. What 
is the policy of the Government regarding 
exempting industrial undertakings, who 
have got better medical facilities than pro- . 
vided by ESI Corporation, .from the 
scheme? 

SHRI P. A. SANGMA: I have already 
stated that wherever there are better 
.chemes available, we do give exemptions. 

SHRI RAMESH CHENNITHALA: We 
have made lot of representations but you 
are not doing it. 

SHRI P. C. THOMAS: No exemption is 
granted. 

MR. SPEAKER: You reply to Mr. 
Chacko's question please. 

SHRI P. A. SANGMA: What is better 
and what is not better is a judgement and 
it can vary because an employer who 
wants to get exemptions will always claim 
that his scheme is better. Therefore, it is 
very diffcult to say which is better. But, 
as I said, we do give exemptions in areas 
where we find that they are getting better 
medical facilities from their (!mployers. In 
1985, we had 61 lakhs of employees 
covered under the scheme and in 1992, it 
dropped from 61 lakhs to 53 lakhs. We 
have granted exemptions in many cases 
because we were convinced that their 
ICbcm.. are better. It is true that there 
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are quite a number of applications still 
pending with the Government asking for 
exemptions and quite a number of them 
have been recommended by the hon. Mem-
bers. I can assure the hon. Members that 

I will stictly go by the merit of the case_ 

SHRI P. C. THOMAS: The policy seems 
to be that exemption can be granted and 
as you said, it is for the employees to say 
which is better. If the employees them-
selves come and state before the authori-
des and if all the unions together come 
and state before the authorities that they 
may be exempted from ESI scheme, then 
why not they be exempted? Why should 
that case be held for one and a half or 
two years? I think it is too unfair. l 
urge upon the Minister and I appeal to 
the Minister that such cases will have to 
be decided immediately so that employees 
will be allowed to get better facilities 
which are given by the public sector under-
takings. 

SHRI P. A. SANGMA: I request ~he 

hon. Member to indicate to me the parti-
cular case which he is referring to and I 
will give my opinion on it to him. 

SHRl G. M. C. BALAYOGI: Sir, 
Andhra Pradesh is the ·richest coconut pro-
ducing State in the country. My consti-
tuency, Amalapuram, is exporting nearly 
Rs. )00 crore worth of coconut every year. 
There are a number of coconut workers 
involved in plucking coconut and proces-
sing coconuts. So far, neither the State 
Government nor the Central Government 
has given benefits to the coconut workers 
in the field. Nearly one lakh coconut 
workers are there in Andhra Pradesh itself 
and 40.000 workers are there in my cons-
tituency. I want to know from the hon. 
Minister through you whet!-ler Government 
is going to extend the ESI Scheme to 
coconut workers and also provide finan-
cial assistance and insurance schemes to 
the unorganised coconut workers. 

SHRI P. A. SANGMA: I have already 
answered about the criteria on the basis of 
which, this scheme can be introduced. 1 
have statewise figures where the areas have 
been identified for coverage and we have 
already planned the programme for 1993-
94. I will pass on the details to the hon. 
Member. 
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[English] 

OF PARliAMENTARY AFFAIRS (0,&. 
ABRAR AHMED): (a) Yes, Sir. Bank-
ing Regulation Act, 1949, Reserve Bank 
of India Act, 1934 and relevant statutes 
authorise Reserve Bank of India .(RBI) 
to issue directives to all banks on various 
aspects of their functioning. RBI. are also 
authorised to impose penalties for violation 
of their directives. 

PSE SHARES 

*245. SHRI PRlTHVIRAJ D. CHA· 
VAN: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Government are con-
sidering debt-equity swap of PSE shares 
with high interest bearing government 
securities held by public sector banks; 

(b) if so, whether any methodology of 
pricing the PSE equity has been worked 
out; 

(c) if so, the details thereof; 
(d) whether the Government are also 

considering to S'W"llP external commercial 
debt with PSE equity; and 

(e) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS· 
TER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) No, Sir. 

(b) and (cl Do pot arise. 

(d) No, Sir. 

(e) Does not arise. 

RBI DIRECfIVES 

*246. SHRI KASHIRAM RANA: Will 
the Min:ster of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India 
has decided to impose fines on the public 
sector and other banks which violate its 
directives; 

(b) if so, the details thereof; 

(c) the cr;:eria and norms formulated 
by the Reserve Bank of India in this regard; 
and 

(d) the number of banks fined so fal 
after the above dcc:sion of RBI and the 
reasons therefor ? 

THE MINISTER OF STATE IN TIffi 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 

(b) to (d) During 1992, RBI had 
observed that two nationalised banks were 
making excessive borrowings from the call 
money market and were exteDding credit 
facilitie& beyond their means. RBI, there-
fore, issued directives to the said banks 
in August, 1992 restricting their level of 
non-food credit and their borrowings from 
the call money market and term deposit 
market. 

Penalties were imposed on the two 
banks for violating the above directives. 
The norms for imposing penalty were as 
under :-

(i) the rate of interest payable on eli· 
gible CRR balances would stand reduced 
in proportion to the excess over and 
above the ceiling fixed for call money 
term deposit and bill re-discounting 
borrowings. 

(ij) the amount of non-food credit in 
excess of the specified level would be 
reduced from the eligible CRR balances 
for the purpose of calculation of interest 
payable on them. This penalty would 
be over and above the penalty indio 
cated at (i) above. 

INDIRA GANDHI INTERNATIONAL 
AIRPORT 

*247. SHRI MOHAN RAWALE: Will 
the Minister of CIVIL AVIATION AN D 
TOURISM be pleased to stat!! : 

(a) whether the National Airpor s 
Authority had withdrawn the Ins~rum~n: 
Landing System from the main runway 
(No. 28) at the Indira Gandhi Interna!ional 
Airport, Delhi; 

(b) if so, the reasons therefor; and 

(c) the progress made so far in reprd 
(0 re-installation of the system to ensure 

safe landini of aircraft at the ai rport ? 
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THE MINISTER OF CIVIL A VIA· 
nON AND TOURISM (SHRl. GHULAM 
NABI AZAD ) ~ (a> to (c) The Instru-
ment Landing System (ILS) at runway-
28 was withdrawn on 3ed July, 1993 and 
replaced by a new ILS which became ope-
rational on 31st July. 1993. 

The previous ILS had to be replaced as 
there were reports of its inconsistent per-
formance from pilots. 

WES1Lt\ND HELICOPTERS 

*248. SHRI CHITI A BASU: Will the 
,Minister of CML AVIATION AND 
'touRISM be pleased to state: 

(a) whether the Government propose to 
dispose of the Westland helicopters; 

(b) if so, the details thereof; 

(c) the manner in which the Govern· 
ment propose to dispose of these heli· 
copters; 

(d) whether the Government propose to 
purchase new helicopters; and-

(e) if so, the details thereof? 

THE ~NISTER OF CML AVIATION 
AND TOURISM (SHRl GHULA'M NABI 
AZAD): <a> to (c> Yes, Sir, Global 
tender has been ftoated for disposal of the 
entire fteet of Westland helicopters of 
Pawan Hans Limited. 

(d) and (e) There is, presently, no pro-
posal with Government for purchase by 
Pawan Hans of new helicopters as replace· 
ment of Westland helicopters. 

AIIoc:at1oas : 

L.I.C. 
G.I.C. 

Total 

L.lC. 
G.lC. 

Total 

---------------_-

SOCIAL HOUSING SCHEMES IN 
MEGHALAYA 

*249. SHRl PETER G. MARBA· 
NIANG: WIll the Minister of FINANCE_ 
be pleased to state: 

(a) whether the Life Insurance Corpo-
ration of India and the General Insurance 
Corporation of India have launched any 
social housing schemes in Meghalaya; 

(b) if so, the details thereof; and 

(c) the assistance provided by UC and 
GIC to Meghalaya for implementing the81 
schemes during the last three years alii 
proposed to be -provided during the ~ 
year. 

THE MINISTER OF STATE IN THl! 
MINISTRY OF FINANCE AND MlNIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) No, Sir. The 
Life Insurance Corporation of India (LlC) 
and the General Insur.mce Corporation of 
India (mC) have not launched Social 
Housing Schemes in any State_ 

(b) Does not arise. 

(c) The Planning Commission an~ 
funds of LlC/mC, which are providel 
as negotiated loans under Plan Head, t& 
Meghalaya to support their socially oriented 
rural and urban schemes in the Housing 
Sector. The details of LlC and GIC fund 
allocations and disbursements made to 
the State for the last three financial years 
and the current financial year are as 
under :-

1990-91 

63 
20 

83 

45 
15 

60 

1992-93 1993-94 
- ---- - -- -- --- - -- - -.---~ 

(Rs. in Lakhs) 

~2!!9 

77 

366 

49 
16.5 

65.S 

286 
85 

371 

Nil 
7 

7 

286 
87 

373 

----_--- ------- ---
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CHILD LABOUR 

*250. SHRI R. SURENDER REDDY: 
WIll the Minister of LABOUR be pleased 
to state: 

(a) whether all the State, Governments 
and Union Territory Administrations have 
&et up Advisory Boards on Child Labour 
for better enforcement of provisions of the 
Child Labour (Prohibition & Regulation) 
Act, 1986; 

(b) if so, the particulars of the S! ates 
which have not set up Advisory Boards 
and the reasons therefor; 

(c) whether the Government of Assam 
has sent any proposals to the Union Gov-
ernment for amendments to the Plantations 
Labour Act, 1951; 

(d) if so, the details thereof: and 

(e) the steps taken in this regard '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI p, A, 
SANGMA): (a) No, Sir. 

(b) As reponed by the States/Union 
Territories, Advisory Board, on Child 
Labour have not beeu constituted in the 
following StateslUnion Territories:-

Arunachal Pradesh. Himachal Prade,h. 
Mizoram, Nagaland. Sikkim. Daman & 
Diu, Lakshadweep and Pondicherry. 

(c) and (d) Government of Assam ha, 
'proposed restoration of Section 24 of the 
Plantation Labour Act. 1951 which prohi-
bited employment of child labour. 

(e) The proposed amendment is induded 
in the Plantation Labour (Amendment) 
Bill, 1992 introduced in the Rajya Sabha. 

TRIVANDRUM INTERNATIONAL 
AIRPORT 

*251. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of CIVIL 
AVIA'IlON AND TOURISM be pleased 
to state: 

(a) the terms for sharing of cost bel ~ 
ween the Vnion Government, the Gov-
ernment of Kerala and the International 
Airports Authority of India for expansion 
and modernisation of the Trivandrum 
International Airport; 

(b) whether the land has been !lcquired 
therefor; 

(c) if so. the details thereof; ,and 

(d) the revenue earned by the Trivan-
drum International Airport during 1996-
91. 1991-92 and 1992-93? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) There is no arrangement for 
s'haring of costs between the Govt. of 
India and the State Government. 'How-
I!ver. International Airports Authority of 
India has requested the Government of 
Kerala to make available 245 acres of land 
free of cost for development and expan-
s;on of the Trivandrum Airport. 

(oj and (c) Government of Kerala have 
already acquired 45 acres. 

(d) The revenue earned is as follows :-

1990-91 
1991-92 

1992-93 

Rs. 2.97 crores 
Rs. 5.87 crores 
Rs. 6.86 crores 

Pt\SSENGERlGOODS AIR TRAFFIC 
IN DOMESTIC SECTOR 

*252. SHRI GEORGE FERNANDES: 
\ViII the Minister of CIVIL AVIATION 
A'\iJ) TOURISM be pleased to state : 

, a) whether the Government have con-
ducled any study/survey of the market 
potential for passengeri goods air traffic in 
1 he domestic sector; 

(h J if so. the details thereof; 

(c) whether the Government are aware 
of such surveys done by some private car-
riers that have entered the market in the 
la,t t\\O year;: and 

(d) if so. the findings thereof; 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB I 
AZADJ: (a) and (b) While no specific 
study / survey has been carried out recently 
by the Government, in the fieet renewal 
and expansion plan of Indian Airlines, an 
8 % growth per annum in domestic passen-
ger traffic has been assumed. 

(c) No, Sir. 
(d) Does not arise. 
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INTERNATIONAL TEXTILE FAIR, 
SHARJAH 

*253. SHRIMATI MAHENDRA KU· 
M,ARI : Will the Minister of TEXTILES 
be pleased tu state : 

(a) whether the Government propose to 
participate in the International Textile Fair 
to be held In Sharjah (UAE) in Ottooer, 
1993; 

(b) if so, whether the textile manufac· 
turers includillg handloom sector and gar-
ment sector lIould be associated with this 
project; and 

(c) the steps taken by Government to 
promote export of textiles to the Middle 
East countries? 

THE MINISTER OF STATE OF THF 
MINISTRY OF TEXTILES (SHIU G. 
VENKAT S\~AMY) : (a) and (b) Gov-
ernment have informed the Textile Export 
Promotion C<; unciis regarding the Inter-
natiOilal Textile Fair to be held in Sh:lrjah 
in October '9:, so that the Councils could 
either arrange far their participation 
directly in tbe fair or they could advise 
their member exporters regarding the pro-
posed fair. 

(c) The Te:·tile Export Promotion Coun-
cils have beell undertaking vari'Ous export 
promotional activities to promote textile ex-
ports to Middle East. The steps taken in· 
clude sponsoring of trade delegation, pr.·1 

sales cum Stlldy teams, Organising Buyer 
Se'ler Meets and Exhibitions iFairs, con-
ducting Market surveys, carrying out publi-
city compaign", etc. 

[Translation] 

SICK SPINNING MIU.S 
"254. SHRI NITISH KUMAR 

DR. CHINTA MOHAN : 

Will the Minister of TEXTILES be pleas· 
ed to state : 

(a) the total number of spinning mills 
at present functioning in the country. Sta!e-
wi5e. 

(b) the number of sick spinning mill' 
out of those; 

(c) the number of mills closed dOWll 
dUe to sickness; and 

(d) the steps taken by the Government 
to revive these mills? 

THE MINISTER OF STATE OF TIm 
MINISTRY OF TEXTII..FS (SHRI G. 
VENKAT SWAMY) : (a) At. 0 31-12-92, 
there were 866 Spinning Mills in tbe 
Country. Statement indicating State-wise 
break-up is attached. 

(b) As per information furnished by 
Board for Industrial and Financial Recon-
struction (BIFR), a~ on 12-7·93 there 
were 247 spinning & composite mills regis-
t('n'd with BIFR. 

(c) 22 Cotton/Man.made Fibre TeJttile 
Mills undergoing liquidation (Companirs 
Act) and One Wollen Textile Mill under 
I. D. Act were closed as on 31-5·93. 

(d) Govt. have set up Nodal Agerx;yl 
BIFR to evolve and manage Rehabilitation 
package in respect of closed/sick Mills. A 
Textile Modernisation Fund Scheme had. 
also been introduced to provide financial 
assistan<;e for modernisation. 

Statement 

STATE·WISE BREAK-UP OF COTTON SPINNING MILLS 
---- .-. ----------- .. _------

SI. 
No. 

State/Uts. No. of 
Spinning 
Mills 

2 3 

1. Andhn Pradesh 71 
2. Assam 4 
3. Bihar 7 
4. Goa 1 
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--_._--- - ._-_ .... _---- --- -_-------~...,..----

5. 
6. 
7. 
8. 
9. 

10. 
n. 
12-
13. 
14. 
15. 
16, 
17. 

. 18. 
19. 
20. 
21. 

2 

Gujarat . 
}{aryana. 
Himachal Pradesh 
Jammu & Kashmir 
Karnatllka 
Kcrala 
MadhY;l Pradesh 
Maharashtra 
ManiPllr 
Orissa 
Punjab 
Rajastl.an 
Tarniln.w.u 
Uttar l'radesh 
West Bengal 
Delhi 
Pon<!icherrY 

3 

31 
~4 

7 
/2 
34 
25 
IS 
61 
1 

13 
24 
28 

457 
42 
13 

6 
.-. --_--- -_ .. -"-'-' -- ----------

Grand Total . 

[English] 

PERSONS BELOW POVERTY LINE 

*255. SHR[ ANKUSHRAO RAOSA· 
HEB TOPE : Will the Minister of PLAN· 
,NING AND PROGRAMME IMPLE· 
'MENTATION be pleased to sUite: 

(a) the latl:st estimates available regard-
ing penom below the poverty line; 

(b) its COIl",parison with 1!Ie earlier esti, 
mates; 

(c) whether the Government ha.",; made 
any survey af household expenditure reo 
cently; 

Year 

. __ ---_.,--__ .. - . 

1972-73. 

1977-78. 

1983-84 . 

1987-88. 

866 

(d) if so, the results theIWf; and 

(e) the estimated reduc:lion in tho 
poverty level as a result C1{ the latest SUf-
vey? 

THE MINISTRY OF STATE OF nm 
:ll.fiNISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (e) 
The estimates of poor are made on the 
hasis of the quinquennial Round of Na-
tional SamJie Survey on household expen-
diture, the latest survey is for the year 
1987·88. The estimates released for the 
latest and the earlier years are as 
follows :--

2915 

306a 
2710 

1371 

Percentale 
of Popula-

tion 

51.5 

48.3 

37,4 

29.9 
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1984 RIOT AFFECrED BORROWERS 
·256. DR. LAXMINAltAY AN PAN-

DEY A : Will the Minister of FIN ANCE 
be pleased to state : 

<a> whether thC Government have ibsued 
any orden to write c.r the loans upto 
1l&. 25,000/- 8Dd the iDterest thereoll for 
borrowers affected by 1984 riots: 

(b) if to, the number of such riot affect-
ed pmona; 

(c) whether these orders are also appli-
cable to a!1 the State Governments and 
their financial institutions, from wbere tbe 

" riot.victims bad taken loans; 
(d) if so, the number of sucb riot 

affected persons; and 
(e) if not, the reasons therefor? 

TIlE MINISTE.R OF STATE IN THE 
MINISI'R.Y OF FINANCE AND MINIS-
TER OF STATE IN TIlE MINISTRY OF 
p AR.UAMENTAR.Y AFFAIRS (DR. 
ABR.AR. AHMED): <a) Government 
.naVe in June, 1993 cin:ulated. to all sche-
duled commercial banks for implementa-
tion of a Debt Relief Scheme for Novem-
ber, 1984 Riot. Affected Borrowers. The 
SItbeme envilaJIIS !hat tho auzegate of 
eligible loaDs from all banks upto and in-
clusive of Rs. 25,000/- as principal, lo-

( gether with outstanding interW, in the 
caae of borrowers affected by November, 
1984 riots may be written off. 

(b) According to available information 
the total number of November, 198-4 riot 
aft'cctcd bonowem against whom loans 
(PriDcipal+lIDterest) were outstanding are 
7671 as on 311t Marcb, 1992. 

(c) No, Sir. 
(d) Does not arise_ 

(e) It is for the c:oncerncd state Gov-
ernments to take a decision in regard to 
the write off of loans extended by them or 
their financial iDstitutions to the persons 
affected by November, 1984 riots. 

(English] - , ..... ~.,: 
DIRECT FUGHTS TO TOURIST SPOTS 

BY PRIVATE AIRLINES 

.2$1. SIW HAIUSH NARAYAN 
PllABHU ZANIYE : Will the MiIliIter 

of CML AVIAnON AND TOUJUSM be 
pleued to state : 

<a> whether the Government have re-
ceived proposals from private air taxi ope-
rators for introduction of direct llights tl) 
various tourist spots in the country; 

(b) if so, the details therof inc;I.~ding 
the names of the tourists spots whicb are 
proposed to be so airlinked; 

(c) the details of the proposals cleared 
so far; and 

(d) the present position in regard to 
each of the remaining proposals? 

THE MINISTER OF aVIL AVIATION 
AND TOURISM (SHRl GHULAM NABI 
AZAD) : (a) and (b) Air taxis are free 
to operate to any airport which is open to 
scheduled operations. No specific pro-
posals have been received from Air Taxi 
operators to operate flight.'1 to places of 
tourist interest. However, some Air Taxi 
operators are serving places of tourist in-
terest such as Goa, KuIu, Varanasi. 

(c) and (d) Do not arise. 

[Translation] 

TRAINING TO PILOTS 

*258. SHRI ANAND AHIRWAR. : Will 
the Minister of CML AVIATION AND 
TOURISM be pleased to state : 

(a) whether the Government have issued 
instructions to the Indira Gandhi Rru.btriya 
Uran Academi to impart training to Scbe-
duled Castes /Scheduled Tribes candidates: 

(b) whether these instructions arc being 
followed; 

(c) if so, the number of candidates who 
were imparted training of commercial pilot 
in the Academi during the last three years 
and the number of Scheduled Castes/Sche-
duled Tn"bes out of them; and 

(d) the total number of succesnul can-
didates and the number of Scb.ectu.i:d 
CII*s JScbeduled Tribes out of them? 

THE MINISTER. OF CIVIL AVIAnON 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) and (b) Scheduled Castes! 
ScboduJcd Tnbcs (SCIST) candidates are 
pftll ~tion of two years in upper 

.... _--c.-_ 
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qe limit and 8llI paid tr~ allowance 
for attending the entrance eXamination for 
admission to the 1indira Gandhi Rash-
trtya Uran Atademi. Besides, out 
of the SC/'i!n' candidates who set 
admitted to Commercial Pilot Licence 
(CPL) course in the Akademi, three 
pefsoas 8llI exempted from payment of fee. 

(c) and (d) In the last three completed 
courses for Commercial Pi~ot Licence, a 
total of 101 perllOIlS were trained, of which 
5 belonged to SC /'i!n'. The total number 
of SUCQ:SSfuI candidates was 98, out of 
whom 5 belonaed to SC/ST. 

[Englisll} 

IMF LOAN UNDER EXTENDED i'UNO 
PACIUTY 

*259. SHRI SANAT KUMAR MAN· 
DAL : Wlll the Minister of FINANCE be 
pleased to state : 

(a) whether the Government propose to 
approach International Monetary Fund for 
a loan under the Extended Fund Facility; 

(b) if so, the details thereof a10ngwith 
the reasons therefor; 

c) the manner in which this loan is_ 
likely to be used and how faf the debt cus-
hion will go to improve the balance of pay-
ment and the efficiency of the economy; 
and 

(d) the steps proposed to be taken to 
cut down wasteful expenditure and check 
the fiscal deficit? 

TIlE MINISTER OF STATE IN nm 
MINISTRY OF FINANCE AND MINlS-
TER OF STATE IN 1HE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) Yes, Sir. 
the GoVernment has held preliminary dis-
cussions with the International Monetary 
Fund for possible assistance under the Ex-
tended Fund Facility with a blend of COD-
cessional resources UIIder the Enhanced 
Stmc:tural Adjustment Facility. This assis-
tance will enable 118 (0 bridge the fiDanc:ina 
gap in our balance of payments oYer the 
medium tenD (1994-96). Details of the 
arrangement will be known only after the 
neJOliatjons are finaliJed. 

(d) As a part of its medium term 1Itra-
tel}' tIae CDdcavaur of the Government is 

---,--
to progressively reduce irs extnaJ I'COUnt 
deficit to levels that are JDlUI8Je'lblc 
through non-debt creating capital inflows. 
Towards this objective, the Govenuuenl has 
been undettalc.iDg fiscal consolidation since 
June 1991 and this process is continuing. 
The s41:>ps taken by the Government in-
c:ude cutting down of current and wasteful 
expenditure, reducing budgetary support to 
public sector undertakings except in social 
and infrastructure sectors etc., as well 
as measures to improve revenue oollec-
tion such as rcfor.m of the structure of tax-
ation, widening the tax base, streamlining 
procedures and strengthening tax adminis-
tration. I 

HANDLOOM TEXTILES 

*260. DR. K. V. R. CHOWDARY : 

SHRI R,AM LAKHAN SINGH 
YADAV: 

~1l the Minist«' 011 TEXTILES be 
pleased to state : 

(a) the production of handloom rextiles 
in the country during each of the last three 
yean, State-wise; 

(b) the financial assistance provided by 
the Governmetllt to S'.ates for deveiopment 
of handoom during the above period State-
wise; and 

(c) the steps taken by the Government 
to boost the handloom industry, esp;;cially 
in tribal areas of Bihar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) The estimated 
production of handloom cloth in the coun-
try during the year 1990-91, 1991-92 and 
1992·93 was 4295 million square metres, 
4123 million square metres and 4255 mil-
lion sqnare metres respectively. It is not 
possible to estimate the State·wise produc· 
tion of cloth in view of the de<:entralised 
nature of h8ll1dloom sector. 

(b) The State-wise details of financial 
as&istance released by Government for the 
development of the bancUoom sector during 
die last three years are given in the state-
ment attached. 

(c) GovemmeDt of India is implemen-
Una- number of on-JOint edleara for the 
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pro,m.Otion and economic upliftment of 
haDdloom weavers in the country including 
those in tribal areas of Bihar. 1"b.!se 
schemes include lanata Cloth Sc~, 

PIOjeet Package Scheme, Margin Money 
for Destitute Weavers Scheme, Worbhed-
cum-Housing Scbeme, and Health Package 
Scheme. 

Statement 
(Its. in lakhs) 

81. Name of the State/UT Amount released 
No. 

1990-91 1991-92 1992-93 

1. Assam . 1,230.46 1,471.84 1,578.423 
2. Andhra Pradesh 2,477.23 2,667.76 2,177.993 
3. Bihar 542.45 475.93 394.25 
4. Gujarat 634.24 141.84 174.03 
5. Himachal Pradesh . 49.29 84.80 86.49 
6. Haryana 20.00 68.20 17.79 
7. Jammu &. Kashmir 132.81 47.04 142.93 
8. Kcrala 205.63 174.00 241.998 
9. Ka.ra.nataka • 1,292.46 1,451.54 1,407.28 

10. MahardShtra 952.96 1,590.24 872.56 
11. ManiPllr 42.41 3.42 16.35 
12. Madhya Pradesh 704.28 550.69 651.66 
13. Mizoram 22.30 2.80 
14. Nagaland 2.32 
15. Orissa 1,211.14 1,441.83 1,115.98 
16. Punjab 50.62 43.86 112.70 
17. Rajasthan 368.32 395.28 194.095 
18. Tripura 101.47 26.63 177.102 
19. Tamil Nadu 3,624.64 4,005.00 3,007.489 
20. Uttar Pradesh 4,499.84 3,769.42 3,617.638 
21. West Bengal. },573.86 762.56 2,251.375 
22. Pondicherry 0.94 18.26 17.60 
23. Delhi 0.27 114.06 57.30 
24. Meghalaya 0.50 

------ - ----_._-----_.--_._----- -- _.---------
Total. 

RECOMMENDATION TO BRING 
BANKS UNDER THE PURViEW 

OF PARUAMENT 

2679. MAJ. GEN (REID.) BHUWAN 
CHANDRA KHANDURI : 

SHRI SANAT KUMAR MAN-
DAL : 

Will the Minister of FINANCE be pleas-
ed to refer to the reply given to unstarred 
Question No. 1766 on March 5, 1993 and 
state :-

(a) wbethor the examination of the reo 
oommendations of ~tary C0m-
mittee rcprding brinaiutt certain banks 

19,738.12 19,309.32 18,313.033 

under the pwview of the Parliameut bas 
been comP:eted; 

(b) if so, the decision of the Go\'ern-
ment in this regard; and 

(c) if not, the reasons therefor and the 
time by which, a filial decision is likely to 
be taken in the IIUItter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) The re-
commendations made by the COJDllliUee on 
Public Undertakings (COPU) in their 8th 
Report about bringing Reserve Bank of 
India, oatiooalised banks, State Baat ~ 
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India and its'subsediariea and other &Dan-
dal ~uuons under the purview of 
roPU are still under eamtnatlon. Deci-
sion on the recommendations of the 
Committee (COPU) will be taken short-

'1y. 

ITranslotionJ 
LOSS TO COOPERATIVE BANKS IN 

GUJARAT 

2680. SHRI MAHESH KANODlA: 
Will the Minister of FINANCE be pleased 
to state : ' 

(a) whether some cooperative banks m 
Gujarat are running in loss due to their 
heavy administrative expenditure: 

(b) if so, the dew's of such banks and 
the details of the loss suffered by them dur-
ing each of the last three years; 

(c) the administrative expenditure inChl" 
red by each of such banks; and 

----- ---- -- - ----_ 
Year 

(d) the actioa proposed to be taken by 
the Govenunent to reduoe tile loa incurr-
ed by cooperative banks in Gujarat 'I 

iHE MlNISTER OF STATB IN nIB 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN 1HE MINISTltYOF 
PARLIAMENTARY AFFAIRS (DR.. 
ABRAR AHMED) : (a) NatioDal 
Bank for Agriculture and Rural Dcwlcp-
ment (NABARD) has reported that out of 
the total 18 District CeDUaI Cooperative 
Banks (OCCBs) in Gujarat as on 
31-3-1992, 6 were rullDing in loss, The 
administrative expenditure i. one of the 
factors for causing losses in the cooperative 
banks, besides other factors lIIJCh as lower 
in~rest spread, high overduesjbed debts. 
etc. 

(b) The details of loss making DCCBs 
are as under : 

No. of 
reporting 
DCCBs 

(Rs. in Lakbs) 

No. of Amount of 
Joss making loss 
DCCBs 

"--- ---------- ------------
1989-90 
1990-91 
1991-92 
(latest aV3.!lable) . . 

18 
18 
18 

5 
3 
6 

2872 
2758 
1328 

---- --- -- -,---_._------- ----------
,c} The administrative expendltuce (C06t 

of management) of the five OCCBs dur-
ing 1989-90 (Latest avaiable) was Its. 
752 Jakhs. 

(d) In order to check the losses at: the 
Cooperative Banks. NABARD bas taken 
various measures such as detailed eXlllllina-
tion of financial / ad.miJIistrative expenditure 
incurred by State Cooperative Bank (SCD) / 
DCCBs dming their inspections, empbasi&-
jog the need for reduction in expenditure 
during Annual Action Plan discussions, re-
tionalisation of interest spread available to 
cooperative baDb etc. Recently, the Stare 
OJoporative Banks (SCBI) have beca 
advised by NABARD to prepare adioD 
plans for improving their own fiDaDciaI 
po5ltl()Q and that of DeCDs wbicll bave 

been ide!ntified under the proposed institu-
tional strengthening programme. 

REGIONAL OFFICE OF DANK OF 
INDIA IN U. P. 

2681. SHRJ SURENDRA PAL PA-
THAK : Will the Minister of FINANCE 
be pleased to state :-

(a) whether the sanction for opening re-
gional office of Bank of India in Ha!rdoi 
district in Uttar Pradesh has been receiv-
ed. 

(b) if 10, wben; and 

(c) the reason for not openiq rqioaa1 
office there 10 far aDCl tile time by which 
this office is pI'OPOICICI to be opeaed? 
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1HB MINISI'Ell. OF STATE. IN nm 
MINlSI'aY OP FINANCE AND MINIS-
TBIl OP STAU nf THE MlM'lSTRY OF 
PAlUL\MP.NfARY AFFAIRS (OR.. 
ABllAll AHMBi» : (a) to ~c) 1be in-
fiOnDItioIl it beiDa collected and wiU be 
laid '* the Table of the Houae. 

FRAUDS IN NATIONALISED BANK IN 
V.P. 

2682. SHlU UDAl PRATAP SINGH: 
Will the Minister of FINANCE be pleas-
cd to atatc : 

(a) the number of cues of frauds, em-
bczzIcment, looting and misappropriation 
detected in the natronali8ed banks in Uttar 
PradeIh during 1991-92 and 1992-93 and 
the tDtal (011 IUffcred by the nationalised! 
banks eac:h year as a result tberof; 

(b) the names of the banks where such 
incidents have taken place indicating the 
1oc:ationa thereof in Uttar Pradesh and the 
action apinat the peIlODl involved in those 
cues; 

(c) whether some banks employees were 
abo foUDd involved in such cases; and 

(d) if 50, the details thereof and the 
action taken against them? 

(i) No. of emplOyees conVicted 

11m MlNISTEll OF STATE. IN nm 
MlNISTllY OF FINANCE AND MlNJS. 
TER OF STATE IN THE MlNlSTllY O' 
PARllAMENTARY AFFAlIlS· (DIL. 
ABRAR AHMED) : (a) to (cl) The .... 
aent data reportina I)'Item of Reaerve Baut 
of lndia does not generate information in 
the manner uked for. However, the 
total number of frauds reported by Public 
Sector Banks in India to RBI durill& the 
years 1991-92 and 1993 (upto March. 
1993) and the amowu. involved therin are 
as follows ;-

Year 

1991 
1992 
1993 (upto March) 

No. of Amount 
fral.ds involv...d 

(Rs. in eeor...&) 

1535 62.65 
1702 119.79 
509 16.43 

The amounts involved in the cases of 
frauds do DOt necessari:y represent the 
actual losses which the banks may have to 
ultimately suffer. The banks generaDy 
have some securities to cover advaru:a 
made by them. Banks also file civil and 
criminal suits and seek appropriate relld. 
Besides, banks take insurance cover. A ,'ail-
able information in respect of employ:ea 
dismissed/discharged / removed from servic:e, 
etc. during the years 1991 and 1992 for 
their involvement in fraud cases ~ siVCD 

below :-

1991 1991 

82 51 
(ii) No. of emplOYe", aiven Penattiel (majer/minor) 82.9 IM9 
(iii) No. of employees [out of (ij) above) dismiSSedI 

diacharled/lemoved l89 737 
(iv) No. of empiOyeel aaainst whom Ill'OKc:ution is 

PondiDa in tho Courts 640 737 
(v) No. or omPlO'_ qainst whom deP&rtmental PfOCvt.dings 

arePendina 

AI reaarda incideuts of robberies / da.:oi-
del wbic:b oc:curred in public sector banks 
fa Uttar Pradeah durina the years 1991, 
1m. 1993 (upto Man:h), the dctaila in 
4-1--'",JM 

1563 1718 

respect of theae incidents are aivea in the 
attached statement. Iu per aVllilable iD-
formatioo, DO bank employee has beea ... 
ported to be involved in thac i"Sicta1ll 
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I. Name of the Bank 
No. 

(1) (2) 
,--,-----_. 

1. Allahabad Bank 

2. Allahabad Bank 

3. Allahabad Bank 

4. Oriental Bank of Commerce 

5. Oriental Bank of Commerce 

6. Punjab lit Sin(t Bank 

7. Punjab lit Sind Bank 

8. State Bank of India. 

9. Syndicate Bank 

1. Canara Ba:Ik 

Punjab National Bank 

3. State Bank of India. 

4. Union Bank of India 
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StatemtDl 

Name of tho Date of 
Branch occurrence 

(3) (4) 
--------.. _ 

1991 

. Basantpur, 

. Sainthal i, 
Ghaziabad 

D. Y. College 
Extension 
Counter Orai, 
Salaam 

Inayatpur Burra, 
Unnao 

Halalpur, 
Saharanpur 

Shahjahanpur 

Ram Raj and 
Beggum Bridge, 
Meerut 

Shahgarh, 
Pilibhit 

Barapura, 
Pilibhit 

Ikri, 
Meerut 

1992 

Extn. Counter, 
Agra 

15.5.1991 

17-5-1991 

6-9-1991 

10-8-1991 

1-6-1991 

27-9-1991 

24-1-1991 

17-1-1991 

3-6-1991 

5-5-1992 

Exten. Counter, 8-8-1992 
IDPL Veer Bhadra, 
Dehradun. -

Kala Ground 5-6-1992 
Service Counter, 
Dehradun. 

Ukraura, 23-10-1992 
Varanasi 
19'J3 (uPtO March) 

-- NIL~ 

"-
Amount N6. of 

involved 
(lb. in 

:;:J 
Lakhs) 

(5) (6) 
----

0.61 

0.50 2 

0.30 

3.70 2 

J .00 

0.56 

2.13 

0.50 

0.17 

8.82 

2.00 

2.23 
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[tn,umJ 
BANK DEPOSITS IN BIHAR 

2683. SHRl SYED SHAHABUDDlN 
Will the' Minister of FINANCE be plca&ed 
to atate : 

(a) whether it is a faot that the Bihar 
Chamber of Commerce has given a call to 
the State Government and to the general 
plili'ic to &top making deposits with the 
branches of sue h banks whose overall in-
vestment-deposit ratio in Bihar i8 less than 
30%. 

(b) if so, the names of such banks as 
on April 1, 1993, taking into account the 

. the overall picture of their operations in: 
Bihar; 

(c) the total deposits and illve&tmeni6 
by each one of them for the State as a 
whole as on March 31, 1993; and 

(d) the reasons for their investment-
deposit ratio being lower than the overall 
average of the banks operating in Bihar? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINIS. 
TER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) to (d) The 
information is being collected and will be 
laid on the Table of the House. 

PROJECTS TO BE DROPPED IN U. P. 

2684. SHRI RAM NAIK : Will the 
Minister of FINANCE be pleased to state: 

(a) Whether the Government are consi-
dering to cut the plan size and drop some 
important projects in the State of U. P.; 

(b) if so, the particulars of the projects 
which are likely to be dropped; and 

(c) the reasons for such consideration to 
cut the size of the plan ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) 

(a) No, Sir. 

(b) and (c) Do not arlIe. 

FUNDS FOR NTC MillS 

2685. SHRI SUSHIL CHANDRA VER-
.... MA : Will' the Minister of TEXTIl.ES be 

pleated to state.: 

(a) w&etber the GovenmIertt propcte .. 
haDdo-..er lOme of the tick NTC nWlt to 
the cooperative ~; 

(b) if eo, the deWlt of IUCh millI, State-
wise; 

(c) the funds I'"Ovided by the Union 
Government for revival/modernisation of 
these, mills during each of the last three 
years, State-wise; and 

(d) the funds earmarked for the purpose 
during 1993-94, State-wise? 

nm MINISTER OF STATE OF 1HE 
MINISTRY OF TEXTILES (SHRI O. 
VENKATSWAMY) : (a) and (b) Gov-
ernment is willdng to support any viable 
proposal for cooperativisation of NTC 
mills provided it bean tho oonsent of all 
parties concerned. 

(c) and (d) The funds provided by the 
Government towards margin money for tlle 
modernisation of NTC miIIs during the last 
three years are giwn below :-

Year 

1990-91 

1991-92 
1992-93 

Amount 
(Rs. in Crores) 

20 

40 

The above funds are not allocated on 
Stae-wise basis but are released to NTC 
(HoI<ling COmpany) on the basis of 
approved projects for modernisation of 
their mills. An amount of Rs. 28 croree 
has been earmarked for released to NTC 
during 1993-94, to meet their margin money 
requirements for modernisation. 

TEXTILE .MILl.S 

2686. SHRI WAY NAVAL PATIL 
Will the MiDitter of TEXTILES be pJ.eued 
to Rate : 

(a) whether the textile policy of tho 
Govemment particularly for encouragm, 
powerlooms has posed a serious threat to 
the textile miIla in orgaUed lCCtor ml 
the handlOOJD8; 
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'(b) if 10, 1he: percentage . of total texu1e 

..".suction as between .ml11s;· powertOOlDl 
ucl bandlooms aa On March 31, 1993 u 
.. pared to three ~; ad 

(c) the steps being taken to ensure opti-
mum. utilisation of capacity of eac:h sector? 
----- . __ ._ -- .-.. 

Year 

1992-93 
1991-92 
1990--91 

. 1989-90 

(c) Government have taken several 
measures some of them are as [ollows :-

(i) Licensing procedure for capacity 
creation has been adequately libeca-
lised keeping in line with the cur-
rent policy of the Government. 

(ii) Imports of Textile Machinery have 
been liberalised and duty structure 
modified. 

(iii) ~ expoI1 quota of fabrics and 
made ups under bilateral agreements 
for powerloom manufacturers hall 
been increased from 3 % to 5 %. 

(iv) Financial assistance for modernisa-
tion/renovation/purchase of Hand-
looms is provided. 

FlCCI REPORT REGARDING JMPORTS 

2687. SHRI PRAKASH V. PATIL : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Federation of Indian 
Chamber of Commerce and Industry has 
wbmitted a detailed report to the Gov-
ernment listinl! the anomalies which have 
crept into the Budget making it cheaper 
to import the finished products instead of 
mannfacturing them in the country; 

(b) if 80, the detail. thereof; and 

(c) the action being taken by the Gov-
emmeut in this regard? 

THE MINISTER OF ~ATB OF 1'HB. 
MINI~Y OF TE!XI11.PS (SRlU 0:' 
VENKATSWAMY) : fa} Goyel'lUDe1lt Is 
committed to ~ ~UI ~ ~ ~ 
the three' eec:b'e ci .me ....., . 

(b) Percentage of total cloth pr~ 
for 1992-93 and comparative figun:I for 
last three years are :- . 

MitIs HanCJlooms Pcwerloom. 
Sector Sector 8ec:tof' , 

9.75 18.39 71.,87 
10.52 18.25 71.2$ 
11.29 18.7] B._ 
12.95 19.05 '8.09 

THE MINISTER OF STATE IN nm 
MINISTRY OF FINANCE (SHRl N. V. 
CHANDRASHEKHRA MURTHY) : (a> 
and (b) In their letter dated 19-4-93, Fl· 
CCI has enclosed a note on the Finance 
Bill, 1993. The note brings out certain 
anomalies as perceived by the Federation.. 
in the customs and excise duty structure, 
as a result of which the rate of duty on the 
final product is less than on inputs and 
raw materials. This is not exac:tly the 
same as saying that it is cheaper to import 
the finished products instead of manufamu-
ing them in the country. ~ list of ill-
dustries !:Overed in the note include Auto 
components, Eleetrollk oomponenl8, Tyrell, 
etc. 

(c) The Government have examined the 
points raised and have lllince reduced the 
import duty on specified automobile lOb-
components and diffused silicon wafen out 
of the items mentioned by them. It baa 
not been found possible to accede to GIber 
recommendations at present. 

JUTE BAGS 

2688. SHRI SANAT KUMAR MAN· 
DAL: Win the Minister of TEX1'JLES 
be pleased to alate : 

(a) the policy of the Government in the 
continued use of. jute bap for packing ~ 
cement, fertirsen etc.; 

(b> whether any relaution II ~ 
to be made ill tile ~, ..... 
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(c) If 10. tho detaila tl1el-.ot 81Id the 
l'08IODl therefor; and 

(4) ita iDIpact on the juto ~? 

1'IIJ MlNIST£R OF STATE O~ 1'Hlt 
MnUSTRY OF TBXTILES (SHIU G. 
ViNI(AT SWAMY): (a) to (d) The 
C!Jitire production of foodarains, sugar and 
Vrea and 70 % of the production of 
cement (65% in the cUe of cement plants 
Ioc:ated more than 1200 ICms. from Cal-
cutta) iI required to be compulsorily 
pacibd in· jute material under the Orders 
iIIued under the Jute Packaging Materials 
(Compullory Ute in Packing Commodi-

;,tift) Act. 1987. Mini cement plants having 
an ins+aUed .c~ of upto 100 metric 
tDDDeI per day are exempt from the 0pe-
ration of thea Orden. The existing level 
of usase of jute material, the quantity of 
raw jute available. the quantity of jute 
material avail.ab1e. the protection of 
interests of persons engaged in the 
jute industry and in the produc-
tion of raw jute, the need for 
continued maintenance of jute industry, 
the quantity of commodities likely to be 
required for packing in jute material are 
reviewrd from time to time to determine 
the commodities, or percentages thereof, 
required to be packed for supply and/or 
diatribution in jute material. 

ASSISTANCE TO ANDHRA PRADESH 

2689. DR. K. V. R. CHOWDARY: 
Will the Minister of FINANCE be pleased 
to state: 

-<a) the amount of the loan assistance 
prov'ded by the Union Government to the 
Government of Andhra Pradesh during 
.each of the last three years; 

(b) the details of the works/programmes 
undertaken/implemented with this assi .. 
tanc:e during the above period; and 

(c:) the location where such worts/ 
programmes are being undertaken/im-
plemented during 1992-93? --_._---

Year 

'mE MINISTER. OF STATE IN nm 
MINlSTllY OF FINANCE (SHRI M.. V. 
CHANDllASH1UCHAllA MUllTHY).: (a> 
The Central Government provided loaD 
8SlIistance of lla. 759.80 crores, lla.. 872.39 
crores and Its. 977.10 crores during the 
years 1990-91, 1991-92 and 1992-93 res-
pectively to the Government of Andhra 
Pradesh. 

(b) and (c) Central assistance to States 
for States' Annual Plan is released in the 
shape of block loans and block gnmts. 
The States are also released loan to the 
extent of 75% of net small sav'ngl collec-
tion made in the State during a year 
These loans are not tied to any particular 
head of development, or scheme or works 
in any particular area, but for the imple-
mentations of State's Annual Plan is a 
whole. 

[Translation] 

BUSINESS DONE BY UC 

2690. SHRI DAU DAYAL JOsm: 
Will the Minister of FINANCE be pleased 
to state: 

the amount of business done by the Life 
Insurance Corporation of India by means 
of issuing various insurance policies 
through its branch managers separately aU 
over the country during the last three 
years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MJN1S. 
TER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : The agents of the 
Life Insurance Corporation of India Ie-
cruited by the Development Officers pr0-
cure new business under the guidance of 
the Development Officers. The Branch 
Officer is overall incharge of a Branch and 
does not procure an business himself sepa-
rately. 

The new business performance of the 
Corporation for the last three years is 
as follows :-

Policies 

8645386 
9238264 
99.57848 

Sum Assured 
(In Crores) 

28139 (Y1 

32064 44 
35956.82 

F.P.I 
(In Lakbs~ 
75301.87 
86169.68 
9951$.13 
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[English] 

INTEGRATED RURAL DEVELOPMENT 
PROGRAMME IN ORISSA' 

1G91. SHRI ARJUN CHARAN SETm : 
Will the Minister of FINANCE be pleased 
to state: 

la) the total number of families Qssisled 
under the Integrated Rural Development 
Programme in Orissa during each of the 
last two years; and 

(b) the amount disbursed during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS lDR. 
ABRAR AHMED) : (a) and (b) The num-
ber of families assisted and the amount 
disbursed by Cooperative Banks, Commer-
c;al Banks and Regional Rural Banks 
under Integrated Rural Development Pro-
gramme (IRDP) in Orissa during the last 
two years are as under: 

(Rs. in lakhs) 
---- _._---------_._---

Year No. of families assisted Amount disbursed 
----.--------.. -----------

1991·92 
1992·93 
(provisional) 
---------- ---_._----- __ 

BRANCH OF SMALL INDUSTRIAL 
DEVELOPMENT BANK OF INDIA 

2692. SHRI A. CHARLES: Will the 
Minister of FINANCE be pleased to 
state: 

(a) the number of requests received by 
the Small Industrial Development Bank 
of India (SIDBI) in its Cochin Branch for 
the revival of SSI sick units during 1992-
93; 

(b) the number of units which were re-
vived under the revival of nursing pro-
gramme and the amount sanctioned for 
the same during the above period; 

(c) the number of requests reject ed: 

Cd) the number of cases pending for 
disposal as on June 30, 1993; 

(e) whether the Government propose 
to open one more branch of SIDBI in 
Trivandrum; and 

(f) if so, the details thereof ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) 2nd (b) The 
initiative for sanctions and disbursement, 
of assis'ance under SmaIl Industries Deve-
lopment Bank of India's Refinance Scheme 
for Rehltbilitation at grassroot level rests 

111712 
93226 

3869.12 
3479.03 

with banks and State Finance Corporations 
(SFCs). If the resources position of pri-
mary lending institutions in comfortable, 
they will not seek refinance from SIDBI. 
However, one application under SIDBI's 
refinance scheme for rehabilitation of sick 
SSI units was received by their Cochin 
Branch Office during 1992-93. Refinance 
assistance of Rs. 3.36 lakhs was sanctioned 
towards this proposal against which 
Rs. 75,000/- was disbursed. 

(c) and (d) Do not arise. 

(e) No, Sir. 

(f) Does not arise. 

NEW FLIGHTS OF INDIAN AIRLINES 

2693. SHRI ANNA JOSHI: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Indian Airlines have 
introduced some new flights w.e.f. Janu"r\ 
15. 1993: and 

(b) if so, the routes on which these new 
flights h:lve been introduced? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NAB 
AZAD) : (a) No, Sir. 

I b) Does not arise. 
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NATIONAL HOUSING BANK 

2694. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have cons-
tituted a National Housing Bank to 
provide soft loan to housing secto: which 
has been declared a priority sector; 

(b) if so, the aims and objectives with 
which the National Housing Bank was 
constituted and the extent to which it has 
come up to the aims and objectives; 

(c) whether individuals are eligible to 
apply for loan from this Bank; if not the 
reasons therefor; 

(d) whether there is any proposal to 
give loans to Government servants directly 
or through their employers at concessional 
rate of interest to help them build flats: 
and 

(e) if not, the reasons therefor 0 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND l\lINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR-
ABRAR AHMED): (a) and (b) The 
National Housing Bank (NHB) was esta-
tlished on July, 9, 1988 under the National 
Housing Bank Act, 1987, as a wholly 
owned subsidiary of the Reserve Bank of 
India (RBI). Promotion of a healthy 
housing finance system by encouraging 
setting-up of housing finance institution, 
both at local and regional levels and pro-
vision of adequate finance to the housing 
sector are the principal functions of NHB. 
NHB is also playing a pos.tive role in the 
development of the housing sector, includ-
ing promo:ion of research and studies con-
nected With shelter, housing and human 
5ettlcment. The regulatory functions in 
1 espect ot housing finance companies have 
been tramferred from RBI to NHB effec-
tive from June 26, 1989. The Bank, as 
per NUB Act, is empowered to make loans 
and advances among others to scheduled 
banks in respect of their lending for hous-
ing. 

NHB has taken various initiatives to 
increase the flow of funds in the housing 
sector. These include development of 

institutional framework for houiina finan~J 
mobilisation of lIavings specific to hoUtin, 
needs and aUiDlentation of supply of real 
resources. 

(c) to (e) As per provisions of NHB 
Act, 1987, NHB does not give loans to 
individuals directly. However, it provides 
refinance to scheduled banks housing 
finance companies and State level apex 
co-op. housing finance societies in respect 
of eligible housing loans disbursed by them. 
By the end of July, 1993 and cumulative 
disbursement under NHB finance scheme 
through these primary lenders together 
with SUbscriptions to Special Rural Hous-
in£ D.:!benlures (SiUIDs) floated by State 
level Land Development Banks in respect 
or their eligible housing loans, amounted 
to Rs. J697.11 crores. The Government 
servants are also eligible like any other 
oorrower, to obtain loans from banks at 
rate of interest prescribed by RBI from 
time to time for acquiring flats. 

[ Translation] 

STOCK HOLDNG CORPORATION OF 
INDIA LIMITED 

2695. SHRI MOHAMMAD ALI 
ASHRAF FA TMI : 

SHRI VISHWESHWAR 
BHAGAT: 

Will the Minister of FINANCE be 
pleased to state: 

'a) whcthe;- the Stock Holding Corpo-
ration of Ind:a Limited proposes to provide 
its services to the private sectOr also along-
with the public sector; 

(b) if not, the reasons therefo~; 

( c ) whether the Government have re-
ceived complaints regarding procedure 
adopted and time taken by the Corpora-
tion in disposal of work; and 

( d ) if so, the steps being taken by the 
(iovernment for speedy disposal of work 
by the Corporation? 

THE MINISTER OF STATE IN THE 
.Ml~,)ISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) and (b) The 
Stock Holding Corporation of India 
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Umited (SHCJL) hat no intention at pre-
ient to offer its Iervicea to the private IOC-
tc)t; AI the volume of business aerviced 
by the Corporation haa been increasillJ 
IUbatantially in the recent past, the C0rpo-
ration haa decided to create additional 
infrastructural facilities for the envisaaed 
growth in business before offering services 
to additional clients. Besides, the C0rpo-
ration will have to initiate measures to 
deal with risk management issues ass0-
ciated with the need to protect the assets 
in custody prior to expansion of business. 

(c) and (d) There were some com. 
plaints relating to the manner in which the 
SHeIL was rendering services like deli· 
very, payment and registration of share 
certificates in the name of the institution. 
SHeIL had informed the Government in 
December, 92 that the average processing 
time of transfer deeds was reduced from 
38 days in 91·92 to 20 days in 1992·93 
(till 16th December, 1992). Subsequently, 
SHeIL has taken stePs in terms of deploy-
ment of additional manpower and other 
resources with improved control proce-
dures for streamlining work on processing 
of orders. However, the average time for 
processing delivery orders, receiving the 
deliveries, processing the transfers and 
lodgement of secur:ties has been 22 days 
during January 1993 to June 1993, with 
the volume of business being to an extent 
of Rs. 1,965 crores for this period com-
pared to only Rs. 1,138 crores for the cor-
responding period in the year 1992. The 
primary responsibility for improving the 
efficiency of operations of SHeIL vests 
with the management of the Corporation. 

EXEMPTION TO BANKING INDUSTRY 
FROM REGIONAL PROVIDENT FUND 

ACT, 1952 

2696. SHRI SANTOSH KUMAR GAN· 
GW AR: W 11 the Minister of LABOUR 
be pleased to state : 

<a> whether the banking industry baa 
been exempted from the application of the 
Regional Provident Fund Act, 1952; and 

(b) if so, the reasona therefor? 

THE MINISTER OF STATE OF 11m 
MINISTRY OF LABOUR (SHRI P. A. 
!ANONA) : (a> and (b) At preeeDt the 

.. £ E J,4 ~-.-.*'ii"'M 

BPF , MP Act, tt12 II ~ tcJ tile 
banta wbida are doiq..... • _ 

State/UnlOn Territory 8IId Iaafi "" '_ 
departmentalbraadael 0UtIicIe tlaI St.tbI 
Union Territory. The provia'OIII of the M 
have DOt been ~ to the bUlb 1rbicb 
have got braac:hel in __ tIwa ODe StUll 
Union Territory. 

CONSTRUcnON WORKERS BILL 

2697. SHRI AltVIND T1UVBD1 : 

SHlUMATI GEBTA MUiaIEIt-
JEE: 

Will the Minister of LABOUR be pIeMed 
to state: 

.(a) whether Govemaent propoae to 
introduce the Building and other C0nstruc-
tion Workers (Regulation of Employment 
and Conditions of Services) Bill dur:nll 
the current session of the Parliament; and 

(b) if 50, the detaile thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) No, Sir. 

(b) Does not arise. 

[English] 

ALLOCATION OF FUNDS FOR 
IRRIGATION PROJECTS 

2698. SHRI DHA:R.MANNA MON-
DA YY A SADUL: Will the Minister of 
PLANNING AND PROGRAMMB IM· 
PLEMENTATION be pleued to lltate : 

(a) the allocations for irrigation pr0-
jects in the country duriaa the Eiahth Fi'fe 
Year Plan; 

(b) the a11ocati0D8 for Maharuhtra for 
theIe projectl; and 

(c:) the projects libly to be completed 
In the State duriq the Plan Period UId 
tbeir breat-op for each year? 

THE MJNIS1'BIl OP STATE OF THE 
MINISTRY OP PLANNING AND PIO-
GRAMME. IMPLEMENTATION (SHlU 
GIRIDHAll GOMANOO): <a) to (c:) 
AD 01&tlay of RI. 2i001.19 II'I'ONt .... --
approral ,_ ...... :wecua., 8IId Mmor 



61 W,littm .ltnswflrs SltAVANA 22, 1915 (SAKA) 
____ --------------
Irrlption Projects/Schemes in the Eiahtb 
Five Year Plan of Sta es and Union Terri-
torie.. Thi. includes an outlay of 
RI. 3003.71 crores for Maharaahtra. AI per 
the Itatement attached, eight major and 
forty two medium irrigat:on projects in 
Maharashtra are scheduled to be completed 
during the Eigh.h Plan period. 

Statement 

MAHARASHTRA 

IRRIGATION PROJECTS TO BE 
COMPLETED BY THE END OF THE 

EIGHTH PLAN 

MAJOR PROJECTS 

Sl. No. Name of the Projects 

1. Jayakawadi Stage I Ii: IT 
2. Khadakawasla 

3. Krishna 

4. Lower Tiroa 
S. Lower Wunna 

6. Karwa 

7. Arunawati 
8. Wan 

MEDIUM PROJECTS 

1. Nagya-Sakya 

2. Alandi 
3. Yeoti-Masoli 

4. Kasari 
S. Jawalgaon 

6. Deorajan 

7. Sakol 
8. Pakadi-Guddam 

9. Kajala 
10. Masalga 

11. Benetura 

12. Puma-Neopur 
13. Shahnoor 
14. Aran (Pumpri) 

IS. Mun 

16. Upper Manjara 
17. Wadivale 

18. Hvara 
S-72Q..SS/94 

19. Anjana Palshi 
20. Bramhagavan 

21. Sakal 
22. Tajnapur L. I. 
23. Haranbari 
24. Sankh 
2S. Hetavane 
26. Bahula 
27. Patgaon 

28. Tembhapuri 
29. Bor-Dehegaon 

30. Jam 
31. N arangi -Sarangi 

32. Sayakti 

33. Dehali 

34. Amravati 

3S. Kar 
36. Pentakali 
37. Deogad 

38. Kumbhi 

39. Kadvi 
40. Jangamhatti 

41. Kasarsai 
42. Kashyapi 

[Translation] 

EMPLOYMENT TO EDUCATEDI 
UNEDUCATED YOUTH 

2699. SHRI ASTBHUJA PRASAD 
SHUKLA : Will the Minister of PLANN-
ING AND PROGRAMME IMPLEMEN-
TATION be pl~ased to state: 

(a) the amount spent on provid·ng em-
ployment to educated and uneducated youth 
under the self..:mployment scheme during 
the last three years, year-wise; 

(b) the number of youth benefitted !hero-
from; 

(c) the number of unemployed educated 
and uneducated youth Statewisc; and 

(d) whether the Government have ~ 
pared a scheme to provide employmcllt to 
all youth '1 
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TH8 MINISTER OF STATE OF l1fE 

MINImY OF p~G~_NID,PRO_ 
GRAMME IMPLEMENTA'tI9N (SHlU 
GllUDHAIl OOMAN'Otl) '('tt'- and- (b) 

Name of Employment Scheme 

Schemefor Self-Employment for Educated Un-
employ"d Youth (SBEUY) (Capital Subsidy) 
Training of Rural Youth for Sett-EJiIp1oyment 
(TRYSEM) ;' 

The amount spent on the important d-
OIIIfIoYJDellt. ~ 'BP"ClicIItIY' ,iO!r, ~
belMfik at 'youth .cku:iJ:Ia. ~ ,_ 3( Y .... 
1IR' .,. 'Ullder :. ' 

Expenditure Incurred 
, , (RI .. crores) 

1990-91 1991-92 1992-93 
-'-.. >-'~.-

44'51 37'18 39'5 

32.61 48.79 47.46 
. - --.--~----

Detan. regarding the youth benefitted under TRYSEM during the 3 years as 
under : 

Year No. of No. of No. of Total No. 
Youth Trained youth self-em- youth wage of youth 
_ .. ____ . _____ plo~_~~o~~plo>,e~ 

1990-91 • 
1991-92 • 
1992-93 (Prov.) 

2,36,177 1,23,785 41,493 1,65,278 
3,07,044 1,19,959 47,459 1,67,418 
2,74,130 99,023 41,868 1,40,891 

Under SEEUY Scheme, 2.65 lath edu-
cated youth benefitted during the 3 year 
period under reference. 'State-wise/year-
wise break-up of the youth beDeitted under 
the Scheme is given in the attached Stale· 
fMlIt-l. 

(c) State-wise estimates of total un-
employed persons and the number of edu-
cated amongst them, based on the last 

comprehensive survey on employment and 
unemployment, conducted by the NSSO 
in 1987-88, are given in the attached 
Statement 1I. 

(d) The employment strategy of the 
Eighth Five Year Plan envisages achieve-
ment of a near full employment situation 
by 2002 AD. The Government have, how-
ever, not prepared any specific scheme to 
provide employment to all youth. 

Statement-l 

S.No. Name of the State/UT 

2 --------_---_--_._-_._--_. 
1. Andhra Pradesh 
2 . ......am't 
3- Bihilr' • 
4. GujBrat 
5. Haryana. 
6. HiiiiiWhaI Pradesh 
7. Jammu &; Kashmir 
I_·~·'·'~ 

9. :Ketal& 0 • 

Ilk MJIIIItJa PnIdeIh 
·~rr;' ~l~ .: .. 

No. of cases sanction~ loan by 
banks 

1990-91 
3 

8047 
3067 

11545 
2419 
2545 

870 
236 

5415 
6249 
6751 
9027 

1991·92 1992.93 
.. --_-_--

t, 5 
6849 5258 
3480 2470 
8975 6400 
1145 434 
2502 1957 
937 850 
310 NR 

4771 3894 
4980 2949 
7229 8173 

10131 8953 
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2 3 4 
,_..,..._ ----'.-----------~ ---------,_---_._----
Jl. Mani1M' 
fl. Moghalaya 
i4. Nagaland. 
15. Orissa 
16. Punjab • 
17. Rajasthan 
IS' Siklcim . 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. Andaman & Nicobar 

\24. Arunachul Pradesh 
25. Chandigsrh·o 0 • 

26. Dadra & Nagar Havcli 
27. Goa 
28. Mizoram 
29. Pondichcrry 
30. Lakshadweep 
31. Daman & Di~ 

Total . _- -, --------- ----
NR-Not RepoI1cd' 

• -ProvisioDa! 

Stale_nl-D 

7~ 7~ 

24 13 
100 83 

4578 4353 
7453 7167 
5330 5779 

28 ",55 
8015 8l4S 

S02 4206 
13201 liass 
4225 3056 

23 30 
22 12 

127 151 
20 36 

199 73 
136 68 
lOS 299 
12 14 
12 7 

101233 93868 

State-wise estimates of tot.lalld edtaeated _,lo)'ed cJariDl l98'7-18 

6 
._-4--., 

78 
79 

3115 
577S 
4+'70 
'ld 
65n 
31a 

-89§14 
385.· 

15 
19 
89 
71 
60 
69 

214 
1. 
18 

70346 

,---- - - _--_. _._-.;;...;..........:.___.;.;...._...._ ........ '---
State Estimated Number (000)"" 

Total Educatod 
----~---

-.-~ --- -- - ~------------.----,- ._-
.2 3 4 _ .. ___ . 

-- -- - ---------- -- _-
L AlIdhra Pradesh 1200 353 
2. Assam 320 1-34 
3. Bihar 727 313 
4' Gujarat 371 112 

5. Haryana 309 147 
6. Himachal Pradesh 69 38, 

7. Jammu & Kashmir 62 40 

8. Karnataka -430 129 
9. Kcrala 1725 m. 

10. Madhya Pradesh 414 106 
1l. Maharashtra 870 M5 
12. Manipur 9 9. 

13. Mcgbalaya 2 1 
14. Nagaland (Urban) 2 ,,~-

--- ---_.- - ---. 
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1 

IS. Orl .. 
16' Punjab ~ 

17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. A. & N. Islands 
24. Arunachal Pradesh 
25. Chandigarh 
26. Dadra & Nagar Haveli 
27. Delhi 
28. Goa,Daman & Diu 
29. Lakshadwecp 
30. Mizoram 
31. Pondicherry 

- ------ --_-,_ 
All India 

[English] 

ACCIDENTS IN MINES 

2700. SHRI DATIATRAYA BAN-
DARU: 

SHRI SANDIPAN BHAGWAN 
THORAT: 

Will the Minister of LABOUR be pleased 
to state : 

(a) whether there has been an increase 
in the mine accidents in the country dur-
ing 1991-92 and 1992-93; 

(b) whether the Governmen' have con-
ducted any inquiry to find out the main 

SI. Year 
No. 

-----.. 

1· 1986 
.2. 1987 
3. ]988 
4. 1989 
~. ]990 
6. 199] • 
7. 1992 • 

3 4 
------

~3 194 
272 159 
-464 94 , 1 
1378 488 

33 23 
0317 387 

1269 476 
4 2 
1 Negligible 

16 9 
Negligible 

115 53 
36 16 
2 

Negligible 
21 8 

._-- _-_---,-- -~- --- --
11525 4537 

causes for increase in the number of acci-
dents.; 

(c) if so, the outcome of the inquiry; 
and 

(d) the steps taken by the Government 
to ensure safety arrangements in the 
mines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c) The position re-
garding occurrence of accidents in mines 
during the last seven years is ;ndicated 
below:-

Number of Accidents 
~------~-------, 

Fatal Serious 

250 
230 
226 
207 
214 
235 
233 

1558 
1312 
1067 
1148 
1206 
1099 
963 

-------- --------------------_._-_. --------_ .. -----
.F;gures for 1991 & 1992 arc povisioual. 
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It may be sean from the above figure. 
that there is a general declining trend in 
serious accidents. In regard to fatal acci-
dents, the figures show a fiuctuating trend. 

Statutory enquiries under the Mines Act, 
1952 are conducted by the officers of the 
Directorate General of Mines Safety in 
respect of all fatal accidents. Depending 
upon the gravity of the situation, certain 
serious accidents are also enquired into. 
Some of the major causes of accidents are 
fall of roof! sides, transportation machi-
I'\~ry, rope haulage etc. 

(d) Provisions for safety of persons 
employed in mines are contained in the 
M'nes Act, 1952 and the Rule and Regu-
lations framed thereunder. The safety laws 
are kept under constant review and amend-
ed from time to time. The Directorate 
General of Mines Safety also issues guide-
lines in the form of circulars to the 
management for improving safety mea-
sures. These provisions are required 
to be complied with by the mine 
managements. The officers of the Direc-
torate General of Mines Safety ins-
pect the mines periodically to oversee the 
status of compliance with the safety provi-
sions and to take action as provided under 
the Mines Act 1952, in case of default. 

PROJECI' ADVISORY SERVICES 

2701. DR. VASANT NIWRUTH 
PAWAR : Will the Minister of FINANCE 
be pleased to state : 

(a) whether there is any proposal to set 
up Project Advisory Services abroad to 
attract foreign investors; 

(b) if so, the countries chosen for such 
centres; and 

(c) the areas, the Government propose 
to take up for inviting the foreign invest-
ments" 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-

TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) No, Sir. 

(b) Does not ariIe&. 

( c) Foreign Investment is being invited 
in all identified priority areas by the Gov-
erment, including sectors such as power, 
hydrocarbons electronics and software, 
tourism etc. 

CURRENCY NOTES 

2702. SHRI TEJ NARAYAN SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the Reserve Bank of India's esti-
mated requirement of currency notes for 
circulation during each of the last three 
years with its value denomination; 

(b) the details of actual currency notes 
printed and put into circulation with its 
value denomination during the above pe-
riod, year-wise; 

(c) whether there was a short fall in the 
printing of notes as compared to demand; 
and 

(d) if so, the steps taken by the Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINI-
STER OF SfA·TE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) The 
details are given in the statement attached. 

(c) Yes, sir. 

(d) In order to augment indigenous pro-
duction, Reserve Bank of India is setting 
up two new note printing presses. Govern-
ment is also considering modernisation / 
expansion of the existing note printing 
presses at Nashik and Dewas to augment 
existing production capacity. 
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REVENUE LOSS 

2703. SHRl JEEWAN SHARMA; Will 
the Minister of FINANCE be· pleased to 
rtate :: 

(a) whether the Comptroller and Audi-
tor General 'has unearthed a revenue loss 
of hundreds of crores of rupees due to 
under' assessment of indirect taxes through 
a test audit of post-assessment records of 
Customs and Central Excise departments 
for the period April, 1991 to March, 1992; 

(b) if so, the details thereof and the 
action taken thereon; 

(c) whether such a test audit of post 
assessment records of income tax and sales 
tax departments has also been carried 
out; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE iN THI: 
MINiSTRY OF FINANCE (SHRl M. V. 
CHANDRASHEKHARA MURTHY): 
(a) and (b) The Comptroller & Auditor 
General of india has, in his report for the 
year 1991-92 (No.4 of 1993), indicated 
alleged under-assessment and loss of reve-
nue, in respect of customs and central ex-
cise dutles, of the order of Rs. 248.12 
crores. Many of these audit objections 
have been exaniliied and, the Department's 
comments. thereon forwarded to the C& 
AG. in cases where audit objections 
have been admitted, the Department has 
also initiated action, as provided under the 
law, to recover the short levied amount. 

(c) and (d) in respect of Income Tax 
Department, the C & AG do carry out 
audit of post-assessment records. During 
1991-92, they raised 16,049 objections 
which are under proceSs and the quantum 
of revenue involved will be known only 
when these objections are finally settled 
with the C & AG. 

As regards audit of post-assessment re-
cords of sales Tax Department, the Union 
Government does not maintain any infor-
mation as the collection of sales tax is 
made by the State Governments and the 
subject is a State subject. 

[Translation 1 

SECUR.ITY AT.~RTS 

2704. SHRI VILAS MUTrEMWAR: 
Will the Minister of CIViL' AVIATION 
AND TOURISM be pleased to state ; 

(a) whether the responsibility of security 
at the airports has been assigned to private 
agencies; 

(b) if so, the reasons therefor; and 

,c) the mauner in which the services of 
the security personnel, rendered surplus as 
a result thereof, are proposed to be 'utilis-
ed? 

THE MINISTER OF CIVIL A VIA-
nON AND TOURISM (SHRl GHULAM 
NABl AZAD) ; (a) and (b) No, Sir. 
The responsibility of security at 
airports vests in the respective 
State Police under the overall 
supervision of Bureau of Civil Aviation 
Security. However, at some of the air-
ports, private security agencies have been 
engaged for watch and ward duties. 

(c) The question of redeployment of sur-
plue security personnel does not· arise as 
private agencies are employed where the 
waLcn and ward functions required to be 
supplemented. 

[English] 

BANK DEPOSITS 

2705. SHRI K. M. MATHEW ; Will the 
Minsiter of FINANCE be pleased to state ; 

(a) whether there has been an increase 
in the deposits of public sector and other 
banks during the last three years; 

(b) if so, the details thereof, bank-wise 
and Mate-wise; and 

,c) the increase in the deposits made by 
the Non-Resident Indians in the above 
banks during the above period ? 

HIE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINI-
STER OF STATE IN THE MINISTRY 
OF PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED) ; (a) Yes, Sir. 
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(b) Bank-wise and State-wise details of 
deposits of scheduled commercial banks 
including Public Sector Banks as at the end 
of March 1991, 1992 and 1993 are given 
in Statement-I and II respectively. 

(c) Reserve Bank of India (RBI) do 
not have full details regarding the deposits 
made by the Non-Resident Iridians. How-
ever, the total of the outstanding balances 

in the foreign currency (Non-Resident) 
Account and the Non-Resident (External) 
Rupee Accounts as on the last Friday of 
March 1991, March 1992 and March 1993 
were Rs. 23043 crores, Rs. 28547 crorea 
and Rs. 34336 crores, respectively registe-
ring an increase of Rs. 5504 crores in 
March 1992 over 1991 and an increase of 
Rs .. 5789 crores in March 1993 over Ma~ch 
1992. 

Statement-/ 
Bank-wise deposits of scheduled Commercial Banks (amount in Rupees Lakhs) 

--------
Deposits 

i.. Name of the Bank 
March 1991 March 1992 March 1993 

-----_-_--
1. State Bank of India 4077344 4975618 5813177 

2. State Bank of Hyderabad 237456 294156 334026 

3. State Bank of Mysore 144140 168965 207105 

4. State Bank. of Patiala 231820 259334 295923 

5. State Bank: of Saurashtra 110130 125488 166599 

6. State Bank of Travancor •• 211126 253444 313665 

7. State Bank of Indore. 107630 118809 134825 

8. SBBB&J. 227694 247881 287046 

9. Bank of Baroda 1049975 1332273 1632947 

10. Allahabad Bank 610140 664695 733745 

11. Bank of India 1108202 1280136 1593786 

12. Bank of Maharashtra 299780 33138L 378843 

13. Canara Bank 1172692 1368001 1530180 

14. Dena Bank 274445 330540 403609 

15. Indian Bank 648881 724855 913320 

16. I.B.S. 549531 586213 692459 

17. C.B.I. 1169820 1269066 1371024 

18. Union Bank 691970 787685 930172 

19. P.N.B. 1341612 1503110 1663508 

20. United Bank 460430 492489 585239 

21. UCOBank 575657 573389 667310 

22. Syndicate Bank 591258 644013 708485 

23. Andhra Bank 317430 359303 395356 

24. Corporation Bank 170256 207710 258968 

25. O.B.C. 281340 316888 403772 

26. Punjab &; Sind Bank 245555 260342 297987 

27. New Bank of India 196856 207329 229137 

28. Vijaya Bank 246334 270493 374133 
--- ------- -------
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Sta/ement-II 

State wise 4etalls of deposits of sdledaJed CommereiaJ Bauks as at the end of Mardi, 
1991, 1991 aud 1993. (Rs.m lalm) 

Haryana 
Himachal PJ8desh 
Jammu & Kashmir 
Punjab 
Rajasthan 
Chandigarh 
Delhi 
Arunal:hal Pradesh 
Assam 
Manipur 
Meghalaya 
Mizoram. 
Nagaland 
Tripura 
Bihar 
Orissa 
5ikkim 
West Beogal 
Andaman and Nicobar 
Madhya Pradesh 
Uttar Pradesh . 
(JQa 
Gujarat . 
Maharashtra 
Dadra and N.H. 
Daman & Diu 
Andhra Pradesh 
Karnataka 
Kerala • 
TamilNadu 
Lakshadweep • 
PJndici1erry 

----- ------
[TrarulQJioll] 

COMPLIMENTARY AIR TICKETS 

2706. SliRl' CHHEDI PASWAN: Will 
the Minister of CIVIL AVIATION & 
TOURISM be pleased to refer to the reply 
given to Starred Questoin No. 741 on 
April 26. 1993 and state : 

6-726 LSS/94 

1991 

395576 
140851 
196862 
992147 
553960 
142936 

1857493 
14636 

217830 
10780 
37383 

10339 
21424 
2786.2 

933114 
273515 

11031 
1888682 

5706 
773714 

2039583 
146019 

1172271 
3916673 

1514 
5935 

1101235 
963161 
769578 
1349388 

884 
31384 

1992 

434248 
159086 
201194 

1106384 
615938 
159084 

2084383 
17400 

242402 
10916 
38233 

10654 
22690 
30625 

995963 
302254 

10452 
2081503 

5958 
849156 

2253938 
166002 

[371687 
5298707 

19!1 
6998 

1216701 
112166':: 
938643 
1515336 

1152 
36768 

1993 
"_-_---

506400 
185579 
223340 

1255112 
725611 
197762 

2355927 
20051 

266785 
10512 
11777 
11301 
24170 
33729 

Ilt0872 
359110 
12187 

~~87626 

7917 
944404 

2543128 
198805 

1614535 
tl52S720 

2870 
8419 

1389579 
1336674 
1172671 
1874515 

136} 
43366 

(a) whether investigations into the irre-
gularities in issue of complimentary air-
tickets in the Air India have since been 
completed; 

I b) if so. the findings thereof; and 

( c) the progress made so far in evolving 
system of checks and verification at 
multiple levels to check these irregulari. 
ties .? 
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nIE MINISTER OF CIVIL A VIA-
nON AND TOURISM (SHRI GHU-
LAM NABI AZAD) : (a) No, Sir. 

(b) Does not arise, in view of (a) above. 

(c) Measures have been taken to en-
sure that the lists of entitled employees 
are kept upto date and the identity of the 
employee (family member is propedy veri-
fied befo;e issue of the complimentary 
ticket. 

[English] 

UNEMPLOYMEl'<! SCHEMES 

2707. SHRI BAPU HARr CHAURE 
will the Minister of PLANNING AND 

Name of EmPloYment Scheme 

Integrated Rural Development Progra-
mme (lRDP) . 

lawahar Rozgar Yojana (JRY) . 

Nehru Rozgar Yojana (NRY)-(Central 
Share) . 

Scheme for Self-EmPloyment for 
EducateJ UnemPloYed Youth(SEEUY) 
-(Capital Subsidy) . 

(b) and (C) Concurrent evaluation of 
Integrated Rural Development Programme 
ORDP) is being done on a regular basis 
since October, 1985. Main fmdings of 
the evaluation done during Jan-December, 
1989 are at Statement-I. The Programme 
Evaluation Organisation of Planning Com-
mission conducted a quick study of Iawa-
har Rozgar Yojana in 1991-92. Main 
findings of this quick study are given at 
Statement-II. Concurrent evaluation of 
JRY has ah;o been initiated in 
1992. Regular monitoring of the 
Scheme has shown that 2.65 lakh 
have been benefited under the 
4urins the last 3 years. 

January 
SEEUY 
persons 
Scheme 

PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) the total amount spent on rural and 
urban employment schemes during the last 
three years; 

(b) whether any study has been con-
ducted in this regard; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY 01:' PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRl 
GIRlDHAR GOMANGO) : (a) the expen-
diture incurred on the important special 
empoyment schemes during the last three 
years is as under ;-

809.49 

2,600.03 

112.00 

44.51 

Expenditure incurred 
(Rs. Crores) 

1991-92 

773.09 

2,639.33 

103.00 

37.18 

Statement-/ 

1992-93 

704.56 
(Provisional) 

2687.65 
(ProviSional) 

71.00 

39.55 

Main Findings of the Concurrent Eva-
luation of the Integrated Rural Develop-
ment Programme (IRDP)-January :989 
to December 1989. 

I. Total annual family income of the 
beneficiaries had increased by more 
than 50 per cent in 73 per cent of the 
cases. 

2. The old beneficiaries of the IRDP 
had crossed the poverty line of Rs. 3,500 
in 81 % cases and revised poverty line 
of Rs. 6,400 in 28% cases at the national 
level. 

3. The families belonslng to destitute 
and very very poor groups bad crossed 
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the poverty line of Rs. 3,500 in 67% 
cases and the revised poverty line of 
Rs. 6,400 in 16% ca~es at the national 
level. 

4. About 37% of the beneficiaries had 
no over dues and 20% beneficiaries had 
overdues less than Rs. 1,000. 

5. lncl; gible families were assisted in 
16% cases. 

6. After care support and Government 
support was not made available to the 
beneficiaries in 53 % cases out of 71 % 
cases requiring such support. 

Siaiement-ll 

]\i1in findings of Quick Study by the 
Programme Evaluation Organisation of 
the Planning Commission on the Jawahar 
Rozgar Yojana (JRY) conducted during 
1991-92 in 10 major States. 

I. The 5harc of the SC/STs in em-
ployment generation was more than 

50710. The share of the women in em-
ployment generation was only 22-25% 
at the district level and 15 to 18% at 
the village panchayat level. 

2. The Yojana did not provide em-
ployment to the extent expected as the 
average number of days for which a 
person got employment was 11.44 days 
during 1989-90. 15.68 days during 
1990-91 and 12.81 days in 1991-92 (up-
to September, 1991). 

3. 89% of the selected beneficiaries 
described the assets as useful. 

4. Adequate attention was not given 
to maintenance of assets. 

5. Some of the village panchayats did 
not utilise the funds provided to them. 

6. Contractors were also engaged by 
some Gram Panchayats for the execu-
t ion of some wock. 

[TI(i/lslaliollj 

JANATA DHOTIES 

27138. SHRI RAM PRASAD SINGH: 
Will the ~!'nister of TEXTILES be pleased 
to s'.<lte : 

(a) the year-wise number of Janata 
Dhoties and Sarees supplied during the 
last three years to Bihar; and 

(b) the target for supply of J anata 
DhotiesjSarecs to the State during the 
next two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 

VE:-lKAT SWAMY): (a) The deliveries 
of handloom janata cloth in Bihar during 
the last three years as under:-

Year 

199)-91 
1991-92 
1992-93 

(In million square metres) 

Quantity delivered 

12.00 
12'.73 
11.80 

(Estd.) l 

(b) The State of Bihar has been allo-
cated a target of 21.50 m;llion square 
metres for production and distribution of 
handloom janata cloth during 1993-94. 
The target for subs-equent years will be 
finalised in the beginning of each year. 

[English) 

SOUND AND LIGHT SHOWS 

2709. DR. AMRlT LAL KALIDAS 
PATEL: 

SHRIMATl CHANDRA PRA-
BHA URS: 

WiiI the Minister of CIVIL A VIA nON 
AND TOURISM be pleased to state: 

(ar'~~hether the Union Government 
have received proposals from the State 
Governments for financial assistance to 
organise SOllnd and Light Shows at tourist 
spots to all ract more tourists; 

(b) if so .the details of each such pro-
posal received during the last three years 
including the amount of assistance sought; 

(c) the details of the proposals approved 
so far: 

(d) the prescnt position in regard to 
each of the remain~ng proposals: 

(e) the names of the tourist spots where 
the Indan Tourism Development Corpora-
tion (ITDC) organised Sound and Light 
Shows during the last three years; ~d 
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(f) the names of the tourist spots where 
the ITDC propose to organise such shows 
during 1993-94? 

THl! MINISTER OF CIVIL A VlATION 
AND'roURISM (SHRI GHULAM NABI 
AZAD) : '(a) Yes Sir. 

(b) to {d) As per stdte1nenl attached. 
(e) During the last three years there 

are two shows namely one at Golcunda 
Fort Hyderabad and the other at Cellular 
Jail, Port Blair being organised by ITDC. 

(f) There is no proposal in ITDC for 
mounting of SEL Shows during 1993-94. 

Statement 

SOUND AND LIGHT SHOWS 
1990-91 : No pro}lOsai received. 

1991-92 

SI. 
No. 

State Proposal Amount 
sought 
(in lacs) 

Latest position 

--------_ 
I. Rajasthan · Sound & Light Show at 

Olittorgarh Fort 
49. SO Clarification sought 

from ITDC. 
2. Vttar Pradesh • Sound & Light Show at 

Varanasi and Fatehpur 
Sikri. 

5.()O Further details 
sought from the 
State Govt. 

1992-93 
J . Pondicherry · SEL Show at 

Pondicherry. 
40.00 State Govt.. has 

been asked to re-
submit the propo-
sal as Per guide-
lines. 

2. Uttar Pradesh · SF.I. Show at Jhansi. 40 . 00 Further details 
sought from the 
State Govt. 

3. Uttar Pradesh · SEt Show at Agra Fort 30.00 Further Clarifica-
tions are sought 
from the State 
Govt. 

4. Tamil N'idu · SEL Show at Thanjavur 50.00 State Govt. ha& 
been asked to 
resubmit the pro-
posal as Per gUide-
lines. 

· SEt... ''h')w at S.1\'1iwar-
wada. 

85.00 Further clarifica-
tions sought from 
the State Govt. 

WOMEN CANDIDATES IN PUBLIC 
SECfOR BANKS 

27W. SHRI C. P. MUDALAGIRI-
Y APPA: Will the Minister of FINANCE 
be pleased to state : 

I a) whether adequate representation i~ 

given 10 women candidates and the candi-
dates belonging to minoritie~ in recruit-
ment in various public sector banks; 

l b) if so, details thetwf, during each of 
t be t asl tbree years; 

(c) if not, the reasons therefor; and 

(d) the steps proposed to be taken by 
the Government to clear the backl~ in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE OF THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DB.. 
ABllAR AHMED): (a) to (d) TheN It 
no speclfi.c raervlttiOll in fa.our of WOIOIII 
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MId m~)N)rities ill rettw'lmfDt or ptmlo-
tiOna in the p'Ublie ~ctor banks. 'file ques-
tien of 80CW1lutatioo of any bacJdog does 
not, th~f~ arise. PuWic sector banks 
have, however, been advised to provide 
pre-recruitment training to the candidates 
belonging to the minority communities to 
enable them to improve their chances of 
selection in tbe recruitment examinations 
conducted by the Banking Serv<ice Recruit-
ment Boards (BSRBs)fbanks. The 
BSRBs/banks also include a member be-
longing to the minority communities in the 
selection committees constituted by them 
for recruitment to clerical/sub staff cadres. 
The data reporting system curren!ly in 
vogue in the public sector banks does not 
yield hiformnon regarding representation 
of women and minority communities in 
tbe service, of the public sector banks. 
Howevnf, according to the information 
available with the Indian Banks As~ia
tion. tre percentage of women employees 
in the nationalised banks is 13.52. Similar 
information in respect of minorities is esti-
mated as per a sample survey figures re-
ceived from to of the 28 public sector 
banks is around 10%. 

BOMBAY 
MINT 

CALCUTTA 
MINT 

R~. 5 

Rs. 2 

Re.l 
50 paise 

25 paise-

10.paise 

Rs.S 

Rs.2 

Re.l 

50 paise 

2S paise 

10 paise 

5 paise 
-----.----------
[Ellglish] 

SClCI FINANCE FOR 
AQUACULTIJRE 

2712. PIlOF. UMMAREDDY VEN-
KATESWARLU: Will the Minister of 
FINANCE be pleased to state: 

fa) whether the Sbipp:ng Credit and 
Investment Company of India provide 
financial astistMce to aquaculture fanns; 
aDd 

[Translation J 

CJRCULA TION OF COINS 

2711. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of FINANCE 
be pleased to state : 

(a) the different denomination of the 
coins which are in circulation at present 
in the country; and 

(b) the specific denom:nations of the 
coins coined in each of the mints? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE OF THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) The different 
denomination of the coins presently in cir-
culation in the coun'ry are Rs. 5, Rs. 2, 

Rs. 1,50 paise, 25 paise. 20 paise. 10 paise 
and 5 paise. 

(b) The following are the denom:nation-
wise details of coins minted in the Gov-
ernment Mints:-

HYDERABAD 
MINT 

Rs. S 

Rs. 2 

Re.l 

SO paise 

2Spaise 

10 paise 

5 paise 

NOIDA 
MINT 

Re_ ! 

5Opai~ 

2S paise 

(b) if so. the details thereof and the 
amount provided during each of the last 
three years? 

THE MI:-lISTER OF STATE OF THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE OF THE MINISTRY 
OF PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) Yes Sir. 

(b) SCICI has given fmancial assis'ance 
amounting to Its. 60.17 cram durillt the 
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last three years as under:-

1990-91 
1991-92 
1992-93 

(Rs. ill crOll') 

18.30 
11.86 
30.01 

60.17 

CENTRAL ASSISTANCE FOR 
REVIVAL OF NTC MILLS 

2713. SHRI INDRAJIT GtJPTA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government had agreed 
to prov'de funds to the NTC mills in West 
Bengal, Assam, Orissa and Bihar to facio 
litate their revival and to undertake short· 
term modernisation programmes; 

(b) if so, the details thereof; 

(c) the time by which thes,;: funds are 
likely to be provided by the Government: 
and 

(d) the reasons for delay in providing 
the funds? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) to (d) In a 
meeting held on 10th June, 1993, the reo 
quirements of additional worldng capital 
for the mills under NTC (WBAB&O) Ltd .• 
for 6 months had been assessed at 
Rs. 11.00 crores, out of which a sum of 
Rs. 6.40 crores and 400 bales of cotton 
worth Rs. 25 laths has already b:!en reo 
leased. 

REVISION OF HOUSE RENT 
ALLOWANCE 

2714. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of 
FINANCE be pleased to state; 

(a) whether it was the recommendation 
of Four'h P2Y Commission that three 
years after the implementation of the reo 
port of the Commission, 10% HOllse Rent 

Allowance will be increased; and 

(b) if so, the ,e:.;sons for no: revis'ng 
the House Rent Allowance even after 

. seven years after the implementation of 
Fourth Pay Commission Report? 

1HE MINSTER. OF SI'ATE OF TIm 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : (a) 
No such recommendation was made by 
the 4th Central Pay Commission. 

(b) Does not arise in view of (a) 
above. 

[Translation] 

EXPORT OF COTTON BALES 

2715. SHRIMATI SAROJ DUBEY; 
Will the Minister of TEXTILES be pleased 
to state the amount of foreign exchange 

earned by India during the last twto years 
through the export of cotton bales? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : Foreign exchange 
earned by India through export of cotton 
bales during last two cotton years are as 
under: 

(Value in million lJS $) 

Year 

1~1-92 . 
1992-Y3 . 
(Till 77-7·93) 

Foerign 
earned 

exchange 
in million 
US :5 

13.60 
208.40 

- ------ ----------
[EIlI>/ish] 

FINANCIAL ASSISTANCE TO STATES 
TO PROMOTE ADVENTURE TOURISM 

2716. SHRI THAYIL JOHN ANJA· 
LOSE: Will the Minister of CIVIL A VIA· 
TION AND TOURISM be pleased to 
state: 

(a) tbe details of the proposals received 
from each of the State Governments for 
seeking financial a6Sistance to promote 
adventure tourism during 1992-93 and 
1993-94 so far; 

(b) the amount of assistance sought for 
each project; 

(e) the details of the proposals which 
have been approved; 

( d) the amount of financ:al assistance 
given during 1992-93 and 1993-94 so far 
for each project; and 
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(e) the time by which the pending prO-
posals, if any, are likely 10 be cleared? 

NABI AZAD): (a) to (d) A detailed 
statement is attached. 

THE MINISTER FOR CIVIL AVIA-

TION AND TOURISM (SHRI GHULAM 

(e) 'Inc proposals will be finalised on 
th~ir ml;rits, intcr·sc pdoritjes and subject 

. to availabiLty of fur.ds. 

STATEMENT 

Fl'\lA~CI\L AS51SfA'iCE TO STATES TO PROMOTE ADVENTURE TOURISM 

Approved Proposal~ for 1992-93 

S. State Name of proposal 
No' 

----.-------
2 3 

I. Wcst Bengal Floating Restaruant at Hx)ghly, 
Calcutta 

2. Orissa Trekking Equipment 
3. Bihar Trekking and Camping equipment 
4. Assam Water sjJOrts equipment 
5. Assam Tented Accommodation 
6. Assam Angling Equipment 
7. Meghalaya Tent/Camp accommodaion 
8. Manipur . Mountaineering Equipmem 
9. Manipur . Mountain Bicycles 

10. Arunachal Pradesh Tented Accommodaton 
11. Sikkim Water Sports equipment 
12. Maharashtra Tents 
13. Maharashtra Tents 
14. Maharashlra Water SportS equipment 
15. Mailarashlra Water Sports equipment and 

OBMs. 
16. Goa Tented accommodation. 
17. Gujarat Project equipment 
18. Madhya Pradesh flood lighting 
19. Daman & Diu . TeJt~ alX:)mmodation 
20. Andhni Pradesh Camping site 
21. Andhra Pradesh Trekking ;Xiuipment 
22. Andhra Pradesh Trekking equipment 
23. Tamil Nadu Rock clinlbing and Trekkillg 

equipment 
24. Tamil Nadu Hang Gliding Equipment 
25. K.erala Mountain Bicycles 
26. Karnataka Tents 
27. Karnataka Rock climbing Eqpt. 
28. Karoataka Water sports and Trekking Eqpt. 

... -~-- .. -- --.-_ ---- - -_--.-_ .. _*---

Amounc 
asked 

4 

(Rs. in 
lacs) 

42.82 

11.00 
18.86 
12.21 
:!4.98 
14.38 
13.77 
25.06 

1.26 
11.48 
6.27 

24.11 
2.05 

16. Jl 
12.40 

15.60 
29.08 
4.98 

35.00 
3.00 

10.54 
IO.5~ 

15.42 

·U2 
1.50 

37.00 
22.57 

5.60 

Amount 
sanctioned 

5 

(Rs. in 
(lacs) 

42.82 

1.99 
2.47 
5.56 

15.88 
4.40 
9'76 
9.70 
l.05 
9.35 
6.28 

20.00 
2.05 

16.31 
12.40 

10.35 
15.90 
4.98 

28.50 
3.00 
2.65 
2.35 
4.00 

4.12 
1.50 

34.00 
3.37 
4.60 
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29 Karnataka Camping Equipment 
30. Karnataka • Project Equipment 
31. A &N . Cruise Vessel 
32. A &: N . Water Sport Eqpt. 
33. Uttar Pradesh Flood lighting 
34. Uttar Pradesh • • Flood lightin& 
35. Rajasthan Comping site 
36. Rajashan Flood lighting 
37. Rajasthan Camping Site 
38. Rajasthan • Camping site 
39. Haryana Para S.liling and 

40. Chandigarh 
41. Himach11 Prad~sh 
42. J &K 
43 J &K 
44. J &K 
45. Delhi 

46. Delhi 

Approved Praposals for 1993-94 

Para Glidiag Eqpt,. 
Camping site 
Water Sports equipment 
Tented accommodation 
Mountaineering Eqpt. 
White water sports 
Platform for training 
purpose 

Addl. Water Sports equipment 

Total 

1. Madhya Pradesh Tented Accommodation 

(4) (5) 
5.2C} 5.00 
7.65 7.65 

40.00, 40.00 
30'OQ 30·00 
37·50 1000 
15.00 15.00 
17.55 to.55 
6.86 6.86 

17.25 10.55 
17.25 18.55 
11·00 7.00 

10.90 4.19 
3.00 2.99 

30.00 30.00 
11.28 5.63 

44.57 5.93 
1'40 1.40 

13.70 11.40 _----------
752.02 482.64 

5.00 2,.85 

GRAND TOTAL 757'02 485·94 

PENDING 1992-93 ------_--- ----
SL State 
No. 

Amount Latest 
___ as=ked~ ___ ..,.._--Postion 

Name of Proposal 

(I) (2) (3) (4) (5) - ---------- -------_-- -------

1. Arunachal Pradesh 

2. Andhra Pradesh 
3. Assam 
4. ASs:lm 
5. Assam 

6. Assam 
7. Assam 
8. Andaman & Nicobar 

. 9. Chan<'igarb 

10. Delhi 

11.J&K 
12. J &K 

White Water River 
Rafting equiPQ10llt 
Forest lodge at Sri~ 
Water Sports equipmcntS 
River Rafting equipment 
Launching indigenous 
Hovercrafts 
Angling Equipment 
Jungle CamP 
(i) Lan<l-scaPing 

of DiIthaman 
tank. 

(ii) 60 beddcId Y1Itri 
Niwas. 

Boats at Sukhna 
Lake 

Tents rOt't)elb.1 
TOUTism 
Trekking~ 
Mountaipeering 

15.00 

(1\5. in lakbs) 

Further details sought 
from the State Govt. 

20.00 Do. 
26.00 Do. 
12.36 Do. 
18.27 Do. 

20.00 Do. 
20.00 Do. 
36.00 UDder Process. 

48.17 

5.00 
I 

11.00 

7.00 
31.05 

Do. 

Further details 
~.from~ 
State GeM. 

Do. 

Do' 
Do. 

.- ---------------
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(1) (2) (3) (4) (5) 

13. ICarnat8ka Centres for Aero sports 30.00 Further details 
sought from 
the State 
Government 

14. Karnataka. Kaveri Fishing Camp 11.64 Do. 
Bhimeshwari 

15. Laksbadweep SPeed boats for ferrying 59.87 Do. 
tourists 

16. Madhya Pradesh Aero sports in Madhya 
Pradesh 

16.64 Do. 

17. Madhya Pradesh Water sports in Omkareshwar 5.00 Do. 
and Maheshwar 

18. Madhya Pradesh Tented accommodation 8.50 Do. 

19. Madhya Pradesh Tented CamP 2.00 Do. 

20. MeghalaYa Hang Gliding and 39.58 Do. 
Para Gliding equipmcnts 

21. MeghalaYa Mountain Bikes 14.55 Do. 

22 MeghaIaya Introduction of Water 22.42 Do. 
Sports 

23. Nagaland. Rock climbing 8.48 Do. 
24. NagaJand. Tented accommodation 12.75 Do. 

25. NagaJand. Mountain Bikes 22.00 Do. 

26. Oriasa Hovercrafts 13.09 Do. 

27. Orissa Tented accommodation 15.00 Do. 

28. Pondicberry Deep Sea fishing boats -29.50 Do. 

29. Pondicberry Cruising boats 30.00 Do. 

30. PondicberrY BoatHoUSe 3.00 Do. 

31. Pondicherry Trekking equipment 7.00 Do. 

32: Tamil Nadu Tents 30.00 Do. 

33. Tamil Nadu Tented acoommodation 5.00 Do.~ 

34. Tamil Nlldu Adventuru Sports equipment 71.51 Do. 

35. Tamil Nadu Boats 25.00 Do. 

36. Tamil Nadu Adventure Sports equiPment 25.00 Do . 
.~ 

37. Tamil Nadu Ten Bana Gliders for 3.00 Do. 
Ooty 

38. Utl.ar Pradesh • Aero Sports Institute in 48.60 Do. 
Dchradun 

39 Uttar Pradeah Water Sports Centre/Water 36.52 Do. 
Sporta Bquipmont. ---

S6~.SO--- .. ' .".~~ -
1 -726LSS1M 
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(1) (2) (3) (4) (5) 

........ 19J3-H 

1. Arunachal Pradesh River Rafting equiPment 16.00 Further details 
sougbt, ... from 
the State Govt. 

2. Anmachal Pradesh Water sports equipment 27.00 Do. 
3. Arunachal Pradesh Tents/water sPOrts equipment 17.00 Do. 

4. Arunachal Pradesh Mountain bicycles 0.60 Do. 

5. Andhra Pradesh Water sports equiPment 17.00 Clearance re-
quired from the 
MinistrY 
of Environ-
mentand 
Forests. 

6. Andhra Pradesh Water sports equiPment 17.00 Further detai Is 
sought from 
the State 
Government 

7. Delhi Trekking Equipment 5.84 Under process 

8. Delhi Pedal Boats 8.21 Do. 

9. Haryana Water Sports 7.00 Further detials 
sought from the 
State Oovern-
ment 

10. Haryana . Hovercrafls 14.00 Clarifications 
songbtfrom 
the State 
Govt. 

ll. Haryana . Bumping Boats 2.50 Further de-
tail, sought 
from the State 
Government 

12. Jammu & Kashmir AqWlti 0 Water Sports 2.90 Do. 
11. Jammu & Kashmir Do. 28.00 Do. 
14. Jammu & Kashmir Do. 40.00 Do. 
IS. Jammu & Kashmir Do. 3.90 Do. 
16. Kerala Pb'iDs luftatable Boats 28.00 Un4erProcess 

17. Madhya Pradesh Tentcd~ion 5.00 Furtha'do-
tails lOught 
the State 
Oovernement 

18. Madhya Pradolb · Tents 9.00 Do. 
19. Madhya Pradesh • Tents 5.00 Do. 
20. Punjab . Tentod AceommodaUon 11.00 Do. 

21. 1'aIIIi1 Nadu · Boat 5.00 Undor pl'OC'eII 
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(I) (2) 

22. Tamil Nadu 

(3) 

Boats 

Boats 

(4) (5) 

URder process 
Do. 23. Tamil Nadu 

24.1iipura 
25. Tripura 

Para Sailing equipments 

Watc:h Tower 

5.00 
5.00 
8.00 
3.00 
60.00 

Do. 
Do. 

Z6. Uttar Pradesh Ski Equipments Clarifications 
sought from 
the State 
Govt. 

27. Uttar Pradesh . . River Rafting Unit 

Total 

18.00 
368.95 

Do. 

-----. -_._._----- --------.---------- --------
[ Tarnslatioll) 

MULTINATIONAL COMiPANffiS IN 
'THE ·BEEDI INDUSTRY 

2717. SHRI VUAY KUMAR YADAV : 
Will the Minister of LABOUR be pleased 
10 state : , .~. 

(a) whether the Government propose 
to allow mlitinational .companies to enier 
in the Beedi manufacturing industry; 

(b) if so, the details thereof; 

( c) whether the Government are aware 
that the entry of mu1tinatioaal companies 
in Beedi manufacturing industry is likely 
to create an unemployment problem for 
the workers engaged in the tndustry; and 

(d) if so, the reaction of the Govern· 
ment thereto ? 

THE MINISTER OF STAT£. OF THE 
MINrSTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) No, Sir. There is no 
proposal at present before the Government 
to allow multinational companies to enter 
in the Beedi .Manufacturing industr),. 

(b) to (d) Does not arise. 

PROOUcnoN OF TE.XTII.ES 

2718. PROF. RASA SINGH RAWAT : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the total consumption of cloth in 
the country and the percentage of total 
conaumption whim IS beiDa produ~ in 
our COUDtry; 

(b) the types of cloths being imported 
and the types of clothes being exported: to-
gether with the mode of export; aDd 

(c) the steps being taken by Govem-
ment to eDCOllI1lge the textile iDdustry in 
various parts in conDt!y. 

lHE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHIU G. 
VENKATSWAMY) : (a) The clot.h is 
consumed in the household and non-house-
hold sectors. Consumption is household 
sector in 1991 was estimated to be 12150 
million linear metres. Figures for non-
household sector are not available. Imtia 
fully meets its demand of cloth. 

(b) Import of a1moat. all types of clolhea 
are restricted. However some fabric is 
imported agaiaat Advanced l..iceusing Sche-
me. India elEpOr15 aImoIIt all types Of 
clod! lite cotton, 'WOOl, maa-made SRI 
fabrics, silk etc. 

(c) Government have taken variasu mea-
sures like :-

( 1) Licensing procedure for capacity 
creation bas been adequately b'bc-
ralised keeping in line with the CU1"-
FelDt policy of the Government. 

( 2) Imports of Textile Macbinery bave 
been liberalised and duty Illmcture 
modified. 

(3) ~ Export quota of fabrics and 
made UJIII llDlier bilateral .... ~ments 
fur powerloom maD"factums hu 
been increased from 3% to .5%. 

(4) Fma.ncial __ aDCe f<ll' JDOdemisa.. 
iIiaa/l'U1O'VatioDIpurc:base of Haad-
100ms is being Jfven. 



------- .--. . 

UNAUTIIORISED· STOCK EXCHANGES 

2719. SHRI DILEEPBHAI SANGHA-
NY : Will the Minister of FINANCE be 
pleased to state : 

(a) whether a number of stock exchan-
ges in the country, specially in Gujarat, 
are working, without the permission of the 
Government;. 

(b) if so, the details in regard thereto; 

(c) whether Government propose to im-
pose a ban on these stock exchanges; 

(d) if so, the details thereof; rond 

(e) if not, the reasons therefor '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ;\ND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR, 
ABRAR AHMED) : (a) and (b) Accord-
ing to information available with Govern-
ment, the Surat Stock Exchange Associ1l.tion 
had. issued an advertisement on 1st June 
1993 inviting applications for membership 
of the Association. The Securities and 
ExChange Board of India (SEBT) has sent 
a letter. dated 8th June, 1993 to the Asso-
ciation aslting them to put an immediate 
stop. to the enrolment of members as well 
as . to sharetrading activities, ~eeping in 
view the provisions of Section 19 of the 
Securities Contracts (RegU'ation) Act 1956. 
In' 'addition, a stock excbange has also 
reeD " established at Thiruvaruinthapuram 
without the permission of Government, 
matterS" on 'which are ilt present under liti-
gation in the Supreme Court, 

(c) .and '(d) StOck exchanges other than 
those recognised by the Governm::m. are 
already prohibited under the pr.ovi.'Iions of 
the Securities Contracts (Regulation) Act. 
1956. 

(e) Does nOt arise in view of reply to 
pa&1s (c) and (d) above.' 

NATIONAL COMMISSION ON -BONDED 
. LABOUR 

2720. SHRf' M'RtrrYUNJAYA . NA-
Y AI( : wm the M'mi.ster Of LABOUR be 
pleased to atate : . , 

{a) }\'~ether ~ grouP. ot" ~l~ven~:~te 
LalIOur . Ministers, ~ up. fA? ~~ the 

~. _. ~".. .' '. '.f'. '" . 

W1ftl~1I. 4.n.swe16 . 100-... ~ \_ ,~ ... .. . . 

proposal for National Commiasion on 
Bonded Labour, has submitted its report; 

(b) if 80, the details thereof; and 

(c) if not, the reasons for the delay? 

TIm MINISTER OF STATE OF TIm 
MINISTRY OF LABOUR (SHRI· P. A. 
SANGMA) : A Committee of 13 State 
Labour MiniMers under the Chairmanship 
of the Labour Minister of Maharashtra has 
been appointed to examine the proposal for 
setting up of National Commission on 
Bonded Labour. The report of the Com-
mittee is awaited. 

(b) Does DOt arise. 

(c) The delay is due to pre-occupation 
of the members of the Committee, 

[English] 

FOREIGN INVESTMENT IN POWER 
SECTOR 

2721. SHRI MOHAN SINGH (DOO-
RIA) : Will the Minister of FINANCE be 
pleased to state : 

(a) Whether the Government propose to 
raise funds from international market for 
inveStment in power sector; 

(b) if so, the terms and condit 'OM there-
for and the implications involved with re-
gard to the balance of payments position; 

( c) whether the Government have con-
siliered the question of approaching tbe 
World Bank or flO raise bonds in the inter-
national market as in the case of roBs; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISfRY 
OF PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) No, Sir. 

.(b) Does not ~. 

(c) Government have approached the 
World Bank from time to time for .us-
tance for pOwer. pfojecta, but havo. J1C)t " 
hitherto. raised boDds for this. ~ ill 
intematioual markets. 
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':":.'"." . :... -.'- -....... ~ .. 
(d) Governmeat _ ... -iDtherto-.1!eVeT 

directly borrowed m 'IDtcritatiollill:',markets, 
Ilt1d currently baa DO intention of dbing So. 

[Translation] 

WAIVING OFF LOANS OF TRADI-
TIONAL FISHERMEN 

2722. SHItf SIMON ~'RANDI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Go\'emmimt Propose' to ' 
waive df the loans of traditional fishermen 
npto rupees ten thousand as being done in 
the c:aae of poor fanners; , 

(b) if &0, the details tberof; 

(c) the number of traditional fishermen 
whose loans are 'likely to be waived off 
during the current year, State-wise;' and 

(d) the steps taken by the Oovemmenl 
of enCOUl'llgc fisheries in West Bengal' and 
Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN nIE MINISTRY 
OF P ARUAMENT ARY AFF AIR.'i (DR. 
ABRAR AHMED) : <a) to (d) Perhaps 
the Hon'ble Member is r!1erring to the 
Agricultural and Rural Debt Relief' (AR-
DR) Scheme, 1990, formulated for pr0-
viding debt relieif in Iespect of aeJec:ted 
category of borrowers who had taken loans 
from public sector banks, cooperative 
banks and regional rural' bankS to the ex-
tent of as. 10,000/- per bonVwer. All 
loans disbursed for' agriculture, including 
hot'ticulture, . animal 'husbandry, fOl'eStry 
dairy, poultry farming, pisciculture (fiBh-
eries) and other allied activities are eligible 
for relief under !be Scheme. The scheme 
was effective for 15th May 1990 and came 
to a close on 31st March 1991. The data 
reporting system does not generate separate 
category-wise information in respect of the 
beneficiaries and the amount of debt relief 
provided to them. However, the total num-
ber of beneficiaries including fishtrmen to 
whom relief was provided Wider the Scheme 
was 316 Iakbs and the amount of relief 
provided was Rs. 7760 ClOreS. 

Bank finance to fisheries is reguhUed by 
the cJtisting gu:dellnes of Reserve Ba.nk of 
India 00: Priority Sector ,.,' ten\tlna. A 

----- ------'-----,-
" number of steps have been CaJcen alI. oVer ' 

the country including West Bengal and 
Bihar, with a view to increase ftow of 
credit to fisheries under Priority Sector 
leDding. The ~ ones are : 

1, The interest on loans upto as. 
25,000/- is kept low at 12.0%~ 

2. Term loans are provided at conces-
'Bional rates, 

3. No third-party guarantee or coUagenil 
,security is to be insisted upon lor 
loans upto RB. 10,000;-. 

4, There' should be no' compounding . of 
interest on' current dues. 

5, Appropriate sanctioning powers have 
been delegated to the Rural Branch 
Managers so that majority of loan 
applications are sanctioned at branch 
level itself, 

[EngIWl} 

cur IN POSTS IN AUTONOMOUS 
ORGANISATIONS:: ' 

2723. PROF. MALINI BHATfACHAR-
Y A : Will' the Minister of FINANCE be 
pleased to state : 

(a) whether 10% cnt in sanctioned. 
posts/salary provision of autonomous or-' 
ganisations has been ordered by the Gov-
ernment; 

(b) if so, the basis on which this perc:eo-
laze has been uniformly fixed; and 

(c) whether there has been any disaJs. 
sion with workers and employees of 'tbele 
bodies on this issue? 

THE 'MINISTER. OF ' STATE IN 1HE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDIlASHEKHARA MURTHY) : (a) 
to (e) The Prime Minister had 8DIlOUDCed 
in Decembec, 1991 in the National .IWfe. 
)opment Council that the Govel1lJllleDt 
would achieve a significant reduction in 
se~or level posts. Acc.onIiD&lY. all MiIJis.. 
tries /D~partments had been advised to re-
duce their staff strength by at least 10*. 
'These iDstructions cover autoaomous 
bodies ., also. ' IDfonnatioD re,anJiaa . 
d~' " . wiih worten aDd . 
plDyees is DOt Q)DtraIly 
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TE!.X'1lI...B .POlley 
2724. SH1tI '9. L SHAJtMA PRBM ~ 

Wi! the Minister of TEXTILES be pleaaod 
to state: 

(a) the action taken 80 far by the 
GoYemmeat on the . rep<m stibm!tted by 
Abid Hussain Committee COtIStitutecl 'With 
regard to Textile Policy? 

mE MINISTER. OF STATE OF THE 
MINISTRY OF TfI.XII.ES (SHIt! G. 
VENKA TASW AMY) : Government have 
CODSidered the -various recommendatious of 
Abid Hussain Committee in consu1tation 
with State Governments/concerned Qn. 
tral 'Ministries etc., and have decided not 
to bring out a new policy for the present. 

IMPORT OF Sn..VER 

2725. DR. G. L. KANAUJIA : 
SHRl MOHAN RA WALE 

Will tile Minister of FINANCE be pleas-
ed to state : 

<a' the quaatity .of silver imported 
uOOer 1he Sil\Ier Import Scheme introduced 
in February, 1993 till date; 

(b) the total revenue earned as aatcms 
duty by the Govermncnt thereon; 

(c) the reasons for 'allowing import of 
such a huge quantity of silver; 

(CO whether the GovernmeBt propose to 
,raise owtoms duty 011 .over imports com-
ing in as part of passenger baapae; and 

(-e) if '30, the dDiJs ·thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF PJNANCE (SURI M. V. 
CHANDR.ASHEKffAJlA MURllD'): 
(a) A.quamity of 1690 toaDet of direr lias 
been.imported UDdec .1be Silv« Import 
Scheme from February, 1993 to lbt JuIf, 
1993. 

(b):An amount of RI. 85 crores in 
conm1fble fomgn currency bas been earned 
as ~ duty on the above import. 

'-t) 1lte Silver Import ~ _ beat 
intra .DOd to cbart _UIIIing of .over.., 
maI!iItg tile ......... 'Of ._ laI __ ....... 

.~) ad (e) :'I1IaaiS!1ilo;~ 1IIiIer 
ooaid "111 of· 00teritMut .at pmeIIt to 
raise .customs duty on silver being imported 
as part of pIlIlICIIIgef8 baggage. 

[Engll.f") 

BRANaIES,op STAlE BANK OF 
JNDOaB 

2726. SHlU RAM BADAN : Will the 
MiniIIIr ol HNAMCE . be ;toued to 
state ! 

(a) the number of bdDdlI& 01. the State 
Bank of Jndoro in the country at present; 
and 

'(0) dae number of ,tile brfmdles Out of 
them whicll have ~ profit .alongwith 
the name of such branch and amount of 
profit eamed during 1992-93 and the num-
ber of bratlcbcs 'WhiCh have 8IllIered Ioaes 
including name of the branch and amount 
of loss? 

THE. MINISTER. OF S1'ATE IN THE· 
MlNlSl'lKY'OF FINANCE AND MINlS-
TER OF STATE 1N THE MINISTRY 
OF PAlUJAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : <a) State Bank of 
IndMe bae ~ that Its 338 branches 
w~ -fundioniftg in the eountry as on 
31-3-1993. 

(b) Of these, 272 brandies have earn-
ed 1H'(IIit.ad 66 bnmcbe:5 have abown 
louee dIIriDg 1992-93. 'Tbe details of 
tbc.c lnDcbee aIaarIrith the amount of 
prafia .earuedjbles inamed is Jiven in 
StlJlmlent , '" II. 

Sta ...... 1 

S. Branch Profit 
No. (Rs. in 000) 

-- --- ----------. --- ----- ----
(I) (2) 

1. Fort Bombay 
2. D. Y. lload 
3. T. T. 'Naaar . 
4. Worli Bombay 
S. Y. N •. Read • 
6.~j .... 

(3) 

34230/-
28tXX'J/-
14595/-
]2794/. 
11214/-

J(1¥}4J • 
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S. Brandl Profit 
No. (RI. in 000) 

(1) (2) 

7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 

Ind. Estate 
NavJakha. 
Dewas • 
KandJa • 
Can. Cir. N. Delhi 
Baroda 
Shiyapnj. 
Guna 

15. Murwara • • 
16. Broad Way MIUiras • 
17. Shahpura 
18. Cloth Market Indoro 
19. Shivpuri. 
20. Banyogitasanj. • 
21. Ind. FinlUl4e BoatllIJ 
22. Chandni Chowk Delhi 
23. Vidisba 
24. Pithampura 
25. Sendhwa • 
26. Patrakar ColoDY 
27. Shaktinagar 
28. Basoda 
29. Hoshangabad 
30. Ashoknagar 
31. Bhind 
32. Green Park New 

Delhi 
33. Manawar 
34. Sagar 
35. SheOPDr Kalan 
36. Dam . 
37. BNP Dewas 
38. Kharaone 
39. Vallabh Nagar 
40. MuniCipal Col'Pn. 
41. Rajmoballa 
42. Gohad 
43. Amana Dewas: 
44. Jhabbua. 
45. Dhar 
46. Gorakhpur • 
47. Cotton Stroot Calcutta 
48. Urla 
49. Chandari. 
SO. Ameri • • • 
51. Drab. Rd. CaJcuUa • 

(3) 

1()fJ59/-
IIM64/-
7_1-
5641/-
4':164/-
377A/-
3b4/-
3213/-
3l»./-
3ll1t/-
3143/-
3OM/-
3f1l5/-
38$4/-
2956/-
2152/-
2834/-
2773/-
2704/-
2689/-
2514/-
2A44/-
2441:/-
2397/-
23691-

52. Mabarana Pratip Napr 

2337/-
2313/-
2259/-
2153/-
2171)/-
'JI164I-
19931-
IV14/-
1917/-
1903/-
IIf4J-
1711/-
1749/-
17301-
1667/-
1645/-
1561/-
1SS5/-
191/-
14&5J-
1440/-
14141-J_-53. Baroda Marcia 

54. Jacka AcIb 
5S. SUkliya • 
56. Kbatia • 
fl. If7dirabId 

1314/-1_-1_-

S. Branch 
No. 

(1) (2) 

Written .J.n6Werl ib6 

Profit 
(Rs inOOO) 

(3) ._-_._--
58. Na1khcra. 1339/-
59. Morar 13311-
60. Mill Area U9$/-
61. Palsikar Colony Izj3/-
li2. Essagarh I1M/-
63. Pichore 1141/-
64. K.ampoo 1113/-
65. GuIabganj 111./-
66. Raipur 1109/-
67. Karera H17./-
68. Mahesh Nape Iff13/-
69. Jhansi USI-
70. Korba 1I1S9/-
71. Hamori 1D51/-
72. Ind. Finance 1053/-
73. Mhow 1033/-
74. Pipalgohe 1015/-
7S. Alapur 1012/-
76. Lashkar . 1806/-
n. Bamagar 9&1/_ 
78. M. G. Road 95'/-
19. Raisen 946/-
SO. Satna 943/-
81. Munpli Adb 931/-
82. Kanpur .,-
83. Bhitarwar 904/-
M. Lucknow. 3M/-
85. Bhanpura 849/-
86. Phadnis Colony 841/-
87. Hajira DJ/-
88. Ambaha • 816/-
89. Morena. 796/-
90. Birbana Rd. Kaapur 774/-
91. Lahar 764/-
9l. Antri 741/-
93. Anjad 1S6/-
94. R.annod 721/-
95. R~ur ~/_ 
96. Jowa 704/-
97. Rajouri Oarden Delhi 701/-
98. Mobpon 69J/-
99. Maksudangarh . 619f-

100. Barkhodi 611/-
101. Mandsaur 6751-
10%. PmlcmaJ .,-
lOS. Betul el/-
104. Na.yapon 646/-
105. RacIhogarh 1451-
106. SooDi 617/-
107. BaJeth • 617/-
D. Mabeshwar • • flU-
- BaIqi NIpr MMba flO4/----.....:.....:..__ 
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S. Branch 
No. 

_ (I) (2) ----
110 Free Ujjan 
111. Cbhatarpur 
112. Badarwas 
113. Alirajpur 
114 Kurwai • 
115. Nahargarh 
116. Badnawar Adb 
117. Pipa1kheda Kalan 
U8. Laxmibai Nagar 
119. Patni Bazar U.ijan 
120. Ratlam • 
121. Harda 
122. Garoth 
123. Dbarampuri 
124. Burhanpur 
125. Damoh • 
126. Depalpur 
127. Kampel • 
128. Aurangabad 
129. Shajanabad 
130. Lateri 
131. Bairagarh 
132. Bidwal • 
133. Narwar • 
134. Julwania 
135. Mahidpur A b 

. 136. Baidra • 
137. Kulhar • 
138. Narsingpur 
139. Simlawada 
140. .Kota 
141. Bbikangaon 
142. Marwari Rd. Bhopal 
143. Tirla ' 
144. Vijaypur 
145. Pardeshpura 
146. Rajgarh • 
147. Kummbbra.i 
148. OnkarCllhwar 
149. Janak Puri Delhi 
ISO. Revli DeVli 
1.S1. Pandola. 
152. Akola • 
153. Barwani. 
154. Kbadawada 
ISS. Mungaoli 
156. Pohari • 
151. University 
lS'. Parwaha. 
159. Bolia 

-liO. Itaui __ 
. ~ AJOte 

AUGUST 13. 1993 

Profit 
(Rs.in 000) 

(3) 

595/-
589/-
579/-
'567/-
563/-
550/-
·543/-
539/-
525/-
518/-
511/-
509/-
SOl/-
498/-
492/-
492/-
489/-
484/-
471/-
471/-
462/-
457/-
456/-
450/-
433/-
431-

421/-
420/-
418/-
417/-
417/-
416-
406/-
405/-
396/-
395/-
377/-
373/-
365/-
365/-
364/-
3«)/-
358/-
358/-
357/-
356/-
352/-
'349/-
344/-
-339/-
mJ-
321/-

S. Branch 
No. 

(1) (2) 

162. Sitamau. 
163. Kod 
164. Jobat 
165. Bakanor • 
166. Nai Abadi MaDdIaur 
161. Badi Polai 
168. Rajgarhodhar 
169. Sirigitti • 
170. Tilakboda 
171. Dhulia • 
172. Shajapur 
173. Petlawad 
174. Sanawad. 
175. Barkheda Hat 
176. Sonkatch. 
177. Padhana. 
178. Barotba. 
179. Pipoda • 
180. Kbawasa. 
181. Karhal • 
182. St. Rd. Jaipur • 
183. Gogawa. 

t 184. Navdapanth 
185. Gandhi Sagar 
186. Barwaha 
187. Piplon Kalan . 
188. Neemuch 
189. Ichbapur 
190. Deori Hatai 
191. _ Gandhwani 
192. Dinara 
193. Bistan 
194. Tal 
195. Bank Park Jaipur 
196. Bhandcr. 
197. ltawa 

1. 198. Bilaspur 
199. Narslnasar 
200. Sumerkhoda 
201. Shujalpur . City. 
,202. Thandla 

,,7.03. Chindwara 
204. Sanwcr • 
lOS. K.aIaIrawad 
206' Kanhod.' 
207. NaaPur . 
lOB. UdaDkhcdi 

~2OIJ. LukWasa' 
110. Shatti • 

" -

~, RaJ. 'Cbotik : .;. 
,~ . It%. XD1&uI ; ,._ 

Profit 
, (Rs in 000) 

(3) 

313/-
311/-
308/-
301/-
301/-
299/-
292/-
287/-
282/-
275/-
264/-
259/-
258/-
257/-
250/-
245/-
243/-
242/-
242/-
239/-
239/-
238/-
237/-
236/-
235/-
233/-
27.8/-
225/-
224/-
220/-
217/-
213/-
206/-
205/-
203/-
']1)3/-
203/-
202/-
200/-
193/-
192/-
192/-
187/-
187/-
184J-
175/-
175/-
171/-

'170/-
-.1.681-1641-.------------------------
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S. Branch 
No. 

(1) (2) 

213. Tarana 
214. Ranjhi 
21S. Singoli 
216. Sherpur 
217. Multai 
218. Onder 
219. Chhatona 
220. Borlai 
221. Rampura 
222. Ruthai 
223. Khategaon 
224. SUmaoJi 
225. Rewa 
226. Bercha 
227. Kukshi 
228. Baidia 
229. Aron 
230. Ahmd. A.R. 
231. Shamshabad 
232. Bhaursa 
233. Nateran 
234. Bardha 
23S. Icklera 
236. Ratlam I. E. 
237. Rajpur 
238. Chachoda 
239. Udainagar 
240. Rayatpur 
241. Khaniadhana 
242. Rampur Kalan 
243. Choli 
244. Bichhodana 
245. Umar Khali 
246. Greater K. N. Delhi 
247. Jawad 
248. Susner 
249. Kanasia 
250. Shujapur 
251. Murwas 
252. Nimerkhedi 
253. Pipa:dhar 
254. Rahatwas 
255. Swiss Park, Calcutta 
256. Datia 
257. Kanbawara 
258. Sadgunwa 
259. Dbarad 
260. Mayana 
261. Baduawar 
262. SaranaPur 
2.63. R.uniia 
8 -726LSS1!14 
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Profit 
(Its. in OCO) 

(3) 

163/-
IS7/-
IS7/-
156/-
156/-
150/-
146/-
141/-
140/-
138/-
137/-
133/-
138/-
119/-
112!-
109/-
107!-
107/-
106/-
105/ 
99/-
98/-
'J7/-
96!-
92/-
91/-
86/-
81/-
73/-
72/-
71!-
68/-
641-
63/-
57/-
56/-
S6/-
54/-
54/-
49/-
38/-
33/-
32/-
32/-
29/-
28/-
251-
24/-
21/-
IS/-
12/-

S. Branch 
No. 

(1) (2) 

264. Bijaypur 
26S. Dhodbar 
266. Pagara 
267. Siyalpur 
268. Akya-Chauhani 
269. Agar 
270. Laloni 
271. Bagli 
272. Runaha 
---------

STATEMENT II 

SI. Branch 
No. 
----
l. Service BR. Bombay 
2. Service Branch, Indore 
3. Bhulesbwar 
4. Surat 
S. Sironj 
6. Kantbal Ujjain 
7. Allahabad 
8. Jodhpur 
9. Bikaner R\\jasthan 

10. Nagpur (fimki Bazar) 
11. Malad 
12. Babuganj 
13. NBvha-Sheva 
14. Durg 
IS. Ratlam St. Rd. 
16. Mehidpur 
17. Bangalore 
18. Ajner (Bhind) 
19. Amora 
20. S.1asram (Murc.na) 
21. Malhargarh 
22. Svhagpur 
23. PJ.ndLl Talab 
24. Jhantla 
25. Sanawad ADB 
26. Kacilnav Kalan 
27. Luni 
23. An,nJ. T. R. 
29. A.lmd. G. K. 
30. Nemi Nagar Indore 
31. Mathura 
32. Kamtari 
33. Nandel 
34. Fallod 
3S. Rajkot 
36. Rithond 
37. Khandwa 

(3) 

10/-
9/-
7/-
6/-
SI-
S/-
SI-
S/-
2/-

Loas 

1934.00 
1779.00 
1016.00 

762.00 
60S .00 
475.00 
422.00 
422.00 
408 .00 
387.00 
372.00 
326.00 
317.00 
263.00 
258.00 
248.00 
184.00 
184.00 
182.00 
171.00 
167.00 
167.00 
162.00 
IS8.00 
152.00 
143.00 
140.00 
125.00 
124.00 
124.00 
124.00 
123.00 
120.0.» 
119.00 
119.00 
116.00 
lotJID 
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LOSSES IN NTC MILLS 
Sl. Branch Loss 
No. 2727. SHRI BASUDBB ACHARIA: 

(Rs. In 000) 
Will the Minister of TEXTILBS be pleas-
ed to state: 

38. Purni 
39. Kamad 
40. Naraua 
41. Agra 
42. ASinder 
43. Mooh 
44. Sailana 
45. Damaron kalan 
46. Sadiya Kuwa 
47. Jaora 
48. Kandivali 
49. Phoolkhedi 
50. Ratwai (Parsen) 
51. Saraskhedi 
52. Khilohipur 
53. Miragpura 
54. Malwan 
55. Moyda 
56. Rampohari 
57. Choral 
48. Bothia 
59. Malwani 
60. Jawi 
61. Bhalka 
62. Faza!pura Ujjain 
63. Bata 
64. Sehora 
65. Uchhod 
66. Kadwaya 

102.00 
92.00 
86.00 
81.00 
75.00 
75.00 
74.00 
71.00 
66.00 -
65.00 
64.00 
63.00 
60.00 
60.00 
54.00 
52.00 
48.00 
47.00 
44.00 
42.00 
40.00 
40.00 
40.00 
38.00 
35.00 
30.00 
28.00 
14.00 
14.00 

(a) the losses incun-ed by Tamil NOOu 
and Pondicherry units of the National Tex-
tiles Corporation during each of the last 
three years; 

(b) the reasoll6 for 1000000s; and 
(c) the steps taken by the Government 

for mll1k1ng these units profitable? 
THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY): (a) A statement 
indicating net profit/loSs incurred by the 
mills under NTC (TN&P) is attached. 

(b) NTC mills have been incurring 
1000ses due to, inter-alia, old and oboolete 
machinery, low poductivity, low capacity 
u~Hisation, hig:h co.>ts of raw material, un-
satisfactory management, lack of work cul-
ture, over staffing at var:ous levels etc. 

(c) Government have approved a Turn 
Around Strategy for NTC involving, inter-
lalia, selective modernisation, financial and 
managedal restructur·:ng and rationalisa-
tion of surplus workforce under the Volun-
tary Retirement Scheme etc. 

STATEMENT 
----:-:--::-::-:::------ --.-----------Name of the Mills Year (Rs. in Lakhs) -----" ----

1990-91 --------------- --------
1 2 

1. Om Parasakthi Mills 
2. Combodia Mills 
3. Krishnaveni Mills 
4. Sri Rangavilas Mills 
S. Pankaj Mills 
6. Pioneer Mills 
7. Balaramavarma Mills 
8. Kaleeswarar Mills 'R' 
9. Coimbatore Murug:m Mills 

10. Somasundaram Mills 
11. Kaleeswarar Mills 'A' • 
12. Sri Bharathi Mills 
13. Coimbatore Spg. & Wvg. Mills 
14. Swadeshi Cotton Mills • 
15. Sri Sarada Mills . 
lfi. R.O. (RMD) 
17, NTC(TN&P)Ltd. 

,...---" 

3 
- --------

(+) 25 
(+}178 
(+) 77 
(+)127 
(+ )157 
(+)56 

(+)100 
(+)197 
(+ )155 
(+)114 
(+)31 
(+)12 

(+)129 
-104 
(+)93 

(+)283 
(+)1629 

1991-92 1992-93 
------

4 5 

--69 --68 
-07 -89 
-14 -53 
-6 -134 

(+)33 -24 
- 2 -35 
(+)43 -35 

(+ )122 -01 
(+)27 -24 
(+)64 -156 
-83 -285 
-62 -298 

(+ )169 -344 
-158 -333 
(+ )31 -53 

(+ )271 -16 
(+)63 -1948 
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[Translation] 

REWARD TO INCOME-TAX 
INFORMERS 

2728. DR. P. R. GANGWAlR: 
SHRI RAJVEER SINGH: 

Will the MillJister of FINANCE be 
pleased to state: 

(a) the number of Income-Tax evasion 
informers rewarded during 1992-93 and 
the details of the amount given to them; 

(b) the number of fulformers who did 
not get their reward during this period; 
and 

(c) the reasons for not giviDig reward 
and the ,time by which they are likely to 
get reward? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHBKHARA MURTHY) : 
(a) to (c) Information :s being collected 
and will be laid on the Table of the 
House. 

[English] 

THE INDUSTRIAL DISPUTE Aer, 1947 

2729. SHRI RAM NIHORE RAJ: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the Government have re-
ceived any request from the All India 
Feciera~ion of Sales Execnl:ves Association 
for an amendment in the Industrial Ilis-
pule Act, 1947 and the S,l~ Promotion 
Employees' (Condi1'ons of Service) Act, 
1976; and 

(b) if .so, the reaction of the Govern-
ment thereto? 

THE MINISTER OF STATE OF THE 
MNISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) acceptance of the demand for 
amendments in these acts for the purpose 
of coverage of $upervisors ba8 not been 
found ferasiblo. 

[Translation] 

CLOSURE OF BRANCES OF SBI IN 
NAGALAND 

2730. SHRI DEVI BUX SINGH: Will 
ilhe Mini6ter of FINANCE be pleased to 
st:ate : 

(a) the number of branches of State 
Bank of India in Nagaland; 

(b) whether some branches of the above 
Bank have been closed in N agaland due 
to terrorist activities; 

(c) if so, the ,total number of such SBI 
bl'anches and since when these have been 
closed; 

(d) whether the above branches were 
given complete protect;on by the Govern-
ment; 

I( e) if not, the reaBons therefor; and 

(f) the step.'! taken by the Government 
to r~pen such branches? 

THE MINiJSI'ER OF STATE IN THE 
MINISIlRY OF FINANCE AND Ml'NIS-
TER OF STATE IN THE MINISTRY 
OF PARUAMBNTA.RY AFFAIRS (DR. 
ABRAR AHMED): (a) There are 43 
branches of State Bank of India in Naga-
land. 

'(ob) and (c) Four branches and a 
Regional Office of State Bank of India 
operating at Dimapur are not operating 
wi,th effect from 17-6-1993 due to the said 
threats. 

(d) to (f) The bankiDig activities in the 
State had been adversely affected due to 
threats from underground activist orga-
nisation. In view of the prevailing dis-
turbed law and order sj,tuation in the State, 
Government of NagaIand have been re-
quested to take nece,sary secuf,ity measure!! 
so as to instill confidence among the bank 
functionarie.s. 

INCOME TAX DEFAULTERS 

2731. SHRI HARI KEWAL PRASAD: 
Will the Min:ster of FINANCE be pleased 
to state: 

(a) the number of cases in which in-
come tax defaulters were prosecuted. 
ameted and whole property bad ~ 
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auctioned sepamtely during the last three 
yeara; and 

(b) the measures being adopted by the 
Government for the speedy recovery of 
the outstanding aDlOUIlt of the income 
tax? 

THE MINISTI!.R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI. M; V. 
CHA'N<DRASHEKHARA "MURTHY) : 
(a) the number of cases in mch Income-
tax defaulters were prosecuted, arrested and 
whose property had been auwoned during 
the last three years are all under : 

.--------- - ----_._------_ .. _-_-----------
Financial year No. of prosecution 

prooeedi 19s launChed 
under the Direct Tax 
Laws for all offences 
and defaults under 
the Direct Taxes Acts 

No. of 
persons 
arreskd 

No. of persons 
whose properties 
have been 
auctioned 

2 

1990-91 3786 
1991-92 2448 
1992-93 1491 

(b) Very high priority is given to the 
work of reduction of arrear demand and 
appropriate administrative, legal and o:her 
'measures are continuously taken to reduce 
the arrear demand of Income-:ax. In big-
ger cases, dossiers are maintained and 
position is reviewed regularly. In 'mpor-
tant cases involving h'gh revenue stakes, 
special counsels are enga:ged to defent the 
Govcrnmern's s'and, wherever conr.idered 
necessary. Courts are also moved for ex-
ped'Hou, heari!1.g and vacation of stays, 
wherever required. Coercive measures like 
attacbmen: and sale of propery, levy of 
penalty etc. are also taken by the Depart-
ment in ~u':table cases for speedy recovery 
of arrear demand. 

lOAN TO SSis BY IDBI 

2732. SHRI GIRDHARI LAL BHAR-
GA VA: Will the MlnJster of FIN ~ NCE 
he pleased to .ate: 

(a) th~ policy and mles of the Indu&-
tr'al De, elopmen~ Bank of Ind'a (IDBI) 
to give loans to the Smdl Scale Industries 
under the Seed Ca,pital" Scheme; 

(b) wllether all the State Financ'al Cor-
pol'ations have been following these rules; 

(c) if not, the fimlncial corporations 
""h'cb h'lVe been violating these rules; 
and 

(d) tlte action t_en/proposed to be 
taken by the Gove.rnment in this regard? 

3 4 

48 
49 
70 

---_-----------
THiE MlNJSTER OF STATE IN THE 

MlNl!STRY OF FINANCE ANlD MINIS-
TER OF STATE IN THE MINISTRY 
OF PA'RUAMENTARY AFFAfRS (DR. 
ABRAR AHMED): (a) The Industrial 
Development Bank of Ind'a (IDBI) have 
reported that consequent upon the e6tab-
lishment of Small Industries Development 
Bank of Indh (SIOBI) in April, 1990 the 
Seed Ca·pital Scheme is bein"~ O]lera:ted by 
SIDB!. The objective of the Scheme is 
to pro\<ide soft loan to quatified I!lCW 

en're"reneurs who do not have adequate 
resources of tbe'r own for settin~ u, i~dus
trial projects in the small scale sec 'or. 
See:! capital aSlSi~'allce is also avaibble for 
ex,pansion diversification and modernisa· 
tion of eXIsting SS} units, as al"o to those 
w,ho in'end to graduate from sm·all scale 
s"Ctor. A maximum ass'stance of Rs. 15 
lakhs i6 a"ailable under the Scheme. The 
sof' loan woul:l be free of interest bUI 
C3.ITy a service charge of 1 % p.a. for the 
first five years and J 0% thereafter. The 
repayment of the ~oft loan is co-terminus 
w;th the term loans sanc',ioned for the pro-
j'c' bv the S'ate Financ' at Corporations 
(SFCs) ,State Indus:rial Development Cor-
por-atioll6 (SIDes). 

(b) and (c) SlOBI has reported that it 
has ,not come across any instance of viola-
tion of rules ul'der the Seed Capital 
Scheme by SFes {SIDCa. 

(d) Does DOt arise. 
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SKILLED WORKERS EXPORT 
COUNCIL 

2734. SHRI RAMBSHWAR PATIDAR: 
Will tbe Min:ster of LAIBOUR be pleased 
to Itate: 

(a)whetber the Government have decid· 
ed to cons.titute a "Skilled Workers Export 
Council" for sending skilled workers and 
other professionals of Indian origin to 
foreign countries; 

(b) if so, the ciet8118 thereof and the 
reasons therefor; and 

(c) the time by wb:ch this Council is 
likely to be COIIlIIiituted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c) The matter is 
under coDSoideration of the Government. 
fEni?lish] 

TOURISTS TO HIMACHAL PRADESH 

2735. SHRI ANAND RATNA MAUR-
VA: Will the Minister of CIVI'L A VIA-
TTON AND TOURISM be pleased to 
s'ate: 

(a) whf'lther a large number of tourists 
iTlc1uding fore'!!ners were recently stranded 
on the Manali-Leh Road in Himachal 
Pr'desh ; 

(b) whether the Government have pre-
pared any ploan to take care of tour'sts 
who get stranded because of natural cab· 
m;tie9 in the State; 

(c) if so, the dotails thereof; and 

(d) the otber step9 being taken by tbe 
n"ver T1<l1lcnt to attract more tourists to the 
~t<l,te ? I : 'W' 

Tl-JE MTNI'ITBR OF CIVFL AVIA-
TT()"1 A "1T) TOURISM (SHRI GHULAM 
"!"'.!ST AZAD) : (a) to (c) Yes, Sir. The 
":'·lption ar·';ng out of natural calamities 
are ·handled by the reapcotive State Gov-
l"mments. The Central Government pro-
vides ass'sh'1ce to State Governments sub-
joet to avaflabmty of reeourcee. 

(d) Steps taken by the Central G0vern-
ment to attract more tourists to the Stat. 
includes financial asaiIItaDce for ~op
ment of tourist iufnItrIl~e, production _. 

of public:ty matmaI and promotion of 
ideftt'fied fairs/festivals. 

[Translation] 

RESERVATION FOR SCHPJDUiLED 
CASTES AND SCHEDULPD TRIBES 

2736. SHRI KRISHAN DUTT SU'L. 
T ANPURI: Will the Minister of CIVIL 
AVIATION AND TOURISM be plo;tlOd 
to 1IItate.: 

(a) the number of persons belonging to 
Sclteduled Castes and Scheduled Tribes 
recruited in his Mioi8try, and each Depart-
ment and Undertanog under it during the 
last one year; 

(b) the number of posts reserved for 
Scheduled Castes and Scheduled Tribes 
lying vacant ,m the Ministry, and each 
Department and undertaking under it; and 

(c) the details of the steps taken by the 
Government to fill up these post& at the 
earliest ? 

THE MINISTER OF CIVIL ' A VIA-
nON AND TOURISM (SHRI GHULAM 
NABI AZAD): (a) to (c) Information 
is being collocted and will be laid on the 
Table of the Sabba. 

[English] 

'PRODUCTION OF COTTON IN 
GUJARAT 

2737. SHRI HARIBHAI M. PATEL: 
Will the M nister of TEXTILES be pleased 
to state: 

(a) the total quantity of cotton produc-
ed in Bblvnagar Rajtot, JUDll83dh and 
Sumandranagar dilltr'cts of Gujarat S'8(e 
during the last three years and the per-
centa~ of long 9ta,pie in it; 

(b) Ks share in the national production 
and the quantity of its marketed, 110 far; 
and 

(c) the details of the total purch3lle of 
cotton by CCI itn ~he State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SW AMY): (a) Dct.a.ils of 
qlJlloDlity of COUOo produced in 'Bbavuapr. 
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Rajkot, Junagadh and $umandranagar d:s-
tricts of Gujarat State during the last 

District 

Sumandranagar. 
JU::lagadh. 
Rajkot 
Bhavaagar 
Total 
Percenhg; oflo'1gstJ.?le 

three years and percen.t.age of long staple 
in .it are as under:-

(Quantity in bales) 

1990-91 1991-92 1992-93 
,---, 

2 3 4 
,"---------,--

2,10,500 2,03,200 3,50,700 
2,11,500 2,41,500 3,86,700 

77,100 78,000 1,54,600 
89,000 50,600 1,28,000 

5,88,100 5,73,300 10,20,000 
61% 64% 64% 

(b) Details of Gujarafs share in the national production are a~ udner:-

Year National production 
(Bales in lakh~) 

Guj1rat % of Gujarat 
production to 
National 
production 

----- --,- ------ --,-- -. -"-------"-- ._-"----------
1990-91 
1991-92 
19)!-93 
(Estimatej) 

Almost enti~e quantity of cotton produced 
during tbe current seayon is reported to 
have been MARKETED. 

( c) Deta"ls of the to!al purchases of 
cotton by CCI in Gujara: during the last 
three years is as under:-

- ----- ~ --~ --- -_---_. -
Year 

1990-91 
1991-92 
1992-93 

Quantity in bales 

2,('4,852 
1,54,365 
2,26,602 

ASSISTA~CE TO TAXI OWNERS IN 
GUlARAT 

2738. SHRI N. J. RATHVA: Will the 
M:n:ster of FINANCE be pleased to 
state: 

(a) whether the Government of Gujara: 
have sought financial as,istance from In-
dustrial Cred!: and Investment Corporation 
of Indi'l (lCICl) and Industrial Develop-
ment Rink of Ind:a (IDBI) to provide 
ass 'atance to taxi owners in the State; 

(b) if so, the details thereof; and 

117.00 
119.00 
130.00 

15.00 
15.15 
20.50 

12.82 
12.73 
15.77 

(c) the dec:sion taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) The Industrial 
Developmen: Bank of India (IDBI) and 
Industrial Credit and Inv~ment Corpora-
tion of India (JCICI) have reported that 
they have not received any request from 
the Government of Gujarat to provide 
a£sistance to Taxi Owners in the State. 

(b) and (c) Do not arise. 

['f frllls/alion J 
OPENING OF BRANCHES OF PUBLIC 

SECTOR BANKS 

2739. SHRI SURAJBHANU 
SOLANKI: 

SHRI ARJUN CHARAN 
SETHI ; 

Will the Minister of FINANCE be 
pleased to state : 

(a) the number of details of the 
branches of public sector banks proposed 
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to be opened in the country particularly 
in Madhya Pradesh and Orissa during the 
current financial year; and 

('b) the locations of branches, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) and (b) Under 
the current (1990-95 Branch Expansion 
Policy, Reserve Bank of India (RBI) does 
not fix any State-wise and year-wise targets 
for opening bank branches. The opening of 
bank branches is an on-going process and 
the banks are expected to open branches 
at the centres allot!ed to them within the 
time frame of the t:cence given for this 
purpose. Wnenever proposals are received 
from banks, they are considered by RBI 
according to norms and merits of each 
case. 

[English] 

~RATE OF INTEREST CHARGED BY 
IDBI 

2740. SHRI SANDIPAN BHAGWAN 
THORA T: Will the Minister of FINAN-
CE be pleased to state : 

(a) whether a marked reduction in the 
quan' urn of funds available for refinanc-
ing, high rate of interest charged b)' the 
Industrial Development Bank of India on 
su~h funds and the tardy recovery rate of 
103ns from industry has adversely affected 
the function ng of Industrial Development 
Corporations and State Finance Corpora-
tions during the last two years: 

(b) if so, the details thereof, State-wise: 

(c) the remedial measures taken/pro-
posed to be taken in this regard; and 

(d) the details of the representations 
received by the Government in this regard 
during the last two years and the action 
taken/proposed to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) The Industrial 
Development Bank of India (lOBI) has 
repor~ed that the refinance support which 
was earlier provided by IDBI at 70% was 
gradually reduced to 55% and 65% of 
term loan disbursement to State Financial 
Corporations (SFCs) and State Industrial 
Development Corporations (SIDCs) res-
pectively. The recovery performance of 
the SFCs and SIDCs have been generally 
poor. Further, the allocation of SLR 
bond quota is also limited due to pro-
gressive reduction in SLR requirements of 
banks. Interes: rate structure under the 
refinance scheme is based on the interest 
rates announced by the Reserve Bank of 
India from (inle to time and by all India 
Financial Institutions for direct loans. 

(b) and (c) The refinance assistance 
sanctioned by IDBI to SFCs and SIDCs 
during 1990-91 and 1991-92 together with 
the percentage of recovery of their term 
loans State-wise are given in the Statement. 
The State Financial Institutions are taking 
steps to substantially increase their reco-
veries in order to have a faster recycling 
of funds. 

(d) Government, lOBI and SIDBI re-
view at various forums the working of State 
Financial Institutions and take measures 
to improve their performance. SFCs take 
various steps for improv;ng their perfor-
mance like restructuring of management, 
recapitalisation where there is a low capi-
tal adequacy, following prudential norms 
in the business operations, upgrading the 
accounting policies and standards, reorga-
nising the resources pattern etc. 



123 Written Answers AUGUST 13, 1993 

STATEMENT 

Positioa of rellaallce sllIctiOlled to SFCs and recovery position of SFes darillg 19J3-tl a 
1"1-91. 

SI. SFCs 
No' 

1 2 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Delhi • 
5. Gujarat 
6. Haryana 
7. Himachal Pradesh 
8. Jammu & Kashmir 
9. Karnataka • 

10. Kerala· 
11. Ma:ihya Pradesh. 
12. Maharashtra 
13' Orissa. 
14. Punjab 
15. Rajasthan. 
16. Tamil Nadu 
17. Uttar Pradesh 
18. West Bengal 

TOTAL 

LALTHANHAWALA SUB-COMMITTEE 
OFNDC 

2741. SHRI MANORANJAN BHAKTA: 
Will the Minister of PLANNING AND 
,PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether a Sub-Committee of 
National Development Council (Lalthan-
hawala Committee) has suggested that an 
educational cess be levied on the urban 
and rural sources of revenue and various 
incomes and properties; 

(b) if so, whether the Universities are 
likely to overcome their finanC:a1 crisis; 

(c) whether any decision bas been taken 
on the recommendations of the Co.nunittee 
by the GovetlJlDtJ1t; and 

Refinance 
1990-91 

3 

4395 
165 
207 
242 

3319 
815 
354 
203 

4615 
929 

1686 
3409 
402 
870 
782 

3140 
3535 
1141 

30929 

---(~~~~-
Sanctioned Recovery To Term 

1991-92 % Loan 
1990-91 1991·92 

4 5 6 

1784 28 25 
78 19 21 

135 17 12 
235 42 44 

1456 36 33 
123 39 46 
226 21 20 

13 12 
3055 46 45 
443 33 26 

1668 24 14 
1838 28 35 

283 28 19 
654 51 45 
429 36 45 

3145 32 33 
2853 33 34 
648 31 29 

19654 31 13 
----

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRlDHAR GOMANGO): <a) to (d) 
The National Development Council (NDC) 
had set up a Committee on Literacy on 
3-4-1992 with the Chief Minister of Uttar 
Pradesh (Shrl Kalyan Singh) as Chair-
man. When Shri Kalyan Singh ceased to 
hold the office of Chief Minister, Shri 
Lalthanhawala, Chief Minister, Mizoram 
was appointed as Chairman of the Com-
mittee. The terms of reference of the Com-
mittee do not include issues pertaining to 
universities/ h:gher education and confine 
to maiters of literacy. The Report of the 
Committee is yet to be CODIidercd· by the 
NDC and the details can be made Ivan· 
able only thereafter. . 



----~ .. -------------------------
(Tl'GIIII4Ition] 

PAYlIIiNr OF COMPILNMTION TO 
VICT'IMI OF 1UJt ACCJ.D£NTS 

2.,'2. ~TI UlSHN£NDllA 
KAUIl (mlDA): Will tilt ~ of 
CIVIL AVIATION AND roUR18M be 
plaale4 to state : 

I 

(.) ~ct tfle GOvetament have re-
ceivoi !IoiIt ~ _anfing iIOJla 
payment of ~utien to some of the 
dependults of deceased and allO to the 
peiMIa injUred in ltle accidents to llldian 
i c:tftIla"" aim1ift dliriltt the last three 
years; 

,(!b) if so, the number of such complaints 
received; and 

(c) the Klion takOB hy the Govern-
ment thereon? 

nm MINlSTU OF CIVIL AVIATION 
AND'totfRl$M (SRRI GHULAM NABI 
AZAD) : (a) to (c) Information is beiDg 
co1kcted and 'lVill be laid on tht T.able of 
the &abba. 

DISBURSEMENT OF LOANS BY 
BANKS 

2743. SHRf VlLASRAO NAGNATH-
ItAO GUNDBWAR: Will the Minister 
of FINANCE be pleased to state : 

(3') the amouilt of loans disbursed by 
the banks during last two years in the 
country; 

Written .Answers. 1~ 

(b) the amOUBt of loalll m:0wnt4 dar-
ing tbe said period; 

(c) the amount of loans written off 
during the last two years, year and bank-
wille; and 

(d) the measures taken/proposed to be 
taken by tbe Govcrumcnt to properly re-
cover the loans with interest thereof? 

I'H£ MINISTER. OF SI'ATE IN TH£ 
MINISTllY OF FINANCE AND MINIS-
mit OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (Dll. 
ABRAR AHMED) : (a) The bank credit 
outstanding in respect of public sc:aor 
banks for the last two years were as 
under :-

(Rs. in Crores) 
------------

Year' ending Total bank 
credit 
outstaodiua 

March 1991 

March 1992 • 

108098 

• 116421 

(b) Reserve Bank of India (RBI) moni· 
tors recovery of direct agricultural oovaac:es. 
The recovery performance of public &ec-

tor banks in respect of tbeir direct agri-
cultural advances for the two years ended 
June 1991 and 1992 (latest available) i. 
indicated below ;-

(Rs. in .Crores) 

Demand RecoVery Overdues Y.a&e of 

lune '91 

June '92-

-Data ProVisional 

(c) AI per information available witb 
RBI, tbe bad dcibts and losses written off 
by public sector banb in March 1991 was 
Rs. 472.93 crores 8IId the same in March 
1992 was Rs. 732.78 crores. 

(d) TIle recovery of dues from the bor-
rowm in a nordl ~ Ctivity .. tid 
9-7~ 

8496 
8719 

4937 

4686 

3559 

4033 

recovery 
to demand 

58.1 

53.7 
--- ------ ._._. _._-- --_ 

the Government or Reserve Bank of India 
(RBI) do not issue any instructions in 
this re~. However, various steps have 
been taten by RBI to reduce the amount of 
overdues and allO to improve the recovery 
performance of the commercial banb in 
reapect of their advances to various ~ 



----- ----- ------~.....,.-

tGrI.. Some of the important steps are as 

follow! : 

1. Banks have been impressed upon 

to institute a viable recovery system with 

,a view to help recycling the scarce re-

sources of the banks to the oeedly and 

productive sectors of the economy on the 

one hand, and to improve the profit-

'ability and viability of the lending banks, ' 

on the other_ 

2. The Chief Executives of the banks ' 

have been advised to pay their personal 

attention to the mon:toring of large 

advances. 

: 3. Introduction of a comprehensive 

and uniform grading system to indica~e 

the' health' of iridividual advances for the 

PIlIp05e of their effet;tive monitoring and 
follow up. 

4. To keep a watch on the recovery 
, of'top sticky accounts. 

5. Taking corrective action where 
advances are found to have become 

Slickly. 

[English] 

VVIP FLEET IN AIR INDIA, AND 
INDIAN 1URUNES ' .. 

274-<t PROF. K. V. THOMAS:, Will 
the Minister of CIVIL AVIATION AND' 
TOURISM be pleased' to state, 

(a) whether there is any' proposal for 
maintaining a separate VVIP fieet in the 
Air India and the I!ulian Airlioes; and', 

(b) ,if so, the details thereof? 

,THE MINISTER OF CIVIL A V.IA-
TION AND TOURISM (SHRI GHUIAM 
NABI AZAD) ; (a) No, Sir. 

Cb) Does not arise. 

[Translation] 

TEXTILES TRAINING CENTRES 

2745. SHRI BHEEM S~NGH PATEL: 
Will the Minister of TEXTILES be pleased 
to states: 
~ (a) the number of textiJe mal1uf~ctu.dng 
training centres in the country, State-wise; 
and 

(b) the number of such centres propos-
ed to be set up during the Eighth Plan 
State.wise, alongwith locationi thereof?, 

THE MINISI'ER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY); (a) 34 Statement 
enclosed. 

(b) 20 (State-wise details will depend 
on the proposals by the State Governments) . 

Statement showing state-wise location of powerloom service Centrf s. 

Name of State LoCation of Centre 

Maharashtra 1) Malegaon 
2) Ichall>aranji 
3) Nagpur 
4) Bhiwandi' 
5) Sholapur 

WeSt Bengal 1) Calcutta 
" .uttar Pradesh 1) Mauilath Bharijan 

2) 'Tanda 
3) Meerut 
4) Kanpur 
5) Jalalabad 

Madhya Pradesh 
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·Name or State 
~~------------------------

Rajasthan 

Bihar 

Punjab 

Orissa 

Kerala 

Karnataka 

O\ljarat 

J&K 

~?nglish] 

, , 

. 
... 

. 

INCOME TAX SETTLEMENT 
- - COMMISSION 

.. 

2746. SHRI AMAR ROYiPRADHAN: 
Will the Mini!t.~r of FINANCE be pleased 
to state: 

. fa) the, places where the Addiiional 
Benches. ,(If, Income Tax Settlement Com-
mission are already functioning; 

': . (b) ,whether the Government propose 
10 ~t up same new Additional Benches 
of the said Commission; and 

,;. (C'y 'if- so, . 'the . places' _wllere 'these 
Benches are like] y to be' set 'OIp? 

Location of Centrl) 
---_;_------~. --

(I) . Kishan Garh 
(2) Bhilwara 

. (0 Gaya 

. (1) Amritsar 
(2) Ludhiana 

(l) Erode 
(2) Sankarankoi) 
(3) Palladam 
(4) Trericbengode 
(4) Kokarapalayam 

(I) _Cuttack 
(1) Trichur 

· (1) Belgaum 
(2) Dodabal1apur 
(3) BangaIofC) 

· (1) Surat 
(2) Ahmedaba4 
(3) -Dholh 

· (1) Srinag81' 

· (1) Noapara 

· (1) Panipat 

(1) Nagari 

Total 34 Centres 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M •. V. 
CHANDRASHEKHARA MURTHY): .(a) 
Apart from the Principal Bench at Delhi, 
Settlement Commission ('Income-taxi 
Wealth-tax) has an Additional Bencb. each 
at Bomb:::y, Calcutta and Madras. 

( b) and (c) No decision to set up any 
Additional Bencb bas been taken so far . 

TAX EVASION 

2747. DR. KRUPASINDHU BHOI: 
Will the Minister of FINANCE be pleased 
to stale: 

(a) whether the drives against tax eva.-
sion are being launched by Ule Govent-

'ment from timo to, time;' . - ' 



(b) if so, &he number of cases of tax 
evasion detected from January 1 to June 
30, 1993; and 

,(c) the details of action initiated against 
diem? 

other inVOltiptioas are 1aIieJa. ,N9 c0m-
posite data is maintaiacd in rqafd to ta. 
evasions detected in these p~ ~nd 
mBny cases in whic:h tax evuioll w. 
detected in this period woulcl not have 
been finalised. so far. The penalty fw tax 
evasion is aenerally levied after .. appeal 

THE MINISTElt OF STA'IE IN THE against the assessment· is deeiW and 
MINISTRY OF FINANCE (SHRI M. V. therefore in most cases penalty proceed. 
CHANDRASHEKHARA MURTHY): (a) ings in reprd to evasion dotectecl in this 
to (c) The government are conti- period would also be Pendin.. HoWever, 
nuously strivi11l to curb income-tax eva- !ltatistillll reganlin, und~ ~ 
lion and in tbis regard various measures seized, inCOlDCl disc10ied 11/8 132(4). 
~h as survoys nla 133A(1), 133A,(5) number of premises lUl'YCyed and Dum. 
and 133B, llCarches uls 132, enquiries in ber of new assesseos detected are indicated 
til. course of assessment proceedings and below :_ 

SEARCH! AND SEIZURE STAttsTICS FOR nlE!PERIOD 
_______ JANUARY I TO JUNt!: 30 • .1993. 

Total No. of searches Value of undis- Discloure uls 
cJoscct'llSSet 132 (4) or I.T. 
sie~ Act, ,1961 
(RI. in Crares) (RI. in Crore) 

1574 ~7.90 137.64 
------- ------------------

NUMBP. (}fI' PREMISES SURVEYED AND NEW ASSESSEE DETECTED 
FOR 'DIE PERIOD JANUARY 1 TO JUNE 30, 1993 

Number of 
premises 
IUrveJleU 

DEVALUATION OF RUPEE 

274&. SHill RAJVEEit SINGH: Will 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether the Government propose 
w devalue 'Rupee; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF FINANCE AND MINIs.. 
TER OF STATE IN mE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABL.o\R ARMED): (a) aDd (b) Under 
the unified excbange rate system instituted 
on 1st March. 1993, exchange rate of the 
rapec is tIotermined in the market and 
... mov .. lIt in the external value of the 

Ilupee are the reault of 1M izlteraotioa of 
foJ'CCI of domand and aupply u _~ 
by tile couatry's trade lows. The Ile· 
serve Bank of India at its discretioa. a.y 
enter the market to purchase or sell 
foreian exchance and thus smootheD erra-
tic fluctuations in the exchange rate. 

[English) 

ARREARS OF INCOME TAX ON 
FILM STARS 

2749. SHUMATI CHANDRA PRA· 
BHA URS : Will the Minister of 
FINANCE be pJeascd to ute: 

(a) the nama 01. the fiJa ..... ewing 
income tax arrear. O1f~r ODe IIkb as on 
March 31, 1993; and 

(b) the actiop beiD, htin to ooD.ec:t tile 
arrears from thet.e IIIIIl It .... ? 



~ MlNm'Ilt OF stAT! IN TIlE 
...... y OF FINANCE (SHU M. V. 
~JlA MUIlTHY): <a) 
... ~) .1'M iDformatiOll is bein& coBect-

. ed _ ... m _ laic1 011 the TINe of the ..... 
SUPPL V OF SUBSIDISED CLOTH BY 

me 
1150. SHa.n.L\TI DIL KOMARI 

BHANDAIlI: Win me Minister of TEX-
'I1J1S be pleased to state : 

<a> whedler N. T. C. haa been supplying 
IUbektiIecl variety of cloth to some. States 
and Union TerritOlilll; 

(b) if so, details of such supplies, State 
wite; 

(c) ~er 8IIppI.f of IOI:b doth waa 
.. eJ 1114 to lOMe Stafes aad Union 
Territories ill the past; 

(d) if 10, dlc DaIDt'Jl of such States and 
UaioD 1Writorie& a10Dg . with the R8SOII6 

thereof; an4 

(I) the ItepI takoojproposed w bt taken 
10 ...... regular supply of these items in 
r.n, 

THE MiN.rs'l"BR ~F Sl'ATB OF THE 
...usny Op 1'8X'm..lS (HI G 
VENKAT SWAMY} : (a) 10 (e) The in-
formation is beiD, col1ected ud will be 
laid on tile Table of the House. 

(T,(/nslation) 

EXPORT OF JUTE 

VSl. SHRI smau SOREN : Will the 
M~r ~ TEXTILES be p)ieased to 

slate: 

(a) the details of the jute ex.port made 
dlill'ina tile last three yean; and 

(It) the ctetaiJs of the porfits earned by 
the Government tbroll8h this export. during 
tbe same period 1 

THE. .M:INISI'Ea OF STATE OF 1HB 
MINtS TRY OF 1'EX'nLES <SHIl O. 

VBNKAT SWAMY) : (a) Details of eX-
port.of jute during the last three years are 
given below :-

y~ 

(July-JUDe) 

1990-91 
1991-92 
1992-93 

Quantity 
exported 

(Lakh bales) 

0.55 
O.ll 
0.60 

(b) Tho Jute Corporation of India earn-
ed a: profit of Rs. 11.28 lakhs on export 
of raw jute during 199()'91. The export 
of raw jute during 1991-92 Ie 1992·93 was 
tranucted through private trade. 

[English] 

CINE WORKERS WELFARE FUND 

2752. SHRI G. MADEGOWDA : Will 
the Minister of LABOUR be pleased to 
state: 

(a) the date on which the Cine Workers 
Welfare Fund was created; 

(b) the a.IDount available in this fund as 
on Iuly 31, 1993; and 

(c) the number of cine workers whl) 
have been assisted out of this fund during 
the last three yeam ? 

1HE MINISTER OF STATE OF nm 
MINm'RY OF LABOUR (SHRI P. A. 
SANG-MA): (a) The One Worbn Wel • 
fare Fund Act 1111 WIIa enacted in SIep-
te.mbec, 1981 and enforced w.e.f. 
1·11.1984. 

(b) As on 30th June, 93 Rs. 73.29 lakhs 
was available in this FUnd. 

(c) Tn:-
1~91 ~7 
1991--92 333 
1992--93 350 

[T Tans/alion] 

PER CAPITA INCOME AND I'XPEN· 
DITURE IN MADHYA PRADESH 

2753. SHRl SHIV RAJ SINGH CHAU· 
HAN: Wilt the Minister of PL-\NNlNO 
AND PROGRAMME IMPLEMENTA-
TION be pleased to state : 

(a) the per cap:ta income and expendi· 
ture in the country during the last tIIreo 
yean; 
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(b) whether the per capita inCOllle and 
expenditure in Madhya Pradesh is less than 
the national average; and 

(c) if so, the steps being taken to in-
crell8tl the per capita income aald expendi-
ture in Madhya Pradesh? 

THE MINISTER OF STATE OF TIm 
l\HNISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 

GIRIDHAR GOMANUO) ': (a.) 'The,' per 
capita income in the country (Per capita 
Net National Product) at current priees 1n 
1990-1)1, 1991-92 and 1992-93· was Rs. 
4313, Rs. 4934 and Rs. 5528 respectively. 
The monthly per capita household consum-
ption expenditure i~ the country for Rural 
and Urban population for 1988-89, 1989-90 
and 1990-91 is given below : 

MONTHLY PER CAPITA CONSUMPTION EXPEN1>I'rLlRE: 

1988-89 

Rural Urban 

All India 175.10 266.85 
---_._. __ ... 

(b) Yes, Sir. 

,(c) The Government of Madhya P!l'a-
desh has been implementing development 
plans for raising per capita income and 
consumption expenditure. These plans in-
clude investment for the development of 
agriculture. industry infrastructure, llnga-
tion. rural development. education, health 
etc. In addition, some programmes to 
generate direct employment and income to 
the poor are also under implementation. 

LOAN TO U. P. BY NATIONALISED 
BANKS 

2754. SHRI SURENDRA PAL PA-
THAK : Will the Minister of FINANCE 
be pleased to state : 

(a) the amount of loan given by the 
nationalised banks in Uttar Pradesh during 
each of the last three years to opell and 
expand cottage industries in rural areas. 
bank-wise and district-wise; 

(b) whether less amount of :onn is being 
!':Y~n by the banks for the above purpose; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND ML"IIS-
TER OF STATE IN' THE MINISTRY OF 
PARUAME1".'TARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) The date 
reporting system does not generate the in-
formation in regard to the amount of loan 

'-(in Rs.) :. 

1989_90 1990-91 

Rural Urban Rural Urban 

189.46 298.00 202.12 326.75 

extended to cottage industries in rural areas, 
bank-wise and district-wise. Howe\'e'I', the 
oustanding amount of advances' .extel\ded to 
artisans, villages and. cottage industries in 
Uttar Pradesh by all scheduled commercial 
banks as at the end of Septemb'Cr, 1989, 
September, 199() and March, 1991 (latest 
available) ace given below :- .. 

As on Amount 
outstanoing 

(Rs. in CCorcS) 
September, 19'-89---·------1-18-
September, 1990 132 
March, 1991 • 134 

The outstanding amount of advallccs e(-
tended to artisans, village and cottage in-
dustries in Uttar Pradesh has been increas-
ing as in evideD.t from the above table. 

[Enl/Jish] 

APPOINTMENT OF CHAIRMEN AND 
EXECUTIVE DIRECTORS OF BANKS 

2755. SHRI MUILAPALLY RAM~""-
CHANDRAN: Will the Minister of 
FIN'ANCE be pleased to s!ate: 

(a) Whether Chairmen, Execu.tive pieec-
tors and nominated Directors have been 
nominated/appointed for all n3tiona~ised 

banks; 

(b) if not, the reasons the'~efor; 
( c) the existina vacancies in' eadl ·~te-

gory; and • . 
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(d) the time by which the vacancies 
likely 'to be filled up ? 

:THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINIST>RY OF 
PARLIAMENTARY AFFAIRS (DR. 
AB~ AHMED) : (a) to (d) The 
Boards' of Directors of the nationalised 
banks: life continuing entities and vacancies 
tAat arise are filled up from time to time. 
at'present, the post of Chairmen and Man-
agiug:.Direotors are vacant in 2 banks and 
the;'~s of Executive Directors are vacant 
in 4 banks. There are also 90 vacancies 
of non-official Directors on the Boards of 
the nationalised banks. Government have 
already initiated neCessary action for filling 
up of these vacancies. 

:: INsTALLATION OF FUlL BODY 
. 'SCANNERS AT AIRPORTS 

2756, SHRI MOHA..."I RAWALE: Will 
the Minister of CIVil.. AVIATION AND 
TOURISM' be pleaied to &tate ; 

(a) whether the Government propose to 
instal full body GelnneR' at major 
national and interuational a:rport6 in the 
countrY ; 

(b) if so, the details thereof; 

( c) whether these 'full body &e.anners' 
are available in the country or these are 
proposed to be imported; and 

, ' (d) if these are prop06e<i to be imported, 
the time schedule in regard to the import 
and installation thereof at the airports? 

TIlE MINISTER OF CIVIL A VIA nON 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) No, Sir. 

~(b) to (d) Do not arise. 

CONTRACT LABOUR IN IAWAHAR-
LAL NEJ-IRU PORT TRUST 

2757. SHRI RAM NAIK : Will the 
~ster of LABOUR be p!eased to 
state ; 

(a) whether the Government are aware 
that Jawaharlal Nehru Port Trost is still 
employing contract labour for sweeping, 
dusti~ and general maintenance; 

• -(b) whether the Government have ran-
ned the .employment of cont,r .. t labour for 
luth: worl; and' 

(c) if so, the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) The information is being 
collected and will be laid on the Table of 
the House, 

(b) The Government have prohibited 
employment of contract labour for sweep-
ing, cleaning, dusting and watching of build-
ings owned or occupied by establishments 
in respect of whiCh the appropriate Gov-
ernment under the Contract Labour (Regu-
lation & Abolition) Act, 1970 is the Central 
Government. However, an exception has 
been made in case of outside cleaning and 
other maintenance operations of multi-
storeyed buildings requiring specialised ex-
perience. 

(c) The information is being collected 
and will be laid on the Table of the House, 

RBI DIRECTIONS TO NON-BA..'NKING 
FINANCIAL COMPANIES 

2758. SHRI MANORANJAN BHAK-
TA: Will the Mini6ter of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has issued directions to non-banlcing finan-
c:al companies to each the various transi-
tional problems faced by these compmies; 
.and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN TIIE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) In the 
fir!>t phase of the implementation of the 
recommendations of the Working Group 
of Financia! Companies, Reserve Bank. of 
India (RBI) had issued directions on 
Aprii 12, 1993 to all non-banking financial 
companies, These directions required 
the financial oompanies, other than hire-
purchase, financial and equipment leasing 
companies, to m:untain liquid assets to 
the extent of 5 per cent of their deposit 
liab'Iities. RBI, after taking into account 
representations of various associations, have 
modified the said directions a:lowing fil'lllIl' 
cial companies to accept inter-cor-
parote deposits upto two times of 
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their net owned funds for a maximum 
maturity of 12 months without any stipu-
lation as regards minimum pet"iod and 
rate of interest. RBI have also allowed 
financial companies time upto March, 1994 
to comJiy with the requirements in regard 
to maintenance of liquid assets. 

TOURIST CIRCUITS 

2759. SHRI GEORGE FERNANDES 
Will tbe Minister of CIVIL AVIA nON 
AND TOURISM be pleased to state : 

(a) whether some tourist circuits in the 
country had been identified for promotion 
during 1991-92; 

(b) if so, the details thereof; 

(c) whether the Union Government pro-
pose to stop promoting some of these 
tourist circu;ts; and ' 

(d) if so, the reaSOll8 therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) During the financial year 
1991-92, no new Tourist Circuits in the 
country were identified. 

(b) Does not arise. 
(c) No, Sir. 
(d) Does not airse. 

EX'PORT OF JUTE 

2760. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of TEXlILES 
be pleased to state : 

(a) whether his attention has been in-
vited to the news item captioned "Bangla-
India trade war over jute feared" appear-
ing in the 'Economic Timeli', New Delhi 
on July 15, 1993; 

(b) if SID, the facts of the matter report-
ed therein; and 

(c) the reaction of the Government 
thereto; and 

(d) the steps proposed to be taken by 
the Government to ensure that its {omgn 
uchange earner jute exporters are not 
aJIected in any manner? 

THE MINISTER OF STATE OF nm 
MINISTRY OF TE.XTII..ES (SHRI G. 
VENKAT SWAMY) : (a) Yes, Sir. 

(b) to (d) It is understood that 80 
firm decilion hl8 beCIIl labo 81 yet by 
,Ba.ngla Desh to set up a fwId io COIIII(I1IIl-
sate for losses inCW'l't4 00. ~ of f'*i 
goods. Govt. are, however, ~ a 
close watch over the ~ " filii 
roped. GoYL has ~ UMa ...... 
measures for the cJevel~ of lute iftM. 
try inciudiog, iotcr-alia, ~ of & ... 
ModemisatiQ11 Fund to aater to tile ...... 
ernisatioo requirealaats of die .. faa 
dustry, creation of a Special Jute ~ 
ment Fund to rejuvenate i!Ie jute ~. 
extension of fiscal, IllOMtary atId .net· 
ing suppiOrt etc. 

RECOVERY OF AGRICUL'ItJRAL 
LOAN 

2761. SHRI PRAKASH V. PATIL: 
Will the Minister of FINANCB be ~ 
to state : 

(a) whether the Government have _ide 
ed to launch agricultural loan da)vay 
drive; 

(b) if 50, the details thereof; 

(c) the a'mount of outatandini 10rins and 
the recoveries made durio, the yeat' 1992-
93, State-wise; 

(d) the pen:entaF of; recovery to 
demand during the abOVe period; 

(e) whether the Government proP'"..$e to 
give fresh loans to farmers durina 1993·94 
irrespective of recoveries; and 

(f) if ntlt, the reasons therefor? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN mE MINlS'f1RY OF 
PARLIAIMENTARY AFFAIRS (DR. 
ABRAR AHMED) : <al and (b) The 
banks were advised to launch a ViJoroul 
campaign for recovery of aaricultural 
loans, through proper publicity and field 
level contact proJl'8.DlDleIl to _press upon 
the rural borrowers the need for ihe ewtu-
tion of a healthy rural credit 4elivrry .}'Item 
by mWng promPt repayment. 

A communication WIllI NIIt by Govern· 
ment of India to all Statet and Union Ter· 
ntories on 31·3-1993 to JaUftclt a cpecial 
rewvery c:ampaip IUICl to ~ 1he 
Dittriet CeUedon to· ..... fuJI a"e.' 
60n to tho' lead bub of IIIIIr ....... Ie 
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the . mounting of such a recovery campaign. 
The Chairmen &: Man3lging Directors (CM-
Os) of the banks have also been simultan-
eously advised to organise the recovery 
'campaign through proper publicity' and field 
leVel contact programmes in clo~ liaison 
wiItb the State ~nt officials. 

, . 
{c) The State-wise amount of loans dis-

bursed by commercial banks for agricul-

Demand (Rs. in croreS). 
RecoverY (..) 
OverdUeS (,,) . . 
Percentage of recoveries to demand. t,' 

(e) and (f) The farmers all over the 
country are provided loans by public sector 
banks for agricultural and allied activities 
undertaken by them on their own or 

tural purposes as also the percentage of 
recovery of direct a.gricultural advallCeS for 
the period ending June, 1991 (latest avail-
able) is in the Statement at~ed. . 

(d) The . pera:ntage of. recovery to 
demand of. public sector banks iIi'~ 
of their direct agriculture adv.aaca for the 
years ended June, 1991 and 1992 (latest 
available) is as under' : . 

(Amount .in Its. Crorts) 

1991 1992 (ProVisional) 

8496 8719 
4937 4686 
3'59 4033 
68.1 % 33.7% 

through any scheme framed by the Govern-
ment in this regard. 'The financing of 
such activities by the credit institutions is a 
part of their normal lending operations on 
a cpntinued, ~i;s" 

Statement 

Name of the State/Union 
Territory 

Harylllla 
. Himachal Pradesh 
Jammu & Kashmir 
Punjab 
Rajasthan 
Chandi,garh 
Delhi 
Assam 
Manipur 
Meghalaya 
Nagaland 
Tripura 
Arunachal Pradesh 
Mijoram 
Sikkim 
Bihar·: 
Orissa 

lO-726LSS/94 

.. 

'. ·0 

Amount PerceJlta8e of 
Disbursed recoveriC$ to 
(Rs. in Jaths) Demand 

(3) 
--.--- ;; 

23857 58.1 
1837 48.9 

848- 33.2 
'l.' 

289!13 63.6 
16049 49-.6 
2118 45.0 
982 42.6 

1546 45.1 
92 40.4 

194- .58.4 
288 52.9 
154 54.9 
27 66.9 
1;' . 42.4 
41 84.S 

• 1315's 59.7 
. i 14'A) 57.0 
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(1) 

West Bengal 
Andaman &. Nicobar 
Madhya Pradesh 
Uttar Pradesh 
Gujarat 
Maharashtra 
Daman &: Diu • 
Goa 
Dadra & Nagar Haveli 
Andhra Pradesh 
Karnataka 
Kerala 
Tamil Nadu 
Pondicherry 
Lakshadweep 

ALL INOlA 

INFLOW AND OU11FLOW OF 
TOURISTS 

2762. SHRI HARISH NAllA Y AN 
PRASHU ZANTYE: Will the Minister 
of CIVIL A VIA TION AND TOURISM 
he pleased to state: 

(a) the inftow of foreign tourista in 
India and out1low of Indian touriIts _oed 
during each of the last three years; 

(b) the amount of foraKI! exchanae 
earned from visiting tourista and rdeued 
to Indian tour ilia duMa eaoh of the above 
years: 

(c) the major countriet of tpecia1 'in· 
teres! abroad for Indian touriata and uti. 

Year 

199()..91 

1991·92 

1992-93 
• • 

--------_-"_"-- --

(2) (3) 

15162 62.9 
33 53.2 

35291 51.2 
48703 60.9 
24733 59.1 
42966 53.9 

7 53.2 
768 45.2 
38 48.5 

73710 56.0 
31319 50.7 
35272 64.2 
78459 68.6 

1235 60.1 
11 62.7 

0489354 58.0 

mates of average annual visitors to th_ 
countries and foreiKI! exchanae releaeed in 
favour of them during the above period; 
and 

(d) the spec.ia:l efforts proposed to be 
made to enlure that our foreiJII excnanae 
outgo does not exceed foreign exchange 
inflow on tourE? 

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM 
NABI AZAD) : (a) to (c) The iJlIlow of 
foreign tourilh to India and the e8t4mated 
foreign exchange earDinat from them dur-
illi& the lut three years were.. liv" 
below:-

• 

Tourist 
arrivals 

16,13,681 

17,111,892 

18,20,239 

Estimated (oman 
exchanae 
eaminas 

(RI. Crores) 

2444.00 

3318.62 

3989.50 
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The Itatietics of Indiao touri«s JOint 
abroad are not maintained. 

(d) TIle fore.iBll exchange releallel to 
ladian tourists pog abroad are rogulaled 
UGdor Foreign TraWl Sc:Mme and Neiab-
bourhood Travel Scheme. Under the 
Foreien Tmvel Scheme. retident Indian 
cltizena are released foreign excba.nge upto 
the equivalellit of US $ 500 (US $ 2S<l in 
the case of mWloIl upto the age of 'l2) 
once in three years. In the oate of Neigh-
bourinlJ countries, the amount rela8ed ia 
upto US S 250 (US $ 125 in the calc of 
minors), 

EXPORT OF HANDLOOM AND 
HANDICRAFT IPRODUcrs FROM 

ANDHRA PRAiDESH 

·2763. DR. K. V. R. OHOWDARY: 
W" the Min.ilter of 1'EXTll£S be pleated 
to ltat.: 

(.a) the value of handloom and handi-
craft products exported from Andhra Pra-
deth during each of the 1_ three yean; 

(b) whether there iI a VMt ICOpe foe 
increning the export of these itaIIII from 
the State: and 

(c) if 80, the •• taken in dIM repl'(I 
during 1993-94? 

THE MINIS'J'IBR OF STATE OF THE 
MlNJS11RY OF TEXTILES (~HRI G. 
VEiNKAT SWAMY): (a) State-wile data 
on exports of handloom and handia'llf! 
item. M not maintained. 

(b ) Yea Sir. There ia IIOIDe IOOpe for 
increa.ing eX1POftB of Andbra PradOllb'. 
handJoom and handicraft goods, particu-
larly paper-machine, toys, talamllkari, art-
metal-ware., tie and dye, pile carpets. cro-
cheted laoe goods etc. 

(c) Government bave been taking a 
number of !IIep8 to boost elqlOrts of band-
loom and handicraft products &om the 
country, includoiog Andhra ~C8h, IlUCh 
H &pOnsoring Buyer Seller Meet.. Partici· 
pation in fairs i.n m~jor markett, releallit1¥ 
advortiaemeDts in forei.In trade m"'lJl'rine.. 
product development aDd quality upfIIIda-
don throaab ~ IraioiftJ pro-
anmmoe. 

ENTRY OF BANKS INTO CAPITAL 
MARlKE.'IS 

2764. SHRI S. B. SIDNAL: 
SHRI D. VBNKATESWARA 

MO: 
SHRJ BOLLA BUiILI 

RAMAlAH: 

Will !be Minilter of FINANCE .,. 
pleated to ltate: 

(a ) wtJedJer certain legiaIatioft c:baoFI 
are being wooted out by the iReIen'o Bant 
~ kKJi.a to enable IOIDe 01 the IItl'ooaiIIi' 
baab to 80 to the capital market to DrdJI. 
lise f1lJKb 00 the IItrength of their bataoce 
Ibeeta : 

(0) if 10, die detail. thereof; IIIICl 

(c) !be time by which the le&ilIbtion • 
tbia repnt it proposed to be intcoducel T 

TIlE MINISTER OF STATE OF 1HB 
MINISTRY OF FINANCE AND MIiNlS-
TEll OF STATE OF TIlE MINISI'RY 
OF PARLIAMaNTARY AFFAIRS (DR. 
ABRAR AHMBD) ~ (a) to (c) Wbie 
pre.entiug the Union Budget for 1993-94. 
the FinaRce Miniater bad stated that 
o(7overnment bave decided that Slate 
Bank of lDdia lie well at oi1lia' 
oarionaliill!d banb whidl. I£e in • 
JIC)IIbIon to do 50, 'riI be allowed to 
a«eII the ~ IDIUbt 10 raise ..... 
equity to meet their tbortWI in capital re-
quiremeotll over me IleXt three yeam. 
FiDance MioiIter bad also stated 4bat Gov-
emmeot will continue to retain majority 
owoel1llllp and, therefore, effective comrol 
in the public sector banb. Govemmeot 
and lleterVe Bank of India are cootiderilll 
n.ece.ary amendments in tbe relevant 
atatutee for tho purpose. 

GARMENT EXPORT PRICES 

2765. SHIU R. SUR£NDBR REDDY: 
Will tbe MiDitter of TEXTfLES be pley!d 
to ltale : 

(a) whether tbe Government bave all-
nounced minimum elfI'OIt pricee of .,... 
mente aDIl tDitwear duma, dle fir-. w..c , 
of July, 1993; 

(e) if 10, die ~ tIMId; 
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(t:) whether ,gMlIIent elLporters have ex-
pressed strong reserViatioD8 thereon and re-
presented against these prices; 

(d) .if so, whether .the Government pro- ' 
pose to rev,iew these prices; lind 

(e) if not, the reasons therefor? 

TH~ MINISTER OF STATE OF THE 
MI'NISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) to (e) On tbe 
bjlsis pi export' performance of garments 
a~f knitwear during 1992 and Januacy-
May' '1993;' Government have announced 
Minimum Export Prices (MBPts) of such 
ru;ms ,for quota coll.'1tries during 1994. 
The' "MEPs' fi:'ied 'for 1994 are nOf-
mally higher than the corresponding 
1993 prices, in most of the categories. 
GQvernmel)t have 'l"eceived some represen-
tat,ions in thil; regard from exporters. The 
b~c thrust of these representations is that 
when the floor prices fixed in US Dollar 
t~s are translated into European Cur-
rencies, the percentage increase in terms 
of some of the European Currencies be-
comes sub8tantial. The Apparel Export 
~otion Council has been requested to 
examine this aspect anod submit suitable 
prOposals to the Textile Commissioner who 
., tJle competent authority for l'il\,.ing flpor 
prices. ' 
,L _0.' 

(i) NUmber of Instruments rated 
. (ii) Volume of debt rated 

(RUpees Crores) 
{iii) Number of com'Janies 

[English] 

EMPLOYMENT GENERATION 
SCHEME 

2767. SHRI ANKUSHRAO RAOSA-
REB TOPE: Will ~e Minister of PLAN-
NING AND PROGRAMME IMPLE-
MENTATION be pleased to state: 

" (a) whether the Government have sanc-
~e4 .~" _l~ crore for executi~ a 
~tpeclal' eIDjXoyment gener.ation programme 
in selected 50 dilitricts; 

(b) if ~,: !be. "et:ails Df the programme ; 

r Translation] 

CREDIT RATING INFORMATION 
~BRVlOES INDIA UMITED 

2766. SHRI OOAY PoRATA:P SINGH: 
wilt 'ltbe Minister of FIN ANCE be pleased 
to state: 

(a) the funotions of Credit Rating rn~ 

formation Services India Limited; 
• (d) the details of the work carnied out 

by t<his company duning the last two yean; 
(c) whether the Government propo!le to 

make the credit rating of bonds of various 
sh:JJres compulsory; and 

(d) if so, the det>ails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE AND MINIS· 
TER OF STATE OF THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (OR. 
A'BRAR AHMED): (a) The main func-
tion of the Credit R<lting Information Ser-
vices of India Limited (CRISIL) is to rate 
rupee-denominated debt obligation"! of 
[ndian companjes. 

(b) ,the deta,i~ of the work carried out 
by CRISIL during tbe last two years are 
given below : 

(cl and (d) Government have no pro-
posal to make the credit rating of bonds 
compu1sory. 

1991-92 

155 
5,865 

103 

1992-93 

229 
20,011 

136 

(c) whether any target has been set in 
this regard and if so, the details tbereof; 
and 

(d) the m3nner in which the Govern-
ment propose to implement the pr0-

gramme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRLDHAR GOMANGO): (a) No Sir. 

, ' : • t. 

(b) to (d) Do not aM. 
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SMUGGLING OF SILVERjNAROOTICS 

2768. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state: 

(a) whether ~ny I'aids havo been con-
ducted to find out the smuggling of silver I 
narcotios in the country during the last six 
monDhs ; 

(b) if 90, the details thereof, State-wise; 

(c) the number of persons arrested, 
State-Wti8e ; 

(d) the number of warrant, issued and 
the number of peJ"OOns who have gone 
underground; lII1ld 
"_I~._ •.•• ~_.~ ....... ,._ ....... ~._, .... _ ... _ .• ¥ .... _.'. 

(e) the steps taken by the Government 
in this regard 1 

THE M[NISTER OF STATE OF THE 
MINISl1RY OF 'FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): 
(a) ,to (e) Informa:tion is being collected 
and '!l'ill be laid on the Table of the House. 

GOLD SMUGGLING 

2769. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleaaed to 
state: 

(a) whel!her gold mnuggling have come 
down by 50 per cent as repoIted in "Busi-
De!IS Standard", Calcutta dated June 9 
1993 under caption 'Gold Smuggling Do~ 
50%"; 

(b) if so, the det~s thereof; and 

(c) the additional step<'l proposed to be 
taken by the Government to check the 
gold smuggling 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI M, V. 
CHANORASHE.K:HA!RA MURTHY) : 
(a) aDd (b) SbJ:ugaIiog of gold bas como 

down since the introduction of the gold 

import scheme. However, smuggli.ng be-
ing a clandestine activity, it is oot possi-
ble to say whether smu~gling of gold has 

come down by 50%. 

iCC) Anti-Smuggling agencies are alert 

against smuggling ~ivities. Customs for-

mations have been equipped with v_Is, 

vehicles, fire arms etc. and the require>-

ments are con9tantly reviewed. Sophi8ti-
cated equipmMts such as baggage X-ray 

macbine6, nu:tal detectors and night 'riIion 
binocul.ars are being increasingly utiliaed. 
Close co-ordination is being maintained 

among an the agencies concerned in the 

detection ilIDd prevention of smuggling. 

[Translation] 

INVESTMENT 'BY MULTINATIONAL 
OOMP A.NlF.S 

27. PROF. PREM DHUMAL: 

SHRI CHETAN P. S. 
CHAU~1I,j: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the names and nllDlber of the multi-
national companies which have increased 
their share capital in the country under 

the economic liberalisation scheme; and 

'(b) the extent of ~ncrease made by them 
in their respective share capitals? 

THE MINISTER OF STATE OF THE 

MINISTRY OF FINANCE AND MINIS-

TER OF STATE OF THE MINISlfRY 

OF PARUAME~TARY AFFAIRS. (OR. 

.\BRAR AHMED): (a) and (b) The in-

formation is being collected and will be 
laid on the Table of the House. 
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WEAVERS' COOPERATIVE SPINNING 
MILLS 

2771. SHRI KASHlRAM RANA: Will 

the Minister of TEXTILES be pleased to 

state: 

(a) whether any State-W1'5e target has 

been fixed for providing assistance to 

weavers' cooperative spinning mills through 

the National Cooperative Development 

Corporation; 

(ib) if not. the reasons therefor; 

(c) the criteria followed for granting 

assistance to such mills: and 

(d) the steps being taken by the Gov-

ernment to fix the targets therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTn"ES (SHRI G. 

VENKAT SWAMY): (a) No. Sir. 

(h) Assistance under the Central Sector 

Scheme for loan assista.nce to Weavers' 

Cooperative Spinning Mills depends on a 

number of factors such as '( i) require-

menr for formation of co-operrutives by 

members. (ii) Gap in the availability and 

requicement of yarn in a particular State, 

(iii) Resource position of State Govern-

ments concerned. etc. 

(c) Government of India considers re-

lease of 311Sistance to Handloom Weavers' 

Cooperative Spinning Mills on the basis of 

the proposals received from the concerned 

State Governments .subject to fulfilment of 

the following criteria:-

(i) The location of the project should 

be in an area having large hand-

loom concentration and where there 

is a demand for hank yarn; 

(Pi) The ()o..opeMrive Spinning Min. in 
,the concerned State mU8l have ful-
filled ,the H_ Y~rn Obt~ioo; 

I(iiii) The proposed society 8haal have 
democmtic and professional JlIJIIlla!IC-
ment; 

(iv) The project should be viable; and 

(v) The mills ,should obtain firm com-
mitment for salldlion of term loan 
vrom the All India Finanoing Iasti-
tu.tions, 

(d) Does not arise. 

HANDLOOM SECTOR 

2772. SHRI SURESHANAND SWAMI : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the Government propose 
lift reservation from handloom sector in 
regard to the production of Dhoti, Saree 
Low Reed Pick Cloth, Kota Doria, Check 
Shirting, Lungi and Bed Sheet; 

(b) If so, the time by which this reser· 
vation is to be lifted; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTIlES (SHRI G. 
VENKAT SWAMY) : (a) and (b) Gov-
ernment has initiated steps for re-constitu-
tKm of Advisory Committee which makes 
its recommendations to the Government for 
any modifications in the list of reserved. 
items. 

(c) Does not arise. 

English] 

lANK BRANCHES ~ MEGHALAY.A 

2773. SHRI PETER G. MARDANI-
ANG : WiU the Minister of FINANCE be 
pleased to state : 

I(a) whether the Government propose to 
set up moro Regioul Rural Banks and 



153 Written Answers SRAVANA 22, 1915 (SAKA) Wrilten Answers 154 

Branches of public sectors banks in Megha-
laya during the current financial yedr; and 

(b) if so, the details and the locations 
thereof? 

mE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) Under 
Branch Expansion Programme 1990-95, 
Reserve Bank of India (RBI) has not fix-
ed any year-wise and State wise target for 
opening of bank branches. The opening 
of bank branches is an on-going process 
and the bank are expected to open branches 
at centres allotted to them in a phased 
manner during 1990-95. RBI has re-
ported that as on 30-6-1992, there were 51 
branches of Regional Rural Banks in 
Meghalaya. Besides, there were 122 
branches of other scheduled commercial 
banks in the State of which 83 were in 
rural areas. 

[Tralls/alian] 

FINANCIAL ASSISTANCE FOR DEVE-
LOPMENT OF TOURIST SPOTS 

2774. SHRI RAM PRASAD SINGH 
SHRI KODAKANI GOWDANA 
SHIVAPPA: 
SHRI ASfBHUJA PRASAD 
SHUKLA : 
SHRI SORHANADREESWARA 
RAO VADDE : 
DR. K. V. R. CHOWDARY : 

Will the Minister of CML A VIA nON 
AND TOURISM be pleased to state : 

(a) the names of the tourist spots in 
the country for the development of which 
financial assistance was given by the Union 
Government during the last three years; 

(b) the amount of financial assistance 
IiIlnctioned and relellied, tourist spot-wiN 
and year-wiae; 

(c) the amount of financial assistance 
reaeived from foreign countries for the 
development of tourist spots in the coun-
try particularly the Buddhist pilgrimages 
during the last three years, yearwise; 

(d) the names of the tourist spots for 
which such assis.tance was received; and 

(e) the amount of such foreign assis-
tanCe a,llocated to each State jUnion Terri-
tory. year-wise? 

THE MINISTER FOR CIVIL AVIA-
TION AND TOURISM (SHRI GHULAM 
NABI AZAD) : (a) The Union Govern-
ment sanction 672 projects/schemes 
amounting to Rs. 86 I 5.84 lakhs during the 
last three years viz. 1990-91, 1991-92 and 
1992-93 to all the States and Union Terri-
tories. An amount of Rs. 4789.27 lakhs 
has been released against sanctioned amount 
till ilate. 

(b) Information is given in the attached 
llatemellt. 

(c) to (e) Government of India sign-
ed a loan agreement with Oversea. Econo-
mic Cooperation Fund (OECF) of Japan 
for financial assistance to the tune of Yen 
9.244 Billion for the development of in-
frastructure facilities along the Buddhist 

Travel Circuits in Uttar PradCtih and Bihar. 
The places. under the scheme. covered are 
Sarnath. Kushinagar, Sravasti and Piparhwa 
in Uttar Pradesh and Bodhgaya. Nalanda 
and Rajgir in Bihar. Under this scheme 

OECF has reimbursed Rs. 20.66 crores 
to the State Governments of Uttar Pradesh 
and Bihar. 

The Central Government has also signed 
anothor loan agreement with OECF for 
Yen 3744 Million Rs. (70.00 crores approx) 
for conservation and development of Ajanta 
and EUora re&ion in MahaJ:uhIra. 
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ILOAN AGREEMENT WITH IFAD 

2775. SHRI D. VENKATESWARA 
!lAO: 

SHRI BOlLA BUlil 
RAMAlAiH: 

SHRI ARVIND TUl.SHIRAM 
KAMBLE: 

Will the Minister of FINANOE be 
pleased to st:a.tc : 

'(a) <Whether any loan agreement has 
been eigned :reoontly with the International 
Fund for Agjl'icuJ..turai !Development to help 
the rural poor; 

(0) if so, the details of the agreement; 
and 

'(c) by when &e loan. a~ il. likciy 
to be releaBed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF iPARllAMENTARY AFFAIRS (DR. 
Al8RAR AHM:FD): (a) and (b) The 
Mabarashtra Rural Credi;t Project W38 
signed lin June 1993, to increase and im-
prove the prov.ision of fioo.ncia1 service.> to 
the rural poor in the project area, throogb 
the development of forma.! fin.ancial ser-
vkcs, informal sector savings and credit 
and implemen.1:ation support. 

(c) Aid under the loan will. commence 
after (be project becomes' effective. 

[Translation1 

.FORIilGN EXCHANGE RESERVES 

2776. SHRI NITISH KUMAR: 
DR. CHlNTA MOH..-\._'N: 

Will the Minister of F1NANCE be 
pleased to state: 

,(a) whether the position of fureign ex-
chaDge reserveti UKant for foreign trade 
would not be satismctory during the com· 
ing years on account of IqIIlYlD"ot of 
foreip loall instalments and totM* 
thereon; and 

(b) if 11), the .. taken by the Gov-
ernment in this £ogaM? 

THE MINISTER OF STATE IN 'IlHE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR 
ABRAR AHMED) : '(a) and (b) No Sir. 
Government has al.ready initiated a pro-
gramme of economic reforms aimed at 
shOlHerm stabiliBlIition combined with 
longer term ~ructUl'i.ng. Thetie refOI'Dll!l 
would improve the economic condibion of 
the country and revitali5e our growth pro-
cess, including improvement in foreiogn ex· 
ohange ea.rnings, ~o as to enhance OUI 
capacity to repay foreign loan instalmems 
and interest: thereon. 

[ElIgli.;h] 

REPORT OF NRI ECONOMISTS 

2777. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KlHANDURI: Will the 
Minister of FINANCE be pleased to 
~tate : 

Ca) whether the Government had com· 
missioned some Non-Resident Indian 
(NRI) Ewnomists to go into the econo-
mi;; reforms in Indian Economy; 

(0) if so. the date on which it was 
commi6:sioned and the details of terms of 
reference and charter; 

(c) whether the Report ha.; been sub-
mi:ted by the &ooomiSu.; 

Cd) if 50, the recommendations thereof; 
and 

(e) tbe n;.a.;>tion of the Gov.:rnment 
thereto '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND .MINIS-
TER OF STATE LN THE MINISTRY 
OF PARllAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) to (C) Yes Sir. 
The Finance MiDis~er had invited Profes-
sor Jagdish Bhagwati, At1thur 'Lehman Pro-
fessor of Economics & Professor of Politi· 
cal Science, Columbia University, New 
York and Professor T. N. SriniVll6a1l, Pro-
lessor of Economics, Yale University, New 
Haven to study the on..,going economic 
reforms and to make recomm.endatiQllS for 
future amon. The Report captioned 
'India's Economic ReforJDS.', pre:paJed in 
an honora:ry capa.city W8S IIIJbmMted in 
Jllly, 1993, 
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(d) A summary of the Report is given 
in the ~cl06ed statement. 

(e) The Report has been published in 
the in~erest of public j,nforrnation and de-
bate on the on-going economic refol1ll6 and 
to contribute to ,a wider awareness of the 
urgent issues wbich would need to be add-
re68ed as the reform process proceedts 
further, 

Statement 

Summary of the Report captionei "India's 
Economic Reforms" by Professor Jagd~h 
Bha·gwati and Professor T. N. Srin'vasan. 

1. Th:: Beonomk reformg initiated by 
the !2'Overnment ,in June 1991 have an ex-
cellent rationale. The "macro economic" 
,ituat.ion, both external (the balan~ of 
payments) and internal (the &cal deficit), 
wa" uflsustain3ble. The economy's ineffi-
ciency had al60 left us behind in the :race 
for development: OUf pol:cy framework 
needed dest'arative overhaul. Thi~ over-
haul would neces.<oitate wh~t economists 
call "micro economic" or "structural" 
reforms. The macro economic problems, 
in tern, had been accentuated by, if not 
largely been a result of, the micro econo-
mic inefficiencies. 

2. Explaining the ~a.tionale for the re-
forms, and the princ'.ples of reform making 
as now understood by economists from 
worldwide experience (in Section IT), the 
Report bi'ghlights the need for momentum. 
building on the reforlll5 to date with a 
number of ,new steps which' would com-
plete the Iransition to the new policy 
framework which will promote greater effi-
ciency, growth and therewith a surer and 
depper attack on poverty alleviation. In-
deed, in the absence of further new steps. 
:he retul1l6 from the exis;ting reforms may 
be meager, in terms of productivity and 
export inCreases in pariicular, encouraging 
the oritics of the reforms to accuse the re-
formers plausibly about being the eroor 
when t·hey :1rgued for their necess'ty. 

- The Rt'f'Ort proceeds to spell out t:bese 
steps. \vhich include action;; to conoolidate 
the important and bold refOrms alreGdy 
undertaken to d:rte and to oorreor for mis-
taketl revetied by experience, <and also to 
aTgUO for IIOVeI'al new JJlOIIS\IftS wbidJ 

would complement and cmbance 
the efficiency of the BlCalJUTe8 

taken. 

3. In the Macro eoooomic area (Section 
Ill), two per!i,nent questions are discu_d: 
( 1) ,have we made the necessary cuts in 
the fi8caa deficit in the best po!III;ble MlY; 
and (2) sionce we are following e~y. 
as part of our adulIiment and othe.rwi8e, 
are we borrowing "too much"? 

(i) The cutting of developmental ex-
penditure ~rs to us to be a little be-
yond what appears prudent; growth later 
may be compromised by this, so the p-
emment need8 to ex.amine th:s question 
cauefully. On the other band, the Fimnce 
,Miri81er has been accUlled of cutting 
"Sooial E~ponditure", thus stabtli.ting the 
economy at the expense of budgetary cuts 
in spending 00 the poor. This i6 not a 
valid crit;cism, however. 

On ra;sing revenue, to reduce the fiscal 
deficit, we think that the tax bage needs 
to be v.1idened and the tax t>tructure also 
needs an overhaul. The Chclliab Commit-
tee'6 careful recommenda>tions on reform-
ing our tax system need to be accepted 
and im!)lemented. 

In addition, as pcivati&a.tion proceeds, 
the proceeds frOID equity sales should be 
set aside to retire the subIltant:aI accumu-
lated governmental debt instead of be~ng 
used to redu<:e the current 00dget deficit. 
Thig would enable us to ~uce quictiy 
the blHden of interest paymeBts whidl 
affect the budget, while also putting extra 
prflSSUl'e 00 the government to push abead 
with necessary Meal refornh'l. 

Finaliy, siooe the banking system is 
tradM:iooally foroed to finance at low ()()6t 
nearly half of the government's &c:al 
deficit, financial reform whidl includes re-
moval of this practice is an essential in-
gredient in making fiscal responsibility by 
the govenlllllOllt more likely. So is • 
measure of independence foe the IlCICIW 
Dank of India which oannot currently ph'}' 
the i n1I.atiOlH'e!llraining role that the inde-
pendent US Fedenil Reserve system 8lld 
the German Bunde9bent play. O!herwi8e, 
a rePy of the J9M9 e~ooe with 
financial excess by Ii» pcmmeDt will 
remain likely. 
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(2) On Ihe question of external borrow-

ing, We conclude that we have DOt borrow-
ed too mucll. But our calculQtions sug-
gest that we Me close to the margin where, 
if·- dte retums fall ·a little, the bocrowing 
may begin to tum counterprodU<:Live. Our 
calculation therefore suggests tbe critical 
role of the reforms. If these reforms are 
COJll1lIeted with the new measures now 
neces:sar:Y. then the returDfl to our invest-
ments will indeed rise. But if we hesitate 
and pro crastinate over them, we could 
wind up having borrowed unwisely. 

4. In the micro ~nomk area, we 
~r several sectors and problems. 
Among them, the following are important: 

0) Industrial and Trade Licensing: We 
r~ tbe sweeping nature of ·the re-
farms to date. But we draw attention to 
several problem areas where reforms are 
neces9ary to cement what happened so 
far: (i) the bureaucracy remaiI16 a prob-
lem despite· extensive delicensi-ng; Ui) state-
level restrictions continue l>a:rgely in place 
and need to be removed if deliceDfling is 
to' amount too mucll; Itnd (iii) the libe-
raliI'lation of importJS, an<! hence effective 
convertibility, still· awa~ &ubstantial unifi-
cation -and redu.ct.ion of the {·Miff rates 
and, ~ides the imports of CO!l&umer goods 
remain verr heavily prescribed. In all 
tlu:ee areas, we propose specific steps to 
be t·aten. to strengthen the effectivenelY< of 
the e:mting refOImS. 

In addition, "'a6 we move towards freer 
tmpons, we· will also need to make certain 
otht,r chaQgeS. to es1JabLish the jDfitiqulion .. 
tha1 go ¥.'.ith freer t-rade and which we did 
not need when we were inward-looki."lg 
the protectionist. In particular, we need 
10 Bet up anti-damping and mllirket-disrup-
. tion-re1ated machinery to deal w:1b "pre-
datory" trade ood wit.h "import 6Urges" 
respectively. 

(2) Direct Foreign Investment&: We 
appbud tbe changeS made in our policy 
repWng direct foreign investment (OF!). 
But we stt"e65 that there is today mucl1 
competition of OF! around the world and 
that -ambivalence in policy, M in tbe conti-
®iog burauctatic hurdles, wi1I not help. 

Abo, 40 t.bi6 cootext, a compromise in 
rep.rd to lile acceptanoe of imel1«tuaJ 
prqperty rules ·(however "11niair") , as de-
manded by the United Stato!! a~ in fact 

by other DECO countries, should be treat-
ed simply as a (minor) cost of attracting 
OFI: For, mwtionationals now treat the 
acceptance of such rules as an index of 
the seriousness of 8 country in attracting 
DFI. 

Also, we su~ that ex.ploring serioU61y 
the possibilities of joining one or more of 
the ex'sting and emerging trade blocs is 
now a "mU9t" for India. For access to 
one of those blocs is III powerful incentive 
for mukin'ltionals to come in: this in fact 
is a marn reason why President Salinas 
h35 been pushing for NAFTA, the free 
trade agreement with US and Canada. 

(3) Publ·ic Sector Enterprises: we re-
cGmmend, in light of the enormous weight 
of 'lhese inefficiently functioning enter-
prises in the economy, that the op!ioll6 of 
both increased competition (through free 
entry by the private &ector, domestic and 
foreig:1, through appropriate changes in 
ppice policy, labour laws etc. through 
creat:on of appropriate institutions such as 
the National Renewal Fund which will 
improve the profitability of private enter-
prises and thus put pres.sure on the public 
sector enterprises to improve their&; aoo 
through removal of subsidies so that sur-
vival under competation depends only on 
shaping up) and privatisation hecome mat-
ters of urgent policy. 

Equally, we sugg<e$t t.hat, except for 
security-related rea60D6, ,Pubtic sector 
enterprises should no longer be started 
afresh except where the private sector is 
unable to enter and a social need is clearly 
est3!!>lished for such investment. Again, 
the policy of acquiring new "sick uniU;" 
should be totally abolished . 

In short, the le6'SOllS of unhappy experi-
ence with the pOOlic sector enterpri6es in 
aU sorts of countries end with diverse 
social and cultural tr·aditions suggest !bet 
it it! extremely hard to make them func-
tion efficiently. So, our early qXimism, 
based on a prior th:nking, ehould yield to 
pra.gmatisrn: we caDllOt aft'ord otherwise. 

(4) Financlad Sector Reform: The 
need for financial sec:tor reform can hardly 
be overemphasised. It is part of the now 
institutioJial setup tbIIIIt we muet acquire at 
we escape from tho old, indlcient paIiey 
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framework. Scarce fUDde have to be 
cha·n·nelled ~o the m.CJ$t efficient USC$, and 
financial sector reforms Clore oritkJal to that 
task. 

The Bombay scam tba.t became a bot 
pota.to has affected the pace of fiDa.n<:;i,a] 
r~form by creating tbe impression that it 
was a prodlJCt of the limited fiDan.cial re-

, forms undertaken prior to it. But this is 
simply fake. It i6 impol'Clant to distin-
guish financial sector h'bemllisation 8IIld re-
fol'lDB that are demabIe from those that 
represent undesirable dere8ulation of a 
sector that is particularly prone to panics, 
manias and scams everywhere (including 
in U1e UK. where the ~ Bank. of 
England feil victim to the BCCI deciptioos 
and in the US where imprudent deregula-
tion created the S&L crisis). 

It is important that, even as we build 
up the regulatory mach:nery so that is can 
perform adequately in the future (though, 
in the nature of the case, nothing will rule 
out scams altogether in tbi6 suscept~ble 
sector). we must push abeld with the 
demolition of the old and counterprodu-
ctive rules. We endorse generally the 
Narsimhan Committee recommendation~ 
and their quicker impl«nentation. 

(5) Agriculture: Finally, in regard to 
the important sector, Agriculture. we make 
se,,"Ct'al recommielldations. 

In regard to foreign trade in agricultural 
producls, we recommend that quantitative 
restrictioI16 (QRs) and canalisation be ab0-
lished. !I'eplacing the QRs wid! tariffs. 

Regardin,g the 'Public Distribu~on . Sys-
tern. (!PDS), aimed at proteaing the poor. 
we rom several recom.mendatiooo to im-
prove its targeting of tbe poor, so that the 
cost '!'eSUI.tiong from eJtteDSive leakage to 
the non-poor i5 minimi6ed and mare bene-
fit& reach the poor even if the subsidies 
at'e aboIrililbed (as !bey mU;9() on the 
macroccooomic ground of reducing the 
fi9Cla1 defticit. 1be 9Cbemes we favouT 
(such QI8 Food Stamps) would :al6o involve 
the aboI!tioo of (he Food Corpomion of 
India and its attendant costs. 

We aIeo l'CCIODJIDeOd tile remcmtl soon 
0( tho three major SGbeidics on agriaJ1tunl 
.. ; fertiliIen, irtiption and ~. 

_ ... _-------
We cite studios that show that CIhe entire 
set of reforms, implemented in conjuoction 
with the subsidy removal, is still likely t.o 
be favourable to agricultural incen!ives, a.. 
SCC1ll8 to 'be the case in many developing 
countries. 

Fimilly, regarding agriculture credit, we 
argue tbaII tbe poJ,icy of sobsidisiDg inte-
rest rates dlelps predoninandy the non-
poor farmers .aDd shouid be withds'awn. 
The problem for the poor farmers instead 
is access w cred~t. 'This requirelI the es-
tablishment of institutJions such $ the Bank 
in ·Banglade!;h. All this is pm of the set 
of financ'al sectOr refOI'1ll8 awaiting IIbe 
govemmen~'s action. 

S. Finally, jf we are to move to an 
outward-oriented strategy, seelcing to ex-
ploit trade and investment opportunities 
proV'.ided by the world economy, then we 
must take appropri3'!e . action to ensure 
that these opportunities are available to us 
maximally Otherwise, we would be ope-
rating with one blade of the scissors and 
ignoring the other-

Toward6 tbis end, we recommend tbat 
lndia play a cons!mctive role in mating 
the Uruguay Round sucoessful since the 
alternaliive is the strong asserting their 
might a..~ 'with the Super 301 and Special 
301 actioru; of the U niUd States ag:a:nst 
other nations (including up) and the bteak-
down of tbe multilateral trade discipline 
that, despite its weakness, provides some-
thin;g like <a rural of law benefittling us. 

More impor:.ant, \\'0 reco:ntmeDd that 
India now actively start exploring the 0p-
tions of joining in the free-trade blocs that 
are in pJ.ace (OC and NAFTA) and whid! 
m.ieht emerge (an Asia). .Else, it stands in 
danger of losing out to othei- countries 
members of sucli blocks, in trade ~ 
an in attracting investment. 

SICTK NATIONAUSED BANKS 

2178_ SHRI TEJ NARAYAN SINGH: 
WIH the Minister of FINANCE be pl~ 
to state: 

(3) whether a number of nationalised 
banks in the country have been ideDtified 
as 'Si<i:' by the R~ Bank of India 
while others are considered to be in a. bad 
ebape; . . 
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(b) if so, whether in V'iew <If the crisis 
in die Indian bankiing iDdustry, die World 
9ant bas adveI'gely commented on dle 
industry; and 

,(c) if so, the corrective meaaures taken 
to improve the current situation? 

THE MINISTER OF STATE IN m,E 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (Ia) Reserve Bank of 
India (RBI) have not identified any 
nationalised bank as 'sick' or in bad shape, 

(b) Govern.ment are not aware of any 
adverse comments made by the World 
Bank in this regard. 

(c) Does not arise. RBI bave, however, 
been impres~g upon the banks the need 
to 9ITengthen their credit appraisal machi· 
nery and exercise dose &Upervi.9ion and 
control over advances, to contain grow:tb 
in ~'shment expenses and improve 
sbaff produCtMty, to CIII\lIll'C better yield 
on investmenol8 and improve cash maJll3~' 
ment. 1be hanks have also been advised 
by RBI to prepare action plans for im-
proving their functioning in key areas. 

MALPRACrICES IN STOCK 
EXCHANGES 

2779. SHRI SANAT ~UMAR MAN-
DAL: Will the M'.nister of FINANCE be 
pleased to stale: 

.(a) whether the Jaiprakash 'ulta badIa' 
iESUe on the Calcutta Stock Exchange has 
thrown open a fresh debate on tile badl:a 
S}'lItem and dle role of the Stock Exchanges 
in the carry forward mechanism as re-
poRed in the 'Financial Express\, New 
Deabi dated June 6, 1993; and 

(b) if so, the steps the Government 
propose to take to stop &n<:b mrupracti~ 
at the Stock Exchanges in the coUIIII'ry and 
root out the oadla system for all times to 
come? 

THE MINISTER OF STATE IN THE 
MINIsrRY OF FINANOE AND MINIS. 
TEJt OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AlHMED): (a) The Securities 
and Exobange Booni of India (SEBJ) hll8 
informed that the '!ba<Ba' system and carry. 
fOI'Wlanl mecbaaism for specified __ ee in 
Stoct ElwheDges have beea deba1ed upon 

in IIhe past and that the 'u4ta bacHa' issue 
re1alliI1i3 to Mis. Jaiprakash Industries 
Limited brousbt forwwd the possibiUty of 
m'3.~j,puil3tion by using (lhe 'badia' system. 

(b) Govern.m.ent have 01ready establi&h· 
cd SBBI with statutory powers and func· 
tioos ¢O, iDler alia, protect the interests ot 
in~onl in securities and to regubte the 
MlCUrit;ies market. The discontinuance ot 
tbe 'tYadla' system is under the considera· 
tion of SImI and IIICcessi~e& the estab-
Hshmelll!. of a legal framework for tnlding 
in options insecurities. 

EXTERNAlLY AIDED P.R.OJECl'S 

27&0. SHRI SYBD SHAHA8UDDIN : 
W.ill the Minister of FINANCE be pleased 
10 ~tate: 

(a) tbe names of current State specific 
devdopment projects finooced wholly or 
partially by the mID, AOB, IFAD 01 

any other 1mernaiional, inter~ 
financin.g ol"ganisations under 83l'CCmen.t 
with the Central or State Government; 

I( b ) the brie:f pal'ticuJ.ars of the project6 
and the quantum of aid env.isaoged for ea~b: 

,( c) the quarMllm of aid disbursed Ire. 
leased for the projects by the financ:Jlog 
Qt1gani6atiODs and the qlIIantum actually 
spent so far, project-w.ise; and 

(d) the date of commencement and the 
envisa"aed perioo of completion for cash 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANOE AND MINIS. 
TER OF STATE IN TH'E MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
:WRAR AH1MBD): (a) and (b) Details 
of eJCtemaUy aided projects including the 
quantum of aid & date of ()()J]IIIrenrement 
till 1991-92 are given in the External 
A~ brochure a copy of which is 
placed in the library of the house. Infor-
mation for the year 1992-93 is given in 
the statemenl attached. 

(c) External Assistan.c:e is received in 
the foml of reimbursement of expendi· 
tures made against eJ¥ble beads. Durilli 
1992-93 totllll ~ure ega_ oll8Oins 
projects amounted to Rs. 7942.75 crores. 

(d) The period taken for completion ,of 
extemaUy eided projeo!s in Imtia is usUaRy 
five to soven ~ , 
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Statement 

LIST OF EXTERNALLY AIDED STATE SECTOR PROJECTS APPROVED 
IN THS FiNANCiAL YEAR 1992--93 

Projects Date of 
Approval 

Loan 
Amount 

-------~-- --------- --_ .. ~~-~- ---- -- ---------
WORLD BANK 

1. Maharashtra Power 

2. ADP Rajasthan 

3. Bihar Plateuu 
4. Jharia Mine Fire 
5. ICDS I 

NORWAY 

1. Orissa Environmental 

" ... Trout Farming H. P. 

SWEDEN 

1. Orissa Social Forestry 

2. Tamilnadu Social Forestry 

3. Dungarpur Integ. Wastelands 

4. L')k Jumhish, Rajasthan 

EEC 

I. Rajasthan Irrigation • 
2. Kerala Minor Irrigation 

!II'ETHERLAj'Ij"1)S 

1. Establishment of Socio Economic 
Unit in Gujarat Water Supply Sewerage Board 

DENMARK 

I, Comprehensive Watershed Dev. 

2. lntt:grated Livestock, Orissa 

D'W 

1. Orissa Lift Irrigation • 
OECF 

1. Apprra. Thermal 

l. Yamuna Action Plan 
J, Brisailalin Power Tranamisaion System . 

----~---

25-6-92 
12-11-92 
19-11-92 

17-12-92 
9-3-93 

16-4-92 
26-5-93 

($ MiUion) 

350 
106 

117 

12 
194 

(Rs. Crores) 

16 
0_6 

(Rs_ Croces) 

1-4-88 107.8 
1-4-88 130.0 
4-3-92 32.8 

1-4-92 8.40 

7-6-33 

May, 92 

19-3-93 

5-10-92 

22-12-92 

19-2-93 

3-12-92 
21-12-92 
2l-1l-92 

(ECU Million) 

43 

1i.8 

78,080 

(DKr. Million) 

46_3 

19.9 

(DM Million) 

(Yen Million) 

U224 
1m3 

3806 
----_.- ----- -_._-_. -------.----
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[English] 

WELFARE OF I...ABOURBRS 

2781. SHRI VDAY NAVAL PATII.: 
Will the Minister of L'\BOUR be pleased 
to state; 

(a) whether the Gover.n.m.ent is collSi-
dering a pad.a,ge of measures to improve 
the conditions of labou:r and provide them 
safety; 

(b) if so, the dellai!ls of such tnea;;llre5 
taken dur:ng the last two years/proposed 
during the current year; 

(c) the main rero.lIl.lDendation of the 
~atioool Com.m..ission on Rural Labour: 
aru:l 

(d) details of a{:tion t:!ken /proposed to 
be taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRl P. A. 
s..>\,lIWMA): (a) and (b) The informa-
tion is being collected and will be laid on 
the Table of the House. . 

(c) and (d) The National Commission 
on Rural Labour (NCRL) has submitted 
i:s repon on 31st July, 1991. Broadiy, the 
NCRL has highlighted the .!leed for 
achievement of two m3.jor gOiih for the 
rural labour, namely improvement in their 
leveLs of lh'ing and ensuring thcir effective 
participation in the developmental procet.6. 
To achieve :his, the ~CRL has emphasised 
fureher strengthening and improvement, 
intcr-alia of land 036e ; agricultural growth, 
employment guarantee programme infrll6-
trllcture for rtm!l industries, huu:an re-
source development and provision of basic 
needs, social 6eCUrity, organisational as-
pects of rural labour and effective parti-
cipation of rural labour in the decision-
making process through democratic dece:t-
tr-alisation. 

2. Some of the major recommendatioJl8 
of the NCRL are as follows:-

(i) Free and compulsory education 
for all children up:o the age of 14, 

(ii) Proh;oit:on of child labour in all 
occupations and processes. 

(ii) A 'National Credit Fu.ocI . for 
Women' for poor women IiO that they 

could get credit without any coIiatoral 
.security upto a specified fina4lcial limit, 

(.iv) Fixation of a NatiODal batic 
minimum wage of RB. 20/- per day at 
December, 1990 prices and a provision 
for increases of wages automatically 
every six months on the basis of rise in 
the ConsU:mer Price Index (CPl). 

(v) Self-employment programme like 
Lhe IRDP by linking them to area deve.-
lopment pkms to be formulated by the 
elected i:J&titutions .... i,thin the BCbeme of. 
decentrnlisation, 

( vi) Ban on labour-di&p1.acing mecb.a-
n;satoion in agrWulture, like the use of 
C<>mbine HarvCI')ters, 

( vii) A more concerted policy to 
a..s:st and provide relief to the migrant 
bbour, 

(v:ii) Credit for com.WIl:Plion to rural 
labour families at lOWer rate of interest, 

(ix) Easier access:bility of imstitu-
tiona! cred:t to rural labour hou6ehold~ 
Ihroogh cooperative B1mks. 

LEGISLATIVE MEASURES: 

IX) Ri~t to work as Fundament.:tl 
Right with cenain qualifications and an 
Employment Guarantee Act to imple· 
ment this. 

(xi) A comprehell6ive Centrdl legisla-
tion for agricultural I:a.bour providing for 
their protec.t:on and welfare, 

(xii) A National Commi:.sion for 
Brulded Labour fllDOlioning as a quasi-
jlld·icial Authority to oversee and moni-
tor the impie:menllation of the Bonded 
Labour System (Abolition) Act, 1976, 

(xiii) A model legi&ation for protec-
tion of home.j,ased workers and their 
welfare, 

(xiv) Land Tribu.nals at the local 
level for epeedy disposals of land reo 
forms ca>es. 

INSTITUTIONAL MECHANISM FOR 
IMN..E.MENTATION 

(xv) Active involVement of tOe Pan. 
cbayati Raj illlldtulioDe in the imptomen-
tation of various recommendations of the 
NCR!.. 
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(xvi) A toparate Department of Rural 
Laboux at the Centre a.nd in the State 
wit4 an independent Directorate of 
RU4'3l !About in the States to deal with 
all 4I6peOts of Rural Laboux, 
3. The recommendations relating to a 

QmtJral legi91ation for Agricultural Wor-
kers, a Centml Legislation for Coll&truc-
Ilion Workefli, social security and const:tu-
tution of a Commiss on on Bonded Labour 
have been referred to a Committee of 
S:.ate Labour Ministers headed by Labour 
Minister of Mabarashtra for consideration 
and early report to the Government. 

4. All MiniBters jDePartments concerned 
with specific recom.menda.tions bave duly 
exam:ned the recommendations. Imple-
mentation of these recommenda:ions in 
cOlll!lulLation with the State Governments, 
where necell!l3:rY, is a continuing process. 

[Translation] 

NATIONAL COMMISSION ON 
LABOUR 

2782. SHRI ANAND AHIRWAR: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the Committee of labour 
ministers have submitted its report re-
garding const:tution of National Commis-
sion on Labour as per the decision taken 
in the 41st Conference of Labour Minis-
ters: 

(b) if so, the details thereof; and 
(c) the steps being taken by the Gov-

ernment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) The 41st Conference of 
Laboux Ministers did not take a decision 
to set up a Committee of Labour Minis-
ters regarding const:tution of National 
Commission on Labour. 

DepOSits 

Gujarat 
All India 
CREDIT 
Gujarat 
All India ---.... _--_._._ .. _. 
12 -726LSS/94 

----- -------------
(b) and (c) Does not ariae. 

[English] 

CREDIT FOR DEVELOPMENT OF 
BACKWARD AND NO INDUSTRY 

AREAS IN GUJARAT 

2783. SHRI HARIBHAI PATEL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the public sector banks 
have been directed to extend more credit 
for the development of backward and no 
industry areas of the country, particularly 
Gujarat: 

( b) if so, the details thereof; and 

(c) the deposits made/loans disbursed 
by the public sector banks in these areas 
during each of the last three years '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF pARLIAMENTARY AFFAIRS (DR 
ABRAR AHMED): (a) and (b) The 
banks make avalable credit for various 
purpose including development of indus-
try, irrespective of the places of their 
locations, taking into account various as-
pects such as economic viability, techni-
cal feasibility, availab lity of raw mate-
rial, market for the produc:s, etc. The 
rates of interest charged by the banks on 
their advances are linked to the size of 
loan and are not related to any sector-
wise or area-wise activity. 

(c) The Data Reporting System of 
RBI does no: generate !nformation in the 
manner asked for. However, amount of 
deposit and gross bank credit of all sche-
duled commerc.al banks in Gujarat and 
All India as at the end of December, 
1990. 91 and 92 is given below:-

December, 
1990 

----- -
11063 

184961 

6257 
121984 

(Rs. in Crore) 
------------

December, December, 
1991 1992 

_ ... ,-------- ------
12975 15478 

219542 261588 

7090 8385 
133745 153256 
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(Tran.slat;oll ] 

URBAN COOPERATIVE BANKS IN 
GUJARAT 

2784. SHRI N. J. RATHVA: Will the 
Miuister of FlNANCE be pleased to 
state : 

(a) the number of Urban Cooperative 
Daub in Gujarat, particularly in tribal 
areas; 

(b) the number of banks, which were 
granted permission to open more branches 
in 1992 and the number of branches 
opened so far; 

(c) the number of proposals regarding 
opening branches of Urban Cooperative 
Banks in Gujarat pending with the Re-
serve Bank of India; and 

(d) the time by which these are likel) 
to be accorded approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TEIt OF STATE IN THE MINISTRY 
OF . PARLIAMENTARY AFFAIRS (DR. 
AllMll AHMED): (a) to (d) The in· 
formation is being collected and to the 
CeDt 'available will be laid on the Table 
cJf !be 1I0use. 

CONCESSION IN FARE AND 
FREIGHT CHARGES 

2785, SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
CIVIL AVIATION AND TOURISM be 
pleased to state : 

(a) whether the Indian Airlines has 
submitted a proposal to give concession 
in fare and freight charges to the passen-
gers travening on long routes: 

(b) jf so, the detaials thereof; and 

(c) the time by which the proposal is 
li"ely to be implemented ? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) No, Sir. 

(b) and (c) Do not arise. 

----.--- .--.- ---
[English] 

COTTON EXPORTS AFFECTING 
HANDLOOM AND POWERLOOM 

SECTORS 

2786. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether the increase in cotton 
exports has adversely affected the hand-
loom and powerloom indus,ry; and 

(b) if so, the steps taken by the Gov-
ernment to rect.fy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI V. 
VENKAT SWAMY) : (a) No, Sir. 

(b) Does not arise. 

INSTALLATION OF PRECISION 
APPROACH RADAR PROCEDURE AT 

BANGALORE AIRPORT 

2787. SHRIMATI CHANDRA PRA-
BHA URS: Will the Minister of CIVIL 
A VIA TION AND TOURISM be pleased 
to state: 

. a) whether the Government have ac-
corded approval for installation of the 
Precision Approach Radar (PAR) proce-
dure at Bangalore airport; 

(b) whether the same has been in~

tailed: 

(c) if so. the expenditure incurred 
thereon: 

(d) if nol, the time by which the same 
is likely to be installed; and 

(c) the advantages of instaliation of the 
above equipment? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (e) Bangalore Airport 
belongs to Hindustan Aeronautics Limited 
(HAL), National Airport Authority (NAA) 
has a civil enclave there. Precision Ap-
proach Radar (PAR) installed by HAL 



177 WIillen AII~l\'eI'S SRAVANA 22, 1915 (SAKA) W rillell Amwers 178 

was earlier used only by aircraft of HAL 
and Indian A'r Force. A procedure has 
now been established and notified by 
Director General of Civil Aviation, effe;-
tive from 29th March. 1993, for use of 
PAR by civil aircraft as well, 

The advantages of the system are that 
\ it provides vertical and horizontal guidance 

to the landing aircraft. Th;s system ena-
bles the aircraft to land in bad weather 
conditions, 

[Translalioll] 

CONSTRUCTION OF AIRPORT AT 
BARODA 

2788, SHRI MAHESH KANODIA: 
Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the National Airports 
Authority has signed any contract with the 
National Building Construction Corporation 
to make available management services for 
the construction of airport at Baroda; and 

(b) jf so, the details thereof including 
the value of the contract? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) As per the con-
tract between National Airports Authority 
(NAA) and National Building ConstfUc~ 
lion Corporation (NBCC), the latter is 
provding complete Project Management 
Services for t he construction of terminal 
building and resurfacing of runway at 
Vadodara airport. The estimated cost of 
th<! terminal bu'lding is Rs. 11.43 crores 
and for resurfacing of runway is Rs. 1.53 
crores. NAA will pay to NBCC fees at 
the rate of 5 % of the total project cost 
and additional 0.5 % for scrutiny of "fue-
lural designs and drawings. 

"C~/STs BROUGHT ABOVE POVERTY 
LINE 

2789. SHRI SIMON MARANDJ: 
SHRI SHIBU SOREN ; 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state; 

(a) the number of persons belongiq 
to the Scheduled Cas:es and Scheduled 
Tribes/ Adivasis who have been brougbt 
above the poverty line during the Seventh 
Five Year Plan; 

(b) the target fixed during the Eighth 
Five Year Plan in this regard: 

(c) the State-wise amount being spent 
for Ihis purpose; 

(d) the broad details of the scheme for-
mulated in this regard; and 

(e) the details of the progress made so 
far in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
ORA'MIME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) poverty 
estimates are available for the years 1983-
84 and 1987-88. The number of Sche-
duled Castes and Scheduled Tribes below 
the poverty line came down from 56.3 
million and 30.9 million respectively in 
1983-84 to 49.86 million and 29.05 million 
respectively in 1987-88. 

(b) While the Eighth Five Year Plan 
has substantially enhanced the outlays for 
poverty alleviation programmes, a pro-
jection for poverty alleviation by the end 
of the Eighth Five Year Plan bas not 
"een specified. 

( c) The financial assistance given in the 
form of subsidy and credit to the Sche-
duled Caste/Scheduled Tribe families 
under the Intel!fa'ed Rural Development 
Programme (lRDP) during 1992-93 ill 
in the enclosed Statement. 

(d) and (e) IRDP is a major self em-
ployment programme for poverty allevia-
tion in rural areas. The assistance is liVen 
in the form of government subsidy and 
hank loan to acquire income generating 
asset to the families living below the 
poverty line. Under IRDP at least SO% 
of the assisted families should be Sche-
duled Caste/Scheduled Tribe. Since in-
ceo'ion of tbe prol!TlllIlme in 198& tin 
1992-93. 184.67 lakh Scheduled CarMI 
Scheduled Tribe families have been cover-
ed under the programme. 
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[English) 

BOMBAY DOMESTIC AIRPORT 

2790. SHRI G. MADEGOWDA; Will 
the Minister of CIVIL AVIATION AND 
toURISM be pleased to state : 

(a) whether there is any proposal to 
rename the Bombay domestic airport; and 

(b) if so, the details thereof '! 

THE MINISTER OF CIVIL A VIA TION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) and (b) It has been decided 
to rename Bombay Airport after Jawahar-
lal Nehru when airport facilit[es are fur-
ther upgraded. 

[Translation J 
COMPUTERISATION OF PUBLIC 

SEcroR BANKS IN U.P. 

2791. SHRI SURENDRA PAL 
PATHAK: Will the Minister of FINANCE 
be pleased to state : 

(a) fhe details of bank branches of 
public sector banks in Uttar Pradesh 
which have been completely computerised. 
bank-wise; and 

(b) the number of bank branches in 
urban areas in U.P. which are proposed 
to be computerised in the current financial 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) At present no 
branch of any public sector bank in Uttar 
Pradesh is fully computerised. 

(b) The information is being collected 
and will be laid on the Table of the 
House. 

[English) 

ARMENIAN AIRLINES TO ENTER 
INDIAN SKIES 

2792. SHRI R. SURENDER REDDY: 
Will the Minister of CIVIL A VIA TION 
AND TOURISM be pleased to state: 

(a) whether, in pursuance of the bila-
teral agreement signed this year between 

India and Armenia, the Government have 
perm't'ed tbe Armenian llirlines to enter 
Indian skies from the middle of August. 
1992; and 

(b) if so, the full details of the agree-
ment and the flights permitted by India and 
the reciprocal flights by the Indian Air-
I'nes and the Air India to Armenia '! 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) No air services agreement 
has been signed between India and 
Armenia so far. 

(b) Does not arise. 

RURAL COOPERATIVE BANKS 

2793. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI K. PRADHANI : 

Will the Minister of FINANCE. be 
pleased to state : 

(a) the number of applications received 
by the Government from private institu-
tions for opening rural cooperative banb 
during the last two years and the current 
year so far, State-wise; 

(b) the number of applications accepted 
by the Government State-wise; and 

(c) the creteria for giving permission 
for opening of rural cooperative banks ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIs-
TER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) Reserve Bank of 
India has reported that no applications 
have been received from private institu-
tions in any of the States for opening 
rural cooperative bank. 

(b) and (c) Do not arise. 

f Translation] 

YARN PRODUCERS 

2794. SHRI KASHIRAM RANA : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the assistance provided to yarn pro-
ducers in Gujarat during 1990-91; 1991-
92 and 1992-93; 
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(b) the extent to which the demand for 
yam made by the handloom weavers was 
fulfilled vis-a-vis their total requirement 
during the same period; and 

(c) the assistance proposed to be pro-
vided to the yarn producers during 1993-
94 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G, 
VENKAT SWAMY): (a) Under the 
Central Sector Scheme for loan assistance 
to Cooperative Spinn'ng Mills in the 
Handloom Weavers' Sector, no proposal 
was received from Government of Gujarat 
during this period. 

(b) A number of State Handloom 
."-gencies with financial assistance from 
Central Government are undertaking sup-
ply of cotton yarn to handloom weavers 
of Gujarat in addition to private sources 
of supply. The National Handloom Deve-
lopment Corporation is also supplementing 
the yarn supply operat:ons of the State 
Handloom Agencies. There is. however. 
no problem in the availability of yam to 
handloom weavers. 

(. c) Central assistance to spinning milh 
in the Weavers' Cooperative Sector is 
considered on the basis of concrete pro-
posals r~ccived from the State Govern-
ment. 

[English] 

INCREASE IN LOCKER CHARGES BY 
BANKS 

2795, MAJ. GENL. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the 
Minister of FINANCE be pleased 1.0 state: 

(a) whether some banks have increased 
the locker charges and have also deducted 
advance locker rent for five years from 
the customers; 

(b) if 80, the reasons therefor; and 

(c) the action taken or proposed to be 
taken by the Government in this record? 

THE MINISTER OF STATE IN TIlE 
l\-flNlSTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINI~TRY OF 
PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) Banks re-
vise rentals for lockers from time to time 

keeping in view the COlts of various factor, 
affecting locker services including the capi-
tal cost of locker units and maintenance 
and and servicing costs. 

As per Reserve Bank of India (RBI) 
guidelines, advance payment of locker 
rent for 3 years can be co]ected by the 
banks from the locker holders. Specific 
complai.nts of lIOIl-OIb6ervance of the guide-
lines are looked into for remedial action. 

SSI UNITS IN MEGHALAYA 

2796. SHRI PETER G. MARBANI-
ANG : Will the Minister of FINANCE be 
pleased to state : 

(a) the number of small scale indus-
trial units in Meghalaya which have been 
provided loans by the nationalised banks 
d uri ng the last three years; and 

(b) the amount of loan provided to 
these units during the above period? 

THE MINISTER OF STATE IN TIffi 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) and (b) The 
Reserve Bank of India have reported that 
the number of small scale industrial nnits 
and the amount of loan provided to these 
units by scheduled commercial banks in 
Meghalaya upto June, ]99] (latest avail-
able) is as under :-

(Rs. in Lakhs) 
--~.---. 

Year No. of Amount 
Accounts 

June, ]989 483 236.05 
June, 199J 534 1]3 .19 
June, ]991 468 76.64 

[Trallslalion] 

DEVELOPMENT OF JUTE INDUSTRY 

2797. SHRI RAM PRASAD @NOH : 
Will the Minister of TEXTILES be pleased 
tD state : 

(a) the scheme formulates by the Gov-
eTlll1lellt to develop jute industry in the 
oountry; 
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·!b) the J.ocation and. ~ of traia-
_ centres to male arfi~es out of jute in 
tile jure Il'Owins areas; and 

(c) the name of the articles made out of 
jute which are in demand in foreign coun-
tries and the scheme formulated by Gov. 
enunent to illCml8e the production of 
these . articles '1 

'IHB MINISTER OF STATE OF TIlB 
MINISTRY OF TEXTILES (SHRI G 
VENKAT SWAMY) : (a) tD (c) Hessian, 
Sacking. c:arpet backing cloth and )aro are 
the main items of jute goods that are in 
4eaBand. in foreign countries. Importers 
of jute goods have aJfilo evinced interest in 
diversified jute products which are mainly 
manufactured in the deoentraHsed sectors 
of handJoolIlll and handicrafts, GOYt. have 
taken scvenl measures to develop the jute 
industry and inCl"C8lle the production c( 
diversified jute products including, inter 
alli!. creation of a J ute Moderoi~ation Fund 
to cater to the modernisation require~ 
of the jute industry, creation of a Special 
Jute Development Fund to rejuvenate the 
jU(e -eoDlIOJDY, enactment of legislation pre&-
cribing the meudatory packaging of speci-
fio4 commodities in jute, extension of fiscal, 
llI!OIlt\tory and marketing support, etc. 

[English] 

OPENING OF BANK BRANCHES IN 
BIHAR 

2798. SHRI TEl NARAYAN SINGH: 
Will the Min:ster of FINANCE be pleased 
to state : 

(a) the llUIJ1ber of licences issued by the 
Reserve Bank of India during each of the 
last three years for opening of bank branch· 
es in Bihar; 

(b) the ~ made in opening ot 
these branches, bank-wise and year-\\<"ise: 

(c) whether all the bank branches 
against the Hcences issued by the Reserve 
Bank of India, have been opened; and 

(d) if not, the reasons therefor and the 
steps being taken by the concerned Banks 
inthis~gard? 

THE MINISTER OF STATE IN nIB 
MIItlIS'llRY OF FINANCE AND MJNlS.. 
'fER iOF SI'ATB IN TfiE MlNtS1'RY OF 

PARU;AMBN'I'ARY APFAIRS (Dlt. 
AB&AR. AHMED) : (a) to (d) Vnder the 
current (1990-95) Branch Expansion 
Poliey, Reserve Bank of India (RBI) does 
not fix any Stae-wise or year-wioe tar-
gets for opening bank branches. The 
opening of bank branches is an on..goiug 
process and banks are expected to open 
b11lllCbes at the centres allotted to them 
within the time frame of the licence giYal 
for this purpose. Under 1990-95 poley. 
RBI has so far allotted 5 centnls for open-
ing branches in rural areas and 57 centres 
for opening branches in Urban and Metro-
politan centres in·Bihar. As regard .emi-
urban centres, a specified quota of 1285 
ceDtres have been allotted to corru.oercial 
banks on All India basis to enab:e them 
to open their bI1lIK:hes at semi-urban cen-
tra. of their choice. No Sta[e-wise quota 
has been allOUcd in this regard. 

POVERTY ALL:EVIATION 
PROGRAMME 

2799. SHRI MANORANJAN BHAIK-
T A : Will the Minister of FINANCE be 
pleaJed to state : 

(a) whether the World &mk hll6 ex-
pressed its views on the Planning Commis-
sion's method of estimating the poverty 
Jine which shows a 'significant' decline in 
the number of the poor and in the inci· 
dence of poverty in India; 

(b) if so, the details therof; and 

(c) the Government's readion thereto? 

THE MINISTER OF STATE IN TIlE 
J\.-llNISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) to (c) The 
World Bank: in its Povmy Reduction Hand-
book bas stated that India bas a well deve-
loped statistical system and is a pioneer 
in poverty measurement, It has also 
stated that the Pla.mling Commission's 
method shows a significant decline in 1M 
number of poor and incidence of poverty 
but other methods suggest that while the 
incidence of poverty has declined, the 
absolute number of poor is broadly un-
changed. The Handbook is intended to 
guide the World Bank staff. The GO\ICI'Jt-
men! of India is not bound by the vWwI 
expresaed t~rdn. 
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[Tran.rlotiOll] 

.A1.Wl1oftiNT OF VILLAGES UNDER 
SERVICE AREA APPROACH 

2800. SHRI N. J. RATIlVA : Will the 
Minister of FINANCE be pleased to state: 

(a) tJIo! nUlllbor< of ~5 allotted 
under the Service Area Approach to pub-
lic sector barJks in Guja.rat; 

(b) the achievements of the~e banks 
during the last three years; and 

1,)~()-':J1 

----- --------
(c) tile tdtemes fornydated/prup0ee4 -10 

be f()lmu1ated by the8e -bank& duriDJ the 
current year? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) 14036 villages 
have been allotted under the Scheme of 
ServiCe Area Approach to 1829 brancbee 
of public sector banks in Gujarat. 

(b) TarflKlU and adlievements of theBe 
bank branches under Annual Credit Plan 
in Gujarat are indicated below :-

1991-92 

(Rs. in Crores) 

1992·93 
(Upto Sept.) 

Target Achieve- Target Achieve- Target -Achieve-

Agriculture 
Small Scale Industries 
Others . 

Total 

714 
173 
103 

990 

(c) Banks lend borrowers in the villa~ 
under their Service Area under various 
priority sectors Le. Agriculture, Small Sca!e 
Industries etc. and under various schemes 
formulated by Government of India and 
State Government. 

[Ellglish] 

CONCESSION UNDER SECTION 80 (G) 

2801. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased 
to sta~ : 

(a) the number of applications for tax 
concession under Section 80 (G) of the 
Income Tax Act r~lleived, appro"'ed and 
rejected during 1992-93 and the number of 
applications pending as on 31st March, 
1993; 

(b) the tolal number of institutiolJ6 and 
organisations enjoying such concession in 
the country as on April 1st, 1993; and 

(c) the names of such institutioJIB/ orga-
nisations in Bihar Il$ Oil this date ? 

13_726LSS/94 

ment 

586 
290 
86 

962 

ment ment 

878 
146 
114 

1138 

767 
177 
86 

1030 

925 
200 
128 

1253 

603 
142 
37 

782 

THE MINISTER OF STATE IN THE 
MINISTRY OF· FINANCE (SHRI M. 
V. CHANDRASHEKHARA MURTHY) : 
(a) to (c) The- requiBile informations will 
be laid-down on the table of the nouse 
shortly. 

EXPORT OF ALCOHOL 

2!S02. SHRI SANTOSH KUMAR GAt~
GWAR : Wit the Minister of FINANCE 
be pleased to state : 

(a) whether the Government have re-
ceived request from some States for per-
mission to levy export pass fee/tax on the 
export of AlcohOl abroad; 

(b) if so, whether the Government pro-
pose to give permission to these States in 
t his regard; 

(c) if so, the details thereof; and 
( d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ M. 
V. CHANDRASHEKHARA MURTHY) : 
( a) no request hll5 been received in the 
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~ past -by thy Govecnmeot from any 
.~ ~ for -penni_on to levy 

·ort duty on alcohol ex~d from 
·ia. 

{b) to (d) Do not arise in view of (a) 
a~. 

REQUI'RBMBNTS OF AIRliNES 

'2803. SHlU LOKANATH CHAUDHU-
RY : Will the Minister of CML AVIA-
-nON AND TOURISM be pleased to 
state ~ 

,(a) whether the Government had ap-
pointed a cOmin~uee to examine the pre-
sent . Md future requirements of airlines 
ahd tile capability of airports to meet them: 

(b} it so, whether the committee has 
submitted its report; 

-(c) if, so, the firnfngs and recommen-
dations of the committee; and 

(d) the reaction of the Government to 
eadt of these recommendations? 

THE MINISTER OF CML A VI-
ATION AND TOURISM (SHRI GHU-
LAM NABJ AZAD) : (a) No such Cor.l-
mittee has been constituted by Ikpartrnent 
of Civil Aviation. 

(b) to (d) Do not arise. 

(1) Mini/Micro Hyde) Schern~ 
(2) Medium Hyde! Project (Rajghat HEP) 

31[15 MW M.P. Share 30% 

-----------_ .. 
[Translation 1 

AMOUNT PROVIDED _ TO MADHYA 
PRADESH FOR ELECTRICITY 

2804. DR. LAXMINARAIN PANDE-
Y A: Will the Minister for PLANNING 
AND PROGRAMME IM,PLEMENTA-
nON be pleased to state : 

(a) whether the Government of Madhya 
Pradesh has requested certain amount from 
Union Government for MadhYa Pradesh 
Electricity Board: 

(b) if so, the amount provided by the 
,Planning Commission to the Board for the 
implementation of various srna:l/medium-
hydel! power projects duTing the year 
1993-94: and 

(c) the percentage of the amount pro-
vided as against the amount demanded by 
Madhya Pradesh in this regard? 

TIlE MINISTER OF STATE OJ. THE 
,\'lINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION !SHRI 
GIRIDHAR GOMANGO): (a) In their 
Annual Plan 93-94 proposals, the Govern-
ment of Madhya Pradesh proposed an 
amount of Rs. 590 crores for Madhya Pra-
desh EJectricity Board agai·n&t which the 
approved outlay is Rs. 574 crores. 

(b) The amounts propotied by the 
Government of Madhya Pradesh and the 
approved plan ott.lays for Small/Medium 
hydel projects for Annual Plan 1993-94 arc 
as follows :-

(Rs. in Lakhf) 

ProlX>sed 
by State 

340 
2000 

Approved 

340 
2000 

----- -------.. --~- ~ - ------~- ~~- ---.. --~-~~-~ -~- ---~-~--

(c) '£be approved outlay for Small! 
Medurn Hydroelectric projects is 100% as 
against amount proposed by the Govern-
ment of Madhya Pradesh. 

HANDICRAFTS INDUSTRY 

2805. SHRI SIMON MARANDI ; WID 
the Minister of TEXTILES be pleased to 
ft~ ; 

(a) the number of labourers enl;aged in 
handicrafts industry State-wise; 

(b) the details Of steps taken by the 
Government to raise the standard of living 
of the persons engaged in handicrafts in. 
dustry; and 

(c) the action plan of the Government 
to encourage the handicraft~ industry in 
the country Stae-wise? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G 
VENKAT SWAMY): ,(a) A stalement-l is 
attached. 

(b) The steps taken by the Government 
10 raise the standard of living of the per-
sons engaged in handicrafts industry in-
cluding financial as well as technical 
,lssistance in marketing, training, design 
development, product promotiou ill domes-
tic and overseas markets through various 
plan schemes implemented directly as well 
as through other organisations such a~ 
('entral/State Handicrafts Development 

Corpor~OII5; ape'X cOoOperativeo IIOCietitIII 
and voluntary agencies etc. A - de&aiIetf 
.statement-I1 of such schemes is attad1ed. ... 

(c) As far as Govemment of India is -
concerned, the annual actWn pIaDs lI& well 
as Five year plans are fonnubrted with 
the aim of promotion and development of 
handicrafts at the national level. How· 
ever, the State Governments also haive 
their own plans for development of handi-
crafts industry. Office of the Develop-
ment Commissioner (Handicrafts) provides 
grants-in-aid for various pro;ects under tho 
plnn schemes as found approprate. 

Statement-I 

(a) The estimated number of handicraft artisans engaged in the handicrafts industry, 
State-wise is as under :-

SI. 
No. 

I. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
II. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
27. 
28. 

State 

Aodhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur • 
Meghalaya 
Mizoram . 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamilnadu 
Tripura 
Uttar Pradesh 
West Reogal 
Andaman & Nicohar 
Delhi 
Pondicht-rry 

Total 
~ ... --.- -------_._. ------... ,_. -.---. 

Number of artisans 
(In Iakhs) 

1.05 
0.08 
1.01 
1.53 
0.07 
3.32 
1.42 
0.58 
5.17 
2.88 
0.10 
1.02 
3.24 
2.68 
0.69 
0.05 
0.86 
0_76 
0.61 
3.61 
0.10 
0.87 
1. 75 
9.72 
3.91 
0.01 
1.12 
0.01 

48.22 
._---------- --_------------_ 
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s:·' . Name ofthe Scheme 
No. 

--'~----

·1. . Marketing Development Support 

2. Marketing and s~rvice Extn. 
Centres and other Marketing 
Programmes. 

3. Craft Development Centres 

Statemea~n 

Objective 

A modified scheme to assist in the form of a package 
of assistance to organisations engaged in marketing/ 
Develupment of handicrafts (Central)JState Handi-
crafts Development Corporations/Apex Societies! 
Voluntary Organisations. 

I. To provide marketing and other services to 
craftsmen specially in craft concentration areas; 

2. To render assistance in marketing, credit, raw-
materials and design development. 

1. A modified combined scheme of the earlier 
schemes of Common Facility Service Centres 
and Raw material Depot. 

~ To assist Central/State Handicrafts Corporations 
and other organisation in setting up of CDCs in 
identified craft pockets. 

3. To extend rroduction, market related and social 
services to the craftsmen. 

4. D~3ig!l and Te:hnicl! Develop- 1. A m~difie1 scheme to assist craftsmen in develop-
ment. ment of deSigns both by identifying traditional 

styles and innovating new one for marketiatiIity. 

2. To assist Corporations, Apex Societies, Voluntary 
organisations to.engage designers/techniul consul-
tant for developing/new range of products. 

5. National Handicrafts and Hand- J. To preserve and document traditional crafts. 
loom Museum. 

6. N~rth Eastern Hln<:licrafts and 
Handloom Development Corpora-
tion. 

7. Survey and Studies. 

2. To disseminate awareness on above crafts. 

3. To revive languishing crafts. 

I. To harness the vast resources in terms of ski1l 
and raw materials to the benefit of craftsmen of 
the North Eastern Region. 

2. To act as a focal point and to provide necessary 
technical expertise to the artisans and craftsmen. 

To under take craft specific and areas IpeCific 
surveys to have data base in Handicrafts. ' 

- .-----.~--
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.:-- Name 'ot the ~-~---
~. 
~--~-----. "-----" 

8. Exhibition and Publicity 

9. Export Promotion 

10. Trainlnt 

1 I . Social Security and other 
activities, award and pension 
scheme. 

12. Enquity participation in Central/ 
State Corporations and Apex 
Societies. 

13. Construction of Handicrafts 
Bhavan. 

14. Special prograuune for Revival 
of languishing crafts. 

Objective 

I. To assist organisations engaged 'in Marketing/ 
development of handicrafts in (Corporations, 
Co-operatives, Apex Societies)holding ailiibitions. 

2. To undertake' and assist organisations in under-
taking market related publicity campaign includ. 
ing advertisements, brochures, catalogues, etc. 

To promote exports of handicrafts. 

I. To develop upgradation of skill and impart 
training both in high demandfexport oriented 
crafts and in languishing crafts. 

2. To enhance the employment opportunities. 

I. To augment security/confidence of the craftsmen 
both in terms of recognising his merits 8IId 
ensuring financial security in old age/infirmity. 

2. To give National Awards to the craftsmen for 
recognising exceHence in workmanship. 
To strengthen the equity base of organisations 
engaged in marketing of handicrafts. 

To utilise funds for the construction of Handicrafts 
Bhavan building at Baba Kharak Singh Marg to 
accommodate Sales outlet ofsuch States/UTs which 
do no! have any emporia in Delhi. 

To launch special programmes for identification, 
survey and revival of languishing crafts through 
various measures like Design Development, 
training. exhibition, etG.: 

----------.-----
fEnglish] 

PROMOTION OF TOURISM IN JAMMU 
REGION 

2806. SHRI R. SURENDER REDDY: 
Will the Minister of CIVIL AVIATlON 
AND TOURISM be pleased to ~tate : 

(a) whether due to prevailing law and 
ortler situation in Kashmir va:ley'. the 
tourilt spots in Jammu Region like Kud. 
Batote and Patni Top are becoming popu-
':ar amongst the tourst; 

(b) if &0, the details of the facilities 
available for average class of tourists at 
thfte places; 

I c) the number of tourists who visited 
these places in 1991. 1992 and 1993 up 
to June 30: 

( d) whether there are any new proposals 
10 develop and exploit further the tourist 
potential of Patni Top. Kud and Batote: 

( e) if so. the details thereof: 

(f) whether the Government of Janlmu 
and Kashmir has any plans to promote ad-
venture tourism especially winter sports 
in Jammu Re,ion: and 

(g) if so, the details thereof and the esti-
mated expendtiure involved therein? 
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THE MINISTER OF CML.AVIATION 
AND TOURISM (SHRI GHULAM NASI 
AZAD) : (3) & (b) Tourist traffic to Kud. 
Batote and Patni Top in Jammu region is 
on increase due to diven;ion of traffic 
from Kashmir Valley. There is a 
tourist Bangalow each at Kud, Batote aDd 
Patni Top. There is also 3 Youth Hostel 
;11 Patni Top. 

I( c) Tourist statistics are not a¥alilable 
in respect of Kud, Batote and Patni Top. 

(d) No complete proposals for central 
financial assistance to develop tourist poten-
tial of Kud, Batote and Pdtni Top hm': 
been received, 

(e) Does not arise. 

(f) No Sir. 

(g) Does not arise. 

FOREIGN EXCHANGE RELEASE FOR 
ADVERTISEMENTS ON FOREIGN T. V. 

STATIONS 

2807. SHRI MANORANJAN BHAK-
TA : Will the Minister of FINANCE be 
pleased to state :, 

the details of the directives issued by the 
GoV\!rnment to RBI regarding release of 
foreign exchange for giving advertisements 
on foreign TV channels. 

THE MINISTER OF STATE IN THE 
MThiISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARllAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : The Government had 

----, -------
conc~ with, the auaaeetion.. 0( RBI for 
allowing local . agents 'to Collect a .. lve~ 
ments for foreign TV network .(STAR Tv; 
ZEE TV etc).' subject to the condition 
that this facility is aVan8ble OB~Y to estab-
lished exporters for further promotion cf 
theit! exports. Foreign exchange will, 
however, not be available for sllch 1dver-
tisements by non-exporters or those with 
negligible export earnings. 

[Translation] 

FINANCE TO GUJARAT BY'NABARD 

2808. SHRI N. J. RATHV A : Will the 
Ministel' of FINANCE be pleased to state : 

(a) whether N ABARD has provided any 
refinance assista:nce to' set up rural and 
cottage indust:ries in Adivasi areas of 
Chhota-Udaipur of Oujarat: 

(b) if so, the detaiIB thereof durin'g each 
of the last three years; and 

( c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARllAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) Yes, Sir. 

(b) and (c) The details of refinance pro-
vided (outside IRDP) by the National Bank 
for Agriculture and Rural Development 
(NABARD) to set up rural and cottage 
industries in OIhota-Udaipur Taluk of 
Gujarat during each of the last thre~ year, 
lire as under :-

(Rs. in creres) 

Year Activities Amount 

1990-91 Nil Nil 

1991-92 Masonry work, wooden saw miU, flour mill and cycle repairs 0.940 
(:-'0. 'If Units; 5) 

1992·93 Handicraft, gelleral engineering and construction work (building 1.037 
material) 
(No. oC units; 4) 
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'.' .BeSicies .. the abOve bimks are financing 
activities under IRDP, with refinance sup-
port of NABARD. 

[English] 

DEVELOPMENT OF SERICULTURE IN 
UTTAR PRADESH 

2809. SHRI SANTOSH KUMAR GAN-
GWAR : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether any project proposal foo 
the intensive development of sericu:ture in 
Eastern region of U. P. (Varanasi and 
Gazipur) is pending with the Misistry of 
Textiles: 

(b) if so, the action taken by the Gov-
ernment thereon; and 

(c:) the rell60llS for delay in giving ap-
proval to the project? 

THE MINISfER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMY) : (a) No, Sir. This 
project proposal has already been approved 
by the Government of India in November. 
1992. 

(b) and (c) Does no' arise. 

NEW PACKAGE PROGRAMME IN 
GUJARAT 

2810. SHRI KASHlRAM RANA : Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION b;;i 
pleased to state ; 

(a) the. names of Development Blocks 
identified in Gujarat under the New Pac.t-
age Pro!:ramme; 

(b) the details of activities l!4teiy to be 
undertaken under this Pm gramme ; and 

(c) the amount allocated in the State 
of Gujarat for this Programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRT 
GIRIDHAR GOMANGO) : (a) There is 
no . programme known as New Package 
Programme under im!iemntaion in GujaT'llt. 

(b) and (e) I>o not arbe. 

------- ----- ---- -----
PENSION SCHEME IN ue 

2811. SHRI MANORANJAN BHAKTA: 
Will the Minister of FINANCE be pleaJed 
to state: 

(a) wbetlJer the All India ue Em-
ployees Federation have demanded a pen-
sion scheme on the same lines as proposed 
for bank employees; 

(b) if so, whether any decision has been 
taken thereof; and 

(e) if so, the details thereof ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINI~ 
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) to (c) Yes, Sir. 
The matter is under consideration of the 
Life Insurance Corporation of India. 

ASSISTANCE TO FARMERS IN 
GUJARAT 

2813. SHRI N. I. RATHVA : Will Ibe 
Minister of FINANCE be pleased to state: 

(a) the number of small and marginal 
farmers in Guarat who have been provided 
10QIlSl by the cooperative commericaJ: 
banks and regional rural banks fO£ elm-
structing/boring shallow tubeweJls in the 
State during the last two years; 

(b) whether any complaints have been 
receiVed by the Government regarding ir-
regularities in providing the financial assis-
tance during the abOVe period; and 

(c) if So, the details therof :mel the 
efforts made by the Government to curb 
such irregularities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PARliAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : (a) Reserve Bank: of 
India (RBI) have reported that their in-
formation system does not generale sepa-
ra'e data for construction/boring shallow 
tube-wells as also number of farmers bene-
tittel in the State of Gujarat including small 
and marginal farmers. However, the 
number of accounts and total amount of. 
!oa.ns disbll1'&ed towards the minor irriga_ 
tion schemes to all farmers {including 
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small aDd ~ fannerB) during the 
year ended June 1990 and June 1991 by all 
sehed11led commercial banks in the State of 
Gujarat were as under :-

Year 

June 1990 
June 1991 
(Latest available) 

(Rs. iii CraTes) 

No. of Ales Amount 
disbursed 

13,860 
17,183 

19.37 
24.56 

(b) & (c) Banks are required to follow 
the guidelines of RBI. If instances of 
non-observance of RBI guidelines come to 
the notice of officers of RBI during their 
branch visit/inspection, the same are taken 
up with the controI:ing offices of the con-
cqr'lled banks for i~ting corrective 
action. 

Taking into consideration tlu: ~rioulilless 

of the lapse, if any, on the part of bank 
staff the management of bank concerned 
initiates action against them in accordance 
with the rules, regulation and service 
conditions. 

(c) : 

2814. SHRJ B. DEV~AN : Will. 
Minister of FINANCE be pleased to 
state : 

(a)' whcthor the Govemment have gOt 
success in buatina -a-.fereiBn currency racket; 

(b) if 110, the details of recevories 
made ami the nwnbec of ,persons arreeted 
in this regard; 

(c) the nmnber of persotl& arrested and 
foerign currency seized during the last two 
years in similar cases; and 

(d) the steps being taken by the Govern-
ment to prevent such activities in future? 

THE MINISrER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : (a) 
and (b) Three premises in Madras were 
searched on 29-4-1993 resulting in the seiz-
ure of foreign currency, Indian currency 
and certain documents that revealed hawala 
sull8tantial payments. A person inlVolved 
in this case has been detained under COF-
EPOSA. ~ 

1991 1992 

(i) No. of persons arrested by Enforcement Directorate 336 137 

(ii) Foreign currency seized (Rs. in lakhs) by Enforcement 
Directorate 

314.85 192.86 

(d) Goverment have taken valious steps 
such as liberalization of gold and siJ:ver im-
ports. full convertibility of the rupee on 
trade account etc. to reduce the scope for 
hawala transactions. Action under FERA 
and COFEPOSA is taken in appropriate 
cases. 

SEBI GUIDFllNES REGARDING 
BONDS 

2815. SHRI GEORGE FERNANDES 
Will the Minister of FlNANCS be plensed 
to state : 

(a) whetehr the Government have 
decided to subject public sector bonds 
under the ~ framework of Secu-
rities and Exchange Board of India; 

(b) if so, whether the Government have 
asked SEBI to formulate guidelines to re-
gulate the 1aunching of bonds by Public 
Sector Undertakings; and 

(c) if so, the steps being taken by SEBJ 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND M~ 
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMFD) : (a) Gover'mDent 
have hitherto not finalised the policy for 
the issue of public sector bonds durilla 
1993-94. 

(b) and (c).Does DOt· .... 
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CENTRAL EXCISE DUTY RULES FOR 
SSI UNITS 

2816. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of FINANCE 
be pleased to state: 

,( a) the Central excise duty rules appli-
cable to the SSI Units doing jobing work: 

(b) whether the SSJ Units have re-
i'resented the Government regarding the 
hardship being caused to them by the 
existing rules and also regarding their 
exploitation by the large scale industries 
in the area of steel fabrication; and 

(c) if so, the action taken or beinJ! taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) 
There are no separate provisions only for 
Small scale Units for doing job worh. 
in the ('entral Excise Rules 1944, but the 
job work can be carried out in terms of 
Notification No. 214/86-CX dated 25-3-86 
and under Rules 57F(2) and 56B ibid by 
all manufacturen, including SSI Units. 

(b) and (c) No representation has been 
receiVed recently from SSI Units regard-
ing hardship caused to them because of 
existing rules or regarding their exploit a-

Sr. 
No. 

I. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 

Purpose 

---,-------,---_.-
Minor Irrigation 
Land Development 
Farm Mechanisation 
Dryland Farming 
Plantation/Horticulture 
Dairy Development 
Inland Fisheries 
Storage Godowns Market Yard~ 
Poultry Farming 
JRDP 
Non Farm Sector 
Others 

Total 

14-726lSS/94 

tion by large scale industries in the steel 
fabdcation sector. However, as and when 
representations are recived regarding pro-
cedural hardships, theae are examined and 
appropriate action taken. 

[Translation] 

REFINANCE TO BIHAR BY NABARD 

2817. SHRI RAM PRASAD SINGH: 
Will the Minister of FINANCE be pleased 
to ~tale ; 

( a ~ the amount of refinance proposed 
to be provided by NABARD to Bihar 
during the current year for various deve-
lopment pi'ogrammes; and 

( bit h" details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN. THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRA.R AHMED); (a) and (b) The 
National Bank for AgricultUre and Rural 
Development (NABARD) ha~ report-
ed lha; an amount of Rs. 1{},461 
lakhs " proposed to be provided 
during the current year in respect 
of Bihar State as refinance under Schema-
tic lendin!'. Purpose-wise hreak up of thi~ 
amount i, given below;-

(Rs. in lakhs) 

Amouni 

314 
89 

1950 
45 
83 

155 
91 
.23 

102 
7304 

:!OO 
5 

10.461 
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REPORT ON DEPARTMENTAL 

ACCOUNTING 

2818. SHRI MRUTYUNJAYA 
NAYAK: 

SHRI BOLLA BULLI 
RAMAlAH: 

SHRI D. VE.""IKATESWARA 
RAO: 

Will the Min;ster of FlNANCE be 
pleased to state : 

(a) whether the Report on departmenta-
lised accounting system has been submit-
ted; 

\oj if ,0, the detail, of the recommClJ· 
uations made therein; 

(.:) whether the Govemment hm c laken 
action to implement tltis report; 

(d) if so, the details thereof; and 

(e) if not, the reason. therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKARA MURTHY): (a) 
Yes, Sir. 

fh) to (e) The recommendations of tbe 
Committee are under examination. 

NON-GOVERNMENTAL INVESllMENT 
IN INDUSTRIES 

2819. SHRI SIMO~ MARANDI: Will 
Ihe Minister of }'IN.<\NCE be pleased to 
state: 

(a) whether there has been a conti-
nuous decline in the non-Governmental ,in-
vestment in the industrie~ during Ihe last 
few years; 

(b) if so, the total capital inH,ted in 
1990, 1991 lind 199Z, year-wise; and 

(c) the reasons for decline in the rate 
of industrial capital investment? 

THE MI1\;lSTER Of SrATE J~ THE 
MINISTRY OF HNANCE AND MINIS-
TER OF STATE IN THE MINISTRY 
OF PA.RUAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) and (b) The 
Vl'O$8 Capital formation in the private 

sector at current prices during 1989-90 to 
1991-92 is indicated below: 

19l!9-90 
1990-91 
1991-9:; 

(Rs. Crores) 

Gross capital 
formation in the 
Pri vale sector 

59.715 
84.795 
88.471 

The above estimates indicate that pri-
vate Investment his increased during 
1989-90 to 1991·92. 

(c) Does not arise. 

[L'llgli;/t] 

POliCY FOR FORE1GN INVESTORS 

21:120. SHRI RABI RAY: Will the 
Minister oi FINANCE be pleased to state: 

(a) whether the Finance Minister has 
writlen a letter to the President of the 
World Bank on May 31, 1993 indicatinj; 
thaI the Government of India would re-
viey, continuously the policy frame-work 
for foreign inve~tor' in India: 

(b) if so. the details thereof: 

(c) wh~ther the Government have been 
a,,1ively e:tamining the possibility of setting 
up speci21 development zones on the 
Chinese pattern for attracting foreign 
investment; and 

I d I if so. the details thereot '? 

THE ~UNISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE ~lSTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED) : '(8) and (b) Yes Sir, 
the Finance Minister '.nole to the Presi-
dent of the World Bank on May 31, 1993 
!While requesting for the External Sector 
and Investment Libel'3llisalion Programme 
Loan in which he mentioned that as indi-
cated in the Eighth P1an, Government will 
continllOll6ly review the policy framework 
for foreign ill'Vestor~ to ensure that India 
can comepeto effectively with COUDtries 
that have been successful ill attracting 

foreign in,vestment The strategy of tbe 
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Government is t;) evolve a coherent pro-
gr,amme of foreign investment promotion 
that would improve the country'. .. ima.ge a' 
an attractive destinat.ion f0r investme!lt. 
generate investment through contact Wtl!1 
targetted investors and provide post-appro-
val services. In this framework appropriate 

\ ~nstitution<al arrantgemellts to coordinate 
(his programme wiJ.! also be considered. 

Ie) No Sir. 

fd) Does mot arise. 

BOARD OF ARiBITRATION ... WARD 
ON CONVEYANCE ALLOWANCE 

21l21. SHRI TEJ NARAYAN SINOH; 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have taken 
,my decis:on on the award announced on 
the conveyance allowance to all non-
gazetted Central Gover,nment employeos h,· 
the ·Board of Arbitration; 

I(b) if 1\0. ,he deta]s the·reof: and 

(cl if not. the rea.;ons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHA.~DRASHBKHARA MURTHY) : 
(a) to (c) The Award .given by the Board 
of Arl7itration iliat non..gazetted central 
government employees, except those who 
actually enjoy the benefit of free or subs:-
dised transport facility for travel between 
their residence and pl'a<:e of duty, or arc 
in receipt of conveyance aHowance for this 
pUrpDlSe, be given a transport subsidy of 
Rs. 30/· per employee. per month. wa .. 
considered by the Government. 

LOAN TO SCs/STs IN MADHYA 
PRADESH 

2&n. SHRI SURMBHANU SOLANKI: 
Will the Minister of FIN ANCE be plea>ed 
to state: 

(a) whether the commercial ·banks have 
been following the Reserve !Bank of India 
guidelines in Pf?vi<iil!g 1000Wi to tbe pef8O!l6 
;helonoging (0 SoiJeduled Ca.~te<; jScbeduled 
Tribes in Madhya P.radesb; 

Ib) if not, the· reasOns therefore; 

((;) the number of c_ of violation of 
the Reserve Bank of India guidelines by 
the above banks noticed by the Govern-
ment during the last t1lI'o years; and 

(d) the action taken or proposed to be 
taken by the Government an this regrud? 

THE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE OF THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): (a) to (d) The 
commercial banks are required to follow 
the instructions of the Reserve Bank of 
India including these for advan<:iD:l!: loaM 
(0 the persons belonging to Scbeduted 
('~..tes/Schedu1ed Tribes. With a view to 
i~cr~asc. flow of credit to SC/ST benefi-
C13I'1ts It has been enjoined upon banks 
by Reserve Bank of India that 10% of 
their total advaooes ahouUi be for weaker 
sections including that of SCs/STs. Banks 
have been Illdvised i by the R~ Bank in 
this context that 6pecial effort should be 
made to evolve suitable bankable scllemes 
for SCIS! beneficiaries. Accordingly, the 
commel'Cl.al banks participating in the pr0-
grammes SPOrnlOred by tbe Government to 
e?able the identified beneficiaries to pursue 

The implementation of the Award would Viable 'iChemes for their upliftment. In 
entail a recurring expend·iture of .Rs. 176 i. addition to the ahove, the banks also 
crore per annum. In tOe context of the frame schetne6 on their own to assist wea-
need for exen.'i8ing utmost economy in k~r. sections of the society by way of pro-
government spending. a recurring expendi- vlding loans to them for productive ven-
ture of thi' ,ize will impose addillional tures. The performa..'ICe of public sector 
burden on the exchequer which would ba~ks in t'he matter d. extending credit 
,affect the National economy. Therefore. rlSSolstan<:e to SCfSf beneficiaries is review-
it was decided to reject the Award. A cd by the Government as well as RBI 
statement to this effect WlhS laid on the periodkally and suitaNe steps are taken 
'J1ablc of the House on 31st AugUfll. 199f)' to make up tbe doociencies noticed, if any. 
The Resolution it; yet to be moved in the. The amount of disbuc 
House. .C :' -_ .. -au! semcnt made by __ ....._. ed ~ beDb to priority 
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sector, weaker section and Scheduled 
(':aste~ iScltedultd Tribes -in M~dbya Pra-

dcsh has been inoreasing as is evident from 
the following table: 

A!es in lakhs 
(Rs. in ecores) - ---- _-_-- ---- - -_--------------------------=-_ 

Priority Sector Weaker Section SCs/STs 
Ales Amount Ales Amount Ales Amount .-----..... __ . ------.--- ----'. ----------... ----- .. --- ... ------_ 

J)jsbursemeni during the 
- year J 989-90 • . .. 3.94 443.98 

(July-June) 

1990-91 • 4.12 5F 32 
(July-June) 

The applicat1<>&.l are received by banks 
branCheS for grant of 36sistence directly 
from applicants or thrOUllh State 9pOIlSOred 
agencies. ./\£rion against officiais is taken 
by banks ·~n accorOOnce w,:tll the laid d~ 
rules and procedures for wiHul negiect. 
non-following of instruction~. ~ny reported 
malpractices etc. The rqIOrting system 
from ~~ doe6 not generate infORll!lltion 
on the number of employees agail16{ whom 
action has been taken or contemp~ L")r 
va.rious category of charges. 

SHIPPING CREDIT AND INVPST-
MENT OOM»ANY OF INDIA 

2823. PROF UMMAREDDY YEN-
KATESW ARW: Will the Mini.er of 
FINANCE be plellSed to stale : 

(a) ~r the Shipping Qed.U and 
-In\l\l!ltment Company ol India was pro-
moted by the Industrial Credit and ItW~

. ment Corporation of I,ndia ~ 

(b) if so, the details thereof: 

I C) wbetber the Government propose to 
separate saC! fmm ICICr OOft1.iP)etely ~ 

and 

( d) - if so, the details thereof and ~
reasons dleTefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANOE AND MINIs.. 
TER OF STATE OF THE MINISTRY 
OF PARLIAMENTARY AFFAIRS _ lOR. 
.... RRAR AHMED): (.lI.) Yes. -Sir. 

(0) PltrMWlt to tile eoactmeot of the 
~ng Detvelopmem Fu.rrd CommiUee 
(Abolition) Act, 1986, the SDPC wae 
aholisbed and all 3oIIIIet.'1 liabilities ricIP 
and privileges and ~ of the sDFC 

2.B 11348 1.18 55.79 

2_J9 110.04 1.31 66.78 

------- ---------
.stood tt_feITed to aod became vested in 
:he Central Government. SimuItaneou& 
with such abolition, the GovemmeDt ad";" 
cd IelCI Limited (0 take llteps to pr0-
mote a new institution which would be run 
on professionally commercial lines aod 
would. inter-alia, also take oveT the funo-
tion and managemen: of the pol'lfolio of 
the enrtwhile SDFC. T'hese developmeate 
resulted in the inrorporat.ion and setting up 
of SCIeI limited. 

(e) and (d) Both Sl(':lCI and IOICI are 
separate legal entities registered under the 
C.:ompanies Act, 1956. Hence the que6tion 
of separating sercl and ICleI does not 
arise. 

RPVENUE FROM SSI SBCTOR 

2824. PROF. MAUNI BHATTA-
CHARY A: Will the Minister ol FIN-
ANCE be pleased to flate: 

I a) wJJether the Government are going 
1.0 mop up an additiolUll revenue from the 
SSI sector this yea;r; 

(b) if so. the' detail~ thereof; 

I c I whether this is going to create .&oft-
age of fund.<; for SmMl Seale Units; and 

( d ) if ,~o, the relief me3$UTeS being 
adopted by the G~t in this reprd1-

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU M. V. 
CHANDRASHEK:HARA MURTHY): 
( a) and (b) As armounced by the F"J.IllIIlCe 
MiQi'lter in the Lok Sabha -on 27-2-9'3 
while pre8e1Iting (be Budget for the YNI 
1993-94, the scheme of hiIbcr JJIIUoiaII 
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oredit has been wilIJdrawn w.e.f. 1-4-93 
U,nder 1bis dteme, the buyers of goodt 
from small leak mauufa<:mrcrs were get. 
ting a higher DOUoaat crecIk UDder the 
MODVAT 8Cbeme wbidl _ 5 percentage 
poi.Dts more than the C!tcilie duly ~'Y 
paid by Cbe SSI units. 

In the said Budget, the ooncessioDal !'lite 
of duty in respect of clearances above Rs. 
50 latiJa and upto Rs. 75 lakibs made by 
small Kale units was also reduoed by 5 
percentage points w.e.f. 1-4-93. 

Rs. 200 crores of revenue per year is 
estimated to accrue to the Oovernmeot duo. 
to above c:baoges, the major portion of 
which ~ on KQOIJDt of the witbdmwal of 
the sabeme of bigbee 'noooDBi credit w.e.f 
1-4-93. 

f. c)· 1be major portion of the additioDal 
revenue is 011 account of widldrawa~ d. 
bigher notioDal credit 8CiIeme wbich wooId 
accrue to the Govcmment from the ~ 
of the goods who are mostly in the large 
scale sector and DOt from the SSI DDit& 
Hence the withdrawal of the scheme may 
not ha~ 11 ~ effeot on !be m1i3l1 IiC!!le 
units. 

(d) Does .not ariee in view of (c) allo~. 

[Translotion} 

... cnON AGAINST COMMISSION 
AOBNTS 

2325. SHRI HA;JUKEW AI. PRASAD: 
Wil tm .Miai8ter of FINANCE be pieased 
to state: 

(a) the number ci COIIIplaiDla received 
by ControUer of Capital. Jseucll state-wise 
a-gainst commission ageots duriog the last 
three years and the DUIDbcr of complaints 
disposed of.; 

(b) wtIether the GOWI'DIIleDt .._ tabn 
some !Iteps for early disposal at comp&ainIs; 

(c) if so, IDe details thereof; and 

( d) if not, the reasons therefor? 

mE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE AND MINJS. 
TER OF STATE OF THE MINISTRY 
OF P.A:RUA.MBNTARY AFFAIRS (DR. 
A8R:AiR .AHMBD) : (a) 'Ibo 0Gk:0 of. .. 

CoD!roll« of Capital Issues (CCI) \W8 
okleed conseuent to repeal of CCI Act on 
29th May, 1992. Before that date the 
office of the CCI had not received any 
comploainH on tbi8 JUb.ject. 

(b) to (d) Do not write. 

[Englith} 

WORJ.;D BANK ASSISTANCE FOR 
'PUBUC SEcroR EN'PERiPRJSEs 

2S26. SHRI CHrITA BASU: Will cbc 
Minister ci FINANCE be pleased 10 
.'ate: 

(a) wbether the Government have 
80IIgbt the World Bank ~ for r&-
structuring and rationalisation of some 
Public Sector Enterpri_ in the Coo.ntcy; 
and 

(b) if 110, the deta:ib thereof? 

THE MINISTER OF STA:rE IN TIlE 
MINISTRY OF FINANCE AND MINIS-
TER OF STATE OF THE MINISTRY 
OF PARUAMENTARY APFAIRS (DR. 
ABRAR AHMED): (a) and (b) Govern-
ment have sought the assistance of World 
Bank for restructuring and rationaUsatioo 
of some Public Sector Enterpr!ses. Dis-
cu.;sions with the World Bank are conti-
mling in litis regard . 

[T ran.rlation] 

SMALL SAVING SCHEMES 

2827. PR.OF. RASA SINGH RAWAT: 
Will tbe Minister of FINANCE be pleased 
to 8tate: 

(a) the number of various small savings 
80hemes running in the COUDIry at present 
and the detaJs of each such scb~; 

(b) the year-w;se and Stato-wise amouJJi 
deposited uDder these .viogs ...._. dur-
ing .. he last three yean; 

(c) the pwpose for which this amouut 
has been u:ilised; and 

(d) the Ihare of SI!ate8 and tbe Union 
GoverDDlOllt ~ utilisation of filii 
aIDOUIIt ? 
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THE MINISTER. OF Sf ATE IN THE 
MINISTRY OF FINANCE .AND MINJS. 
TER OF STATE OF THE MINISTRY 
OF PARUAMENTARY AFFAIRS (OIl. 
A:BRA'R AHMED): (a) The infonnation 
is indicated in Statement-I. 

(b) 'the iufonDation M Derated in Stcte· 
mmt-II. 

(c) and (d) Three-fourth of the net 
.smaJ.I saoVlings colIecIions made in a ate· is 
passed on to diet state ~ as a 
long term loan for 1iDanciDt !be IJtate p1ao. 

Statement-l 

SmaU SaWigs Schemes eBftIltly ill force. 

------.. -------... --------_. 
S. 
No. 

Name of Scheme 

I. @ Post Office Savings Acci>unh 

2. * p,)st Office Recurring Deposit 
(5 years) 

3. • PoSt Ofjice Monthly Inomce 
Scheme (6 Years) 

4. * Post Office Time Deo:Jst 
(a) I year DepClSit . 
(b) 2 year Deposit 
(c) 3 year Del))sit 
(d) S year Deposit 

S.·· National Savings Certificate, VIII 
Issue (6-Years) 

6.·· National Savings Scheme 1992 

7. @ Dej);)sit Sche;ne for Retiring GJvt. 
Employees .. 

8. @. Deposit Scheme for Retiring 
Employees of Public Sector 
Companies. 

9. Indira Vikas Patra (S years) 

10. K isan Vikas Patra (S years) 

11. @ Public Provident Faad Sc~lell: 
(IS Years). 

Rate of interest per annum 

5.5~'i. simple (Individual Account) 

13. S % compounded quarterly. 
(Maturity value is Rs. 856.40 for Rs. 10 
denomination). 
14% payable monthly plus bonus at 10% of 
deposit at the end of 6 years. 

2 0/ 1 1 /0 I 
12 % ~ Intorest compounded quarterly and 
13 % I payable annually.' 
I3.S%) 

12% Compounded half yearly. 
(Maturity value is Rs. lOt. SO ror Rs. 100 
denomination). 

ll%' 

10·" payable half-yearly. 

10% payable half.yearly. 

Amount doubles in five years. 

Do. 

12%. 

------------------,~--- --.---.-------.-.,~-~--.~----~--... --------.-. 
·Bcr.efit under Section SOL available . 

• ·Bcnefit under Section 88 & Sec. 8OLavailable. 

elat«ell complolely tax free. 
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Stateaeat-lI_ 

, GROSS AND NBT SA VlNGS COLLBCrIO~ IN POST OFFICES 
(as. in lakha) 

-_------- ----- --------------
S. 
No. 

State • 1990-91 

Gross Net 

1991-92 

Gross Net 

1992-93 
(Provisional) 

Gross Net ------ - -----------------------------
1. Andbra Pradesh 
2. Arunachal Pradesh • 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana. 
8' Himachal Pradesh 
9. Jammu & Kashmir • 

10. Karnataka 
11. KeraJa 
12. Madhya Pradesh 
13. Mabarashtra 
14. Manipur. 
15. Meghalaya 
16. Mizoram. 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim • 
22. Tamil Nadu 
23 Tripura 
24. Uttar Pradesh 
25. West Bellgal 

Total States 

93193 
479 

31759 
117120 

4886 
168531 
51641 
21601 

9816 
78744 
41160 
59212 

216370 
721 

1687 
401 
431 

48110 
65502 
76131 

216 
83283 
4716 

301842 
209979 

1687531 

52424 
134 

15410 
41928 
2513 

96307 
24760 
10654 . 

4780 
29806 
21388 
24960 
75922 

385 
765 
158 
179 

26158 
36489 
41994 

155 
37784 
2405 

154257 
93989 

795804 

84291 
466 

14557" 
103982 

4360 
152804 
54426 
21521 . 
14080 
77604 
44764 
60395 

27p820 
729 

1943 
640 
514 

39015 
697S() 
73389 

185 
133631 

5145 
269112 
192088 

1666241 

32763 
209 

14524 
22542 
1529 

59898 
17981 
12805 

5393 
31610 
17442 
19045 
50914 

349 
833 
379 
148 

13200 
23919 
35782 

81 
53584 
2287 

82808 
58276 

558301 

76748 
510 

33152 
102965 

2241 
141421 
57491 
24893 
14333 
87439 
46998 
55941 

190088 
739 

1912 
765 
475 

41661 
73210 
82263 

201 
162080 

5125 
275828 
199860 

1678339 

17213 
207 

J0143 
14800 

-1081 
38678 
13758 
2520 
5593 

28489 
13406 
11137 
12137 

259 
483 
396 
109 

2690 
23200 
30403 

26 
52678 

766 
73760 
57261 

409031 

Note : The statement does not indude the figures of PPF in Banks and Deposit Scheme 
for Retiring Employees. 

[Ellglish] 

PAYING GUEST SCHBME 
2828. SHRIMATI VASUNl>HARA 

tvJE: Will the M'mister 0{ own.. AVI-
ATION AND rouRISM be pleased to 
state : 

( .. ). _wbedaer tobc GcMaW ._e lIP' 
proved- . die payiac ... 8lI.'iIeme f« tile 
promotion of tourilm; 

(4)) .if so, the State6 where the 6cl1eme 
has been iDtroducod; 

. (c) the names of citieIi in each State 
where the paying guest scheme bas been 
introdtic.:ed ; 

·(d) whether the Government propose to 
exteDd the 8CIlemc to other eitiee 8JICI 
towns; and 



219 Written dlUwers AUGUST 13, lt93 

(e) if 10, the detaiko of d:Ic p~ of 
the Government in thi6 ...ro for 1993-94 
aDd ., during the Eigi6 JIM V ... 
RanT 

THE MINISTER. OF CJNH. A VIA· 
nON AND TOUiRISM (SHRI GHi.1LAM 

State 

Assam • 

Andhra Pradesh 

Delhi 

Karoataka 

Kerala • 

Orissa 

Meghalaya 

Madhya Pradesh 

Maharashtta 

Rajasthan 

Tamil Nadu 

West Bengal 

• • 

• 

NAm AZAD): (a) to (0) Vee, Sir. 1be 
echemo is ~ in aD. StIaHs/Union 
Territorie&. AppIioaUoas are appro!Vecl by 
the Commiblee set up for dIIis pwpoee. So 
tv it blts bocn oapproved m the foIIowiD& 
States/~: 

City 

Guwahati 

Hyderabad 

Delhi 

Bangalore 

Trivandrum 

Pilri 

Shillong 

Bhopal & Gwatior 

Bombay. Karla &. Lonavala 

Jaipur. Jodhpur, Udaipur. Chittorgarh, 
Mount Abu, Ajmcr. Pushkar, Bikaner & 
Jaisahner. 

Madras. 

Calcutta 
_----'---- ~------.------.. ----.----- - ---.------------~- --- .. -- --_.----

[T randal ion J 

2829. SHRl TEl N.~RAYAN SINGH: 
Will the Mini~ter of FINANCE be pae-d 
to state: 

(a) wheth« the Governmellt bad filed 
any target for capital inve&tment ill rho 
country during the last three years: 

(b) if flO. the details thereat; 

(c) the total foreign caPtal iJMsaDent 
made during thL~ period. country-wise: 

(d) wbetber the Government have en-
mined the impact of lWtivities of eecuriti08 
snd E.xdIange Board of Indian foreiJn in-
vestment; a.nd 

(e) if so, the details dIereof T 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNAN<E AND MINIS-
'I'BR OF STATE OF TH£ MINISTRY 
OF PARUAMENTA.RY AFFAIRS (DR. 
ABRAR AHMBD) : (a) No, Sir. 

(b) Does not arise. 

(c) Government doe& DOt have data on 
foragn capital ioveetmeDt du.ri.Ug «his 
period country-wise. However. details of 
approvals accorded are given in the 
attache<) statement. 

(dJ and (e) Foreign mveetmcot comes 
through four rou1e5, namely PGNip Direct 
1DYestment, P.lJn>.£ctaity t-.es ttmIuib 
Global Depository ~ .. Foreign 
Cun-ency CoImniIie BoodI. <Mr4Mn 
Fund~. ad Foreign IlIStitudonet ~ 
(FII). SEBrs regulatory juriediclion ar1Ies 
oaIy in .... ~ fA. m. for port. 
fotio iftveItIaent, _ bIIberto 55 HIs hwe 
received SBBI ~. 
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[English] 

NORMS FOR PROVISION OF PUBLIC 
UTILITY SERVICES 

2830. MAJ. GEN. (REID.) BHU-
WAN CHANDRA KHANDURI: Will 
the Minister for PLANNING AND PRO-
GRAMME IMPLEMENTATION be 
pleased to state 

(a) Iwhether GO\leTlUllelltlPlanning 
Commission have laid down any criteria 
or crlorms for creation of pU\>lic ut'Hty 
services like schools, primary health cen-
tres, post offices, etc.; 

(Ib) if so, the details thereof; 

(c) whether the Government have spe-
cially oonsideIiation for backward, 
under-developed areas, hilly areas and 
other such areas where road communica-
tions are scarce; 

(d) if so, the details thereof; 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PR~ 

GRAMME IMPLEMENTATION (SHRI 

GJRIDHAR GOMANGO) : (a) and (b) 
The Pianning Commission has not laid 
down any criteria as such for establishing 
new primary/upper primary schools. It 

bowever, concurs with the norms laid 
down in the Ptogramme of! Action on 

National Policy on Education (1986) and 
Progra1nDle of Action (1992). It is 

;Primarily for !'he State Governments! to 

formulate detailed programmes and sche-

mes for setting up of schools within the 

accepted policy framework. 

According to dlc Bigbth Five Year 

Plan. 500 DCW urban post-oftices and 
3,000 I1IJ'I1 poIt-olk:es are to be opened. 

One Primary Heal~h Centre for every 
30,000 population in plains and 20,000 
population in tribal and hilly areas will 
be set up. 

(c) ,to (e) Planning of an area pri-
marily is the responsibitty of the State 
Government concerned. The Central G\w-
emment gives speci:tl con~ideration 

for backward, underdeveloped areas, 
hill areas, etc. through (a) Special Area 
Programmes, (b) transfer of resources 
under modified formula, and (c) devolu-
tion of non-Plan resources by the Finance 
Commission. 

INDUSTRIES IN BACKWARD IDLL 
AREAS 

2831. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the 
Minist(\T' of FINANCE be pleased to 

state : 

(a) whether the Union Government in 
tbeir Budget for 1993-94 have given 5-
year tax ho~iday to entrepreneurs setting 
up indw,tries in industrially backward and 
hill areas; 

(b) if so, the reasons for not including 
the industrially backward and no industry 
districts of Utta:r Pradesh in the list of 
areas given tax-holiday? 

(c) whether the elected representa-
tiveo( s) of these districts have also raised 
this issue; and 

(d) if so, the remedial action taken/ 
propsed to be taken by the Union Gov-
ernment in this regard '? 

THE MINISfER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTIIY') : 
(a) 'The five-yealr tax holiday provision 

under section 80-1A, ,introduced by the 
Finallce Af:t, 1993 is available fOl' new 
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indu~trial undertakings which start pro-

duction after 1-4-1993 but before 31-3-

1998 in backward States specified in the. 

fjghth Schedule fe) the Jncome-ta~: ."\<'1. 

(b) Thes.: backward State;; ar", Ihm" 

in which all the district& bave been classi· 
fied as industrially backward. A Study 

Group ha~ been con~ituted to explon,,· 

methods for providing fiscal support for 
new industrial undertakings in industrially 

backward district of State. which are not. 

:I' a whole. classified :11' ha.."'kv;'a,d 

(c) Ye~. Sir. 

(d) :\ Study Group ha, been \el up in 

order to explore method~ for enhancing fiscal 

supporrs for new industrial undertakings in 
backward districts of other State;; which at;; 

not. a', J whole. clas~ified a~ backward. 

SI. 
,",,0 

Agriculture & Allied Service'. 

Rural Development 

~. Irrigation & Flood COntrol 

4. Energy 

< .Industry,& Mining 

h. Transporr and Communication 

7. Scie-nce &. Technology 

R f'.eneral Economic Serv;,e, 

9. Socia! ServiC"es 

Total 

[Tronsimionl 

DEVELOPMENT OF UITARANCHAL 

2832. SHRI SURENDRA PAL PA-
THAK : Will the Minister of PLANNING 
AND PROORAMME IMPLEMENTA· 
TION be pleased to State: 

(a) whether the Government of Uttar 
Pradesh has allocated funds for the variou~ 
,cheme, of development of Utta.ranchal 
recently: 

(b) if so. !he detai1s thereof; and 

(c) the details of fWIds relased, scheme· 
wi~e ? 

THF MINISTER OF STATE OF THE 
\lI"lISTRY OF PLA>';N1NG AND PRO· 
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

I. h i and (c) An outlay of Rs. 408 crorcs 
ha, been fixed for development of Uttar· 
:mchal during 1993-94 as per details !,'lven 
helow :-

(Rs. in crores) 

Expenditure 

Outlay 

91.50 

27.70 

19.05 

57.50 

10.31 

64.51 

0.63 

15.10 

121. 70 

408.00 

(Funds released 
so far) 

28.33 

4.5J 

9.29 

15.35 

3.38 

20.69 

0.03 

4.36 

41.55 

127.51 
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12.00 hI'S. 

STATEMENT BY PRIME MINISTER 
INSAT-2B SATELLITE 

[English] 

'THE PRIME MINISTER (SHRJ P. V. 
NARASIMHA RAO) : I am delighted to 
inform the Honourable Members of the 
HOUSl' that the second indigenously built 
second generation multipurpose geostatio-
nary satel!lite, INSAT-2B has been 

.successfully placed in illS orbiral position 
and all the payloads have been switched 
on. The spacecraft has been declared fuly 
operational. 

The 1932 Kg. satellite was slIccessfully 
launched by the Ariane launch vehicle on 
July 23, 1993 and was injected in 10 geo-
,tationary ~ansfer orbit. Immediately 
following the lanuch several critical m.~r:oell
vres were carried Ollt using the system> on 
board the satellite. by the INSA T Master 
Control Facility at Has'an in Karn~taka. 

The sateJi'itc was first placed in a near geo-
synchronous orbit. nearly 36.000 KM 
above the earth, by firing the liquid apogee 
motor in three stages. Then the Spacecraft 
was allowed to move slowly towards it' 
fin::tl orbital position at 93.5 Degree East 
longitude and all the deployments were car-
ried OUt. INSAT-2B achieved its full in-
orbit configuration on schOOu Ie. due to the' 
excellent performance of all the "ystems on-
board. 

INSAT-2B carrie<; 18-band transponder, 
inclUding six in extended C-hand. 2 hi~h 
power S-band transponders. a Very High 
Re-solution Radiometer for meteorological 
imaging. II Data Relay Transponder and a 
Search and Rescue payload. A seric, of 
extensive checks and characterisation of all 
the payloads have been carried out :md Ih" 
Spacecraft will be put into regular open· 
tional use from August 15. 1993. 

INSAT-2B will add capacity to the IN-
SAT system for more long distance 
telecommunications circuit&. business net-
works, remote area communication, 
teleconferencing, national and ref!,'ional 
TV netvvorks, Satellite TV channels. 
m.essaging and data net works. The 
Search and Rescue Payload which is 
a new feature added to the lNSAT·2 

sy,,:em w:U i!1<.!:tlleou.'·!y delect di'!re .... .; 
alerts over a vast rej!;(lTI mound Tndi" for 
taking appropriate resc\!e measm es. 

INSAT-2B. 'ike INSA T-2A i, a complex 
and state-of-the-art spacecraft, and has been 
entirely designed and built i,\ [ndi:: with 
minimal imported f,arts and c,.)mpon~ilts. 

I am sure that 'vfemhe;" of t1-.-: HoU'e 
would join me in conveyin;z our deep appre-
ciation and heartiest cO;I!:!L:tu!(1:i0~:; to all 
the Sc:ienti~:s~ E!lginct'J's. T~(:hnicians and 
other support stdf of the Indian Sp:'ce Re-
search Organisation r~nJ the D~pn;tn·l·:-!fjt of 
Sp:tCc for the grn' sUet:" ':'"t the\' have 
achieved in making il"dliBble TNSAT-2B 
for national services. TI',c country can be 
justifiably proud ;)1 ll-j, nJ:jc;n;k~l!l~ a;;hie-
vcment, 

12.04 hI'S. 

SHRI SO'lIN.\TH CHATTFRJEE (Bol-
pur) : W~ also join the Prime J\Jinistcr 
In congratulatin~ 01::- ~c;cntl~ts. '~ln:en up& 
If Oil-I} . 

:>JR. SPFAI.::ER : L(:t us ,!() it one l'y 
one. I will allow you. Bm I 'Nil] first 
atIow Shri ShivfJj Singh Cb"uhan b~ca'jse 
I have promised him yesterda}. 

[Tnul'ialio>!j 

SHRI SHJ,'RAJ SI:--iGH CHAUHAN 
(Vidishal : M1'. Spe3kcl' Sir. I !bank you 
for allowing me to spe?,k. 

Slr. million ... of pcork ,if;;:> Ll.cing mrt,;at 
to their lives in Vldisha di<.;;tri(L The 
Betw,,' rivcr :s t;l" U,,1:'1~ of Vidifiba rmd 
Raisen districts. A)onfwi:h Vidisha. 
Basauda; purwai and ;\fandi B:mmura. mil-
lion~ of people of several other cities and 
villal!es arc dependent on the river Betwa 
for dr'nking W~I<!::-. But 1-.1;'. Speaker Sir. 
from Mandid~ep tn Vidishc.. ",,'eral i:ldus-
trial units and factories h:We heen set up 
al0lH! the river Be:w:t wh,ch poJlu:e it. 
On 9th Marc-h, I had asked ill this House 
whether the Bet",,, W3S bc;n.~ polluted by 
industries facrories. the reply was in 
affirmative. The name~ of industria,} 
unit' which pollute Bctwa \, ae also given 
and an assuranc, wa.s gi\'cn that action 
against these units would be taken. but 
nothing has been done, On th: Sixth 
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August, the river Betwa was polluted by 
dischaqiog emuents by an industrial unit 
Som Distdlery. Its WISter become 
PO!9000U8 and millions of fish and 
other animals died due to it. A number 
of pel'\9()11S and cat·lle bad faDen IlIick and 
they are still suffering. The supply of water 
to entire Vidisha district from Betwa river 
has been stopped. But no action has been 
taken against this industria.l lrit. It ts 
very sad that the Minister of EnVliromneDt 
went to iBhopal but he coold not go to 
Betwa which is just 2S kilometers from 
there to see for himself. The Govern-
ment and the PoUusion Control Board 
could not identify the industrial unit which 
pollutes Betwa. I would like to say that 
stem action shou!d be taken against the 
industrial unit as also against the officials 
of the Pollution Control Board responsible 
therefor. I urge upon the Government 
to implement the scheme immediately, for 
IDllking the Betwa pollution free. 

12.07 hn. -, 

RE: RESERVATION IN PROMOTIONS 
FOR SCHEDULED CASTES AND 
SCHEDULED TRIBES 

[Tmnsltltion} 

SHRI RAM VILAS PASWAN (<Ro-
sera) : Mr. Speaker, Sir, I would like to 
draw your attention towards a very im-
portant issue. I have already given a 
notice in this regard. I am happy that 
Kesariji is present here and be had given 
an assurance in this regard. I am rais-
ing the issue :regarding the reServa-
tion for Scheduled Castes and Schedul-
ed Tribes in promotions. After the 
Supreme Cowt's judgement of 16th Nov-
ember, Chis issue has been milled for 

./ several times in the House. Hon. Mem-
bers« all the political parties ha.'ve 
demanded that the issue of reservation 
for Sd!eduled Castes and Scbedu1ed 
nibea in promotioas slwuld DOt be 
affected by the iudsement of the Supreme 
Court. The jaJcIgaDent of the Supreme 
Court is a maUer beSwcen the Govem-
meIIt and the law department, but it 
should not affect the provision of ;;aena-
tion for SCI/Sl'a in pnIIllOtjoas 

SCs and STs 

The bon. Minister had given the first 
statement on this issue on December 22 
and I have the ~ of the House 
of May 10 of the last session with me. 
This House had discussed the issue for 
one long hour in which the leaders of ~~l 
the political parties had participated. In 
the end hon. Shri Kesari stated that he 
bad issued the orders :and tbti6 provis:on of 
reservation in promotions would not be 
affected. I have cited an example that 
Syndicate Bank bas advertised 1600 vacan-
cies and reservation for SCs/STs in pr0-
motion was a1xtished by saying that : 

[English] 

"The Government of India has since' 
examined the matter and clarified that 
the Syndicate Bank is not required to 
provide reservatlions for Scheduled 
Castes and Scheduled Tribes in promo-
tion." 

[Translation} 

They denied the reservation in promo-
tion in the case of these 1600 posts on 
the basis of this judgement. Eadier it 
was st~ : 

[English] 

"In consonance with the hon. Sup-
ceme Court's judgement. the bank 
provided reservation for SclIedokd 
Castes and Scheduled Tribes in pro-
motion, communicated vide such and 
such date. But the Government of 
India bas since examined the matter 
and clarified that the Syndicate Bank 
js not required to provide reservations 
for Scheduled Castes and Scheduled 
Tribes in promotiOn," 

(Translation) 

The bon. MiDistel:!' has stated thm 
Constitutioa will also be amended, if 
needed. We have been demanding time 
and again that if you want to make 
amendment in the Constitution, you should 
do it without any discussion and keep the 
inte!elts of Scbeduled Cutes and Scbe-
doW Tribes intact oIberwise the agitation 
beiac !autIcbtd by the ScheduIc4 o.tesj 
ScheIIuIed Tribce Ae6odation in the ~ 
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win be~. On the 26th of the llaiIt 
month, the day the session had commen-
ced. more than ten thoU$U1d officers and 
employees had stJI!ged a dem.oDstI'ation in 
&Uppon at this demand. It is a very 
serious matter. In his speech Kesariji 
may say that he has done this or that, but 
the fact is otherwise. The practice of giv-
ing relCI'Wiioo ,in promotions bas 
practically been stopped. Through you, 
I would like to know from the Gov-
ernment as to what action has been taken 
against the officers responsible for doing 
away with the reservation in promotions? 
What action is proposed to be taken against 
such officers after today's announcement? 
It is a serious matter so it should be taken 
seriously. 

SHRI SHARAD YADAV (Madhepura): 
The issue raised by Shri Ram Vilas Pas-
wan has already been discussed several 
times in this Home and both the sides 
had taken part in the discussion on it. 
On this issue We aJ have the same opinion 
that the judgement on Mandal Commis· 
sion recommendations should not affect 
the provision of reservation for SC/ST 
in promotions. But the Government has 
done nothing in this regard and promotions 
to the people have been stopped. 

A1Q1ough, I have risen to raise an other 
point. In Narnaul ..•• 

MR. SPEAKER : Let it be -~~;;d 
first. 

THE MINISTER OF WELFARE (SHRJ 
SlTARAM KESARI) : Sir bon. Ram Vil:a6 
ib.as stated rightly that I had lI6SUled this 
lWuse on December 22, 1992 that the jud-
gement d. the SupI'eJDe Court will not 
create any hurdle in:.be promotions of 
Scheduled Castes and Scheduled Tribes as 
my party and the Government are com-
mitted to protect the interests of the Sche-
duled CaItes and Scbeduled Tn'bes. I 
had Go stated. that at present it did not 
affect the provision of r~tion in pro-
mot4ons. If at all this judgement afti:cts, 
we wit solve the problem through evolving \ 
oonsCIISUS amoag the various poJjtic;aI 
partice (l"'etruptions). Ploaeo Iiitcn eo 
me. I repeat it again that We will amoDCI 

SCII and 51'11 

d1e Comtitutioo, if required. 1 am &til 
in i1s favour. 

The third point raised by Sbri Ram 
Vi1as is that some Banks. including Syndi-
cate Bank., do not provide reservation in 
psbmotions as well as in services. I 
would like to say that orders are there ja 
d1is regard. He has also IIIIked as to 
what action has been taken against the 
officers who have been responsible for creat-
ing hurdles in providing Ill6CIVahons io-
promlOtions. You also had been a minis-
ter and you can le'Vel charges. I will 
give ooJers in this regard; but the Iltyle 
of functioning of the machinery is known 
to all of us. (Interruptions) P"ea.'Ie 
listen to me. It ~ the truth. {Interrup-
tions) 

SRI KALKA DAS (Karolbap) : He is 
not going to implement it on the preIeXt 
Oil machinery. (Interruptions) 

SHRI RAM VILAS P ASWAN : He is 
throwing his inefficiency on bureancrates. 
Could any minister say that he was will-
ing to do a thing but due to bureaucracy 
he was unable to do that? (Interrup-
tions) 

[English] 

MR. SPEAKER : Let 1tim complete. 

[Translatio/l] 

SHRI SlTARAM KESARI : lion. Ram 
Vilas has asked whether the officers found 
guilty 0( not providing reservation in pr0-
motions, have been punisiled or not? I 
would like to assure the House that the 
action taken against such officilis will be 
wormed. (Interruptions) 

SHRI KALKA DAS: This department 
should not be under such a weak minis-
ter. How be wili be able to do the wel-
fare of the people when his machinery 
does not obey him. * 
[English1 

MR. SPEAKER: This is not soiItI DO 
retOld. 
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[Translation] 

SHRI SITARAM KESARI: It is imma· 
'terial whether you call me as weak or 
brave, you know it well. All are equally 
powerful in the House, none is weak or 
strong. Leave this aside. I would like to 
assure the House that if any body creates 
the hurdle he will be ...... 

SHRI RAM VILAS PASWA:.'-i: They 
have created the hurdles. 

SHRl SITARAM KESARl : If it is so 
I will give orders to take action against the 
persons responsible for it. I would like 
to say that you an; familiar with the 
Government machinery. ,IllterrllptioflS) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker Sir, the hon. 
Min.ster has assured us not only today 
but earlier too. But today I would like 
to know the time by whkh the amend-
ment to the Constitution will be made. It 
should be made in this session itself. He 
should make an <lssurance to f01110VC all 
the hindrances coming in the way. He 
.should br:ng the amendment durirug the 
current session otherwise we will have no 
faith in th~ asurances given by him. 

SHRl CHANDRA JEET Y ADAV 
(Azamgarh) : Sir, I would like to know 
one thing. The question is not that he 
\\ill issue the orders for punishing the 
guilty officials. But I would like to know 
from the Finance Minister who is also 
present here that the circular has a re~e
rence to the Government's order contaIn-
ing the Government's interpretation of the 
judgement given by the Supreme Court, 
in this case. What the Syndicate Bank 
can do? The Governm<:nt of India and 
the Ministry has ordered not to imple-
ment it. Kesariji can write, but I would 
like to know from the Finance Minister 
whe~her he will order to promote the 1600 
officers of Syndicate Bamk who;;e promo-
tions have been withheld. Through you 
I would like to know from the Finance 
Minister whether he will rectify the earliel 
order. (Interruptions) 

SHRI DUTA SINGH (Jalore): Mr. 
Speaker, Sir, just now Kesariji has assured 

SCs alld STs 

the House but it is not for the first time 
that he has given the assurance. Earlier 
too he has assured the House categori-
cally that the total backlog will be, wiped 
out by Ihe 31st March. Sir, you may be 
remembering that through yw, I had 
asked about the formula or method for 
completing tbis work. Descpite the inten-
tion of and the personal interest taken by 
Kesariji in this regard, I would like to say 
that it was an unsuccessful attempt. 

The second issue is related to the 
Supreme Court. Not only the Syndicate 
Bank but the Cochin located Central 
Tribunal also has issued orders, circular~ 
and leiters saying that it will implement 
the Supreme Court decision regarding 
the reservation and promotion of Sche-
duled Castes and Scheduled Tribes. Pun-
jab. Karnataka and several other Govern-
ments have issued circulars and letters in 
this regard. Assurance given by Kesariji 
has no meaning in this House unlCSl> the 
Government of India.. Department of 
Personnel issues orders and circulate, 
directions properly to all the appointing 
authorities, whether it is State Govern-
ment, Public undertaking or any other 
authonty, otherwise it could not be im-
plemented. I am thankful to all the hon 
Members, for expressing their v.iews. J>es.. 
pile the decision of the Supreme Court, 
~everal Governmental and Semi-Govern-
mental institutions have directed to imple-
ment those instructions after five years in 
violation or in contradiction of the judge-
ment. In It!lrese circumstanCC6, whalt is the 
use of issuing circular now, They are of 
the view that it will be implemented after 
five years, but in practice, its implemen-
tation has started today itself. (Interrup-
tions) I would like to cite an example of 
the demotion case of under-secretaries 
for which a meeting . was convened. In 
this meeting all the Secretaries, the Minis-
ter of the Department of Personnel and 
the Attorney General were present and a 
decision was taken rectifying the order of 
reversion .. -,.used due to the Supreme Court 
judgement. So, if you all deem fit, . I 

I would like to -request the Government· on 
behalf of all of you that 1(" meetit\g . JINy 
be called to discuss the decisiOn Of ··the 
Supreme Court as wen as the circulllTS, 



237 lle: Reservatioll. 
in Promotions fOr 

SCs and STs 

SRAVANA 22, 1915 (SAKA) Re: Reservation 238 
iii Promotions for 

orders, directives etc. issued by various 
Agencies following the Supreme Court 
decision. It would be better if the Depart-
ment of Personnel possibly the hon. Minis-
ter may attend the meeting. Otherwise 
these assurances wi!H be on papers onJy. 

[English] 

SHRI SOMNATH CHATTERJEE: Shri 
Sitaram Kesri is giving assurances. He 
is a Minister of empty assurances! It is a 
very serious matter. In the House re-
peatedly the M"ni6ter in-cbarge of a par-
ticular matter is making solemn assurances 
which are not being carried out aDd there 
is no explanation why they are not being 
carried out except to say that the machi-
nery is not to his liking. What is the 
message that is going to the country? 
The Government of India cannot get its 
policies or decisions implemented because 
of the machinery which they have set-up. 
Especially, when our Constitution has 
guaranteed the reservations the most vul-
nerable section of our society is being 
denied their constitutonal rights. Should 
we be sitting here silently while the Minis-
ter is coming up and throwing up his arms. 
saying that he is not able to get the deci-
sions implemented? 

There .is another serious matter about 
the misint erpretation of the Supreme Court 
judgement. There is supposedly a circWar 
which is creating a difficulty, I am told. 
I have not seen that circular. If that i~ 
so, then, what is the difficulty in the Gov-
ernment withdrawing that circular? How 
long will it take? Therefore, I take the 
strongest objection to the attitude which 
is being shown to matters which have been 
discussed and assurances were given by 
the Minister on the floor of the House. 
This is nothing but an insult to Parlia-
ment. Then, what is the good of this 
ParI.ament if Ministerial assurances are 
not carried out? Action must be taken 
and we want a categorical. date. Today 
it must be stated to everybody's satisfac-
tion by which date this would be done, 
when the Minister agrees to do it. They 
have repeatedly assured us. We just can· 
not allow the matter to be mentioned and 
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the Minister to get away with it. Well, J 
am sorry I am not 5aying anything, but it 
must be done. I would request the bon. 
Prime Minister to look into this matter. 
A Cabinet Minister-apart from the fact 
that he is controlling the treasury of the 
Party-is saying that he is helpless and 
that he is a useleB!i Minister! 

SHRI DIGVIJA YA SINGH (Rajgarh) : 
No. He ha~ not said that. 

SHRl SOMNATH CHATTERJEE: He 
is making empty promises. He may say 
that he is unable to do it and he may reo 
quest the Prime Minister to provide the 
machinery to implement. I demand that 
some steps should be taken immediately. 

[T ranslarion 1 
SHRI RAINA TH SONKAR SHASI'lU 

(Saidpur) : Mr. Speaker, Sir, I would liP 
to express my views in brief. On Novem-
ber 16, 1992 the Supreme Court had 
given a decision on the Mandai Commis-
sion recommendations. The people be· 
longing to SCs/STs had expressed their 
reaction on that decision. The bon. 
Members have also expressed their emo-
tions and views a number of times in this 
House through questions and o.her means . 
and wanted to know whether it would be 
applicable to the promotions of SC/ST. 
In Syndicate bank and other organisations, 
the promotion of 1600 officials have been 
withheld. I wanted to know from the hon. 
Ministers in th.s House as well as in per-
son about it. In reply to lhe queries asked 
by the hon. Members in tbis regard, the 
hon. Minister repeatedly assured to amend 
the Constitution, if required. But now 
he is saying very innocently to Paswanji, 
that he knows the style of func.ioning of 
bureaucracy. It means that he is accept· 
ing the lacuna in administration. Being a 
Cabinet M.n:ster Kesariji is accepting the 
shortcomings in administrat.on. He is 
accepting ,that in:ention of the officers of 
Government of India is not good. 

Sir. J would like to know from the hOD. 
Minister whether the Constitution will be 
amended and the date by which the ~ 
Will be issued in this regard. 
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SHRI GEORGE FERNANDES (Muzaf-
farpur) : Sir, I would like to say some-
thing about the reply given by the hon. 
Minister and the comment made on it by 
Shri Somnathji. 

Mr. Speaker Sir, if the Government is 
unable to implement the. provisions of 
the Constitution, the decisions of the 
Court and the assurances given by the 
Government itself in ilbis House, it is 
clearly evident that the bureaucracy is not 
following the orders of the Government. 
It is the direct contempt of the House and 
breach of privileges. I request you to 
treat this matter as breach of privilages 
and you please direct the hon. Minister 
to present the list of such officials within 
24 hours, so that this House can take 
action against them in this regard and the 
problems may be solved permanently. 

SHRI LAL K. ADVANI (Gandhi 
Nagar) : Mr. Speaer Sir, I differ with the 
opinion given by Mr. George Fernandes. 
This reply is a way to mislead the House. 
When the hon. Minister says that you 
know. the way of functioning of officials 
I think that the Government should first 
clear its attitude on this issue. I would 
like to know the stand of the Government 
and not the stand of Kesariji or a Welfare 
Minister. I remember that in November, 
1992 when this decision of Supreme Court 
was given, the reaction of the common 
people like me was that it is related only 
to reaervation for backward classes and 
not to the reservation for SC/STs in pro-
motions. But on higher level officer in 
the Government has told me that it will 
affect the whole Te5ervaton and so we have 
to issue the orders accordingly. So I do 
not consider Canara Bank; Syndicate Bank 
or Fmance Ministry guilty for it. 

The whole Government is guilty for it 
aDd there is DO que&tiorl of any official. 
'Ibis statement is not correct that officials 
are DOt obeyiDs the orders giveq, by the 
Government. I am of the opinion thet the 
Govemment is unable to take any cledIion 
in this reaard... (Interruptions) 

Tbc biaiter oIJicer told me _ uleea 
the Constitution was amendclcl, the Sup-
reme Court Orders would remeitt eBective 
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on all the ce6CrvaUon in promotions; this 
is the interpretation of the Government in 
respect of the decision. Within the last 
nine or ten months; it is the third or 
fourth time that Kesaaiji has essured that 
the Government is bound to protect the 
interest of SC jST and if requked, the 
Government would amend the Constitution. 
The Committee on Assurances looks into 
the asllllrances given in the House. But 
this issue is related to a big class, and is 
being disclIS6ed pUblically. It is not tile 
question which relatCl'i to Kesariji, it reloaJCI'i 
to the Prime Minister. So I request you 
to direct the Prime Minister to implement 
the assurance given in the House. 

SHRl RAm RAY (Kend~apada): Mr. 
Speaker Sir, when the Minister was com-
platin::ng against the 'bureaucracy I was 
wilHng to raise the issue of point 'Of order. 
If a Cabinet Minister says that bureaucracy 
is guilty for non-implementation of any 
policy then what importance remaiI16 of 
the House. I support the statement given 
by Sari Advaniji as to how a Cabinet Mi-
nhter can say that bureaucracy is not obey-
ing his orders. Ram ViJasji has already 
raised the issue regarding the S}"ndicate 
'Bank but the Finance Minister is silent on 
the issue and says that he is fighting for 
the poor hut the Syndicate BlIIDk is under 
the Finance Ministry. Both the Cabinet 
Ministers 3Ife present. I request you to 
take deoi&ion on this issue of Constitu-
tional crisis. In Parliamentary domocracy, 
not burea'llcracy but (be Minister is ac-
countable to toe House. This is a fu.nda-
mental issue. In Parliamentary Democracy 
Prime Minister Shri P. V. Nltrsimha Rao', 
Cabinet is accountable to Lok Sabba. So 
I Ul1ge upon you to take decision in til; 
cr-egard to maintain the dilgnity of the 
House .as well as to maintain the account-
l!'bility of the Cabinet to the House. The 
Minister will rcpeait his ina,bility even after 
one moo:h so I :request you to interle£e 
in the matter. 

The Government has forgotten all the 
issues in the name of economic liberalisa-
tion. The former Pr4ne Minister Shri 
Chandra SJiekhar is preeent ben. He had 
a1ao ~ained that the officers had not 
shown the World BaDiIt report to rum when 
he was Prime Minister. 
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{English] 

The Parliamentary democracy has come 
to a griooinlg halt by the stat emen.t of the 
Minister. 

[Translation] 

So I am waiting amdously for your deci-
sion on til's matter for efficient functiomng 
of PlIiTliamentary democracy. 

[English] 

SHRI INDRAJIT GUPTA (Midnapore): 
Mr. Speaker, Sir, since I find that you 
have perm'tted a mini debate to take place 
on t,ms issue, I would Iike to say 50me-
thing. '~, 

MR. SPEAKER: I think it is an im-
portant iBsue. 

SHRI INDRAJIT GUPTA: We are in 
Zero Hour. Anyway, it is good that you 
have permitted a debate to go on. I th:nk 
I should chip in also. 

MR SPEAKER: Yes; we would like to 
hear you. 

SHRI INDRAJIT GUPTA: Sir, from 
the pas: experience in Parliament, I thin,k, 
we can generally conclude that it is not 
considered proper and it is not considered 
in accordance with the norms of propriety 
for the Ministers to take 8helter behind this 
excuse that :heir officers aTe either conceal-
ing some:hing or have done somethinog 
wrong. For example, the Fiinance M:nis-
ter is here and such a bi'g uproar has been 
going on for months about a matter with 
whioh his Ministry is very much ,concern-
ed. But I never seen him coming to the 
House and tryiDg to put the blame on 
some officers. He has his own way of 
geeing out of it, but he has never blamed 
the officers in any way. He blames the 
system. He says, it is a systemic failure, 
oot:h:ng to do with the individuals. But 
now, if the Minis:er are going to take shel-
ter behind this plea, then I want' to know 
what is going to be the effect of it on the 
officia.is and the bureaucracy. It is a very 
da-ngeroUfi thing. 

The hon, M'n1sters, in the pa5t, even if 
they felt or even if they knew that there 
were some trrouble being caused or some 
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hold up is there because of some obetruc-
tive tactic. of some officers or lise lIureau-
crats, they never said it 011 the IIoor of 
the Hotk9C. It is their internal matter and 
they can sort it out with their odkiaJs in 
t,he Ministry or the IlepartmCDt. But, on 
such an :mport'ant basic matter wb!dt is 
agitating the whole country and !!he whole 
House and which concerns the fu4ure of 
l'he Scheduled Caste a~ the SclIedukd 
'tribe communities in thif oountrry, the 
most oppressed and deprived people, I am 
surprised tbat a Minister like the bon. 
Minister here-who, we know, is at heart 
a well wieher of these peopIe--comes here 
and seeks refuge beh:nd this exCUile. I do 
not know whether it is true or DOt 3ftd I 
do not know whether the officers are to 
be blamed for that. Even if they are to 
be blamed, I do not think it is fair for the 
M~nister to come here and put the whole 
responsibility on them as thougb the Minis-
try, the Cabinet and the Government bas 
nothing to do with it. He is setting up a 
very dangerous precedent which will cause 
a lot of complicatioll& in the internal wort-
ing of his own Ministry and the Govern-
ment and I do .not think it is the correct 
way of deal,iug with this matter, 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Please tell the name of the 
Officer ... 

MR. SPEAKER: You mould lieten. 
You bave raised an important maUer, 
Therefore, you must listen only then you 
can bave some reply. 

SHRI SIT ARAM KESRI: I have said 
it and I am sayinog it lI£ain that it is all 
the machinery and you all know what MI 
:be speed of it. I have never Damed any 
part'cular officer. 

SHRI RAJNATH SONKAR SHAS1'lU: 
Who is responsible then? 

SHRJ SITARAM KBSRI: Please 1Hten 
to me. Mr. Speaker, Sir, secondly, as SIIri 
Ram Vilas ji bas asked as to why the8e 
people were not punished. I assure that 
if they bave done. so, I will definitely take 
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act'oo against them. Thirdly this matter 
is not related only to U6 but is also related 
to the Department of PertlOnnel. Fourthly. 
Shri Somn,a'hji has said that I h3Jve in-
sulted the HoUBe. In this connection I 
would like to request with folded hands 
that I have no in~ens'on whatsoever to do 
such a th;ng because this HOIl&: is the 
supreme forum of this country and if I 

. have committ~ any m;stake, then I am 
prepared to w1fhdraw it... (Interruptions) 
Mr. Soe~ker, Sir, I have said that if it is 
tiC) then I ·am sorry for that. He bas called 
me useless. Possibly he may be right in 
saying 110. 

[English] 

SHRI SOMNATH CHAITERJEE: 
There is no personal reflection. I know 
him. but 3J& a result of your admission. 
you have ~ome useless minister. 

[Translation] 

SHRI SITARAM KESRI: I would like 
to lIU'bmit that all of you have the right 
to pu' blame on me. But I have my own 
difficult"es which I have pu: before you. 
Now they sav that I have no right to put 
a blame on any person or any officer. J 
have not done so and ;f I have done: 1 
withdraw that. 

Sir, I have given assurances not once. 
but 80 many t,imes and I still stick to that 
3J&&Urance. Vishwanathji, wanted to know 
about the time. It was clearly written in 
the judgement of the Supreme Court that 
reservation in Promotions for the next five 
yean w'Il not be affected in any way. I 
have said in this House on 2200 Decem-
ber, 1992 that we will take a decision in 
favour of SCheduled Castes and Scheduled 
Tribes after consulting all the poli:ical 
part'es, if the judgement of Supreme Court 
comes in the way; if required, we would 
amend the Constitution. I repeat that J am 
prepared to amend the Constitution in 
OOt18Oltation with all of you. 

[English] ". 
SHRI E. AHAMED (Manjeri) : I want 

to know vmether the Government has 
pused orden to give reservation in accor-
. we. with. tho dceiIioID. '1 
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MR. SPEAKER: Yon hear him com-
pletely. 

(Translation] 

SHRI SITARAM KESRI: Now, the 
question arises whe!1her any department of 
our ministry has issued some instruct:ons 
tha,! the deo'sion of the Su,preme Court 
regarding ban on reservation in promotions 
will be implemented from today, then it is 
wrong. If it is so, then it is a wrong 
thing. I will cer:ainly write to that Minis-
try. I repeat it again that if the decision 
of the Supreme Court affects the prOlll()-
tions of SC/ST in any way, I am prepared 
to make suitable amendment6 in the 
Constitution if it requ:res ... (Interruptions) 

SHRI RAM VILA~ PASWAN (Rosera): 
Mr. Speaker, SiJr, I would like to draw 
your at'ention to the subm;ssion of Shri 
Kesriji. He has rightly pointed out that 
this matter is not related to his m'nistry 
alone but this u;sue relates to the entire 
Government. Mr. Speaker, Sir, you will 
recollect that on the last day of the las: 
Session when the House was to adjourn 
sine die we put a direct question to the 
Prime Minister. I would like to quote it. 
T have said that-

"It is a question of reservation icrJ 
promofons for SC/ST. Mand o ) Com-
mission has said nothing about this, 
but in spite of that reservation in 
Promotions is being aboli"hed. On 
,the basis of the decision of the Sup-
reme Court, Ihe Minister of Welfare 
had said in th;s House on 22 Decem-
ber. that r~rvation in Promotions 
would contmue for SCjST. But des-
pite his assurance, it has been abo-
lished. Therefore, I request you that 
if you do something for them, this 
community win remain grateful to 
you." 

'This is from the Debate of 14th May, 
1993. Replying to it, the Prime Mi.IJHter 
had stated that-

"Sir, whatever has been said by the 
Welfare Minister is the stand of the 
Government and nothing 03iIl be 
changed in this ~ard and we oan not 
withdraw from it. It is clear." 
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I would like to ask as to why inspite of 
such an assurance by th; Prime Minister 
of tbis country in this House, the reserva-
tion io promotion for SC/fi is being 
®olished. What more we can hope :Nom 
the Government? Therefore, it is the res-
polIB'bility of the Government as a whole. 
You shoWl call the Prime Minister and 
it should be made clear as to whai is the 
intention of tlhe Government and for how 
long, it wants to avoid it. I k,'loW that 
tIhiB is not an issue which relates only to 
Shri Sila Ram Kesri's Department. He itS 
being used as a shield. 

MR. SPEAKER : You should not go on 
speakillig H.e this, otherwise the who!e 
i~ue will be lost. 

[English] 

SHRI BUTA SINGH: Sir. today, the 
thing is very clear. What the Supreme 
Court has said in lihe judgement is some-
th:ng about the interpretoation of various 
provi",ioos in the Constitu!ion. What the 
Government of India has been following 
till today is the policy of the Government 
of India. Therefore, let there be a clear 
line of thinking. Let the country know 
whether the Government of India will stick: 
to the porcy that has been followed so far 
with regard to the reservation of the Sche-
duled Caste and Scheduled Tribe people or 
not. If there is anythin.g which is coming 
in the way as a result of the Supreme 
Court decision, is the Government willing 
to bring forward a legislative measure be-
fore th's House to see that that does not 
reflect on tbe policy that !be Government 
of Ind' a has been followin.g with regard to 
the Scheduled Caste and Scheduled Tribe 
people? This is the limited question, 

[Translation] 

SHRI SITA RAM KESRI: Sir, so far 
as the rights provided to SCs/STs under 
the constitut,ion are concerned, the Govern-
ment is committed to it and the Govern-
ment, will definitely implement the provi-
sions relating to it. As Shri Buta Si-ngb. 
has juet referred to the decision of the 
Supreme Court and its ;mpact on the pro-
motiolMl, I would like to alllW'e the Housel) 
d;lat !lie GoVOI'IlIIleIlt has decided to male' 

necessary amendments in the Cooatitution; 
if there is any violation of the right. of 
the SC:sJSfs. 

SHRI RAM VILAS PASW AN : Mr. 
Speaker Sir today I want the rulmg of 
the Ch.~ir o~ this matter because we haw 
no right to spoil the time of this House by 
ra.isi.lllg such matters a.ga'n and .n. The 
hon. Minister bas already delayed the 
matter. by 9 months through this evasive 
answers. 

SHRI SIT A RAM KESRI: I have cate-
gorically stated that tbere wiD be no im-
pact of the SllJ'reme Court's decision on 
the rights of the SO; lfis available to 
them under the ComItitution and if it hap-
pens we w:il amend the Con8titution. 

SHRI RAIBI RAY: Sbri R1IJI1 VlIasji, 
has just drawn the attention of the BODIe 
to the assurance ~ven by the Prime MiDis-
ter in this very House. Sbri Sota Ramji 
has expressed his views on it. 'The Wel-
fare Mini!ter '5 a very genllemaR. I would 
like to teU him that the speech of. Prime 
Minister has. also been JDe&tiooed in this 
regard. The matter relates to the Depart-
ment of Perll'Onnei. H<lIWe'VeI', the Govern-
ment is a collective body and the Prime 
Minister is the incl!arge of the Department 
of ,Person,nel. It is a mat"er of 8Ilrprise 
that a lot 01 time has been wasted deepite 
his assurance and 'he people like m'lde are 
unable to the understand the situation as 
to how the things will take plaA:e? 

[English] 

MR. SPEAKER: Well, I do think that 
the matters which have to be decided by 
the Government of Ind'a should be decided 
by the Government. It should not be 
necessary for the Presidiog Officers to have 
any commentary on it. If the matten 
have to be decoded in the court of law, 
they should be decided in tbe court of law. 
They need not be decided in the Parlia-
ment. If the matters have to be decided 
in the Parliament, they should not be 
decided in any other forum abo. But I 
do realise dlat tbis is a very important 
matter. All the hon. Memilem have wic-
ed the same ~ews. 'They have been 001'-
reet and they have the just interest in 
thrir minds. We eaDJWt but i8JII'IIeciate 



· 241 Re: Reservation 
in Promotions for 

SCs and STs 

AUGUST 13. 1993 Re: Reservation 248 
in Promotions for 

what they have s-aid on the floor of Ibis 
House. From aU comers, one voice has 
emerged and the voice is that if the Consti-
tution provides a certain thing if the 
Supreme Court has decided a certain thinog 
now, that should be implemented. That is 
aU. There is nothing eLse. If I have 
understood correctly, the bon. Minister bas 
very clearly said that the Supreme Court 
judgement does not prohibit Nom promot-
ing the Scheduled Caste /Scheduled Tribe 
officers in five years' time from the date 
the judgement is given or of any other 
date If that is the position and if that is 
the understanding of the Government of 
the pronOl1IlCe1Ilent given by the Supreme 
Court, I do think that the Constitution and 
the pronouncement given by the Supreme 
Court in interpreting the provisions of the 
Constitution shall be implemented. I do 
understand that the orders given by the 
Ministry of Social Welfare mav not be 
binding on other Ministries. But then, 
there is a machinery for this purpose wbich 
can be U8ed and the machinery is that 
either 1he decision can be taken in the 
Cooncil of Ministers or the. deciBions can, 
go as far as the officers are concerned to 
the Ministry of Personnel. If the declsioD8 
have to go from the Ministry of Personnel 
on the interpretation given to the pro-
nouncement made by the Supreme Court 
which is the view of the Socia,} Welfare 
Ministcy also, I think that sbouId be done. 
I~ ~ the wish of this House that the pro-
VISlOD8 of the Constitution and the ju. 
ment, accordinog to your interpretation 
should be implemented. I have no dooot 
in my m'llld that the Government have the 
intention to implement it; Government 
have ~ capacity to implement it. And 
even ·f there are some minor hurdles, the 
Go~ment have the capability of over-
commg tbose hurdles. If the Government 
does it, it will be in consonance with the 
desire of thiB House and I am 8Ul'e that 
the GovemmeDt wiU do it. 

SHRI VISHWANA1lI ·PRATAP SINGH 
(Fa~r): With aU h1J.lJlUity, I want to 
6Ubmit to you about one reman of yours. 
I most l'C8peCIiuUy beg to pl'aeDt a ctifter-
eDt ~e. with all respect that the inter-
pretaUon of the Government that the 
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Supremo Court order should be imple-
mented, is precisely ~be bone of contemon. 
(I nterruptioM) .. 

MR. SP~: 'Please allow me a 
little indulgence. If I ~ve understood 
what Sbri Kesariji bas ed, if I have 
understood him and if I am correct, that 
is the position. If my understanding is 
wrOIl!g, tben the position is, what you say 
is correct. My understanding is, accord-
ing to KesaJji, the judgement given by the 
Supreme Court does not prohibit the Gov-
ernment from promoting the officers for 
five years to come. Later on ... 

SHRI VISHWANATH PRATAP 
SINGH: I made those remarks only Qe-
cause there is a formal decision of !he 
Government itself prohibitIOg this promo-
tion. That is why I said it. But as you 
have said it, we uIllderstand it fully. So, 
those fears are removed. But just to put 
the record straight, it is a very serious 
issue. When th .:ourt took up tbis mat-
ter, it was for the Government and there 
was no reference to Scheduled Caste pro-
motion in the case. Now it is the usual 
practice that if certain matters are before 
the court, any remark is obiter dicta. Had 
it been the case of Scheduled Caste pro-
motion, then the a~eved party would 
have. been called, they would have put 
their case, argued the case and the con&-
dered judgement would have come. But 
just a passing remark cannot be applied to 
the whole thing. That is our contention. 
This is precisely what we told the Govern-
ment. Now on ooe side, we have the 
assurance of the Government or of Kesariji 
and on the otber side is wbat Ram Vilasji 
has read-the orders of the Government. 
These two are contradictory-the assur-
ance of the Government, of the Minister 
and what the Government orders are. This 
is precisely what our apprehension is. In 
spite of the assurance, the orders are con-
trary to it and continued assurance has 
come. Here, the bon. Minister has ex-
pressed his helpietSl!eSS in the sense that 
it relates to Personnel Department. I am 
not talking of the officers of the Personnel 
Department. That means, his Department 
is not competent to pass, perhaps, an over-
all judgment on the entire Government. It 
telaaes to tbe Per&OIUlel 1)cpartmeot ana 
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the 'Person:nel Department is related to the 
Prime Minister. He himself had given the 
assurance. Now precisely we see that 
Kesariji gives h's assurance and it is not 
implemented. What is neces63Jy iIIOW is 
that the Prime Mini5ter should OOOle and 
clarify the position. Apart from that now 
he says, 

[Translation] 

"it affects" 

[English] 

Eight to ten months have passed and s~iIl 
he does nOl know whether 

! Translation] 

"it affects or not"" 

IEllglish] 

whether it is affecting or not. The whole 
country is shout,jug and the doctor is say-
ing. "I will find out whether there is pain 
or not." When will you decide thiB? It 
is affecting us. You please give a date. 
It is a question not only of what the Court 
has said. Now it is the question of policy. 
What is your mind as the custodan of 
peoples' aspirations? On the political side 
if you are clear tbat the promotions have 
to be prolected, there is 00 question of 
court order. We will frame laws. Let 
the Court intel'pTet it. You come with the 
political will, we will pass it here and that 
will prevail on the coontcy. And about the 
specific date, the Prime Minister should 
come and give a lipedj,c date to remove 
all hurdles because tbat is the political will 
of the people. 

SHRI LAL K. ADVANI: You are right 
when you say that what tbe Government 
has to do it has to do, what the court has 
to do i! has to do. As the House, aD that 
we insist on is that there is a catesoric 
assurance given not merely by the Welfare 
Minister but aUto by the Prime M'lOi8tor. 
Irrespective of what the intetpretat.jon of 
this judgment is, obviou&y, there seems to 
be two interpretations. 

One put on by the Minister of Wefare, 
~amely, that for five years, this does DOt 
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in any way bar the reservations in promo-
tiorn; of Scheduled Oastes and Sobeduled 
Tribes; and a.oother, perhaps, by the Law 
Ministry or at least on the basis of whim 
this order was passed. That is a:n order. 
So, if this interpretation is correct and it 
is accepted by the Prime Minister, let that 
order be withdrawn; that order must be 
wi,thdrawan because, the withdrawal of 
that order would be in fulfihnent of an 
assurance given to this House. And, as 
part of that assurance, they have also been 
told that, if necessary, the Government 
wonld even go in for a Constitutional 
Amendment. It is, therefore, all that this 
House insists upon through you, Sir, is that 
the assurance given categorically by the 
M:nister of Welfare, several times, and 
endorsed as being the Government's com-
mitment by the Prime Minister must be 
fulfilled. 

SHRI SOMNATH CHATrERJEE: Sir, 
one of the basic features of our Constitu-
tion is the accountability of the Council of 
Ministers to the House of People. Now, 
Sir, you have been kind enough to observe 
on the basis of your understanding of the 
Minister's interpre:ation of the Supreme 
Court's judgment, that certain things ought 
to be followed. Tha: he has a·greect to. 
namely, the Supreme Court's judgment is 
no bar. 

Sir, what I want to know, through you, 
is this. Can a Cabinet M:nister on the 
floor of the House, give his own ~:duaI 
opinion because he has to represent the 
Government's opinion? Therefore, once 
he has said Itat the Supreme Court's ludg-
ment is no bar, then, he obviously is re-
presen:ing the Government's opinioo. 
Then, what is the bar, what is the d.1Iiculty 
in giving a time limit because it is the 
Government'6 opinion now ? (lnte"up-
tions ) 

MR. SPEAKER : Let us not prOlong 
this matter. We will. clinch this matter in 
this fashion. The Government thints that 
tbis judgmeot is no bar. It is not only the 
view expressed by the Minister but, this 
the view endorsed by the Prime MiDisIer. 
Now, if this is the position and if there is 
any circular which is obstructing the pr0-
motion of the officers, I would like Sbri 
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Paswan, SIlo V. P. Singh, Sbri Advani, 
Shri Somnath 0Wttterjee, Shri Indrajit 
Gupta, Sbri Chandra Sbekhar '" 

SHIU CHANI>RA SHEKHAR (Bania): 
I do not know much aboul this, S: ... 

MR. SPEAKER : Sir, Buta Singh and 
one or two other senior Members and the 
Minister, be pleased to come together; I 
will invi.te them for a cup of tea and see 
if the order is ob9tructing the promotion. 
We will find out a method to solve this 
problem and if it is not done, I will allow 
you to disC\166 this matter on the floor of 
the House. 

SHRI RAM VILAS PASWAN: You 
may please include Shrimati MlIlI'gafet Alva 
Il00. 

SHRl VlSHWANATH PRATAP 
SINGH: Just to put on reoord, I wish to 
say that we do nol accept this five years 
loimit. To put on record, I want to men· 
lion this. 

!MR. SPEAKER: That is tbeic stand 
also. H the Min:ster ill Baying 6Ometb.:ng, 
it is the Government's sland be it the 
Minister of State or the Deputy Minister. 

SHRI RAM VILAS PASWAN: Sir, 
who WIilI call the meeting and When it will 
he caRed '1 Who will call the meeting? 
You may call the meeting, Sir. 

.MR. SPEAKER: I wll do that with 
one condition that '" 

SHRI RAM VILAS PASW AN: Will 
you call the meeting, Sir? 

MR. SPEAKER: PleaBe do not Imrden 
me with these kinds of ~ngs again and 
again. 

SHRI VISHWANATH ,PRATAP 
SINGH: We believe, Sir, that you are 
calling the meotmg. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, please allow me to speak. 

[T_lmion} 

MR. SPEAKER: Acharia ji, I have 
received a reply in COIlDection with the 
notice given by you. I have also read out 
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the same to you. H you pleased wait for 
some time I will bear you. 

MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI (Garhwal): 
Mr. Speaker, Sir, I would like. to present 
a strange fact before the House. Even at 
present war awardees in our country are 
being given an award of &S. 5 per month. 
The persoDS who had served the nation 60-
70 years ago were given award6. The 
Britist Government had awarded them this 
award for their next two generations. But 
still they are being paid Rs. 5 per montb 
as award. On my enqui.ting about i.t I 
was told that as it was not a gallantry 
award, its amount could not be increased. 

13.00 hrs. 

I feel that this is a matter of shame that 
awardees are being insulted in this way. 
At present, what is the value of rupees 5 
and the Government says that it is not a 
gallantry award therefore there is no need 
to increase this amount. I request the 
Government that as a very few persons 
have left and they too will die in next 
5-7-10 years period. Therefore, tbis 
amount should be increased so that they 
may live with dignity. The Government 
should cOI16ider this issue and these Peo-
ple should at least be paid Rs. 300-400 
per month. 

[English] 

SHRI JASWANT SINGH (Chittor· 
garh): Mr. Speaker Sir, firstly I am 
grateful that you have permitted me to 
join Gen. Khanduri. With your permis-
sion, I would like to just broaden the con-
cern of the House. It iB my beLef that 
it is the collective concern of 
the House. You will recollect 
that as an expression of that concern a 
Committee was constituted for uniform 
peMion one.-nk-one-pen&ion. After the 
findings of that Comm.·ttee, certain anoma-
lies of pension remained in that pen-
sioners of Defence Forces were excluded 
from that benefit. This is an example of 
tbat kind of exclusion. I also will reool-
lect that the Government had said that as 
soon as another Committee formed to 
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eliminate the8e 8IlOmalies finilhes its WOrk, 
they will inform the House of wIrat has 
been done. This kind of anomalies amount 
to not recognizing service to the nation 
and amoimt to discrimination between one 
pensioner and another. It was indeed the 
responsibility of that Committee to sort it 
out. 

My request through you to the Govern-
ment is that as far as that Committee's 
work is concerned, if this House is in-
formed, then a great deal of these aspects 
and a great deal of the residual concern 
of ex-servicemen will be set at rest. 

13.03 hrs. 
(Mr. Deputy Speaker in the Chair) 

[Tr_lation] 

SHRl SHARAD YADAV (Madhepura): 
Mr. DepU::y Speaker, I want to draw your 
a.ttco;ion towards a oig demonstration hel;! 
over the issues of water and electricity by 
Sacv Jati Kissan Pancbayat at Narnaul in 
H.a.ryana. 

The water dispute between Punjab and 
Haryana has not \:>cen settled till date 
as a n:sult of that South Haryana is 
continuously facing drought and other such 
problems. The farmers were given pir-
mission to hold their demonstration at 
I.T.I. ground in Narnaul. When the 
demonstration was gOing on suddenly the 
Government withdrew the permission. As 
a result of that the police resorted to 
.athi charge, tear gas shell's and firing. 
A farmer DlUlled Mahendra Singh was 
killed in it. Even today at least 60 
wounded persons are in jail. Raghu 
Yadav was also wounded and is in the 
jail. 

Through YOll, I want to ~ubmit to the 
Government that the farmers are facing 
shortage of water and electricity in 
South H.a.ryana. You have your own 
Govemmcnt in Punjab as well as in 
Haryana. You could not .solve the 
water issue of Punjab till date and the 
Government tried to crush the demonstra-
tion. by ~ers of South Hu'yana 
wbcr were craving for water. 11m>ugh 
,ott, I want il.y fr(llll !he Government 
ill thJa~. 
17 -726LSS/94 
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One farmer has been killed, sceres of 
other have been wounded, the whole area 
is observing a 'Bandh' and Raghu Yadav 
has also Sustained buDet iIIjury. The Gov-
ernment must give an explanation regarding 
the indiscriminate lathi charge on the far-
mers. (Interrllption.s) 

SHRl CHANDRA JEET Y.-\DAV 
(A.zamgaril) : Sir, I also want to ex-
preS my feeling regarding the issue taken 
up oy Sbri Yadav ji. It has led to 
great resentment among the farmers all 
over H.a.ryana. In absence of electricity 
and water thcir crops are diying and they 
are not being provide any relief. There-
for, the farmers waD.t.ed to express their 
woes through s:.aging a demonstration.. 
There are at ~ea.st 40 districts ill Uttar Pra-
desh which are facing severe drought. 
The State is under President's rule at 
present. I erjslal1Jre is not fllllCtiooing 
there. 1brough you, I want to say that 
lJtllar ,Pradesh Government h3s written 
only about seven districts whereas 40 
d.it;tP:cts are faci·ng severe drought 
conditioll;S there. Due to this reason 
svwffig of paddy hat; not been dooe 
in 75 per cen: area. Even Kbarif 
crop is drying up. There is ao relief 
available from any corner. TIle farme~ 
have been forced to eXPress tht;ir aee&Y. 
Such situation not only prevails in ~ 
but also in Uttar Pradesh, Bihar I!Illd 
MCldhya Pradesh too. The Gvv~ 
of India is not providing any relief to !IUch 
affected areas. During the discussion 
in the House, the hon. Minister had 
given an assurance to provide relief, but 
no relief has been provided ~o far. 
T!1e,:ciore, I would H.e to state 00 behalf 
of t~ f,Mmel's of all over the c;)UOO'y that 
!.he Gover!ll!lllent should take note of 
the situation as it is going to be a severe 
drought. Some parts of the country are 
recli,o,g in floods. The farmers are badly 
affe4ed in the who1b of conntry. I 
Want that the Govenrment 9hould come 
forward with a statement as to bow it 
is going to help the farmers who have 
been ruined by ftoods IIIId drought. How 
the Govemment is going to bDIp 
them ? The House should be iMbnaocI 
aDout programmes. (llllerruptiolls) 
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[EnglishJ 

MR. DEPUTY SPEAKER : There is 
a small request from the Chair. That 
~ is this. There are two thingll 
opon-one is to pick and choOlSe; and 
another is call the Membens' names 
according to the list. If you desire that 
I sholid call lISI per the Jist, I will do so. 

(/nlerruptions) 

SOME HON. MEMBERS: As p~r the 
list (Inlerruptions) 

MR. DEPUTY SPEAKER : Okay, I 
will go as per the list. And the hon. 
Spea.ker bas name.:! Prof. K~p&e. So, after 
Prof. Kapse finishes, I will call the names 
as per the list. Hon. Members' cooperation 
is absolutdy essential. 

(InterruPtions) 

SHRI RAM KAPSE (Thane) : Sir, thi~ 

is a problem which is related to my con-
stituency. (Interruptions) 

SHRI G. M. C. BALAYOGI (Amala-
pmam) : Sir, I have given a notice. (In-
terruptions ) 

MR. DEPUTY SPEAKER : Mr. Bala-
yogi, the method of pick and chOO5e has 
been effectively implemented right from 12 
noon to 1 p. m. Now everybody is desir-
ing to speak because the Members com: 
here at 9 o'clock and give their names. If 
their names are listed and if their 
IIlIIDe8 are not called, I think. a great in-
justc.e is done to them. You all agreed; 
it is better, I will call the names. as per 
the list before me. The Zero Hour will 
go up to 1.30 p.m. So. we shall stick 
to it. 

(Interruptions) 

MR. DEPUTY SPEAKER: M,! TeqUCS' 

is that justiCe shall have to be done to 
everybody. M06t of you have spoken; 
everybody has made a veT}' strong sugges-
tion to call the names as per the list. J 
think, by and large, everybody bas agreed 
for this. So, let me can 38 per the list. 

(/nterruDtions) 

SHRl RAM KAPSE Mr. Deputy 
Speaker, lir, this problem which I am 

SCs and STs 

referring, belongs to my district. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: 1 will 
strictly go according to the list. ¥ou 
need not have the least apprehension. We 
will continue ,his up to 1.30 p.m. 

(lllterruptions) 

MR. DEPUTY SPEAKER : Frequent 
interference tak,.s away the precious time. 
It does not look nice. Now, Mr. Ram 
Kapse. 

SHld RAM KAPSE : Sir, thiS is re-
garding my constituCllcy, Thane in Maha-
rashtra. 

The Chief E ;ecmive Officer, 'J'hane, 
Ziila Parisharl, ha., c{'Hlfirmed that about 46 
perSOilS have dkd during the months of 
July and August. 1993 due to gastroen-
:eri.is in the scheduled area of lawahar 
and Mokhada Tehsil of Thane District, 
;,1aharashtra. This is the better truth in 
spite of the decision taken by the Central 
Government to complete the 'Health for 
AI;' s~heme by 2JOO A.D. The ca6eS of 
gas·:menteri:is are on the increase due to 
poHuted water. 

Even though the malaria eradication 
scheme is being implemented in these areas, 
the cases of mdaria are also on the in-
crease and assuming an epidemic fOlIDL 
Some of the areas of New Mumbai have 
also been affected. Recently, a peculiar 
uisc:l'>e, kUvw:J a., 'FLIsy Pt:rum' or brain 
fever, has aho been spreading in the 
2bovem~n,ion:d aredS. Th~ children 
below six year" of age are victims of this 
disease. 

I wou~d, therefore, request to send 
team to investigate this matter and take 
effect",,'.' s:e'p, to arrest and control the 
cp;demic. (/Il'CTmptiolls) 

MR. DEPVTY .sPEAKER : Now, I call 
as p~r th~ lis,. The next name at serial 
No.2 is of Sh·ri Rame{lh Chennith?.la. 

(: I1lcI'ruptions) , 
MR. DEPUTY SPEAKER : It goe& up 

to 1.30. The hon. Members are requelt-
eJ to spe:lk fm one or two min.utet. 
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SHRI RAMESH CHENNITHAI..A 
(Kottayam) : Sir, the di~tJ!l!e regarding 
the mode of allotment of time under the 
entertainment channel of Doordarshan is 
under dispute. In the recent past, news-
papers were full of stories about how Door-
darshan is swinging between one extreme 
to the other in determininl!; the criteria of 
time slot allotment. R:mdom select jon 
of applicants was one ext.reme and first-
come-first-served was another extreme. 

It is an acknowledged f~ct that TV has 
come to occupy a very impCJrtant role on 
our life. It is supposed to give liS infor-
mation as well as entt"rtainment. But 
entertainment. in particu'ar. has to be such 
as would refine our tastes. That would 
mean that the seleotion ,procedure should 
be such as would ensurf' better quality 
programmes produced by imaginative and 
sociru'y committed producers. I am 
afraid. the present method of selection of 
applicants for allotting important time slots 
for entertainment doe! not ensure the 
selection of the best. 

With TV becoming an important medium 
through which commerciql interests could 
be promoted, there is a great msh and 
clamour for time slots. Producers are 
growing like mushrooms. 

Producer~ of programmes need to have 
certain dedtcation and ,('c'n 1 commitment. 
Only then. the pllblic will be ahle to p:et 
f!ood ~mme on TV. Privatisation 
is desirable in certain areas. But it 
sho!Ji'd not degenerate into nn llrran!!ement 
under which the public_ t-sJ')ecially children 
of impressional age. would be exposed to 
vul!!arity and mindle'S vioTence. TV 
has a social purpose. T would UP!e upon 
the Ministrv of Information and Broad-
ca~ing to formulate defip;'" f'uidel'nes for 
allotment of time slots u'1dpT the Satellite 
Channel keeping in mind the larger social 
objectives. 

MR. DEPU1Y SPEAKER : I call the 
names also for your benefit op to 1.3'. 

(Interruptions) 
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MR. DEPUTY SPEAKER: At the 
'<troke of 1.30, it will be closed. 

There is a limit for the Chair to exercise 
his patience. If there is frequent inter-
ference, it affeofs the very discipline and 
curbs the basic roots of democracy. 

(Interruptions) 

MR. DEPUTY SPEAKER : I will jtut 
call the names in the list. They are Sbri 
Rl!.1ll Nagina Mishrr. Shri Dwarka Nath 
Das. Shri Sudhir Rly, Shri Mmtyunjaya 
Nayak. Smt. Sumitra Mahajan and others. 
Each Member can take one to one and a 
half minutes in the absence of which it 
becomes very ditllcult. So, do not intel'-
fere unnecessarily. I am earnestly Iequell' 
ting you. 

(Interruptions) 

MR. DEPUTY SPEAlCER.: Tboae 
Members whom I have not called should 
not intervene under any circumstance. 

(Interruptions) 

[Translation] 

SHRI RAM NAGINA MISHRA (Pad-
muna) : Mr. Deputy Speaker, Sir, I waut 
to draw the attention of the HoU8e to-
wards a very important subject. Utfar 
Pradesh and Bihar top the list of the States 
in the field of sugarcane and sugar produc-
tion. Recently, the Government of India 
hiked the price of sugar by Rs. 140 per 
quintal and molasses was decontrolled. It 
hilS given a benefit worth crores of rupees 
to the factories having a capacity of 15()()' 
1700 to 2500 quintl¥'s and the factories 
situated in South India have had a: profit 
of hundred of crorea of rupees. MI'. 
Deputy Speaker, Sir, one quintal of sugar 
is made with 11 quintal of sugarcane, and 
the price of one quintal sugar has been 
raised by Rs. 140. But the farmers bave 
not been given anything from this profit, 
this is gross injustice. The consvmer is 
being charged higher prices and the mill 
owner is getting more profit, but the far-
mers are not getting anything. 

Not only this, bundred of croteS of 
rupees of the farmers in Uttar PAldesh aDd 
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Bihar are in aaears on account of payment 
of wgarcane prices to them. When the 
sugarcane price was Rs. 45 a quintal. thel'e 
were 3 hundred crores rupees due to the 
the faoners in Uttar Pradesh and now 
when the price of sugar h98 been increased 
by Rs. 140 per quintal, than ).6 hundred 
crores rupees of farmers are in ~rrears. 

This is gross injustice to the farmers. J 
demand that the dues of the f.armers should 
be paid immediately and the farmers should 
also be given a share in the profit of CTores 
of rupees being given to the miF owners. 
(Inte11'f4".,ions) 

I would also like to submit that Kanpur 
Sugar Works of British India Corporation 
has been working as a Government under· 
taking and has been declared a sick mill. 
People doubt whether the mill would run 
or not. Therefo'e, the Government should 
assure the people in this regard. Shri 
Kumaramangalam is present here. I would 
like him to give an assurance to this effect 
on behalf of the Government; it is very 
essential. 

[EnglishJ 

SHRI DWARAKA NATII DAS (Karim· 
ganj) : Sir, at present, unemployment pro· 
blem has taken an unwieldy dimension in 
Assam. Hundreds and thousands of edu· 
cated youths are seeking jobs all the year 
IIOUIId without any success but only a 
fortunate few somehow manage to be abo 
IIOmed. Specially, in rural areas. the 
situation is alarming because of poverty 
and frustration. In cases of SC 1ST youths, 
reservation in Government services varies 
from State to State without foUowin!!: any 
IIOfll1 and as a result, thei r cond ition ~ 
lamentable after 46 years of Independence. 
As people's representatives. we are t~ face 
this grave reality but it is painful that In no 
way we could help these unfortuOI.te iob-
seek~rs because scopes are extremely limit-
ed at State or Central level. 

So J urge UJlOIl the Central Government 
to la:mch special recruitment drives in 
Railways. Post and Telegraph Departme~t, 

. Central ElIci~ Department and the like lD 
Central !ICClor 80 that • aable ,ortice of 
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sllch unemployed youths could be absorbed 
as early as possible. 

SHRI JNDRAJIT GUPTA (Midna-
pore) : I am raising this matter briefly, 
only because the State of Uttar Pradesh 
happens to be under PresideDt's rule at the 
moment. Therefore. I lVould like to 
know what the reaction of the Government 
is to the news which has appeared in 
papers that in a village of Muzaffarnagar 
District. two days ago, a young couple by 
name Satish and Sarita were beheaded. 
The allegation against them is that they 
had eloped. They wanted to get married 
and they eloped without the COllSeftt of 
their parent'. They were brought back to 
the village and there, the Panchayat-I 
wonder if this is the job of the Panchayat 
at aJl-called a meeting at the chaupal. 
where several hundred villagers gathered. 
In front of these people, the young couple 
was produced and they were ordered to be 
punished. And the punishment was that 
both of them were beheaded! Their 
heads were cut off in front of this whole 
crowd ! They both belonged to the Sche-
duled Caste but that is not the main thing. 
The whole nature of the so called punish-
ment is so barbarous. I want to know 
whether there is any kind of reaction to 
this barbaric act from a government which 
is at present running the administration in 
Uttar Pradesh. They should tell us. They 
have I'ot uttered a word and there is no re-
action from them. A high police officer 
m reported to have gone to that spot to find 
out what is going on. Some report must 
have come. So, there should be some 
reaction. 

One may punish a couple because they 
have eloped. That is according to one's 
judgement. But this cannot be the punish-
ment th3t a young couple be beheaded 
before a whole crowd of people. J think 
this is a disgraceful thing. hopping back to 
dark ag~ or medieval times. I think the 
Government should mate some statement 
and react to this whole thing. 

SHRIMATI GEEniA MUKHi&J~ 
(Panskura) : Sir, I ... alao on the II8JI\e 
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subject. These two pellODS were majors. 
They were not minors. Tbey did not 
commit any crime. The only thina agai-
nst them was that they. were distantly 
related to each other. For that. reason, 
nobody has any right to punish them in 
any way, let alone beheading them. The 
couple has every right to do as they wish. 
Therefore, I do demand that this Pancha-
yat be immediately dismissed. I also 
demand that those people who are responsi-
ble for this whole thing should also be 
severely punished. Otherwise, there is no 
reason why we discuss here for such a long 
time about the promotion of ofticers and 
so on. 

TIlE MlNIS'rnR OF SI'ATE IN nrn 
MINISTRY OF SCIENCE AND TECH-
NOLOOY (DEPARTMENT OF ELEC 
'fRONICS AND DBPARTMENT OF 
OCEAN DEVELOPMENT) AND 1lIE 
MINISTER OF STATE IN 1HE MINI-
STRY OF PARUAMBNTARY AFFAIRS 
(SHRI RANGARAJAN KUMARA-
MANGALAM) : Mr. Deputy Speaker 
Sir, definitely, the incident that is brought 
to the notice of the House by hon. aenior 
Members Indrajit Gupta and Geeta Mukh-
erjee, is very serious. I totally agree 
with them that this is not an issue to be 
taken lightly. I shall bring it to the notice 
of the Home Minister and a statement will 
be made in the House and the House will 
be kept informed as to what are the facta 
of the matter actually, when these are 
brought to our ootice. And all step8 will 
I>e taken. 

SHRI INDRAJIT GUPTA: Do you 
condemn this incident or not '! 

SHRI RANGARAJAN KUMA-RA-
MANGALAM : This incident is definitely 
condemnable. There is no question of 
'do we' or 'do we not'. I think the whole 
Reuse i~ one on this. 

SHRl MRUlYNJAYA NAYAK (Pbul-
bani) : At different points of time, in diff-
erent fora the leader of Opposition as well 
as (be Pt:imo M.inister ha~ voiced their 
~upport for allocation of ~ 1 crore for 
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each parliamentary constituency. It is 
important because the Parliamentarians 
and legislators have been deprived of the 
opportunity to participate in the planning 
of rural economy of the country. So, 
this announcement by the Prime Minister 
is welcomed by all. But, there has been 
delay in taking a policy decision 011. this. 
The village youth are very teen to know 
when it is going to be announced on the 
floor of the House and when it is going to 
be implemented. Therefore, I urge upon 
you to give necessary direction to the bon. 
Prime Minister to. make a statement on 
this. 

[Translation] 

SHRlMATI SUMITRA- MAHAJAN 
(Indore) : Mr. Deputy Speaker, Sir, I 
would like to raise a very serious problem 
of my constituency. Indore city was 
once known for its textile mills. However 
all the textile mills in the city have been 
closing one after the other during the last 
several years. Hope Textile Mill was the 
first to be closed followed by Hukumchand 
Mill, the working of which has still not 
been restored. Now Rajkumar MiD is 
also following the same line and is on the 
verge of closure. Thousands of workers 
have been rendered unemployed. The 
situation has deteriorated to the extent 
that the labourers are facing starntioo 
death and the overall situation in Indore is 
very disturbing. Through you, I would 
like to submit to the Government that it 
is just due to the lack of a concrete natio-
nal textile policy that it has been difficult 
to restore the working of the closed textile 
mills, while many more are on the verge 
of closure. The matter should not just 
and after referring it to BIFR and AlFR. 
The main thing is that thcae mills should 
start working again. This is my submis-
sion. 

SHRI RAM PRASAD SINGH (Vikram-
ganj) : Now, Bihar is being ruined due to 
flood as well as drought. The Members 
elected from Bihar had teqUeSted the bon. 
Prime Minister to give an amoUDt of Rs. 
400 crores but the Government did not tab 
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any decision in this regard. Districts like 
Ranchi, Narvada, Bhojpur, Gaya, Gadhava 
in Bihar are facing severe drought. Last 
year also, there was drought. August is con-
sidered to be the best time for sowing. How-
ever, the farmers have been unable to sow 
their crops so far. Water level in the 
wells. has receded and even drinking water 
is not available there. People in Palamau 
are dying due to starvation. 'Ibe hon. 
Prime Minister had visited the affected 
areas. We have not been getting our due 
share of water under the Baan Sagar Y 0-

jana and the Riband Dam Scheme in 
Uttar Pradesh and Madhya Pradesh. There-
fore, I would like the Government to pro-
vide our due share of water and also an 
amount of Rs. 500 crores from the Prime 
Minister's Relief Fund at the earliest so 
that Bihar may overcome these problems. 

SHRI RABI RAY: Mr. Deputy Spea-
ker, Sir, I would like to draw your atten-
tion to a very important issue. It is just 
Government's going against the promise, 
as you are already aware of the fact that 
the Government has incurred crores of 
rupees to implement the scheme to clean 
the Ganga Water whereas the ~preme 

Court has alleged that the Railway depart-
ment has been violating the norms with 
regard to the environment protection. Now 
the apex court has alIea;ed against the Rail-
waYs that 

[English] 

"While allowing discharge of excreta 
of about half a million commuters, 
who daily use the toilets on the world's 
most congested railway platform, into 
the river, the railway big-wigs had 
shown total disregard to the Court's 
repeated directives to conform to the 
environment laws, At the aIDe time, 
biB and medium iDduat.riee· groeein&' 

in Pr.oM(Jtlons/or 
sea and Srs 

tum over of several hundred crores 
have been ordered closure for conta-
minating the river by discharging the 
industrial etlluents in the protected 
river." 

[Translation] 

Mr. Deputy Speaker, Sir, the River Plan 
Board of Bengal has quoted the observation 
of the Supreme Court as to how the el(-

creta of about 5 lakh people being thrown 
into the rivers daily pollutes the water. The 
Government is alleged to have been dis-
obeying the 19 directives issued by the 
Supreme Court. Therefore, through you, 
I would like to submit to tbe Government 
that when the apex court condemns Rail-
way whicb is a part of the Government 
and also the biggest public undertaking, 
it may well be imagined as to what would 
be happening in the country. Once again, 
[ would like to submit that Shri Kuldip 
Singh and Shri Aggarwal, the two judges 
of Supreme Court, have already issued 
orders in this regard. The Government 
may please give statement in this regard. 

{English] 

MR. DEPUTY SPEAKER : I thank you 
very much for the eXcellent co-operation 
that you have extended to me. The name>; 
of the hon. Members were called as per 
the list. I think, when I personally spoke 
to the hon. Members, most of them have 
made a strong suggestion regarding this. I 
adhered to their suggestion. 

The hon. Members who could not get a 
chanCe to speak, we will try to see that 
they are accommodated next day. It is 
done to save some time. 

The House stands adjourned for Lunch 
to re·assemble at 14.30 hrs. 

13.33 hrs. 

The Lok Sablul then adlol/rned for 
Lunch till thirty triinules past F<nn-
leen of the Clock. 
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The Lok SablM fe-assembled after Lunch 
at thirty-eight minutes past Fourteen of the 
Clock. 

(Mr. Deputy Speaker in the Chair) 
[English] 

PAPERS LAID ON THE TABLE 
Bank Of Maharashatra Officers Employees' 
(Conduct) (Amendment) Regulations 1993 
and Notifications under the Customs Act, 

1962 elc. etc. 
THE MINISTER OF STATE IN TIlE 

MINISTRY OF SCIENCE AND 'IECH-
NOLOGY (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARA-
MANGALAM) : On behalf of Shri M. V. 
Chandrasbekhara Murthy. I beg to Jay on 
the Table. 

(I) A copy of the Bank of Maha-
sbtra Officer Employees' (Conduct) 
(Amendment) Regulations. 1993 (Hindi 
and English versions) published in Noti-
fication No. AX-J/ST/OSR/3847/9J 
in Gazeae of India dated the 17th April, 
1993 under sub-section (4) of section 19 
of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act. 
1910. 
[Placed in libral1. See No. LT 4298/93] 

(2) A copy each of the following 
Notifications (Hindi and Engish versions) 
under sub-section ( 4 ) of section 19 of 
the Banking Companies (Acquisition 
and Transfer of Undertakings) Act. 
198() :-

(i) The New Bank of India Officer 
Empoyees' (Conduct) (Amendment) 
Regulations, 1992 published in Noti-
fication No. SOI3 in Gazette of India 
dated the 21st November. 1992 together 
with a corrigendum thereto published 
in Notification No. DCDC 9217485 
dated the 23rd January, 1993. 

(ii) The Corporation Bank Officer 
Employees' (Conduct) (Amendment) 
Regulations, 1992 published in Noti-
fication No. HRD fD1SCf92 in Gazette 
of India dated t1Je 13th February, 1993. 
[Placed in library. See No. LT 4299/93] 

(3) A copy each of ~ following 
Notifications (Hindi and English ver-
sions) under section 159 of tbe customs 
Act, 1962 :-

(i) G.s.R, 382(E) published in 
Gazette of India dated the 22nd April, 
1993 together with an explanatory 
memorandum making certain amend-
menli; in the Notification No. 21/85-
Cus., dated the 1st February, 1985 so 
as to reduce the basic custom duty 
on natural raw rubber from 70 percent 
ad valorem to 25 per cent ad valorem. 

(ii) G.S.R. 394(E) published-; 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum making certain amend-
ments to certain notifications mention-
ed in the notification. 

(iii) G.S.R. 395(E) published in 
Gazette of India dated the 4th May, 
I 993 together with an explanatory 
memorandum seeking to prescribe 
basic cuscoms duty of 5(} per cent ad 
I'alorem on certain specified refractory 
raw materials including Dead Burnt 
Magnesite. 

(iv) G.S.R. 396(E) published in 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum rescinding certain notifi-
cations mentioned in the notification. 

(v) G.S.R. 397(E) published in 
G adette of India dated tlie 4th May, 
1993 together with an explanatory 
memorandum making certain Amend-
ments to the Notification No. 19/93-
Cus .. dated the 28th February, 1993 
00 as to prescribed a basic customs 
duty of 60 percent ad valorem on 
V:nyl Py,rid.ine Monomer. 

(vi) G.S.R. 398(E) published in 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum seeking to prescribe 
basic cus:oms dU:y of 10 pel' cent ad 
valorem on certain life saving clnqa. 

(vii) G.S.R. 399(E) published in 
Gazette of India dated the 4th May, 
1993 (ogether with an expfinatory 
memorandum seekiQg to presaibe 
bask customs duty of 40 per cent _ 



WIIorem . on ladGIJtrial ~ wile-
tiler IlMural -or .,...!1<:, i& __ er j.n 
fOWder .form. 

(viii) G.S.R. 4OO(E) published in 
-Guctte of Judia ·dated 1be 4th May, 
t993 toaether with lID explanatory 
memorandum making cel'lain amend. 
ments to certain notifications mention. 
-cd in the notification. 

(ix) (JAR. 401(8) publUhed in 
"Gazette of India dated the -4th May, 
J993 to(tetJIer with aa explanatory 
memorandum DIIIk.ing certain amend. 
ments to certain notifications mention· 
ed in the IlOtifioation. 

(x) G.8.R. .oWl(E) pubIisbed in 
Gazette of India dated the 4th May, 
1993 tOFther .nth lIB c.xplanalOry 
memorandum _king to prescribe 
·basic c:ustoIlJs duty of 50 per ceDt ad 
vtl{ore", on oortain specified goods 
meDtioned in the not,&ation wp.i.ch 
are mainly used in the manofacture 
-of automobile c:ompo!IeDt6. 

(xi) G.s.It. 403(E) published in 
Gamtte of India dated the 4th May, 
1.993 toaether with an explanatory 
memorandum &eek.inc to prescribe 
basic CU6l:oJns duty of 60 per cent ad 
valorem on lub-asacmblies and modu-
les imported for the manufacture of 
certain telecommunication equipmcnu. 

(xii) GS.It. 404(E) published in 
Gazette of lDdia dated the 4th May, 
1993 toaether with an explanatory 
memorandum making certain amend-
ments to certain notifications menti0n-
ed in the notification. 

(xiii) G.s.R. 405(E) pabIiIbed in 
Gazette of Iindia dated the 4th May, 
1993 to,etber with an explanatory 
memorandum seekins to prescribe a 
bas:c customs duty of 10 per cent ad 
valorem on certain life savin, equip-
meuts. 

(xiv) Gn. 450(£) published in 
Gazette of India dated the 11th JUDe, 
1993 toaet)Ier with an explanatory 
memonm4um IIlIkmr certaia ameI1d-

----_._----
menta to certain notifications~
'tid in die ~ 10 II ., with, 
draw tJIe ~ Ircmt 1be 1Idditio-
nal duty of customs. 

(xv) G.S.R. 451(E) published in 
Ga7A:tte of India dated the llUi JaDe, 
t 993 toaether with aD. explanatory 
momorandum leIICiDdillc oertain noti-
ficatiooa. 

(xvi) G.S.R. 462(E) published in 
Gazette of India dated the 18th June, 
1993 toaetber with an explanatory 
memoraDdum makin, certain amad-
ments to NotiJk:ation Nos. 280 /76-
Cus., and 321/76-Cus., dated the 2nd 
August, 1976 I() as to substitute the 
name 'Burma' with 'Union of Myan-
mar'. 

(levii) G.s.It. 489(E) published in 
Gamt~ of IncIia dated the 2nd July. 
1993 together with an explanatory 
memorandum makina certain amend-
ments 10 Notification No. 89/89-Cus., 
dated the 1st March, 1989 80 as to 
delete item 10 of the Table from the 
scope of the said notification. 

(xviii) G.S.R. 502(E) published in 
Ga7A:tte of India dated the 9th July, 
1993 together with an explanatory 
memorandum makin, certain amend-
ments to Notification No. 18/93-Cu1l., 
dated the 21th Febl'UaT}', 1993 SO as 
to exteftd the COIlcessioDal Custonu 
duty OIl 75 per cent to illOCDCrs of 
_o\llethrin. 

(xix) &0. 573(E) publ.ilhed in 
Gazette of India dated the 28th July. 
1993 together with an explanatory 
memorandum repntm, reviaed rates 
of exchanae for c:onversion of certain 
foreip. currencies into Indian currency 
or vice versa for the purpoee of as«a-
men.! of imclOrts and caklula1:on of 
Stamp duty. 

(xx) 8.0. 572.(E) pubIi&bed in 
uazette of India dated the 28th July, 
1993 togedau with an uplaaatory 
meewreucIum rcuudina revillDd. ratea 
of exdIanIe for ~ of cer-
• lor. currencies iDto IGdiao 
curreooy or vice VeT'1IQ for JIUI'PDIe 
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of aSIC.anent of exports and calcu-
lation of Stamp duty. [Placed in 
library. See No. LT 4300/93] 

(4) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-section (2) of section 
38 of the Central Excise and Salt Act, 
19# :-

(i) G.S.R. 383(E) published in 
Gazette of India dated the 23rd April, 
1993 together with an explanatory 
memorandum seeking to prescrihe ex-
cise duty of 15 percent ad Valorem 
on machinery, plant or laboratory 
equipment for treatment of material 
by condensing or cooling (other than 
refriccrating and air-conditioning 
machinery and parts thereof). 

(ii) G.S.R. 406(E) published in 
Gazette of India dated the 4th May, 
1993 t<>tether with an explanatory 
memorandum making certain amend-
ments to Notification No. 1/93-CE, 
dated the 28th February, 1993. 

(iii) G.S.R. 407(E) published in 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum seeking to prescribe 
basic excise duty of 15 percent ad 
Va/orem on cellulose insole board or 
.heets. 

(iv) G.S.R. 408(E) published in 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
me,morandum seeking to prescribe 
basic excise duty of 30 percent ad 
Valorem on ceramic sanitary ware of 
of porcelain or china. 

(v) G.S.R. 41O(E) published in 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum seeking to provide full 
exemption from excise duty in respect 
of parts when used within the factory 
in which they have been produced, for 
manufacture of a railway or tramway 
locomotive and rollin; stock. 

1&-726LSS/94 

(vi) G.S.R. 409(E) published itt 
Gazette of India dated the 4th May, 
1993 together with an explanatory 
memorandum making certain amend-
ments to Notification No. 52/86-CE, 
dated the LOth February, 1986 so as 
to reduce the basic excise duty on 
glass fibres and articles thereof from 
20 percent to 15 percent ad Valorem. 
[Placed in library see No. LT 4301/ 
93] 

(S) A copy of the Post Office Sjaving 
Bank Accounting (Amendment) Rules, 
1993 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 
499(E) in Gazette of India dated the 
8th July, 1993 under sub-section (3) of 
section 15 of the Government Savirtgs 
Bank Act, 1873. 
[Placed in library see No. LT 4302/93] 

(6) A copy of the Notification No. 
S.O. 338(E) (Hindi and English ver-
sions) published in Gazette of India 
dated the 27th May, 1993 notilying that 
durin, the year 1993-94, subscriptions 
made to the Public Provident Fund and 
balances at the credit of the subscn'bers 
shall bear interest at the rate of twelve 
percent per annum, issued under section 
5 of the Public Provident Fund Act, 
1968. 

[Placed in library see No. LT 4303/93] 

14.39 hrs. 

ESTIMATES COMMITTEE 

THIRTy.sECOND REPORT 

(English] 

DR. KRIPASINDHU BHOI (Samba(.. 
pur) : I beg to present the Tbirty-Second' 
Report (Hindi and En&l\lIl versions) of 
the Estimates Committee on Action TUm 
by Government on the recoIlUIlIIIldations 
contained in the Tenth Iteport of the Estt-
mates Committee (10th Lot Sabha) on tho 
Ministry of Finance (Departmnt of R.~ 
nue )-Central Board of Direct Taxes. 
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14.40 hrs. 
BU~ OF THE HOUSE 

[English} 

1HE MINISTER OF STATE IN THE 
MINisTRy OF· SCIENCE .AND TECH-
NOLoGy . (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT· OF 
00J3.AN DEVELOPMJDIT) .AND THE 
MINISTER OF ST ATE IN THE MINIS-
TRY OF PARUAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMAN-
GALAM) : With your permission, Sir, 1 
rise to announce that G .. emment Business 
during the week commencing 16th August, 
1993, will consist of :--

1. Consideration of any item of Govern-
ment Business carried over from to-
day's OrtIer Paper. 

2. Discussion on the Resolution seeking 
disapproval of the Parliament (Pre-
veirtion: of Di~uali&ation) Amend-
ment OrdillllllCC, 1993 and considera-
tion and passing of the Parliament 
(Prevention of Disqualification) 
Amendnient Bill, 1993 as passed by 
Rajya Sabha. 

3. Di5CWllion on the Resolution seeking 
disapproval of the Consumer Protec-
tion (Amendment) Ordillance, 1993 
and consideration and passing of the 
Consumer Protection (Amendment) 
Bill, 1993 as passed by Rajya Sabha. 

4. Discussion on the. Resolution seeking 
disapproval of the Prevention of. n:icit 
Traffic in Narcotic Drugs and Psycho-
tI'Opic Substances (Amendment) Ordi-
nance, 1993 and consideration and 
pa!l8ing of the Prevention of Illicit 
Traffic in Narcotic Drugs and Psycho-
tropic Substances (Amendment) Bill, 
1993 as passed by Rajya Sabha. 

5. Consideration and palSSing of:-
(a) The Pr&-Natal Diagnostic Techni-

ques (Regulation and Prevention 
of Misuse) Bill, 1991. 

(b) The Jute Manufacturers Develop. 
ment Couac;il (Amendment) Bill, 
1992. 

6. C~ and p;using of the fol-
~OWi';& Bi~ a& paMCd by Ra.jya Sabha : 

(a) The Public Records Bill, 1992. 

(b) The TraJl!lplantation of Human, 
Organs BiJ1, 1992. 

7. Discuss:on on the Background Note 
on Review of Drug Policy, 1986. 

SHRI GUMAN MAL LODHA (Pali) 
Sir, I request that the following items may 
be included in the next week's agenda. 

1. The locust invasion and destruction 
of crop in Western Rajasthan requiring 
Central Government's immediate financial 
l1Sl;istance. 

2. The delay in construction of Rajas-
than Canal in Western Rajasthan requiring 
the taking over of the project by Central 
Government and to connect it with Pali 
District of Rajasthan. 

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : Sir, I request the following items 
may be included in the next week's 
agenda. 

1. Discussion on the status and situation 
of the religious minorities in the country. 

2. Discussion on the international situ-
ation. 

SHRI ANNA JOSHI (Pune) : Sir, I re-
quest that the following items may be in-
cluded in the next week's agenda. 

I. Financial assistance for completing 
(he project of bringing potable water 
through. closed cement pipes from Khadak-
wasla Dam to Parvati Water Filtration 
Plant. 

2. Completion of light and sound pro-
ject on Shanwarwada in PUne city. 

[Translation] 

SHRI MOHA~ SINGH (Deoria): Mr. 
Deputy Speaker, Sir, the following items 
may please be included in the next week's 
agenda: the matter regarding extraction 
in three sugar mills of Gauri Bazar. Kat. 
kuyian and Padranna and the m.Uer reo 
lating to non-payment of crores of rupees 
to the sugercane farmers against supply of 
sugarcane. 

SHRI GIRlDHARI LAL BHARGAVA 
(Jaipur) : Sir, the foUowin& iteDl$ may 
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please be included in the next week's 
agenda: 

1. The Central Government should! with-
draw without delay the notification of 
the Forest Department (Environment) 
having no clear definition of forest. 

2. The Central Government should direct 
the Government of Rajasthan to 
withdraw Public Trusts Act. 

DR. LAXMINARA Y AN PANDEY A 
(Mandsaur) : Sir, the following items may 
please be included in the next week's 
agenda: 

1. VioIa!tion of the Central directive! 
and spreading pol:ution by the chemi-
cal industries l:ke Sajjan Chemicals, 
Jayant Vitamins and Troy Star situat-
ed in different districts mainly Ratlam, 
Shaja.'pur, Vidisha etc. of Madhya 
Pradesh, thus causing risk to the live~ 
of laths of citizens and creating a 
situ-ation for the people to migrate :0 
other places. 

2. Keeping in view the textile mills be-
coming continuously sick and thus 
creating crisis for the tcxti'e industry 
in the country and rendering lills of 
labourers unemployed, the Govern-
ment should review the textile policy 
in the interest of the nation. 

SHRI SHIVR.AJ SINGH CHAUHAN 
(Vidisha): Sir, the following items may 
be included in the next week's ~genda : 

1. Reviewing the sit nation regarding the 
threat created to the public life due 
to water and air pollution cansed hy 
industries in Bhopal, Raisen and Vidi-
sha districts of Madhya Pradesh. 

2. The matter regarding the proposal to 
provide sro faality by the Com-

munication Department in all the dis-
trict headquarters of Vidisha, Raisen, 
and Smore districts of Madhya Pra-
desh. 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly) : Sir, the follOwing item may 
please be included in the next week's 
agenda : 

( 1) Immediate announcement to iSsue 
the licences for setting up sugar 
mills in 50 places of Uttar Pradesh 
should be made as per the need 
of these places. 

(2) The Government should assure to 
sct up an Rectronic Exchange hav-
ing the capacity of ten thousand 
Line6 In Bareilly (Uttar Plradesh) 
which happens to be 11 major indus-
trial centre. 

14.45 hrs 

JOINT COMMIlTEE ON CONSTITU-
TION (EIGHTIEnl AMENDMENT 

BILL-
MOTION FOR EXTENSION OF TIME 
FOR PRESENTATION OF REPORT 

[English] 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : Sir, I beg to move : 

"That this House do extend up 
to the 20th August. 1993, the time 
for -presentaion of the repon of the 
Joint Committee on the Bill further to 
amend the Constituion of India." 

MR. DEPUTY SPEAKER : The ques-
lion is : 

"That the House do extend up to the 
20th August, 1993, the time for presen-
taion of the repon of the Joint Com-
mittee on the B~l further to amend 
the Constitution of India". 

Tht! motion wcs- adopted. 
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14.46 1m. 

JOINT COMMIITEE ON REPRESEN· 
.TATION OF THE PEOPLE (AMEND· 
MENT) BllL--

MOTION FOR EXTENSION OF nME 
FOR PRESENTATION OF THE 

REPORT. 

[English] 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : Sir, I beg to move: 

"'That this· House do extend up to 
the 20th ..waust, 1993, tbe time for 
presentaion of the report of the Joint 
Committee on the Bill furtbeIi to 
amend the Repre5entaion of the 
People Act, 1951". 

MR. DEPUlY SPEAKER : The ques· 
tion is ': 

"That this House do extend up to 
the 20th August, 1993, the time for 
presentaion of 1ihe report of tbe Joint 
Committee on the Bill 1lurtber to 
amend the Representation of tbe 
People Act, 1951". 

The motion. wa.r atioPled. 

14.47 hrs. 

BUSIN1!SS ADVISORY COMMITI'EE 
THIRTY·FIRST REPORT 

[English] 

'£liE M.INJS'I'ER OF STATE IN THH 
MINISI'.RY OF SCIENCR. AND TECH· 
NOLOGY (DEPARTMENT OF ELEC· 
TRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) AND TIiE 
MINISTER OF STATE IN TIiE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMAN· 
GALAM) : Sir, I beg to move : 

"1bat this House do agree with the 
Thirty·1im hport of the ButineM 
Adviaory Comr:Ditt« preeented to the 
Houie .n tlle 12t1l Aupst, 1"3", 

Bill 

MR. DEPUlY SPEAKER : .The que5. 
tion is : 

"That this House do agree wNh the 
Thirty-first Report of the Businell 
Advisory Committee presented to tbe 
House on the 12th August, 1993", 

The motion was _dopted. 

14.49 hrs. 

NATIONAL COMI\.fiSSION FOR SAFAI 
KARAMCHARIS BILI.-Contd. 

[English] 

MR. DEPUTY SPEAKER : The HOUse 
will now take up further discussion on the 
N~ Commission for SIlfai KartJni. 
charis Bill. Before I call SIui Mangelal 
Prem I want to make a request to the 
whips of the respective parties to kindly 
send the names of the speakers. Fre-
quent sending of lists may disturb the 
entire system. I request for their coopera-
tion. The time allOtted for this is two 
hours. 

THE MINISTER OF STATE. IN THE 
MINISTRY OF SCIENCE AND TBCH· 
NOLOGY (DEPARTMENT OF ELEC· 
TRONICS AND DEPARTMBNT OP 
OCEAN DBIVELOPMENT) AND nIB 
MINISTBR ~ STATE IN 'mE MlNIS-
TRY OF PARliAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMANG· 
LAM) : Sir, I bave a request to make to 
this House. It is up to the House to con· 
sider it. I may request the House that as 
this is a very important Bill, we would be 
exU'emely obliged if the House cons.iders 
whether it could pass the Bill today as the 
Government feels that if it could be pass-
ed today, may be, the other House also 
could be approached today itself and 
We could pass it in this week. Other-
wise it will spill over to next week. We 
wtll be grateful if this proposal could &e 
considered. 

MR. DEPUTY SPEAKER : The hon. 
Minister hal made a request. It is upto 
118 to oooperate with 1Iim. . . . 
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SHRl SYRO SHAHABUDDIN (Kishan-
ganj) : What is the reason for it? 

[Translation1 

DR. LAXMINARA YAN PANDEY A 
(Mandsaur) : It is very difficult to pass 
this Bi:l today. The Private Members' 
Business is to start at 3.30 p.m. Even 
otherwise also, being Friday, it is not possi-
ble to sit late. This Bill should, therefore, 
be passed on Monday. 

[English] 

SHRI RANGARAJAN KUMARAMAN-
GALAM : I can explain. 

PROF. SUSANTA CHAKRABORlY 
(Howrah) : Sir, there is no need. The 

convention is that we sit upto 6 p.m. on a 
Friday. Today is Friday and the Private 
Members' work is to start at 3.30 p. n1. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : Had 
the hon. Minister tried since yesterday, this 
BiR could have been passed today. He is 
not interested himself. That is why, first 
10 minutes Were wasted in completing the 
qureum. Then Private Members' business 
.i6 ~ to start at 3.36 p.m. H the sit-
~ M the Home eall be extellded after 
(j p. m ....... (Intt!rrupti.ns). 

[Entlish] 

SHRI llANGARA,fAN KUMARAMAN-
GALAM : Sir, as far as tile cJw1ge, that we 
afe not interested is concerned, I would 
like to lillY that we are very much interest-
ed. The major fea»on is that this is a 
Bill on which there is no differences of 
opinion after all, in the House and I was 
hoping that if we could pass it today, then 
before the 15th of August We would have 
passed this Bill. 

MR.· DEPUTY -SPEAKER : The Busi-
ness . Advisory Committee aho has felt it 
absolutely essential. I would read it. It 
111),5 that the Committee further rerum-
mends that in order to provide sufficient 
aime for tile ~pletion of urgent itf'.ms of 
8ev.enuaest .usiMss, the Reuse may sit 
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late from Friday, the 13th August, 1993, 
till the remaining period of this Session. 
This is for your kind information. 

[Trans/ation] 

DR. LAXMINARAYAN PANDEYA : 
The discussion lias just started. All 
the Members should be allowed to speak 
... (Interruptions) 

fEnglish] 

MR. DEPUTY SPEAKER Now Shri 
Mangal Ram Premi. 

[Translation] 

SHRI MANGAL RAM PREMI (Bij-
nor) : Mr. Deputy Speaker, Sir, this Bill 
meant for backward classes has been 
brought hereafter 45 years. I thank you 
for giving me an opportunity to speak OD 
it. The Government has been saying for 
the last two years that a Commission would 
be set up for this puIpOse but the Bill 
has been brought now after wasting two 
years. 'The lion. Prime Minister! bad 
announced from the rampatis of the Red 
Fort. That a Commission would be set 
up for the 'Safai Karamcharis'. During 
the Budget SeMion, tho HDn. P«eideot had 
stated in. his speech before the Members, 
of tIoth the Houses that a Commission 
wOtid be set up and some funds were fixed 
also. but it continued to in~ and 
decrease. According to the Prime Minis-
ter, this amount was of Rs. 560 crores, 
but according to the hon. Minister it was 
Rs . .(60 crores. Now the amount is being 
statal to be about Rs. 905 crores. A 
few days ago, I had raised this matter in 
the House and asked as to why it: is not 
being declared. I had also said that an 
amount of Rs. 1200 crores should be ear-
marked fur this purpose. There was a 
statement by the hon. Minister ;n the 
'Navbharat Times' that about Rs. 60 

crores had already been spent out of that 
amount, The hon. Finance Minister is 
sittin~ here. The Government frames 
policies but its intentions are not "ood. It 
has taken two years to bring this BiU aDd 
therefere, T d" nM want ttl hail tm 8M<-
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ernment. Thanks are given when s('me-
thing new is done. This is our right about 
which the Government has brought a BiB 
here and we are fightilllg for our lIight. Had 
the hon. Minister been here, he would 
have answered as to on what item R&. 60 
crow, have been spent. I had asked him 
about his statement as to where this 
amount of Rs. 60 crores have been spent. 
He sajd that toilets are being c·:m,tructed. 
But no alternative employment was thought 
for those who are going to be rendered 
jobless. On my raising the issue again 
in the House, I am being told today that 
a Commission is being set up. The hon. 
Finance Minister is also sitting hue. I 
would like to ask the hon. Minister as 
to how much of the amount has been left: 
I am not asking how much has been 
swindled away. 

I have said it in the House earlier also 
and would like to ask again from the hon. 
Members and Ministers sitting here whe-
ther there is anybody who is not utilising 
the services of these people. They serve 
everyone, whether he is a Member of Par-
liament or an official. They are being 
deprived of their rights, but these peoJi.e 
are sitting stilt with their eyes closed. This 
. has been happening for the last 4S years. 
.1 am not talking about the period of 3 to 4 
years. When the J anata Party was in 
Power. Now these partie. come to power 
for 10 to 11 months only. But the Con-
gress Party, by manipulation or otherwise 
is carrying on its Government. Its time 
has also come to an end. These people 
have been exploited during the Congress 
Party rule of 45 years. Thi~ will ('onti-
nue to happen. What was actually 
decided was that a Commission would be 
set up and centres would be opened at 
e3ch d:strict with the help of -aHcc:t:ed at 
funds and the affected persons would be 
given training about carpet weaving or run-
ning a dairy etc. The trained pensons 
would be provided a loan of Rs. 50,000/-
by the Government out of ,,,hich Rs. 
25,000{- will be waived off and I.he rest of 
the amount will be recovered with an 
interest of 4 per cent. I visited !r.veral 
di striets and tried to find out even a 
single training centre but there was none. 
Th~ are running on' paper OD'Y. The con-
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cerned people are still working as scaven-
gers. I would like to know as to how 
long the Government will continue to 
make such futile schemes ? 

15.00 hrs .. 

Are they going to face the same situation 
again? Shri Kanhaiya Lal was a Mem-
ber of the Malkani Commission that was 
constituted in 1964. He pleaded foI' these 
people. But the ru:es recommended by 
the Commission were never implemented. 
In big cities like Delhi and Bombay, they 
get uniforms and other essential items, but 
in small cities they do not even get their 
salaries for 9 to 10 months. How these 
poor people are going to maintain them-
selves. They do not know as to in which 
bank their Provident Funds hiivt been 
deposited. What is the account no. lind 
when will they get it '1 They do not get this 
money for 9 to 10 years after their retire-
ment from service. The situation in town 
areas and notified areas is even worse where 
these woders do not get their salaries 
for months together. Mr. Deputy Speaker, 
Sir, you can easily imagine how these ~ 
pIe maintain' their families '1 They 
are exploited in the field of education. 
The l!OCiety exploits them as they live belOw 
the poverty line. They are even dep-
rived of their rightt of reservation. If 
an educated pelIOn is working as a safai 
Karmachari, he is not recruited even to 
the post of peon and if he has been shunted 
out of, his job, there is no hearing. He is 
only meant for !ICIlvenging. 

Mr. Deputy Speaker, Sir, now there is 
contract system, in which the contractor 
takes Rs. 100/- per day, but the worker 
gets Rs. 20/- only. There is no informa-
tion about what the middleman ie doing. 
Once, this examplo was given during the 
Budl!et session. l'n Shirnla, one kg of apple 
costs Re. 1 / - but the same apple costs 
Rs. 10/- per kg in Delhi. This means that 
the producer is getting only Re. 1/- whe-
reas tbe· middleman is taking Rs. 9/-. 
Similar is the situation of fhe worker work-
ing under a contractor. He is getting only 
Rs. wl- whereas the contractor is takitlg 
the remaining Rs. 80/-. IS this not 
exploitation? Had the bon. Minister been 
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her". I would have asked him the defini-
tion of a I'lafaj Karmachari. . How the 
number of scavenger carrying night soil 
is only 5 IUbs Mr. Deputy Speaker, 
Sir, about 5 to 7 crore people are engaged 
. in .this job. They will also be called Safai 
Karmacharis whether it is a municipality, 
a town area a notified area, a dis;,riot coun-
cil or a school. All the scavengers will be 
called Safai Karamcharis. 

Mr. Deputy Speaker, Sir, so far as 
carrying of night soil is concerned, in vil-
lages, they work in a single house. SeVI>-
ral hon. Members of this House belong to 
villages and they are aware how these 
safai Karamcharis are made to work for 
the entire week in exchange of only 5 kgs 
of cereals and one loaf. 

He docs not exploit. But the Govern-
ment has not paid any attention to tItat 
aspect. In this connection I would like to 
make a suggestion. If the Governmoot 
wants to pay attention towards villages, 
let it engage these people there itself for 
cleanliness purposes so that they could get 
a good Government job and improve their 
standard. But the Government will not 
do that. They ruled for 45 years. Even 
today one employee discharges two duties. 
The Government has not paid any atten-
tion to it. It knows nothing but to exploit 
them. It does not want to solve the pro-
blems of the poor. The services of these 
people are utilised as Safai Karmachari 
as well as Cowkidars. They do scaveng-
ing work during day time and perform 
duty of Chowkidars during the mght. 
Even their children do not go to school. 
They perform cleanliness job during the 
day. Thereafter, the B.D.O. asks them to 
fetch grass for his buffalo. If they refuse 
the B.D.O. threaten to suspend them. 
This is the condition of these people. This 
is how these people are exploited. 

The Government has employed Safai 
Karmacnaris in schools. They are being 
paid only Rs. 15. They get Rs. 20 or Rs. 
25 per day in some junior High Schools. 
The Government should conduct a survey 
for this. The Commiuion sh&Uid be aivcn 
a chance to review their condition by 
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making an on-the-spot study in and out-
side the country. 

Once I got a chance to go abroad. I 
used to be an M.P. from 1980 to 1984 . 
I ,stayed in Syria for 6 days. I met Safai 
Karmacharis there. I talked to them and 
enquired about their duties. Mter six 
days I saw a Safai Karmachari on the road 
performing his duty. A person from 
Meerut used to work in the Embassy. He 
ollered me meal at his residence. I accep--
ted his invitation. At one O'clock in the 
night when he was coming to see me off 
in his car, I saw a truck standing on the 
way. Its tank was full of water and there 
wa'i a p·pe connected behind it. TbeIre 
were small holes in the pipe. Two per-
sons with suits and boots and hats on 
their heads were standing there. They 
had brooms with long sticb in their bands. 
The tanker sprayed water on the road and 
it s:arted flowing there. Butts of CigareUes 
and bidis and garbago were washed away 
into the drain. After doing this, their job 
was over for the day. They have respect in 
the society. But in India, they remain 
busy through the d3Y and in the even-
ing they Me abused by the clerks and 
other officers for not pert()rming this or 
that work. They are threatened with =rus-
pe!l&ion from service. The Safai K~a
charies are in distress. A girl alongwith 
an old woman used to come for cleaning 
to the guest house in which ]l stayed. She 
used to wash clothes and change bed-
sheet~. The entire arrangement was in 
their hands. When we returned at nOon 
after tltTOIl she used to take mem along 
with us. What an irony? Where our 
country has gone There is no respect for 
the Safai Karmacharis in our society who 
serve all people in the society. 

Do not send persons in the Commis-
sion who may ask the Minister as to what 
they have to do. Itt! chairman should be 
a competent man. He should be from 
this society. I wish that this Commission 
should be set up. But the members of 
the Cmnmision should be honest and men 
of cbaracter .•. (I nl erruptions) 
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I have already requested for half-an-
hour's time, So, please let me complete 
my time. 

As regards reservation, the Balmiki 
COIIIoIIRHlity is la.g.ging behind. The eni'ice 
work of cleanliljless is performed only by 
the people belonging to the Balmiki Com-
mUDIty. The lBalmikis perform cleanli-
ness job in Madhya Pradesh, Gujarat, 
Uttar Pradesh, Punjab and Haryana. In 
other States also, these people perform 
this job but their caste' n:aDJes ha.ve 
been changed. We &Jwuld not feel bad 
if people belonging to other Scheduled 
Castes have made progress with their 
hard work. Rather we should also make 
efforls to help these people make pr0-
gress. I would like to request the Govern-
pnent as 'well as the House that 50 per 
cent . reservation should be made for the 
people belonging to the Balmiki Commu-
nity. It has been done in Punjab. AI 
this society is lagging behind, 50 per cent 
reservation in education and employment 
IbouJd be made for them &0 tha.t thill 
community could consider itself as a part 
and parcel of the society. There is no 
doubt that these people have come to 
know about their rights in reservation. 
That is why they are making for 50 per 
cent reseevation in their favour. 

More atrocities are being committed on 
them in the States which are under Presi-
dent's Rule. The excesses of Police and 
officers on them are beyond tolerance. 
There are some issues which I would like 
to place before you. A Balmiki boy aged 
17 years belonging to my district was 
kidoapped by his nephew. After 8 days, 
they gave hi& shirt to his :liamily members. 
Three and a half months have passed. He 
WlIlt kidnapped in April but tbe Police 
bas oot registered any F.I.R. 110 far. When 
the matter was brought to my notice in 
writing. I approached the concerned S.P. 
T myself visited tbe Police Station and 
met the Inspector. With much reluctance 
they brought the kidnapper boy and his 
father and asked them about the kidnap-
ped boy but dley did divulee anything. H. 
wa an old man. The Miniser of Home 
Allain is leavina the House. He should 
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also listen to it. Because he is very quick 
taking action. He should take care af tbe 
people of poor BalmiCi Community alto. 
When I went tbece, the old mao Wa6 
b~t Md kept under Police CWIIod!y for 
three days. Then they called for the pe0-
ple of victim's side and asked them to beat 
the old man lIB much as they can. The 
policc people wd that i~ite af thoi!' be« 
efforts, They have not been able to extract 
a'ny information. The victim's lride said 
that ,it would be an iUepI act and they 
should immediately be put behind the bars 
for beating an old man with a &tick. The 
.aocU&ed were released in the evening. Then 
!be kidnapped boY'1I father objected to re-
leasing him without findina any due 
of his 50n. I am repeating the 
words that the Station HoUle 
Officer uttered on his compllamt 
This 'Bhangi' is not in his senses' lao 
this mean fellow with 100 llhoes.' throw 
him out of the Police station. Yo~ miaht 
recall t,bat last year the Prime Minister 
had uttered the word 'Bhangi' from the 
rampart of the Red Ford. There was a 
sharp reaction in the HoUlie. Then the 
Prime Minister expressed regrets. Today 
[ would like to say that if the Inspector 
of that ,Police Station have uttered thi« 
word, the entire Police station should be 
fluspended. So far no search has been 
made for the boy. Even the F.I.R. haa 
not been registered. 

Sir, there is also another case of this 
type. A . person belonging to the Balmiki 
Community was attacked in his own 
house. It is a case in Guniyapur of 
S:jnor di&trict. Three-four goondas en-
tered his house to attack him. When he 
went to lodge the F.I.R. he was beaten. 
His daughter was pregnant. She made a 
requ~t to spare them. But the F.I.R. 
was not written. The Medical report is 
available with us. You can ~ it. No 
arrest has been made although one month 
has passed. Then there is ai&O a case of 
Chandpur also. The 1_ incident occurred 
on 318t ifIIItant. . The Polk:e caned a person 
'BhIqi' and tbrew him out of tne Police 
Station. On the 1st instant,· a Thakur 
boy took a boy to the same police station. 
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rho boy was put iMide a chilly-bag and 
beaten to death. Because it was a matter 
relating to Ba1miIr.i community. That 
young boy was killed. (Interruptions) .•. 
There are many cues of this type. He 
lodged a report iD. writing. But nobody 
bothered about him. That boy was killed 
on the lst instant and the case was not 
given any further hearing. After a lot of 
pressure postmortem of the dead body was 
Wldertaken and it was COD8i.gned to 1lameti 
near the Ganga barrage. The dead body of 
the innocent boy was not handed over to his 
family members. Tbere is also one more 
Cll8C of the !IlIIIle natuce. 1t comes under 
Kheri M3IYaipur of Po1:<:e Station Giraipur. 
People tried to forcibly occupy a houee be-
longing to a person of Bahniki commu-
Inity. I would like to ask as to why the 
PoLice-men are making the people of Bal-
miki community their tar~. I lay these 
cases on tJhe Table of the house and .request 
yon to go through these c_ and get them 
enquired into. 

AN HON. MEMBER: An inqun-y 
should be conducted through a Parliamen-
tary Commiitee. 

SHRI MANGAL RAM PREMI: If not 
by the Parliamentary Committee then offi-
cials should be asted to. inquire into the 
case and they should be sent from Ddhi 
itself otherw:se the local offici.aJs w J1 hush 
up the case and nothi!llg will come out. It 
is right that I have deviated from this 
issue, but it was also imperative to make 
a mention of it. Therefore, I .request the 
Government to provide SO per cent reser-
vation for this particular clllSS of the s0-

ciety. Besides, the proposed three yean 
schedule for this Commission should be 
extended till the goal of economic deve-
l~en.t. is not achi~ved for tbcse people. 
Govet:riment declares public. holidays every 
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now and then. But the Government have 
so far not declared a holiday on aecount 
of Valmiki birthday the man who wroIie 
Ramayana 10ng-loD' ago_ If thia boIiday. 
is not declared, then theIe people are· 
ready to !ItaIt an a,palion. {J.nterTUJl" 
lions) We believe in doi.ng service aocl 0Df, 

who does service becomes immortal. 'lbeee 
people can certainly defeat others ,but 
cannot concede defeat. If they tako a step 
forward then no force can COIII(ld them to 
withdraw it. They people are deteaDiaIId 
and of firm convic.tion. (lnterruptioM) 

'English] 

MR. DEPUTY SPEAKER: Pieaee ex-
C'IlI'iC me. Mr. Premi, you have taken .IIIIIDfC 

than 'half-an-hour. You have spoken foe 
more than half-an-hour. You halve to __ 
to :he tim:ng. 

[Translation] 

SHRI MANGAL RAM PREMI: I 
v;ould lite to mention one m«e point, Sir, 
as I have already stated that we have a 
Valmiki temple on Puchkui.yan road and 
in front of this temple galbage c:aay.iac 
trucks are parked. There is also a NDMC 
work&twp under the temPe. I daaaIJIt 
that this workshop should be immc:diatoly 
shfted to some other pla<:e as th.a .... 
is not only a temple but is a centre to 
which the feelings of the orore& of poople 
are attached. Not only this, at the time of 
tbe Independance Mahatma Gandhi bid 
gone on a hunger strike in that very temple. 
••• (Interruptions). A platfOflQ in the 
name of Mahatma ji is still t.hcR_.. ~ 
fore, the Govt. should feel aabamed aad 
remove this workshop from thcR. 'I1Io 
heap of prbage should be remowd from. 
there, if it is not done then we are fCIIdy 
to launch an aaitatioa ovu it. . 
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Sit, I l'CICJUeIIt that our demands should 
be &iNa a serio_ thouaht and the Govern-
1JI8Dt .. sbould .utpntiy declare appointment 
at a . Commission so that the Commission 
may start ita work for the welfare of these 
people and tho funds meant for them 
shOuld:· be distributed among them and de-
tails should be provided regarding Rs. 60 
crores SI)eDt. by tbem ... (Interruptions). 

[English] 

MR.. DEPUlY SPEAKER : There are 
ooe or two hon. Members who _nted to 
speat and go. At 3.:W p.m., Shrima.i 
MaOOi Bbattacbarya wanted to go QDd be-
fore that, she wanted to speak for five minu-
tes. Sbti Chitta Basu lIlso will not be avaiJ-
able.he>Ie OIl Monday and so he also wanted 
to speak. I W3!Dt to aca>mlIlOdaote r.hose 
two hon. Members. 

(Interruptions ) 

MR. DEPUTY SPEAKER : Now, tbe 
Congress party shall have to speak. Shri 
Buta. SiIlJh is not available. Shri SuItan-
pori is here.. Mr. Sultanpuri, if you ob-
lige, Shrimati Malini Bhattacharya may 
speak and go. It is depending on you. If 
you oblige, she may h-peak. 

(Interruptions ) 

MIL DEPUTY SPEAKER : This Bill 
will. be taken up on Monday also; tbere is 
no need for· any worry. 

(Interruptions) 

MR. DEPUTY SPEAKER : Shri Sultan-
puri ·has yoieted. Stirima:ti Malini Bhlttll-
cbacyaji;. would you like to speak now ? 

SHRIMATI MALINI BHATIArnA-
RAYA (Jadavpur): Mr.Dy. Speaker, Sir, 
f thank you and alSo thank my colleagues 
for allowing me this opportunity. I will 
milke a very brief submission. I will not 
go into making any emotional speech on 
wb8t is iiKIoed a very very. emotional sub-
ject. It 1; ibcfeed a matter of sbame tbat 

~. K",_D/MN -
45 yeatll have elapsod silw.e wo aoqum 
independence. 

The numerous Safai. KaramGharls in our 
country have not yet acquired the basic 
independence which is connected with the 
dignity of" human beings. TIlls is indeed 
a matter of shame. But I do not W81lt to 
dwell on that. I would rather dwen on 
the Bill, itself, 

I also think that basically there is a co· 
incidence I-etween the caste question and 
the class question that majority of the 
S::tfai Karamcharis belong to the so-called 
scheduled castes-the so-called lower 
castes. However, this is not invariably 
t rue as the statement of objects and 
r.:<tsons in this Bill declares. . There are 
many Safai Karamcharis who do not be· 
long to the scheduled castes at all. There 
are also ~uch Slifai Karamcharis which 
shoWB how the caste situation in our COIM)-

Iry has remained an instrument of oppres-
s;on. At the same time, because of econo-
mic breakdown, becaUlie of economic 
situation, people, who do not belong 
to the scheduled castes, through economic 
necessity, are forced to take up this 
job. 

15.26 hrs. 

ISHIU SHARAD DIGHE in the Cbair} 

There are, I think. two sides of tbis Bill. 
We welcome the institution of a commis-
sion. We are glad to see that this is a 
time-bound commission expected to comp-
lete its· worll: within four years. We do 
urge upon the Government that this time-
Emit should be maintained so that within 
;our years, tbis whole process of rehabili-
i:ltion of the Safai Karamcharis is comp-
lc:cd. Of course, the two questions arc 
connected-one of the rehabilitation of dlc 
Safaii Karamcharis and· the iKhor of tho 
instiiution of modem toilets where' manual 
scav~ni, is not. JlOCCISIUl'. TheIo two. 
projects have to be tIIbn siae by .me. 
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The third point that -has to' be brought 
into consideration is the question of pro-
vkfiltg lIIIernative employment for the Safai 
Karamcharis. They are very badly paid. 
I agree with our colleague who has just 
spoken. Sometimes they are not even oaid 
for their work. Yet when you take them 
out. (If their ocwpation, you have to sup-
ply some aiternative employment opportu-
nities for them. 

I am very glad that the bon. Finance 
Minister is here today. Now we,are find-
ing ··that not ooty in the private sector but 
in the public sector itself there is a cut j,n 
jobs. There is a reduction of employment 
opparamities. Ten per cent of jobs are 
being guillotined by Government order, 
Under these circumst_ces, how is it P"~
~ible for the Safai Karamcharis to be pro-
vided with alternative employment oppor-
tunities? This is a very specific que~tion 
to which I would like to have an _er 
from the Minister. I would like to know 
whether within this. time-span-four years· 
it would be possible to make a ~urvey of 
the areas u.der which such Safai Karam-
charis are working at the moment. The 
survey has to be completed, 

Then, there. are di1fAIrent I'IIJlges Qf eco-
nomic conditiOlllS among the Safai Karam-
~haris themselves. So, that has to be taken 
into consideration. After that, suitable 
opportunities for alternative emt'loymeot 
hnve to be found for them. 

The Government is I'fOIDising that it will 
,II) so, Under the present economic situa-
rion: nnder the tfnd ot new economic 
policies which the GovenJDlODt. bas adopt-
ed, J want to have a very specific llIl8WCr 
from the Minister as to how !h'/I 's goi.n<! 
to he 3cbieved. 

Finally, Sir. I W4)uJd mate one more 
point regarding the BiJI itself, It bas heM 
said in the Statement of Objects and Rea-
sons that the implementation of this scheme 
lies with the State Government. It is to 
be ckIae·~ tile Sciledulod C8ates.De-
velopment CDpcndon i.Iet '1IP by 'fbe -state 
Oovernmebts. At the same time it is said 

that since the scope of the Matimaal Com-
mission for Scheduled Castes and Schedul-
ed Tribes is restricted to Scheduled. Castes 
:, :ld Scheduled Tribes etc., it is felt that 
a separate statutory National Commission 
needs to be established for monitoring the 
schemes. Of course, we hope that it is 
a statutory Commission that has a degree 
of autonomy; that it has been given a COl'-

tain degree of monitoring power although 
it does not have lIIl1Y mandatory power, 
But, one question is not very clear to me 
as to what is to the relationship between 
this National Conunisllion that is going to 
be instituted and the State Governments. 
I think th1! all the recommendations of. die 
National Commission are going lID be plac-
ed before the State Govemments and that 
is aU, but whether there is going tQ be 
any continuing coordination; whether there 
is '3J1ly mecbnism within this CommisII'oo fAll' 
a co:l,jnu'ng coordination between the 
St ate GoverlMlle"Dts, which are the io)pIe-
menting agencies of this scheme and the 
Central Government? This is a point 
which is not at all clear from the Bill So, 
vn this point I would like to be enlighten-
ed by the hon. Minister when be is reply-
ing to the debate; that is whether any-such 
infrastructural coordination is to be tude 
possible between the State Governments 
::nd the National CommissiOn;)f Sa'fai 
Karamcharis. 

. nh these words I would 0DIy say that 
a mos. degrading custom, a most retro-
grade custom and a DlOIIt sbamcful COMom, 

wllich has substituted in, ~ COIIDUy iOI' 
the last so many generatioat. I do not 
think it is any less degrading in our 
country to· have the prac:t.ice. of 'ali' ~ 
dowry. These practices should be eradi-
cated as soon as possible and the working 
of the Commission IBIISt be ~ lor 
this purpose. 
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15.32 IlIa. 

Bn.LS INTRODUCED 

FIXATION OF liMIT ON BORROW-
INGS BILL* 

[English1 

SHRl GEORGE FERNANDES (Muzaf-
farpur) : r beg to movt for leave to intro-
duce a Bill to fix the limit on borrowings 
by the Government of India. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce 
a BD to fix the limit on borrowings 
by the Government of India." 

The motion was adopted. 

SHRl GEORGE FERNANDES: in-
troduce·· the Bill. 

15-3'3 In. 

HIGH COURT IUDGES (CONDITIONS 
OF SERViCE) AMENDMENT BILL 

(AMENDMENT OF THE FIRST 
SCHEDULE)" 

[English] 

SHRI GUMAN MAL LODHA (Pali) : 
j beg to move for leave to introduce a Bill 
further to amend the High Court Judges 
tC'.onditionl of Service) Act, 1954. 

M.R. CHAIRMAN : The queation is ': 

"That leave be granted to introduce 
a lIill fw1her to amend the High Court 
Judges (Conditions of, Services) Act. 
1954." 

The motion WI&f adopted. 

SHIll GUMAN MAL LODHA : J intro-
doce·· the Bill. 

.Pub1Wted in the Gazette of IDdia Ex-
traord:iDary Part n, Section 2, dated 
13-8-93. 

**lDtrodueed with the aecommeodat:on 
of the PleeideIL 

lS.34 hrs 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT)· BILL 

(SUBSTITUTION OF NEW SECTION 
FOR SECTION 3) 

[English] 

SHRl PAWAN KUMAR, BANSAL 
(Chandigarh) : I beg to move for leave to 
introduce a BiU further to amend the Re-
presentation of the People Act, 19S1. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce 
,a BiU further to amend the Represen-
tation of the People Act, 19S1." 

The motion was adopted. --SHRl PAWAN KUMAR BANSAL : I 
i~oe the Bill. 

15.35 hrs, 

CONSTITUTION (AMENDMENT)· BILL 
(AMENDMENT, OF ARTICLE 169) 

[English] 

SHRl CHrIT A BASU (Baraaat) : I beg 
to move for leave to introduce a BnI fur-
ther to amend the Constitution of India. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce 
a Bill further to amend the Constitu-
tion 01 India." 

The motion WQ8 adopted. 

SHRI CHITTA BASU : I introduce tl:e 
Bill. 

·p...:W'.bed iD the Ga.zefte of India Ex-
traordinary Part n. section 2, dated 
·13-8-93. 
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15.36 brI. 
CONSTITUTION (A.MENDMENT)';' BIll 

(AMENDMENT OF ARTICLE 123 
AND 213) 

[English] 

SHRI CHnT A BASU (Barasat) : I beg 
to move for leave to introduce a Bnt fur-
ther to amend the Constitution of India. 

MR.. CHAIRMAN : The question is : 

'That leave be granted to introduce 
1\ Bill further to amond the Constitu-
tion of India." 

The motion was adopted. 
SHRI CHITTA BASU : r introduce 

the Bill. 

15.37 hrs. 

CONSTITUTION (AMENDMENT) * BILL 
(AMENDMENT OF ARTICLE 324) 

[English} 

SHRI CHITTA BASU (Barasat) : I beg 
to move for leave to introduce a Bill fur-
ther to amend the Constitution of India." 

MR. CHAIRMAN: The question is : 

"That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India.:· 

The motion was adopted. 

SHRI CHITTA SASU : I introduce the 
Bill. 

15.37; hu. 

CONSTITUTION (AMENDMENT) * BILL 

(AMENDMENT OF SEVENTH SCHE-
mILE) 

fl?ng/ish) 

SHRI CHITTA BASU (Barasat) : I beg 
to move for leave to introduce a Bill fur-
.1:er to amend the Constitution of India." 

*Pu1:UJbed in the Oa.zette of JaUa Ex-
traordinary Part n, Section 2, dated 
13·&"'3. 

Mit. OIAIRMAN : TIle qUeIIIion is : 
"That leave be graatecl to introduce 

a Bill further to amend the Constitu· 
tion of India." 

The motion was adopted. 
SHRI CHnTA BASU : I introduce tho 

Bill. 

15.38 hu. 

ARMS (AMENDMENT)· BILL 
(SUBSTITUTION OF NEW SECTION 

FOR SECTION 11, ETC.) 

[English] 

SHRI MOHAN SINGH (Deoria) : I beg 
move for leave to introduce a Bill further 
10 amend the Arms .Act. 1959. 

MR. CHAIRMAN : The question is : 
"That leave be granted to introduce 

a Bill further to amend the Arms Ad, 
1959." 

The motion was l1Ilopted 
SHRI MOHAN SINGH : I iDtroducIe 

the Bill. 

15.39 hrs. 

POLITICAL PARTIES 
(MAINTENANCE AND A.UDITING OF 

ACCOUNTS)· BILL 

[English] 

SHRI MOHAN SINGH (Deoria) : I boa 
to move fO£ l~ave to introduce to pro-
"ide for preparation, maintClUlllce aDd 
:It,diting of annual accounts of politic:a1 
partJies and for matters CIIlI1DCded ChDre-
witb. 

MR. CHAIltMAN : The qUCIticm is : 
"That leave be granted to introduce 

a Bill to provide for preparation, JDIiD.. 
tenancc and auditing of ammaI ac-
counts of politic:a1 parties aDd for 
matters CCIUlected therewith. os 

The motion was adopttld. 
SHlU MOHAN SINGH : I iDtroducc 

the Bill. 
------

*'PUbHIbed in the Ga2II*c of IDdii &-
traordinary Part D. Sec:IiOa 2, dateII 

.1]..8,.83. 
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IS.39} hrs. 

CONSTITUTION (AMENDMENT) BILL 

(AMENDMENT OF ARTICLE 1()7, ETC.) 
CONTD. 

[En.l1lish] 

MR. CHAIRMAN : The House will now 
take up further consideration of the fol-
lowing motion moved by Dr. Laxminara-
van Pandeya on the 30th July. 1993. 
namely :-

"That the Bill further (0 amend the 
Constitution of India. he taken into 
consideration ... 

Shri Syed MasudlJ HOSI'Iain mav continue 
his speech. . 

[Trallslation] 

SHRI SYED MASUDAL HOSSAIN 
fM'tmlhidabad) : Mr. Chairman, Sir, last 
lime when I had made a me!1tion of poly-
!!lIDIY it displeased some of my colleagues. 
They complained that I had been trying 
to malign a particular communi:y, but I 
did not have ~uch intention. I am very 
well aware of the reasons behind the poly-
!!amy, therefore. J am Dot pointing out a 
particular community. But when it is be-
coming controversial, I am mentioning this 
!lOTtion of the report. 

fEnglish] 

The Report of the Commissi:Jn on the 
Stanis of Women in India in Page 67 says 
regarding Polygamy and I quote: 

. It is highest among the tribal com-
munities viz. 15.2S per cent, Budhists 
7.97 per cent, Jains 6.72 per cent, 
Hindus 5.8 per cent and Muslim~ 5.7 
per cent." 

"According to the data, the highest 
incident viz. S.15 per cent was in the 
Hindu community. Here, it was found 
that the marriages were performed 
betw'ea1 41 and SO years". A&r that, 
it declined to 5.06. per cent in 1951 to' 
1960. The figures declined ltNdUy. 

Among the muslims, the highest in-
cident was found between 1931 and 
1940 viz. 7.29 per cent. After toot, ii 
declined steadily. Jt came down tOI 
4.31 per ce'nt." 

[Translation 1 

So. I do not have any intention to blame 
any particular community. I gave this re-
ference when this question arose. We sing: 
a song that, "Mazhab Nahin Sikhata Aapa~ 
Mein Yair Rakhna", but I feel that it is 
religion which makes us fight w;th each 
olher. This song was written by Iqbal wbo 
had presented Pakistan's claim in the 
Round Table Conference, for the ,1rst time. 
Will the hon. Minister tell us while reply-
ing that how many people died for the in-
dependence of the nation and thereafter 
how many persons died during Hindu-
Muslim riots? And how may persons die 
every year in Sunni-Shia riots in Lucknow? 
Hindus also create tension in the name of 
religion and those who believe in Ram and 
those who worship Ram continue to create 
one or the other problem. 

Mr. Chairman. Sir, during the period of 
King Ashok, whose Ashok Chakra we use 
even nowadays. the whole population 
was converted into Buddhism and what is 
I he present population of Buddihists in In-
dia? What are the reasons behind the 
decrease in their number? I can say with 
confidence that more people have died in 
the name of religion than the number oi 
people whO' died in two world wars and in 
the 100 years war between Christians and 
M Ulllims. A war is still gOi.ng on in lsmel. 
Sbia-Sunni war is also going on between 
Iran and Iraq. I want to a~k Dr. Laxmi 
Narayan Pandeya that to whom should I 
go for ieamilllg the definition of the 
Dharma? 

Should I learn the definition of the 
Dharma from those who give Talaq to a 
70 year old woman, after living together 
in a house for forty years ? Should I 
learn it from those people Who burnt my 
18 years old daughter, Kunwllr in the name 
of Teligion? The late Indira Gandhi, even 
being a brahmin was not allowed to enter 
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~h.e Pun Temple, should I lea.rn from thos~ 
people who prevented her '.' The funeral 
of Bal Brahmchari could take place only 
after 55-56 days that too after the Govern-
ment intervention. Should I learn from 
those people who termed it as Government 
inlerferenoe in the religion? During heavy 
rain a constable tried to take 5helter in. a 
temple in Bombay, but 3. he belonged to 
~cheduled castes he was not permitted to 
enter the temple, :ntStead he was k:Ued. 
Is it the religion? In South India, even 
today there are separate cemeteries for tbe 
SCs and STs who converted into Christia-
nity and for tho<>e Who belong to upper 
castes. In view of all sucn thin"; what 
should I learn from them ., " 

Mr. Chairman, Sir, I want 10 tell Mr. 
Pandeya that we have 'not cnlv divided 
human beings in the name of r~ligion but 
also flowers and fruits. But till date no· 
body could divide the fragrBnce aEd t>eauty 
of the rose. Luxmy Narayanji is like my 
elder brother. I want to tell him that tht 
rose is worsl-tipped and also offered to the 
deity. Rose is a foreign flower. If any-
hody tries to divide it in the name of re·· 
ligion then we do not want tJ learn the 
definition of religion from him. 

The Bill, which you ha\'e introduced 
only aims at separation of politics from 
reivg!ion. It should be stopped.. (interrup-
tions) 

PROF. RASA SINGH RAWAT (Ajmer): 
It was introdu<:ed a long time back aiso. 
( illferruptiolls) 

PROF. SYED MASUDAL HOSSAIN: 
We have different feelings. It h~s earlier 
heen discussed and previously also efforts 
were made to pass it. The;efore. I am 
not going to support it. Moreover, we ale 
also not with the treasury benches. They 
have their own definition of religion which 
is quite different from ours. It is my as 
well as my party's stand. With this I con-
clude. 

[English] 

SHlU Rz\JMESH OHENNITHALA 
(Kottayam) : Mr. Olairntan, Sir. I rise to 

oppose thi!; Bill,. whick had beeu introduc-
ed by Dr. Laxmmarayan Pandey. 

S:r, this Bill is ilJ.conceived and uncon~ 
vin~ing. The author in the Statement at 
Objecus and Reasons of this Bill contra-
dicit; h·mse1f. He is against the inter-
ference of the State into the religion. The 
religion matters are sensitive. Of course, 
:n our country there is a lot of furor about 
the religious activities and the related 
matters. In one way, he is saying that the 
State w]l not indulge i.nto the day-kHlay 
Iff?ir, of the religion. The mover of !Dis 
Bill iI; happy if the State interferes into 
the Muslim Personal Law. This is a con-
t radiclOTy one. 

From the Statement of Objects and Reaos-
&0118 of this iBill, I am coming to a CODdu~ 
"ion that :he mover is happy if the Sta¢e 
;nterferes into the affairs of the Muslim 
Personal Law and he is IlIlhappy if the State 
i:1terefers into the affains of the Him:Iu 
law. This approach is not at all correct. 
We are living in a society where all kinds 
of reHg'ons are practising and all sections 
of the society are living harmoniou8ly. 
We r~spe;:: all the sentiments. We 
re~pect the sentiments of each and 
every religion. And in a society like ours, 
we cannot tolera ie this .kind of an attitude. 
Sir, thi6 is very clear from the Statement 
of Objects and Reasons of this Bil. This 
~~'mmunal and sectar:an approach to a 
complex issue will not help the harmooi-
ou.s living, and the brotherhood, which is 
prevailing in the country. 

So, my first ob6ervation is that Dr. 
Luminarayan ·Pandeya's object is to defeat 
our country, to defeat our society. to 
create chaos and confusion in our society. 
!f ~e Bill is passed, definitely the secula£ 
l abnc of our society wiD. be ion danger. 

Article 356 of our Constitution says that 
we c:\n amend our Constitution UDder that 
provis:on. For ~nding any otber law, 
we want only s;~le majority, but if we 
wan: .to ~end the Constitution, the pro-
ceil> IS di1ferent. We canoot amend the 
Constitution with a simple majoOty. 'I1le. 

- Parliament bas tho ~. JI(IIW'eiI' to 
amend the Constitution by a t~ 
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majority of both the Houses. Parliament, 
w;th thi6 preliminary power, has several 
times amended the Con&titution. This is 
not an ordinary legislative function. The 
hon. mover of the Bill wants to· put a 
leg:slation on a religion under special cate-
gory. He wants to put this legislat4>n by 
amending our Constitution. That means, 
he wants that the matters related to reli-
gion should be kept in a special category 
and says that tllli; should be amended only 
in the manner in which we are amending 
the Constitution. But, unfortunately, his 
argument in support of it is not at aU con-
vincing. A Bill on religious matters is 
just like any other Bill. I do not find any 
peculiarity in that. In the scheme of our 
Constitution, It 15 a very special one. 
Matters related to religion cannot be put 
inlo a special category. The ConstLution 
does not provide for any speciaJ status to 
a Bill on religious aJlairs and the State is 
well. within its poweJ:6 to enact a law w:th 
reasonable restri.ct;ons under Fundamenral 
Rights to practise or profess any religion 
of one's choke. Our Constitution guran-
tees that. Our Constitution, within its 
powers, is glvmg the power to the people 
to profess any relig.on which they want to. 
When the 'Parliament exerciseti ·that power, 
the Parliament has the power to amend 
the Constitu.ion. Therefore, there is no 
need for giving a special status to matters 
rela:ing to religion. We carmot put it in 
a spec:al category. This is against the 
scheme of the Cons:itution. So, with these 
two reasons, at the first sight it6elf, I can-
not agree with the mover of the Bill. 

Thirdly, if we acc.ept this Bill, what is 
going to happen in our country? As our 
hon. friend just men:.oned, what is the 
situation in our country now 1 Because of 
the activists of BJP and its allies in our 
country, our secular fabric is oow threat-
ened. Our country bas faced a lot of 
major challenges. Today, the major chal· 
lenge which the whole popuJation of our 
country is facing is communalism. All 
rigb:·thinking people should think about it. 
Our country is facing thiB chalJernge. 
Ev~ day we an: hea.ring about the com· 
munal rioIs and hatred is coming up like 

anything. Thebe communal orgarusatiOJl8 
which are pleading hatred in our countty 
arc trying to :totally destroy our society. 
As I said earlier, we are living in a society 
where we respect al,l religions. We have a 
trad"t,on and the tradition is that we accept 
and respect all the religions. But what is 
happen,ng ill our country today? After 
the 6.!J December, in our society, hatred 
~I nd pas,ion arc runnin.g high. The recent 
nots that place in different parts of the 
muntry :li'': shameful for us; shameful for 
~:~y elV lized society; shameful for any 
civilized individual. We have a right to 
preach and follow any religion. But we 
have to rp.spect the sentimenis of others 
"hu. 

1 submit that it is the bounden duty of 
the malori,y community of our country to 
pro!ect :he minor ties. It is the duty of 
the majority community to see ~hat the 
m .norities are harmoniously living in our 
count.ry. Tha. i" the tradition of our 
country. 

Hut, afier 6th December incident, the 
hdlred which ha, now developed in our 
Coulltry W lJ not help anybody. It will not 
help any party. What i.s happening in our 
cuuntr) '/ Election campJigns are goi.ng 
on in the name of relig on. During the 
e!~ctions candidates are preaching religion. 
Candidate, are sdected on the basis of 
rei ;ion. If il pdr.ieular community is i.n 
m:Jjori:y in a const.:uency persons belong-
ing to that community are selected by the 
p0L .ical p:lI~,;es. This will definitely en-
cour3.ge communal activity and preach 
communalism in the name of religion. H 
;1 happen, in thL, way, whai will bappen 
:0 the coun:ry? The communal hatred 
:md communal violence are growing more 
:,l) at the time of elections. 

I want to say (ha: a country like India 
.;annot bear this. We were always consi-
dered a model before the world. We were 
i'!WJY'> cc>nsidered an example before the 
world. Unfortunately that image wbich 
India h:ls gained over the years is now 
being tarnished. Our image before the 
world is tarnished after the 6th December 
incident. 



301 .. : Csn$tillllton SlAVANA az. 1915 (SAKA) &: COnstitution 302 
(Amendment) Bill 

(Amendment Of 
Article 107, etc.) 

(A"""""'_') BIll 
(Amendment of 
ifrdclf! 107, DC.) 

·SHRI .8. AHMI!iD (MMjeri) : 'J'IIIeq .. 
lID doubt Ibout it. 

SHRI .JlA.Mf1SH amNNlTHALA: I 
~ that any 8eIIIib1e penon CIDDOt 
tICCept tbiII BilL The people of India will 
__ tolerate .udl activitiel. "lbe B.J.P. 
aDd their aBiea 'IVCft "'YiDa to di¥ide QUI' 
~. 

TheRfore, I eulIaUt drat the need of the 
hour it for all riaht·1hiDtiD& people aud 
prortieI to come tosedlec aDd fiabt tbiI 
menace of communal terrori8m. 

Sir, I do DOt want to take DIIIlCb time 
of the Houee. This Bill is apiaIt the 
spirit of our ConAtution and it is apiDIIt 
the wcll-beiDg of our country and it is 
CODtradictOry to the flllCts. So, if the Bill 
ill p~ tbe country w.ill be in areat 
daogcr and the peace of the IOcioty wit be 
diIturbed. 

'JbereIore, I oppae thiJ Bill. 

16.00 Iw •• 

SHRI P. C. THOMAS (Kuvllltupuzl!a) : 
Mr. CbainDan, Sir, I think this Bill hae 
been brouaht by a learned Membc£ of thi8 
auguet House for IOIIle particular purpose 
and I dIiDl. the hidden p1l1'J)08e is exadly 
what ODe of tbe major parties in this HoUle 
ie tryinJ to do foc quite a IoDg time. 
Now, the purpose of this Bill __ to be 
to tah out relicion from the ac;tivitie. of 
the Stale. It may even IIIlPCU that the 
purpose it to the effect that the political 
parties alto Ibould not meddle with the 
rd.igion. But I think even thoIlgb it ap-
peace eo, die particular intent behind thiB 
Bill is to -= that lOI1le mattcn in which 
ODe of the major partic:a in this Houee is 
im'aIved, are DOt bindered by &By 10J1l or 
legitIatiTe procca. Now, it is DOt allowed 
by the Constitukion or by the legislations 
paI8Cd in IbiI HOU8C, to JII'"OP3Illte reIjpon 
for the JlQIpOIC of elections. But. it ill • 
fact that IOIIlC of the parties are tatiDa 
NliJion .. ODe of the main pauts to figh& 
the electioDs and I do not know wily tbiI 
BiB _ been brooght at tbi8 .. , eIpe-
cWIy by die hoD. Member who belOIt8I to 
• I*'Y WbiciI ... .... ...,."..... III 
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the time of electio1l&. I think this iI tM 
motive of tills Bill whieh bas been .broqbt 
by the bon. Member. So, I have 00 adler 
option thaD to oppose the Bill tooth _ 
aail. 

Now, it is said at the outset, in !be 
Statement of Objects and Reasons that 
religiQII is something personal for every 
indlvidual. I wish this was taken in iW 
face value by the mover of this Bill aDd 
the party to which the hon. Member, for 
whom I have great.re8peCt, beloDga to, 
because if religion is left as IIIIcll for each 
individual to keep in bh mind, there would 
DOt have been such typeiI of propaganda 
where the religion or the religious senti-
meDls IW'e taen all the main plank in eleo-
tions. I think that is not resorted to by 
some of the candidates and I think jlllt 
contnry is being done by the party of the 
hon. Member who has brought forward 
this Bill. So, I would think that this BiB 
IIbou:ld have talen away propagation of 
relision for the purpose of election. The 
power of the Parliament to make laws on 
agaillllt wrong motives which ace not good 
should not be misused. The purpotIC of 
this Bill is to hiOOer the powen of the 
PariilImOIIl in the normal ClOIJl"SC to paaI 
such logislations. Hence, I think this Bm 
has to be withdrawn or if not. it has to 
be defeated. 

Sir, India is a country where many reli-
gions are ooexi8tiog and religions which are 
in India have great traditioos apecially 
Hinduism is a religion which bas IIhOWD 
great toIeraoce and is having great princi_ 
ples. It is a religion whieh has also shown 
broadmindedness to accept people of all 
the religion& aod to eoexifJt. It aJ.loows 
them to practise their own religion. 

But it is DOW misconceived or sought to 
be millODDCCived and I think that is goina 
to be a great danger if sudl misc:onc:eptioa 
or such propagation is allowed any more.. 
I have an example. As you know, Sabari 
Malai is just next to my ClOIIStituency. 
Sabari MaW is a place where miHiOllS of 
p!1trime ¥ieit to have darsban of Lord 
Ayyappa. Lord AY'Y8PPIl is beioo8 reapeat_ 
ed' knIIpocAive 01 ntIiaiOM by I*IIIIe ill 
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IDdia 11$ well as Jlla.l1,y from abroad. Many 
people come to Sabari Malaj irrespeotive 
of. nlligious sentiments. There is a place 
in my constituency, which I would call 
.. Gateway to Greatness". 1£ Sa:b&ri Malai 
a Greatness, I would call Erumeli 11$ Gate-
way to Gre&tness. 

Emmeli is the place where pilgrims who 
go to Sabari Malai first go to commemo-
rate the past incident or legend which is 
in the memories of all of us. It is be-
lieVed that Lord Ayyappa fought agains: 
the evils and there i6 a story that Waver, 
a Muslim saint was with him. Both of 
them strongly fought against the evil spirit 
and the evil spirit was forced a.way by the 
Muslim saint Waver and Lord Ayyappa, 
by fighting together hand in glow. That 
was thI strength for both of them at that 
time. 

Now to commemorate this, the pilgrims 
who go to Sabari Malai do go to this 
place called Emmell. They first go 10 the 
temple and they call Lord Ayyappa, Swami 
Saranam. Then, from there, after paying 
respect in the temple, they come just out-
aide and cross the road and go straight to 
the mosque. The mosque is situated just 
oppos;te to the temple. Lakhs and lakhs 
of people are going every year to the 
mosque and go to pay respect to Waver, 
the MU8lim saint. They pray there and 
show all sorts of respects. They walk 
bad;wlllrd, after paying respect, without 
turning their back to the mosque. They 
say. 'Swami Saranam' and from there go 
to their destination or Sabari Malai. 

Th:s is a place which is of great impor-
taalce in the present day. The Hindu pil-
gri.ms who come there in great number are 
lfe'Al{JeCted and welcomed by the Musl.ims in 
the area by holding a function called 
"Olandana Kudam'. It is a great show 
which I think, the whole nation should see. 
I am inviting, especially the Mover of the 
Bill who, I know, is a person with very 
broad mind. He must come with his 
P.arty people and also along with others to 
my constituency to see Makara Vilakku or 
.Mandala Pooja, When a lot of people come 
to OUt ~ ErumeI.i, and to see the &leat 

act of «CUlarim1 that is be~ practiaed. 

I do tiot know wbether there is lIll¥ 
other part in India where Ifeal secWllirism 
is being pl'actised. I think, I h&d the 0p-
portunity to submit this iIn iParliament ooce 
or twice. Of course, some action bas 
come. In many places we are fig1bting on 
the basis of religion. This is a place 
where we are joining in !:he name of reli-
gion itself. I think, that is the spirit we 
should have now. That i6 the spirit which 
should be prollagated now. That is the 
spiri: we should have throughout our 
country. Of course, this was show.n in the 
TV and .\lOme k.nd of national telec&st was 
done. But I am sure, even now the me&-
sage of the real seculariBm being practised 
in tbis part of the cOUD~ry has not reached 
the oJier parts of India. 

In our place this year they are holcfulg 
a great National Lntegracion Convention 
1.)1' about seven days and we hOpe that 
many of the members would come there 
aa.1 they would make this a very grand 
memorable function and feel something 
wnich could be propagated throughout 
India. I Wil6 only citUlg this. But I de 
not find fault wita anybody becall6e things 
are at such a ,,[age where voles are the 
main aim. Weare all after votes aile.. 
power and power is the onl,y goal' Reli-
gion is not the go:J and what is taught by 
n:l,g;on is not our goal. We have gone 
astray. We are for from religion and tlK 
,teachingS of reLgion as such. We are only 
at the point of ca(ching votes and therefore, 
we aT.: golnig astray. Religion is being 
misUBed now for the purpose of canvassing 
votes and this type of electioneering or !hi. 
type of political action will ruin our coun-
try, DO douht. This is exactly what we 
musl ponder over in this august Assembly. 
This is something which we have to dis. 
cuss. Haw communal harmony can be 
brought about 

I have come to this august House about 
three years back. Seventeen, eighteen or 
20 fullfledged discussions have taken ~ 
regarding communal problems after I had 
come to th:s House. I am sure that apart 
from zero hour disQussiolll, many full 
flcdsed discUS9.ons had taken place. The 

maximum time of this House baa been 



305 Re: Constitution SRAVANA 22, 1915 (SAKA) Re: Cou.stituJion 306 
(Amendment) BiU 

(Amendment of 
Article 107, etc.) 

(Amendment) Bill 
(Amendment of 
Article 107, etc.) 

spent on discussions regarding communal 
riots. (I am sorry communal riots create 
very high splrits which we caIlillot stop. 

When this Bill has come here in this 
august House 3.lI a Private Member's Bill, 
we mllBt give "ery sound thought as to 
what can be done to have communal har-
mony in our country because India iB a 
place where many religions are co-existing 
and we have to keep our tradition. We 
have to th'cr!k of it and that is something 
wh'ch we have to discuss. 

This BiD will not help that way. It 
is rather a little iIl"'lllotivated and a little 
out of the way. This Bill has given an 
opportunity for us to sit together and talk 
together and find out some solutions as to 
bow all the religions can co-exi6t in a 
better way in OlliI' country and how we 
shall not politicise 'and we shall not ini6U~e 
religion further. If at all there is a politi· 
cal party which thinks that it can come to 
power by using relj'gious sent'ments, it is 
high time that the people of India know 
tbis and dlwart such moves. 

This bill is iD"lJloovated one. After the 
discuS!lions are over, I hope the mover, of 
('he Bill will throw some lig.ltt as to what 
positive action could be taken apart from 
the wording that has been riven in the Bill 
for first separating religion from politics 
and also how to bring about religious har-
mony in thiB great nation. 

[Translation] 

SHRI RAM NAGINA MISHRA (Pad-
rauna): Mr. Chairman. Sir. I thank you 
for giving me an opnortunity to SDeak on 
such an important Bill. The in'en't'ion be-
hind bringing th's amendment Bill is a 
very pious. Many hon. Members have 
expressed their view points. Most of the 
views expressed were regarding reF,gion. 
The speaie~ Who spoke prior 10 me have 
criticised the Hindu relig;on. They may 
be right to 6OII1e extent. But I would like 
to request to my learned colleagues that 
we have not defined the religion in tbe 
rislit penpective and the people have con-
fusicas ad mUc:oll<lCp&ns about the H'mdu 

relig'on particularly. Hindu religiOll .. 
no religion at all. Time and again appeal. 
are made in the name of Hindu religion. 
This is totally wrong. The Dame of re-
!ig;on is Sana tan, which is mistaJcenly 
called Wndu religion by my some friends. 
The domi~1es of India are Hindus, though 
they belOlli<I to different religions.. or 
example. during the period of slavery, 
Malviyaji had set Up the Banar3S Hiodu 
University. At that time, it was the re-
gime of Br1tiBhers. These ~Ie opposed 
it on the plea that the name of the Uni-
ver,ity should not be after Hindu religion. 
The matter was referred to the Privy 
Council. London. It was decided that the 
domiciles of Hind are Hindus. Therefore, 
the name of the University can be HiI!ldu. 
If I am wrong, my colleagues can correct 
me. I mean to say that the moou religion 
pUrpClrts the Sanatan Dharma. The domi-
c:les of Hindu.<;tan are Hindus and they 
belong to different religions. 

Many criticisms have been made agaimt 
the Sanatan Dharma. The time When the 
Mu~lim. Budha and Christian religion had 
not come into existence, this religion came 
into existence first of an and therefore it 
was called the Sanatan Dharma. Different 
relil1'ions have originated from different 
philo.sophies of Sanatan Dharma. Wam 
condemns worshippillg of idols. In Hindu 
re1'giollR books too. some of our anthDr!J 
of reli!dou~ books have condemned the 
wo~,~hi,ppi!1l£>, of idols. Some do not endorso 
idolatry. In ttJis regard I would like to 
S'ly that there are so many things which 
prove that the Sanatan Dharma is ballOd 
on logic. There is no room for conseT'l"ll-
tism in it. It gives freedom to act as 
per one's EV;n'!!. Sanatan Dharma admits 
the e"i~'ence of God. But the other Ach-
arva does not admit the existence of God 
One AchlT\'l! says that God is "N'~ 
whereas another sa~ that it is 'Sakar'. It 
follows two. schools of thoughts. One en-
dorses its existence but the other reiterates 
that the logic is the God. One says that 
evervthin,g is God. Now come to the phi_ 
losophy of 'Sakar'. Some say that it God 
is there while some give ~ to 
'Karma' whcreu some sLvo ~ to 
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duty'. I am quo~ing it iIn a Sanskrit 
stanza : 

"Yam Sahiva Sam Pasate, Shivpati 
Brahmeti Vedanti No, 
Bodba Bhudhat Ithi PradhaD 
Patva Katenta Niyati Ka, 
Arhan Nitamam Jain Sha&tratab 
Karmati, 
Nimansta 80 Ayamwith Dbat 
Vanchhit Phalam Trilok Natho Hayli." 

It purports that someone gives impor-
ta lee to 'Sam' someone to 'Kama'. Some-
or e worships God whereas IIOlDeODe wor-
sb ips Buddha. There are several namel 
of God. You may call him "Alah" or 
'God' or 'Bbagwan'. But God is one. 
IDs names may be different. This is 
the theory of our Sanatan Dharma. Our 
I.'eligion does not oppose any religion. 

Jesus Christ had said; .. Ah'nsa Parmo-
Dharmah". I also recall a story about 
Mohammad Sahib wbioh I have read. I 
am narrating that story. 

Mohammad Sahib used to pass through 
a bouse 011 his way. A person named 
Mamool used to throw stones on him which 
he had collected for the purpose showing 
heavy disregard for him. But Moham-
mad Sahib never got angry and continued 
to pass through that way with a smile. One 
day Mamool did not come; Mohammad 
Sahib was very much liberal so be enquir. 
ed about him. He came 10 know that 
Mamoo: is ill, he went to his house. His 
behaviour made Mamool his disciple. 

I narrated this story because the base 
of religion is affection. But what is hap-
pening nowadays? Every right thing 
about our religion is being defined 
wrongly. One of my colleagues was 
uttering about Buddha religion jnst DOW. 
I am submitting that SanaiaD Dharam has 
10 many old traditions and it is one of 
iIts qualitiels that it aecepted "f'llrion. 
changes from time to time. It is also 
correct that they have made some genuine 
comp~i,nts. But the Acbaryae have 
made some changes therein. Not only 
that, we have considered 'BudcIha" a a.ath 

(Amend_III of 
Article 107, Cle.) 

1Dc:amatioo. Had Mobaauaad Sahib bees 
there, we would have CODIidered him ia-
camatioa. It iI a matter of faith. 

SU, it it a historical fact dlat .aaeb 
were made by Muslims. A nUJllbef of 
MusLims haYe adopted tihe SaDatao 
Dhanm Oukure. A number of amall 
countries were the victims of a.tw:b 
of Mualima. I would lite to uk thee 
people as to why aU these mran IIadoIII 
which became the victim. of MuaIimI 
attacts were converted into 1IIam. But 
India i. the only country that couid e.teape 

from it beaIiuIIe there is a lot of 111M-
r:mce IUDOIlIg the people and there ill DO 

feeling of hatred qiaDat anybody. Our 
Sanatan Dbarama dOel not teac:h .. tbI 
teason of hatred against anybody. Some 
of our brothen mistabnly call tIliII ..... 
tan Dharma' as Hindu re1i.gioD!. 

As far .. the ~ ~ bringiq thit 
Bill by Dr. Pandeya is concerned. the 
factual! position is that all political PI!'-
ties criticile our pmy. I am Ill"'" 
tiaunog it by narrating a lItory. ilt il a 
temptation to capture power. It misl .. 
even the learned Rillbis and MurtiL There 
is II story in Mababharata: 

Durin, the period of their exile, Paa-
davas reached the kingdom of King Vma 
to pass one year's period of aeaet exile. 
The General at tina. K.eec:hat 111M CIt-
chanted to lee the beauty ol Dropadi. 
Then Dropdi approadted AnJjna aDd re-
quested him to .Ve her from ~ 
Arjuna ex,..eaed hit inability becau. 
Keechak was yery .roo,. If peopJe caBle 
to know that he WIll kIlled by ArjUIIII 
they would have to face exiJe apin. 
Then she went to Dharamraj Yudhilblhir. 
be alto rqreUed.}'ins that if it ... 
expoaed then they would have to face 
em lIIgain. Nab} and Sabadev too did 
not help her. In the end, me approaebed 
Bbima and explained ber pitiable atory. 
Bhinla lIS8IICed her that he would kill be-
chak and would not care for his kingdom. 
So the variQUI parties iDcludiq the r1IIiDa 
party IiCtiq CIa tnMary .,.... ..... 
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confuaion UnoIIg the people only to aave 
their chair. Oun it the only party that 
plaY' the role of Shima and Mw3>Y' say. 
the riabt thing whether it may came to 
power or not. That is why I am aJlPl'O' 
eialiDa them. 'I'bue iw DOthin& to laugh 
at it. 

I am not alleging anybody. But I would 
like to uk the people belonging 10 different 
reliJiona whether they follow Christianity, 
Buddhiam, Ialam or Janiam that whal 
tbeIe relision were not in existence, there 
wu a culture in India which was called the 
Sanatan Dharma. God Ram, God 
KrisbDa and God Shankara exist in this 
QJ)ture. The people allover the wo~d 
are del!lCJClldanta of these Gods. They do 
not belong to a particnlar relision ... (In-
terruptions) .•.. Is it not a fact that the 
anceston of all the residents of Inl!ia whe-
ther they are Hindus, or Christians or 
Muslims are the same Ram and Krishna 7 
The difference is only of caste. Today] 
am tl!e foHower of the SaDailan DbamIa. 
Tomorrow, if I adopt Islam, even then my 
ancators will remain unchanged. The 
names of my forefatberw will not be 
cIIanged. On the other hand, a lot of 
rumoutI are being spread regarding con5-
truction of Ram Temple. 

.A. you know Mohammad Sahib bad 
laid a foundation of a religion on this 
eaJrt!h. 'But today wbat his followen are cb-
ing. Sir, I have already given a Iltatement 
that 'Shariat' bas been enacted in Islam 
religion. Perhaps the&e people act in accor-
dance with the provision of the 'Sbariat'. 
I do not 1'Ilmt to repeat all thole t:hinge 
whidt I have already said. Otherwise, 
Shahabuddin Salu'b will object to it. If 
baa been mentioned in the 'Shariat' to sever 
handa of a thief and stone the culprit 
to death. If there is something wrong. 
you may correct me. Even then some 
people keep silence over such crimes be-
ing committed in this eociety. In the 
matter 01. Shahabano case, the Supreme 
Court of India had de1iveT'ed it" verdict 
in favour of siving ma.inIIcDance aUowana: 
to her. But at that time it was argued 
that maintenance allowance was against 
the proviaione of the 'Shariat'. Many 
memben . 01. the other _ide we~ endonin: 

tJis move a.t that time. I was a member 
of Congr'CIII Party, I remember that a num-
ber of meetings were held during the n> 
&ime of Rajiv Gandhi regarding the 

Shahabano C8IIC. To save the chair, the 
policy of appeasement was adopted. Even 
an amendment was made in this regard 10 
that our bretbem may remain with the 
Congfeli ...•• 

[English] 

MR. CHAIRMAN : You arc not ~ 
ing on the Bill. The Bill is something clae 
and you are saying something cite. 

[Translation] 

SHRI RAM NAGINA MISHRA : Ttli 
now I was making the background. Now 
I am coming to the main point. I may 
be given the time allotted to my party. 

[Engli.fh} 

MR.. CHAIllMAN : You have already 
taken IS minuteL PIeue ~ to tho 
point no. 

[Translalion] 

SHRI RAM NAOINA MISHRA: Sir, I 
was nanating the story of Mahabharat u 
to what was done to save Ihe throne. In 
the matter of Shahabaoo C8IIC, the decision 
of the Supreme Court was amended. 
Not only that, when these pcOp}e ra:sed 
their voice to set up a Minority CommiII-
sion, the CommiflSion was set up to ap-
pease them and the reason was to continue 
to mamtain the Vote Bank for Congr-
party; I mean to say that whatever w_ 
said by the leaders of a particular c0m-
munity, the Congll'css Party did ever)1hiDg 
to maintam its vote :Ba.M. But these pe0-
ple betrayed the Congress party again. 
They got all their wort. done and at the 
time of voting, they refused to IIJIlIIOIt the 
Party. ThaI's why it w aid that the 
greedy penon a.lways JIOCS wrong. 1bc 
Congress had to face the C!CJIlSCIIUCDCeS foc 
its appeasement policy. What bappened 
about the Ram Janam Bhoomi and the 
Religion BiD. When Mohammad Gamavi. 
CbaQgdtez Khan and SikaOOa.ra attacbd 
India, tho)' demolished Hiodu ICID(IIaI ... 
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converted all those temples into mO!lques. 
Whenever the country becomes slave, 
attack is made on its culture. At that 
time the temples of Lord Rama, Krishana 
and Shankar were demolished and convert-
ed into mo.sques. The followers of Islam 
consider 'Kaba' a sacred place and they 
believe that by worshipping in Kaba they 
will get heaven. In the s31IIe manner the 
followers of Sanatan Dharma consider 
Kashi, Mathura and AyodhYa, as sacred 
places and ways of getting heaven. During 
the war of Mahabharata when Lord 
Krishna had gone to Duryodhan and asked 
him 10 give five villa.ges to Pandavas; 
Durvodhan refused to do so and warned 
that he was not prepared to give even an 
inch of land without going to war. In 
the same way, the leader& of the B.J.P. 
had requested the ruling paJIty as wel! as 
the minority to hand over the same three 
temples to the Hindus. Our Muslim bre-
thern were also annoyed. .. (Interruptions) 
Our leaders refuted the allegations levelled 
against them. Wndus, MU9lims and Sikhs 
will live unitedly in the coun:ry. This is 
the omnion of the B.I.P. too. Be~ides 
there 'is al!lO a request from our side if 
we embrace you, you should not try to 
harm us. 

[Translation] 

At the t;me of partition of the country, 
we had left an the temples in Pak'stan 
under their con'rol. Our rule is felt that 
if the temple dispute comes to an end then 
they would not be able to appease !'he 
Muslim Voters. When the Hindus were 
demanding for a particu131!' temple, the 
Government came out with a Law that all 
the exis'ing MO'Ques will remain there but 
these three temTlles would be out of bound 
for Hindus. They wanted that Hindus 
should never get these temples that is why 
they left the problem unre!lOlved. Now 
there would be d'spule over this issue for 
ever. We have to live together in peace 
and harmony. These temples 3lI'e a<o im-
portant for Hindus as is Kaba for the 
Muslims. Therefore. these temples should 
be handed over to Hindus. But they have 
no courage to say that these temples should 
be handed over to Hindus as they are 

continuOllBly being nilided. We have 
heard a number of specche8 here. Shri 
Chan<ll1a Shekhar says that if 4000 youth 
become terrorist&, then lihey will teach a 
les!IOU to us. o.ne Leader in Uttar Pra-
desh says that Babar had come to India 
with ten thousand !IOldiers and he ruled the 
whole of India and now you are 14 crores 
and moreover, we also support your cause. 
In these circumstances, can we hope for R 

solution of this problem. They want this 
dispute to continue. J w:mt to ask my 
Muslim colleagues as to what they have 
gained durin,g ,the last 40-45 years. They 
were misled in the name of religion and 
they always remained backward. Can a 
Pandit become an I.A.S. Officer my merely 
studying Sanskrit or for that matter a 
Muslim by Bluding Arabic. For enteriaJ;g 
into the main stream be will have to study 
all those subjects which arre essential to 
become an I.A.S. Officer. 

I have got a chance to give vent to my 
feelings. Shri Pandeya Ji has presented 
this bill Earlier Places of worship biU was 
pastled by a thin majority. This is very 
simple thing. It is al!lO provided in the 
Comtitution that eve,rybody should get 
equal opportunities. You have brought a 
Bill in omer to separate :religion from the 
politics. Are you really going to separate 
religion from politics? I have come 
to know 'hat they were making their pro-
paganda in the name of Lord KrisTma in 
Rajasthan. While we worship Ram, Krishna 
and Shankar Ii. Religions ven!les in SOO9-

krit find place in very function and are 
en~raved on the buildings. Religion is not 
an obstruction illI the way of politics. The 
people do not fear from the law as much 
as they fear from the Religion. If you 
talce out rel'gion from your life then you 
will become a prosaic. 

"Yesham Na Vidya Na Tapa Na 
Danam, 

Gyanam Na Sheelam, Na Guno Na 
Dharma 

Te Mrityuloke, IBhuvibhar Bhute 

Manushya Roopen Mrigashcharanti." 
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The religion is a nectar, wbatever be 
the religion, That is why I say that none 
of the founders of religions has taught us 
to make quarrel with each other. Our 
Sana tan Dbaram is so liberal that it h3B 
embaraced one and all Gosain Ii has 
said that "J aati Paati Puchhe N akoi, Hari 
ko Bhaje so Had Ka Hoi." Just now one 
of my colle:llglles was say1ng that Sita Ji 
had lived in Valmiki Ashram for quite 
some time. Lav-Kush were born there 
in the Ashram. Valmiki taught them. 
.This is our religion. Lord Rama visited 
Sabri and ate her leftover 'Ber'. One can 
easily observe the greatness and liberalness 
of our religion. Bhaloo, Vanar and 
Reech were his supporters. These 
are the names of the castes. You 
will be surprised to hear that no Brahmin, 
Thakur or Rishi went to support Ram 
during Ram-Ravan war. Only the people 
belonging to lower castes joined Ram in the 
Ram-Rawan waa- and Ram also embraced 
these people and paid them due regard and 
affection. 

SHRl TEl NARAYAN SINGH 
(Buxar): Brahmins never go to fight a 
war, they do not go even now so you do 
not talk about war. 

SHRI RAM NAGIN A MISHRA : I just 
tell you ... 
MR. CHAIRMAN: You have been 

speaking for the last 25-30 minutes, 
please conclude now, let the others speak. 

(Interruptions ) 

[English] 

MR. CHAIRMAN : He is coming to an 
end ... 

(lllterruptions) 

[TraIl81ation] 

SHRl SYED MASUDAL HOSSAIN 
(Mur&hidabad): Mr. Chairman, Sir, I 
have a point of order. He said that the 
Brahmins did not fight for Ram. The 
people, who folll8ht for Ram were Vanar 
and Reech. Such were the names of 
castes in those days and by saying 110 you 
are ClIllin.g them a6 Lower Oas&e6 .•• 
(Interruptions) 

[English] 

MR. CHAIRMAN: There is 00 point 
of order. .point of order does not mean 
full fledged speech. Mishra ji please con-
clude. 

[Translation] 

SHRl RAM NAGINA MISHRA: Sir, 
I mean to say that Lor>! Ram, proved 
throu&h his gestures that he was a sym-
pa:h.zer of backward c1aases and these 
cla&ies lent full cooperation to Ram and 
:hus kil!ed a demon like Rawan. My col-
league was saying that the Brahmins do 
not go to war, this is untrue. When Ram 
could not kill Rawan, then Agastya Muni 
went to Ram and told him how the Ravan 
could be killed. I mean to say that Lord 
Ram embraced lower castes and worked 
for their uplifiment. Ram belongs to 0p-
pressed and exploited ones and to the 
whole world, "Ramante Yogina ·Ram." 
lives in everybody. (Interruptions) Please 
listen, I am telling you that this Bill is in 
the interest of the na:ion. It is provided 
in our ConstituLon that there should be no 
law like this one. I feel that it should be 
unanimously passed by the whole HOU6e. 
But the restriction put under the Places of 
Worship (special provision) Bill should be 
wi:hdrawan. If you want to maintain 
Hindu-MusLm unity then the Muslims 
should hand over the temples belonging to 
Ram, Krishan and Shankar Ii to the 
H:ndus. India does not belong to one; it 
belongs to all the Indians. With these 
wordB I conclude. 

SHRI HARCHAND SINGH (Ropar): 
Mr. Chairman, Sir, I would l;ke to submit 
few lines: 

"Brahmin Se Vyavhar K!lf Sukhi Na 
Deesat Koi, 

Vishwa Harichander Ka DeeyO Raj 
Sab Khoi, 

Deeyo Raj Sab Khoi, Durjan Siun 
Ban Aai 

Harijagat Ki Mai Laj Ki Ni Nahin 
RaJ. 
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K.eh Girdhlll' Kavirai, Y chi Raj Ja, Ke 
'Ibambao, 

Khushamad I.atb. Karo, Badi Clbote 
iNahin Brahmin, 

(English] 

SHRI SYED SHAHABUDDIN (K,ishan-
pnj) : Mr. Chairman, Sir, I have not 
only read the statement of objects and 
reasons very minutely. I have also listened 
to the speeches made in favour of the Bill. 
I really do not know why our distinguished 
colleague has tried to place so many cur-
tains between his actual motivation and his 
formulation. The entire purpose of the 
Bill rould ha"e been served by a one-line 
"Sill : to repeal the places of Worship (Spe-
cial Provisions) Act, 1991. A simple re-
peal formulation should have served the 
BiU. 

[Tran.tlatiorr] 

Why are they concealing their intentions. 
I fail to understand lUI to what was the 
need of it. They should have made a 
clear submission. They had opposed the 
Bill strongly. They can do so even to-
day. They are doing &0 outside the 
House as wen as in the House. Then 
what was the hitch for him to preaent II 
one-line Bill. 

[English] 

Therefore. Sir. I consider that the for-
muJation of thia Bill is an exercise in 
deception. I feel that the House is heiDI 
taken fur a ride whicll should not have 
been permitted. 'J1\erefore. I really do 
not know what we are discussing here? I 
was listening and the wilde House W8I 
listening carefuUy to what our distinguished 
colleague, Mr. Ram Nagina Muhra was 
saying. Are we rebating the Ayodhya 
issue in this House? Is this Bill about 
Ayodhya ? Is it about Shah Banu case 
or uniform civil code? Is this Bill about 
the acts of omissiOO& and commission. that 
in the opinion of the hon. Member aU 
the political parties of thi. country but the 
pure party. the BIP. have committed in 
this OOUDtry for the IIIIt 45 yeBrl? We 

are not. 1biI Bill baa a vel')' limitecl pur-
poee aDd a lpeeial foCUI. 1bcRfore. 
I consider that all that has been said by 
Mr. Ram Nagina Mishra is thoroughly ir-
relevant and baa got DOtinh& 10 do with 
the BilL (InterruptiolU) 1bis Bill lied 
to place a restraint, if I understand, on the 
face of it, on the plenary legislative 
power. of the Parliament wheneVer it aeeb 
to legislate on a religioul matter. Thi! ill 
how it looks to me. Now, I know of 
IUch limitations another Parliamentl also. 
For example. in the British Parliament, 
there is a provision that in a matter con-
ceI'll8 a particular region like Scotland, 
it must be approved not just by a majo-
rity of the house but by an overwhelminl 
maojrity or may be two-third m the 
Member. belonging to that region. J 
do not exactly remember the form. In 
the old Central Assembly. there used to be 
a provision and I believe, the subject 
of an important debate during the Freo-
dom Movement and the Qmgress Party 
in a resolution had acceded to that idea 
that in the National Parliament 011 free 
India, if a Bill is considered affeaing 
the rights and interests of a parLicu1ar reli-
gious group. then that Bill mUll not oel.., 
be passed by a majority of the House 
but by an overwhelming majority of the 
Members belonging to that religion. 
Theae are the various formulation,. There 
are variationa and one could understand 
that. I am only recalling that it: is p0s-
sible in a democratic sylltem to place cer-
tain limitationa and restrainl.l. 

MAJ. GEN. (RETO.) BIIDWAN CHA-
NDRA KHANDURI : Subitantiate what 
you have said. (Interruptions) 

SHRI SYED SHAHABUOOIN: tam 
not proposing it. I am only recaUiq that 
these are the provisions tha.t eJti&t in 
m<liny democracies. (Interruptions) I am 
only saying that it is poasible in a demo-
cratic ayltem to have a limitation or a re-
atraint placed on the pallBge of a Bill by 
a limple majority and in fact, in our Par-
liament, that ltatul hBl been given omy 
to the quCltion of amendment wben it 
COIIIeI before the Houle. J do !lOt rec:alJ 
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any other incident. Even a no confi-
dence mo: ion can be carried by a simple 
lIIajority. So, I C8J1 understand the 
priaciple of it, Sir. But when it is 
~ght to be applied here in our situa-
tion, in fact, it shall open a Pandora's 
box. Sir, the Statement of Object and 
ReaIons alleges, if I may say so, like this : 

;'lnterference of State in the "reHgion" 
and "religious affairs" of citizens has 
increased manifold. Many laws have 
been passed overlooking the prov:sions 
of the Constiution of :mdia." 

If indeed the honourable distinguished 
iD)]eague, Dr. Laxmi Narayan Pandeya 
4Iinla that a number of laws have been 
oaaed overlooking the provisions of the 
Constiution of India, then he cannot 
constitute himself or this House into the 
Sopreme Court of India. That is for 

·the Supreme Court of India to de-
cide. If a particular piece of legis-
la'ion exceeds the boundaries and 
;_'0e6 out.;ide the framework of the con-
ititution and is therefore un;;onstitutional, 
that is a matter to be decided by the 
Supreme Court. Therefore, he should 
not have introduced a Bill here. He 
,booM have gone a writ petition to the 
Supreme Court against the Religious 
P'laces (Special Provisions) Act. That 
wOuld have been very simple. So, the 
leg'shtive path of a simple repeal Bill 
is (IJIeD to him and the judicial path of 
going on a writ petition to the Supreme 
Court !:; also open to him. He could 
have moved the Supreme Court saying 
that this Bill be declared ultra vires of the 
Constiution. Unfortunately, he bas decid-
ed to crea~e a 'bhool b!Juhiyab' and 
place us just in the middle of it! From 
107 to Ill, it really took me some time 
to find out what exactly, he was trying to 
say. I, tben, discovered his real purpose 
as to why he speaks of 1st July 1991. All 
of uS in the House must be wond~ring 
about the significance of 1st July 1991. 

rr,(lnslation) 

What is the difference and what sort 
of Clt!:Z is this 1 
2J-726I.SS/94 

[English] 

How does 1st July 1991 in 1 15th AUJUSt 
1947 has a meaning. 26tb January 1950 
has a meaning. But why this 1st July 
1991.1 Then, I discovered the purp080 
and I must pay my tribute to Dr. Pandey. 
Tn a brief conversation, he told me, "00 
not you remember that Religious Places 
(Special Provisions) Bill was passed aucI 
brought into effect immediately after lit 
July 19911" 

[Tra1l3Iation] 

We are ready to forgive everybody to 
pass any sort of Bill but if a Bill like thiI 
comes after 1st July, we are not going to 
support it. 

[English] 

Mr. Chairman, now I shall, therefon:. 
consider that this Bir. Teall y serves to mi&-
lead and misguide the House. TheIdore, 
We cannot support it. 

I will however' like to make Ii few ~ 
tal comments here, since the debate hal 
brought out questiolbS about secuiarism, 
state and religion. Mr. Chainnan, wIleD 
I look at human history, I see a dynamio 
relationship between state and religion. 
Somefimo..s state has been interfering in 
religion and sometimes religion has been 
interfering in state. I would say, the olJ.. 
jective of a civilized society in our times 
has been to draw a reasonab'e line of parti-
tion between religion and s~ate. Where 
does religion end and stage begin and 
where does sta:e end and religion begin? 
We are neither for interference by state in 
relig' on nor for interference by religion in 
matter of stale. But where this partition 
0CCll.I'S, depends very much upon the 
balance of ibrc.;s in a given society. PeJ"-
haps a war goes on all the time. I am 
sorry to say that at this time the whole 
country is on one side and the .Hindutft 
forces are on the other. 

[Translation] 

SHRI KAMLA MISHRA MADHUICAR 
(Motihari) : It is narrow minded .Hind1Jt1oIl. 
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[English] 

SHRI SYED SHAHABUDDIN : Or, let 
me put it the other war. Now the war is 
between secular forces and anti-secular 
forces and the line will be drawn where 
the final balance of force lies. Sometimes, 
I feel Mr. Chairman that this position is 
Dot only a sort of floating partition whose 
precise location will depend upon the 
b"Lnce vI fOIceS on the two sides-;re-
ligion trying to overwhelm the state and 
capt~re state power or the state try:ng to 
dommate all religion and regulate all reli-
g o1"-De:wee->l these ,;wo force !h(! loca· 
tion of this partition will finall; be deter-
mined. But Mr. Chairman. the natllIe of 
our society is such that perhaps this parti-
tion will never be a wall. 

We speak a Cons'i'utional wall. It w'll 
not be a wall of separation. It will be a 
membrane of partition. We need such a 
membrane. A membrane does allow for 
a certain degree of cosmosis, a certain 
degr~ of symbiosis between one side and 
the other. So, considering the very multi-
religious character of our society, consi-
dering that religiosity is part of our cultural 
ethos, I sometim~s lind it difficult to believe 
that it shall be possible to have an imperm· 
eable. 1:'1 impe1etnb!c w.,il of "~,par~' 

tion. And, therefore, We cannot attempt 
the i.11POSS ble and we h3ve to be content 
with what is possible. And, that, as I 
said, is a membrane which can take pres-
lure from both sides and make sli~ht shift 
accocding to the situation, so long as it 
continue to exist. 

MR. CH)tIRMAN: The time for the 
B'1l will have to be extended if you want 
to proceed further. 

SEVFRAL HON. MEMBERS: Yes, Sir, 
you extend the time. 

MR. CHAIRMAN : So, the ticle for 
this hiP is extended by one hour. 

SHRI SYED SHAHARUDDIN : !)ome-
times in this debate between a !)tate and 
Religion, we focus on politics anr! reli-
gion; and sometimes we focus on Society 
and Religion. These are three different 
concepts. And, sometimes we sp.ak on 
tlUa matter without tryilW to resolve thi' 

confusion that there is a relationship bet-. 
ween State and Religion; there is I 
rela ionship between Politics and Religion 
and there is a relationship between Socict1 
and ReI gion. 

In our setting, We haVe in my opmml1 
a very limited objective. We are trying to 
crea,tc a secular State in a religioll6 society. 
It is easy to create a secular State in a 
secular 8Ociety. 1t.5 easy to create a re-
ligious State in a religious society but it 
is extremely d:ffieult to create a sec~ 
lar Sta,e ;n a reliJious society and 
that is why perhaps during the last 45 
years we have been floundering and we are 
finding it difficult even to define the term 
'secularism'. Mr. Chairman, if I maJ 
say so, the word 'seculari~m' - and I would 
like to remind you - even in the Parlia-
mentary domain has not been very spcci.& 
and clear-cut. 

16.57 hrs 

(SHRI PETER G. MARBANIANG iii 
the Chair). 

We have passed laws in this Parliameni 
per,aining to a sp~cific religious group. I 
am not agamst social reform. We passed 
the Hindu Code Bill. We have the Pal'lli 
Marriage Act. We have a Muslim Divorcee 
Act. In my view all these, if you take II!. 
very strick view of secularism, will not 
faU within the jurisdiction of a secular 
State. In our country the Par'iament 
agrees to function as (he "Dharma Sansad'. 
The Parliament agrees to function as the 
established Church perhaps because there i. 
no other alternative a\'ailable, or pcrhap!l 
the followers of a particular religion recog-
nise the authority of the !)tate and come to 
the State for the purpose promoting of 
social reform; to get a legi~lative sanction 
and a seal of legitimacy on the reforms 
that they wish to introduce in the soc ety. 
And, therefore, they came to Parliament 
with what appean to be a reo'igious project. 
that is the refo!'III of a particular religiOUl 
society. It pertains to a particular secri.lD 
of society and yet the Hindu wish to in-
volve the entire parliament. Muslims and 
even Paoris--who are a minuscUle 'Ilemcot 
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in our country--come to the Parliament 
and want to get the seal of legitimacy. 
Therefore, some may call it a flaw, I call 
it a necessity of our be ng a religious 
society. 

Secularism in my view in a multi-reli-
gious society can be defined in many 
ways. One definition has attempt been 
attempted in the other bill, which is under 
discuss on in tbe Select Committee which 
says hat the State shall show equal respect 
to all religions. I said the other day, that it 
seems to me that equal respect is shown 
when on the birthday of Mahatma Gandhi 
at Rajghat We have recitation from the 
scriptures of all religious. Is that 
enough ? No, it is not enough. Secu-
larism cannot merely be defined in terms 
of according equality or equal respect 
or equal treatment to all religions and reli-
gious groups. 

17.00 hrs. 

We have to take cognizance of a Socio-
po!itical fact and the political fact is that, 
at the interface of different religions, [here 
are b:>un:.i to ar se sometimes, conflicts 
of interest. How does the S ate behave in 
a situation of inter-rd gious conflicts? 
That is the real test of secularism. How 
doe, it behave in an inter-religious situ-
ation not only with regard to a particular 
relig'on but when the interests of two 
reli~ious group conflict or when there is 
a situation of disharmony, if I may put 
it that way? If in that situation, the 
State remains neutral, the State does not 
patronise one side. the Sta'e does not :ilt 
to one side. the State does no' support one 
side, the State remains equi-distant, neu-
tr?!' non-aligned. then that is a True Secu-
larism. T define, therefore. s~cularism 

State secularism. as equi-distance of Slate 
towords all relilrions. as neu'rality or non-
alirmment towards all rclig;ons. The State 
does not identify itself with any religion. 
~e St3te act'! as a policeman. the 
Stat,.. acts as a Mini~ter. the State acts liS 

a Magistrate, but the Magistrate or the 
pore-man or the Minister ac' ng as 
M;nister, acting a MaJ!;strate, acting as 
po'ict'man has no religion. Unfortu-
nately, all the trouble that has arisen in 

Anicle 107, ctc.) 

our country has arisen because i:l t'::les or 
stress and strain such (".:-;;:: G:e;;, the 
Magistrate does adorn the 2a,0 of religion. 
He torgets that he is a ~.;agistrate only 
and nothing but a Magistrate. He forgets 

that he is a policeman and nothing but a 
policeman. Even Ministers forget that 
they are only Ministers and they do not 
have any religion as Ministers. Here, in 
Our country, not only every Minister but 
even every Prime Minister goes about 
exhibiting his religious zeal, his multi-
re,;3gious faith. He thinks that a visit 
to Ajmer Sharif will cancel a visit to 
Banaras. These are merely political acts. 
Nobody believes in them. If you an: 
truly dlwrmic or if you are troly religious 
your religion is inside yourself, it resides' in 
your conscience. Nobody has prohibited 
any boo,. going on a priva'e vi;,t to any 
place. But. here, in public, in broad day 
light, under the arc of the TV cameras. 
the heads of our Governments and the 
Heads of our S!ate prostrate lhemselves 
bdore I vin,; Godmen and yet we con-
sid~r ol!".d-:es to be a secular State. 

Therefore. I do not. understand this. On 
the one hand, you say that you want to 
ba!lish religio!l from the affairs of the 
S,ale 2'ld the State has no religious identity 
and yet every karmachari of the State, 
from the highest to the lowest, is anxiom 
to display his association either with one 
religion or his equal rcgard for all re-li-
gions which people s.:e as an act of. 
hypocrisy. It does not impress any-
body. Sometimes, those visits to 
dargahs and shrines are done, as my friend 
Dr. Laxminarayan Pandeya wou1d cor-
rectly say, for impressing the Muslim 
el"'ctorate by stating that thou<,h he is a 
H'ndu, he is such a great Hindu, such a 
noble Hindu, sllch a gOO<l Hindu. that he 
has equal regards for those dargahs and 
shrines. So. let them not treat him just 
as a Hindu. H· may not be able to 
prot~ct their Masiid but he is here to 
pav respect to their dargahs. That is 
a political mess~ge. that is a political si!!1"lal 
and it has nothing to do with relij!ion. 
That is where, J think we have perhaps 
lost the real consciou~ness. the real 
tonrn, the real commitment to the reli-
gions. 
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Sir, I would like to conclude by saying 
this. Somebody had spoken here about 
_tan dharma. Now I only want to 
make one comment. Sanatan Dharma. in 
a larger sense cannot be limited to the 
:People of India. Sanatan Dharma has a 
universal concept. It must embrace all 
humanity. It cannot be "Indo-centric" 
it has to be "universal". That is number 
one. Secondly, this concept is not limit-
ed 10 Hinduism. 

IT;ons(ation] 

SImI RAM NAGINA MISHRA You 
may enquire from anywhere you like. 
Our relig on is Sanatan, not Hindu. 

SHRI SYEO SHAHABUDDIN: I am 
talking about you only. Why do not you 
increase its boundaries and scope and take 
the humanity all over the world within its 
range, Why do you restrict it upto India 
only. I also intend t() increase its boun-
daries. I want to make one more point. 

[English} 

I want to sa y that this concept is also 
there in other maj()r religions. For exam-
ple, in Islam, there is a distinction between 
deen and mazhab. Muslims believe that 
from the time of Prophet Adam to the 
time of Prophet Mohammad. There has 
been only one decn for all humanity. 
There is only one dcen,. one path 
of submission to God, submission to 
the Almighty. But there are many 
mazhabs and there can be many mazhabs 
even within the Deen of Islam. Therefore, 
in human philosophy, there is a contrast, 
a larger concept, and a smaller conl'ept, a 
universal concept and a local concept. 
Therefore, there is not ;omething uni-
que. But what I object to 'his is that in 
the name of dharma a particular religious 
group wishes to assert a place of superiority, 
a place of dom',nance, a place of control 
over the other reliJrious groups in the coun-
try, That is not the meaning of Sana.:an 
Dharma, or of secularism. The point is 
that it is not just a question of sementics or 
words. We have got clear-cut religious 
groups in our country. Most of 

. the time, they are in harmooy; sometimes. 

they are in a conftict. But a particular 
reliIioUs group says, we have my lpecWt 
rightS o:Vet this c:ountry and this land, 'tf6-
cause we are the foltowel'S of 'SJ:WitIJn 
Dharma and it belongs to us. 

H dharma is superior to religion. Y 0Ilr 
religion is also a Panth, bui not the 
dlurrma. 

Now, in our secular State, we cannot 
accept this concept of superiority of one 
religious group over the other religioUl 
group in any multi-relig 008 se·ting. '1'htifto 
fore, I have no philosophical trouble with 
Mr. Ram Nagina Mishra. But if he wishe& 
to translate the philosophical concept illtO' 
a political action, then, I am sorry, I can-
not possibly accept that definition. 

[Translation] 

There is a couplet written by Iqbal :-
"Juda ho deen se to reh jati hai 

ohangezi, 
Jalale Badshahi ho kizamhuri tamuha 

ho." 

lEngli~] 

Demoorncy is a tamasha. We are all 
participating in a drama, make-betiC¥e 
drama; sometimes to entertain the specta-
tors, sometimes to decieve them. But 
Iqbal he 1s talking of the conscience of 
man the evolved &pirit of man, the mora-
lity of man, the ethos of man and there 
you can never separate religion from any 
human activity, because if you do, then 
finally you are tyrannical, then you have 
no regards for human hein~s. Truly a re-
ligious man does not thiuk in exclusive 
terms, does not think ill particularistic 
terms. He performs his duty that has been 
assigned to him by the society, the respc)ji-
sibility that has been given to him by the 
society, in a manner that he does not dis-
tinguish between one creaiion of God and 
the other, between tb~ followers of one I"&-
lig'on and <>Iber relisrion, ()my then he Is 
true ruler, tben he is the true leader. Other-
wise, he becomes tyrannical towara8 otie 
or the other. I am sure, on tbis Mr. 
Mishra wifi agree with me becaUse .-
we need tb8i concept of dharma WIt1cia ts 
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high philosophy, wh:ch makes the ethos of 
man, which makes our morality, which 
,;i yes us chll'facter, which gives us consci-
~ncc, which Gandhiji had which Azad had 
and applied in all affairs of the State. 
lnat is secularism. Unfortunately, there 
are very few Gandhi';, and Azad's living 
:oday. It is very difficult to arrive at that 
developed State where you absorb the 
spirit of religion and yet you do not act 
in a situation of conflict as if you are the 
follower of a particular religion; that i~ 

when the test Les. 

One more point and 1 h:.ve clone. 1 he 
mover has mentioned about the belief of 
d person. I am sure, lhe han. mover is 
speaking about the religioas belief. A re-
ligious belief, is defined with respect to the 
scripture of a religion. In matters of be-
lief no law can make you believe other· 
wise so long as you are the follower of 
that religion. 

For example, if 1, ali <-I Muslim, believe 
that God is one and Mohammed was his 
Prophet, then any amount of coersion can· 
not make me disbelieve that. That is a 
part of my faith. That faith is attributable 
tei the scriptures in which 1 believe. That 
is precisely what the Supreme Court has 
said, when it decided religious cases, such 
as when there were contenoers for the post 
of Sankaracharayas; for the post of 
Mahants; differences on the sbape of a 
Tilak mark over the face of an elephant. 
on the size of a laddu, the prMad. Both 
sides said ; "This is my belief" and the 
Suoreme Court said : "Show us what i~ 

written in your Shastra and according to 
the Shaslra we shall decide." That is a 
question of fact. And nobody can change 
a fact. That is whether the Shw.1ras 
so orda'n. Whatever Shastras ordain de· 
termine what the follower of tbat 
religion believed that faith simply 
cannot be questioned. Therefore, Sir, 
I would say that one has to make a 
distinction between a que'tion of faith and 
a Do;nt which is raised for creating a con-
flicted in society. for erasing certain facts 
or creating some new fact~ wi thou: any 
I'I'ference '0 the orig'nal scriptures of the 
reltg'on or the ShaSlrns of tha,t religion: 
22-726I.S5/94 

the two cannot be put in the same cate-
gory as a question of belief or a question 
of faith. 

It has been said molay a time 011 th" 
1100r of the House that question of faith 
~annot be justiciable Yes. But, bow do 
you define a question of faith? The ques-
t ion of faith must be defined only in rela-
tion to the Sila/ras, it cannot be deCided 
on the baSIS of a Party's manifesto or poli-
I ical propaganda or the claim of a move-
ment or the point of a dlspUle whIch is 
ralseu at a given time in order to divide 
the society. I am not making any refe-
rence. I am making a general statement 
because I said in the very beginning that 
r am not here in a debate or in a dlbCUS-
sion like the Shah Bano case or anythlllg 
like that. But I am stating a general prin-
ciple. This is not oniy h common sense 
view but also this is the view taken by the 
Supreme Court in a number of cases on 
questions of faith that have came up before 
them. 

Sir, 1 will not take any more time or 
lhe House. I would like to thank the 
the honourable mover for bringing this 
Bill before us which has given us an op-
portunity to explain many things. But I 
am sorry that I cannot sUppOrt this Bill 
for the reason that f voted in favour of 
the Religious Places tSpecial Provisions) 
Bill 1991. As I read from the Statement 
of Objects and ReMons of this Bill, I find 
I hat the real purpose of this Bill is just to 
get that Act repealed. I would have pre, 
f.erred that the han. Member would have 
come here for the repeal of that particular 
Bill and then he would havc focllsed on 
the provisions of that Bill. Not that every 
word of that Bill is beyond question; not 
that every word of the Act is perfact. In 
fact we pointed out many imperfections in 
that Bill. But we tbought that for the 
'ale of social harmony in our country, for 
Ihe sake of unity of our country, for the 
"ale of national in :egration for the sake 
of the peace in our society, we cannot 
allow history to be reversed; we cannot 
allow old wounds to be re-opened; we can-
not allow the so-called wrongs of the past 
to be righted and a new account to be 
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opeBed. If we go on doing that, the living . 
nation cannot prosper; an advanced nation 
cannot CO forward. And a soldier who 
goes on scratching the old wounds shall 
never fight, Mr. Chairman, and he shall 
never be able to face the enemy. 

India today is moving forwaro and 
therefore, on 15th August 1947, a day 
dawned in our history when for the first 
time the people of India. became the mas-
ters of their own destiny. Previously there 
might be some Rajas, some Maharajas, 
some Nawabs, some Badshahs, they did 
whatever they did. The people of India 
today cannot be held responsible for what-
ever they did. We do not absolve them 
and at the same time we cannot bear the 
burden. And, therefore, we should not 
re-open past chapters; we cannot block the 
path. of progrC8S of the society. We have 
to go forward; we cannot look backward; 
and that is why, I oppose this Bill in pith 
_ substance. 

{English] 

MJL CHAIRMAN : We have eight more 
~ to speak and the time is limited 
bc:cause we have extended the time by one 
hour only. So, please keep that in mind 
when you speak. 

[Translation] 

SHRI TEl NARAYAN SINGH (Boxar): 
Mr. Chairman, Sir, I oppose this Bill. Re-
ligion is given utmost importance in this 
country. People of all religions have got 
freedom to have faith in tbeir respective 
religions in this country. There is no law 
to prevent them from doing so. The law 
and the constitution give freedom to prac. 
tise ·their religions. There is no objection 
to it. People of all religions have got 
the right to go to their religiJus places. 

· Hindus go to temples, Muslims go to the 
DlOIq11et and Sikhs to Gunuiwaras. How· 
twer. law prevents us one thing. We do 
DOt . have the right to interfemtee· in others, 

· Tdigioas.· Muslims. Sikhs and Christians 
· .amnot prevent Hindus from going to tem-

plea. 'The Constitution bas giVeD this right 
to tbem. However. a new situation has 
arillen dne to which our Constitution is in 

jeopardy. People have developed rigidity 
with regard to religious places. It is very 
dangerous. . I have gone through the Bill. 
It states : 

[English] 

The law can:not change the belief of a 
person, 

ITralislation] 

It means that the law calIDot change our 
behet. However, if people VlOla,e Ute 
law and the Constitut,on ill the name of 
belief ,they can be prevented tcom QOlllg 

so. Thereiore, I oppose Ute Bu!. 

Much is being talked about Ram Janam 
Bhoomi. I do not tnUlK tnat any pe.son 
in this country disbelieves in ODe form or 
tne OLUer 01 vOd or Illsregaros Lora Kam. 
The word 'Ram' needs no put>hClly. .liut 
some people in the country have recenliy 
been engaged in maimg Wide spread pUbli-
city in the name of Lord Ram. It is 
reasonable that when a doctor opens his 
clinic, he makes publicity of it. Similarly 
wnen a new Jaw IS enacled, wide PUOilClLY 
is given to it. But what is the reason of 
making a propaganda of Lord Ram. 
People have been worshipping Lord Ram 
from morning to evening for a very long 
time. Those who have been making pro-
paganda of it were actually involved in 
t he demolition of the structure and in 
many other evil deeds. The name ot Lord 
Ram is being disgraced. Lord Ram has 
been considered as 'Maryada Purushotam', 
and a super being, havlDg no physical 
forms. People may have difference of 
opinion with regard to Ram who was the 
son of king Dashrath but not with regard 
to that super being who can walk witbout 
feet, see without eyes and hear without 
ears ...• 

SHRl RAM NAGINA MISHRA: It is 
Ram, the son of king Dashrath who is 
cosidered 'Maryada ~otam' .. And the 
Lord who "Binu Pad Chalai. Sunai Binn 
Kana, Aanan Rahit SlkaJ JUs Bhogi, .Bill 
Banni Baktavad Jogi" is the .formless· ilaua, 
the 'Param Brahma'. 
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SHRI TEJ NARAYAN SINGH : Mish-
raji, I do understand your thinking. I com-
pare 'Purushotam Ram' to that sllper be-
ing having no physical 10rm while you 
are referring to Ram, I he son of king Dash-
rath. I do not refer to king Ram. I have 
a difference of opinion with regard to the 
worship of Rama, the son of king Dashrath. 
I do not find it justified to worship kings 
in the present context who have lost their 
empire. But I do not have any objection 
in worshipping Lord Ram. I do not find 
it appropriate to make propaganda of the 
name of Lord Ram from legal or any other 
point of view. 

Many of the hon. l'olernbers pointed out 
t hal people want this country to::'e a 
Hindu State. I do not think i[ is possible. 
There is social equality in MUblirn, Sikh 
and Christian religions but not in Hindu 
religion. All Muslims can dine together, 
):khs and Christians can also eat together 
'Jut all Hindus cannot do so. In Hindu-
sm, the people of lower castes are sup-
JOsed to take their meals in the eady 
hours i.e. at 4 in the morni~ while the 
people of upper classes have their meals in 
the morning. 

In the Hindus society. all Hindus are 
not given equal status. A low caste Hindu 
cannot sit at the same plac;! with an upper 
caste Hindu. But unlike Hindus, there IS 

no inequality among the Muslims. If any-
one wants to follow Hinduism strictly, he 
should provide equal ,tdtus to all the Hin-
dus first. (Interruptions) You want to 
bring Hindu Raj in the country. But all 
Hindus are not allowed to enter temples. 
It is said that with the entry of a low caste 
Hindu the temple will be desecrated. This 
is what you say and not I. I know that I 
am a Hindu and I have the right to enter 
a temple and I will go. You worship Lord 
Rama. but do not worship Ravidasji. whO! 
.vas the Rama of the poor. It is. hecause 
Ie is an untouchable for you. All the 
qindus worship Lord Rama. Do they wor-
>hip Ravidasji also '! Was Ravidas in any-
way less than Lord Rama? If I tell you 
the story of Ravidasji, you will understand 
the difference between Ravidasji and lord 
Rama. 

(Amendment) Bill 
(Amendment oj 

Article lO7, eltc.) 

I would like to say that you people have 
made the Hindu religiml unholy and only 
God knows how much more unholiness 
will be brought into it. Hinduism gives the 
slogan of 'Vasudhaiv Kutumbakam' i.e. the 
entire world is one family. Do the Mus-
lims not come under lh-is world. 

The Hindu religion say~- 'Siya Ram Mai 
Sab Jag' Jani, Karhun Pranam Jori Joog 
Paui.' When the God lives in everyone, 
doe;; he not live in the Muslims? It is said 
that 'Khadag-Khammb Me;n, Ghat Ghat 
Mein Vayapat Ram' when it lives in 'Kha-
dag Khammb' does he not live in MusJirns. 
The supporters of Hindu religion say that 
Muslims are traitors and our enemies. I 
do not think that Muslims are onr ene-
mies. Do not try to degrade their regli-
gion for long. This country will never 
have the Hindu raj and if it happens, it 
will be ruled by the 'Chhote Hindus'. This 
i, what 1 want to say. 

AN HON. MEMBER 
'Chhole Hindus' ? 

Who ar., the 

SHRI TEl NARAYAN SINGH The. 
Chhote Hindus are the descendants of 
Saint Ravidas. 

AN HON. MEMBER To which caste 
do you belong ? 

SHRI TEl NARAYAN SINGH : Leave 
aside 10 which caste do I belong. If you 
have the courage, repeat what I say. (Inte-
rruptions) I would like to say that Brah-
min ism is above Hinduism, but Brahman-
ism is such a religion which only exploited 
the Hindus. (Interruption) According to 
Hinduism, if a person gives large dona-
tions, his father and forefathers will go to 
heaven. As per Brahminism, which bas 
a deep root in the country, it is being 
said that if you donate, your ancestors 
will go to heaven and Ihis donation will 
go to them only. If he has donated a 
cow, his ancestors will easily cross the 
'Vaitarni'. I would like to ask you whe-
ther the ancestors of any person bas "'m-
ten to him that he has given donations and 
if he donates more, he will also go. to 
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heaven after death. So, I oppose Brah-
manism. This country cannot make deve-
lopment until Brahmanism is there. If 
this country has to make development, 
Brahmanism should be removed from here. 
It continues to create hurdles at every step. 
It even refuses to go by the Constitution. 
Articles 16, 332 and 340 of the Constitu-
tion, clearly provide that the backwards 
and Scheduled Castes/Tribes will get equal 
opportunities of employment on the basis 
of educational qualifications. 

But the brahmins have created hurdle in 
it by raising the issue of creamy layer. 
Even after 45 years of independence we 
are still in tbe same condition and the con-
cerned Articles of the Constitution were 
not implemented properly. Some pro-
gress made, but again a hinderance has 
been created and I think this issue will 
again become pending. A discussion on 
Mandal Commission was being held in the 
moming today, but no clear solution was 
found. I, therefore, would like to submit 
that this Bill is not acceptable. You can 
follow your faith, but do not create such 
a situation that place of worship of some 
other religion is converted into your tem-
ple. If such things happen. no one can 
save the country from getting disintegrated. 
There are the High Courts and the Supreme 
Court in the country to solve any dispute 
or legal complexity regarding land. If 
we cannot resolve a problem, we should 
accept the verdict of the court. We should 
have faith in the law. The Babri Masjid 
dispute was sub-judice and a district Judge 
was appointed as Receiver by the SAlpreme 
Court, but the law was not followed and 
the JIlosque was demolished on the pretext 
that this was once constructed by demolish-
ing a temple and so we are avenging it. 
Do we think of avenging the wrong done 
to Bklavya by the Guru who asked hi/; 
thumb for 'Guru Dakshina' or the wrongs 
done to our ancestor;; by the kings ",no 
took forced labour from them? What 
we have accepted you are not ready to 
accept that. After 45 years of indepen-
dence, now you say that you will take 
revenge from a particular section of cHi-
ll:llS of this country. J would like to sub-

mit that this country can remain united 
only by obeying the law. One has to live 
in Ihis country according to the law and 
the Constitution of this country. If one 
does not want to keep the country united, 
accepting or rejecting these things hardly 
make difference. With these words I 
oppose this bill and conclude. 

PROF. RASA SINGH RAWAT (Aj-
mer) : Mr. Chairman, Sir, the hon. Mem-
ber was discussing this Bill and at the 
same time he was working to disintegrate 
the society and raking up old wounds. If 
religion is to be understood in its true 
sense-

Baha Do Prem Ki Ganga, 
Dilon Mein Prem Ka Sagar, 
Harne Aapas Mein Miljul Kar. 
Prahhu Rahna Sikha Dena. 

A true religion always preaches unity. 
We should be aware of the pseudo secular-
ists. who are making the people irreligious 
and immoral by highlighting the evil pra-
tices which came in our religion during 
the medieval period. 

Sir. Russia alSf> followed the principle of 
a reJigionless society. Karl Marx had 
said that reli.gion is like opium. So, the 
Russians lost faith in religion and moral 
val ues and their attitude towards their 
ideals changed. As a result, Russia was 
disintegrated into smaller States. Materia· 
lism can never give true happiness. The 
Russians have to stand in long queues for 
a loaf of bread today. As they stopped 
being God fearing and lost their faith in 
religion, they also stopped to perform 
their duties and do hard work. 

We are also aware of the present social 
set up of capitalist America which only 
believe in materialism. The social life of 
that country has become totally disturbed. 
As soon as the children become young, 
they start dating and building their sepa-
rate homes. There is no one to look· 
after the aged. They have to live in the 
Houses for old. The entire society ~ 
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disintegrating and there is a decline in the 
moral values. Only a true religion can 
save in this situation. 

This Bill seeks to add a provIsion in 
Article 107 that a Bill which effect any 
religion, place of worship, religious trusts 
or religious institutions should be passed 
with majority of the House. Siecondly, it 
has been stated that all the laws passed by 
the Government after July, 1991, regard-
ing religion, should be declared null and 
void, because this is an interference in reli-
gion. The English tried to play with the 
religion of this country. They used to put 
cow and pig fat over the cartridges and the 
soldiers had to open those greased cartrid-
ges with their mouth. The fact compel-
led the soldiers to revolt. So, this was 
also a reason behind the first war of inde-
pendence in 1857. The rulers like 
Aurangzeb, Taimoor Shah, Chen-
giz Khan and Ahmedshah Abdali 
in!erfreed with the religion of this 
country while in power and the society had 
to face the consequences. Our country 
has always been a religious country. Reli-
gion does not mean sect. This word has 
been derived from Western culture. The 
word 'secular' does not belong to our langu-
age. According to Cambridge and Ox-
ford dictionaries, it means non-religions. 
But this meaning does not apply to us. 
We want to be religious. A true religion 
always preaches humanity. I want to 
quote an Urdu couplet :-

Mana Ki Khuda Tu Dhoondhane 
Walon Ko Aalam Mein Milta Hai. 
Magar Hna Bataa Tu 
Kaun Se Mausam Mein Milta Hai. 
Tera Pataa Poonche Kisi Brahmin Se 
Yaa Kisi Momin Se, 
Na Tu Ganga Mein Milta Hai, 
Na Jamjam Mein Milta Hai. 

A true religious person replied to lhis:-

Hai Hawa Aakash Mein, 
Par Woh Nazar Aati Nahin, 
Hai Laali Mehendi Ke Paatte Mein 
Par Woh Nazar Aati Nahin, 

Har Rang Mein Mauzood Hai 
Par Woh Nazar Aata Nahin, 
Yog-5adhan Ke Bina 
Usee Koi Paa Sakta Nahin. 

Regarding religion, it has been stated in 
the Vedas_uVedo pratipaditah dharma", 
that i~ the religion ha~ been enunciated by 
the Veda~. Such good qualities which 
elevates us in this world as well as in the 
other world, should be adopted in the daily 
life and it is true religion. 'Dharyat' its 
dharma Dharnaat dharmo'. 'Dharma'is the 
one. which is adopted in one's life. In 
Gita. Lord Krishna has said 

'Yatodharmastatojayah' that means 
wherever there is dharma, there is victory. 
We work in accordance with religion, so 
that we can lead a better life. Our reli-
gion teaches us how to eat, sit, worship 
the God and become righteous persons. The 
vedic dharma is known as the sanathan 
dharma. 

There are several religions in the world, 
which are propagated by religious books 
and peThons. but the vedic religion is the 
biggest religion of this country. Maha-
rishi Dayanand Sarswati, who wa~ the 
Champion of renaissance movement had 
said that if thousand cruel persons are on 
one side and a weak but pious person is on 
the other side, weightage should be given 
to the pious man. Jesus Christ was cruci-
fied because the rulers were very tyran-
nous and they did not want to accept the 
true sayings of the religion. As a result, 
Jesus Christ was sacrificed. Iqbal had 
said: 

Mazhab nahin sikhata 
aapas mein bair rakhna 
Hindi Hain hum vatan hai 
Hindustan hamara. 

But today the situation is not so harmo-
nious. Under the garb of politics and by 
adopting an appeasement policy towards 
minorities and in the name of Mandal 
Commission. the Congress Party is trying 
to create differences between different 
castes and is trying to divide the society. 
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------~- .~-.-------~-.. _--_- ------ - -- -- ----.. ----- ------ -.-----~ - ----_- __ ._-------
Mr. Chairman, Sir, lanamashtami was 

celebrated on the day before yesterday. 
The Congress Party is going to bring 80th 
Constitmion (Amendment) Bill to amend 
the Representation of People's Act. But 
it assembled all its big leaders at Alwar 
and Bahrod in Rajasthan and celebrated 
the flestival. It was actually to start their 
election compaign. It has been reported 
on the front pages of all the national dai-
ties today. I, therefore, support the Bill 
moved here by Dr. Laxminarayan Pandeya 
and would like to submit whether it is 
Chakravarty Ram. Maryada Purushottam 
Ram, omnipresent Ram or the Ram of 
Dashratha, Shabri, Tulsi or Valmiki, he is 
a symbol of OUf culture and ideals and is 
an integral part of our life. 

A number of laws have been enacteJ 
by the Government. That shows their 
sense .of secularism, no matter whether 
they were enacted in the case of Shahbano 
or anybody else. The Directive Princi-
ples of State Policy of the Constitution 
contemplate a uniform code of conduct for 
all. But no heed was paid to that and 
the Constitution was amended. The Plae·,s 
of Worship (Special Provisions) Bill was 
introduced in 1991 which maintained that 
barring Ayodbya aU other places of wor-
ship were to have the status quo of tbe 
15th August, 1947. These things cause 
disintegration in the society. One may 
call the majority community living in the 
country as Indians or by some other name 
but there is no religious fundamentalism 
in it. It is a symbol of our secularism. 
Our tradition has been that 

"Ayam nij paroveti, 
ganana laghu chetsaam, 
Udaar Charitam tu, 
Vasudhaiv Kutumbkam." 

It means that only narrow minded peo-
ple claim that "this is mine and that is 
yours' whereas for large-hearted people, the 
whole earth is like a family. It is said 
'aikam bahndha, bahudha dhwanti', it is 
believed that the same power manifests 
itself in various ways. And the whole 
world· becoinell one. 

"Anm yeh madhumay desh hamata, 
jahan pahunch anjan kshitij ko 
milata ek sahara:" 

That's why, our country has been the 
most favourite country since the ancient 
days. We say, 

"Sare jahan se achcha Hindustan 
hamara, 
Hum bulbulein hain iske 
yeh gulsitan hamara:-' 

Because our theism, our spirituality j; 
11;)[ a synonym for religion. Our religion 
talks of duties. The great Manu has 
talked of 10 characteristics of OUr religion. 

"Dhriti kshama damo asteyam, 

sha uchmindriynigrih, 
dhirvidhyasatyamkrodho, 

dharm lakshanam." 
dashakam 

The main characteristics are patience 
forgiveness, suppression of vices. non-
commitance of theft, truthfulness, wisdom, 
knowledge, keeping cool etc. But the 
intoxication of power cannot be ruled out. 
Hence, what wa3 said in Geeta centuries ago 
holds good now. The question of com-
munalism would never have arisen had tbe 
ruling party understood the meaning of the 
so called religion or secular traditoin in 
the country and accepted the Indian cul-
ture and the truth of the religion in the 
right perspectiVe. The need of the hour 
is to understand it. Sir, I would like to 
say, through you, that a true religion binds 
us together. It is said that, 

"Slhruti Smriti, Sadachar, 
Swasy chapriyamatmenah, 
Aitad aahu dharmasy, 
Chaturvidh lakshnam," 

'Shruti; 'Smriti', 'Subudhi' and 'Sadachar' 
are dear to us. What is dear to us is also 
dear to others. Don't behave with others 
in a manner that you don't want for your-
self. When it comes to 'sadachar', it is 
said that 'aehar' is 'param dharma'. 'Chari-
tra' is 'param dharma', 'ahinsa' is 'param 
'dharm', 'Sewa' is 'param dharma'. 
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Mr. Ohairman, Sir, our count.rymen pray 
that, 

Una twahem kamache rajyam, 
na swarag na cha punarbhavam, 
kamye dukhataptanam, 
praninamaitirnashanam." 

i.e. Oh God! we do Dot want any king-
dom, we have no ambitions, not even to 
go to heaven. We wish to have a capa-
bility to remove the sufferings of the peo-
ple, instead. There has always been free-
dom of expression be it in temples, 
mosques, churches or gurudwaras and 
whether the God has any shape or is He 
shapeless. Here, even an atheist like 
Charvak has also been called a saint. 

Sir, I request the Government, through 
you, that the spirit of the Bill introduced 
by Dr. Pandeya be understood. Instead, 
efforts are being made to check it and the 
Communists and Janata Dal Members are 
lemanding that language, place, union and 
caste be deleted from the 80th Amendment. 
They want only religion to be included in 
it. Then, what is communalism? There 
is already a law for it. Religion is the 
lifeline of the country. Religion is life 
itself. If it is deleted from life then poli-
ti~ will remain sans religion and it will 
result in ubiquitous corruption. Many in-
cidents are taking place involving bungling 
of crores and millions of rupees and such 
incidents are likely to become the order of 
the day in the days to come. 

Sir, 
heart 

we pray to 
in the 

God from our 
morning that 

"Hey Ishwar dayanidhe bhavad Jeri-
paya &nen japopasnadi, Karman.a dbM-
marth kammobbnam sadhyasidhir-
bhat." 

Sir, we pray to God every morning from 
the core of our hem for 'Chaburpba]" 
'Kam', 'Moksha' and 'Dhann' do not mean 
that we should 1I6e these as exCWICS to dis-
integrate the 6OCiety. Our religion teaches 
us to be committed to the cause of des-
troying evil forces, doing away with evil 
practices prevalent in society, =ovinc· 

practice of untouchability and maintaining 
brotherhood. Rams brougbt salvation to 
Kewat and ate even 'bees' tas!ed bY 
Sh3Jbari. " (Interruptions) 

SHRI TEl NARAYAN SINGH: Are 
you talk'.ng 3Joout social religion or Hindu 
religion. .. (Interruptions) 

PROF. RASA SINGH RAWAT: I am 
ta.lking of religion. We should talk of 
doing away with evil practices of religion 
and not of creating ill-will among people 
on :he bao;is of religion. We should have 
strength to do so. If we do not remove 
these social evils from our society, oor 
society will continue to be played with 
these evil practices and fall victim to them 
and you will con:inue to exploit us poI<ti-
cally. We can work for the welfare and 
development of our country and the 
society only on the basis of 'Sanatan 
Dhaml', 'Vedic' religion, 'Manav' reJlgiocl. 
Sir, lU! has been mentioned in Mahabharata, 

"Yato dha:rmastato jaiya dharmaiv-
hatohan~i dharmorakshtirakshi:&" 

That society, family and nation (l3lJ be 
protected only if religion is protected and 
if relkgion is destroyed, then the individual, 
family, soc:ety and nation will be des:roy-
ed. Mr. Chairm311, Sir, I would lite to 
ask my soc'alis: friends, through you, as 
to why there is chaos all around in our 
society, in our country and abroad. It is 
because of the fact that those people are 
being respec!ed who are not worthy of any 
respect. .. '(Interruptions)... wc should 
understand it. 

SHRI SYED MASOODAL HUSSAIN 
(Mursbidabad) : Since you have asked the 
Communillfs a question, I want to ask you 
something. You have mentioned nation-
alism. I don't know about na!ioDalism 
but I definitely want to say that I agree 
with what you have said that Ram's name 
is 'Satya' but if you go to somebody's 
house in the evening and say 'Ram 113m 
Satya hai' then it can mean something else. 
(Interruptions) , 

PROF. RASA SINGH RAWAT: You 
haven't Understood !DC. Why does a man 
come to this earth? We should have 
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'Sova dharma'. This 'seva dharma' has 
been categorically defined. A true religion 
teaches us to serve humanity and love ead 
other in this world, 

"Soch zara insaan tu duniya mein 
kron aya hai, kitna jeewanbal mein, 
sewa dharm kamaya hat" 

"Asti narayantu pujayan'e" means that 
we should respect only those who are 
worthy of respect. But, it is illot so now 
a days. These days, those persons are rell-
pected who are not worthy of it and a 
person who is worthy of it is insulted, ig. 
nored and neglected and is looked dov,"Jl 
upon. 

MR. CHAIRMAN: Just a minute 
please. Now, the extended time is over 
and we we still have a number of sp~kers. 
Do we extend the time by another o::Je 
hour? Is it the consensus of the House ? 

SHRI RAMESH CHENNITHAU : Sir. 
we can take it up in the next week. 

MR. CHAIRMAN: Do we extend the 
time .by another one hour? 

SHRI RAMESH CHENNITHALA: Sir, 
we can discuss this on the next Friday. 

SHRl E. AHAMBD; Sir, I may requ;re 
one hour for myself. 

MR. CHAIRMAN: Do we extend the 
time by another one hour? 

SEVERAL RON. MEMBERS: Yes, Sir. 

MR. CHAIRMA.lIl: The time is extend-
ed by another one hour. 

SHRl E. AHAMiED: Sir, I am on a 
point of order or rather I would say on 
a point of information. There is an ar. 
raDgement here for· simultaneous tralllda. 
tion. But, the hon. Members, whenever 
they quote versus or quotations or any-
thing else, we 3iTe not getting any transla-
tion. 

MR. CHAIRMAN: That is very un-
fortunate. 

SHRl B. AHAMED: Sit, I )ust wanted 
to b~g this_to :rOUT kind notice. You 

may request those hon. Members that 
whenever they quote something, they 
should also provide the translation for the 
satne. 

SHRl RAMESH CHENNITHALA: Sir, 
the point is that Prof. Ra.~a Singh Rawat 
is speaking at a very high speed and n0-
body can translate it. (Interruptions) 

[Translation 1 

,PROF. RASA SINGH RAWAT: 

"Apoojya yatr poojyante, poojyanantu 
vyalti:knlma treent tatra vidyante, dur-
bhikha maranam mayam." 

i.e. a person who is ;not worthy of any 
respect is actually respected but the person 
who is worthy of re:;pect is in actuality 
insulted. and neglected. We have starva-
tion. acute famine and aCllte drought. We 
have reports of death all around. This is 
due to the absence of religion. 

Our hon'ble Minister of Human Re-
source Development said here yesterday at 
a function that moral and character norms 
are gradual·ly losing their place in the 
society. Have you considered that? The 
only reason for tha~ is absence of religion! 

There are certain fundamental rights 
in our Constitllition regarding relig:on. 
There is' freedom of religion in our 
COlhStLtution, the freedom of adopting 
a religion as per one's COIllscien.ce; The 
freedom of conduct and promotion of 
one's religion; the freedom to manage 
reliiiOll6 affairs; the freedom of setting up 
and financing ot institution for the ao:om-
plishment of religious and other objectives, 
to manage reli'gion related work; the 
acquisition and oWner8hip of property; 
the freedom to manage such property as 
per laws etc., the exemption from payment 
of taxes for the promotion of a special 
religion, the freedom to be present during 
a religious sermon or reJjgioll6 gathering 
in some educational ill&titutioDS. the Nee-
dom regarding protection of interests of 
minorities and freedoms regarding culture 
and education. If you go on e~ 
legislations and imroducing lleW BillG in 
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the House which tend to provoke religious 
sentiments and go against our freedoms as 
enshrined in our Constitution and the 
amendment that iii proposed to be intro-
duced is likely to be against our culture 
which create chaos in the country. The 
politicia!1s only think of tomorrow where-
as the intellectuals and the philosophers 
are concerned about our future. So, it be-
c()mes our duty to think about it. 

Mr. Chairman, Sir, the Government 
should be directed to declare all those 
laws null and void which have been en-
acted after 1991. No ruling party should 
have a right to interfere in reli:gious mat-
ters. Bhalfatiya Janata 'Party is of course, 
of the view that it should not be misused. 
The true religion should be adopted and 
uooerstood. The life of a person, who 
believes in true religion, is great. As has 
been said in 'Mahabharata'. 

Yalo dharmastato jaya. 

There is a light burning above your dais 
in the HOlllSe. I pray for a light, 

'Asato Ma &adgamay". 

Oh God, take us from falsehood to truth, 

"Tamaso ma jyotirgamay". 

Oh God, direct us from darkness to light. 

"Mrutyorma Amritam gamay". 

Article 107, etc.) 

Take us from mortality to immortality, 

"dharmchakra pravaltney", 

To have the rule of religion, DObody 
should suffer in the ooo,ntry. 

"Sarve bbavantu Sukhinah, 

Sarve Samtu niramayah, 

Sarve bhadlTani pashyantu, 

maa kashchid dukhbhagbhavet." 

Oh God, have mercy on everybody. Our 
religion also t~ of .wch things. Our re-
ligion teaches us to feed the hungry. We 
serve snakes and ants. We serve aU tlIe 
living beings. ThiIS is true sel'Vi<:e to God. 

[English] 

MR. CHAIRMAN: Mr. Rawat, the 
time of the House is up. You may conti-
nue next time, when we take it up again. 

Now, the House stands lIdjoumed to :re-
assemble on Monday, the 16th Augw;t 
1993 at 11 a.m. 

18.00 hrs. 

The LPk Sabha then adjourned 
till Eleven of the Clock on Mon-
day, August 16, 1993/Sravana 
25, 1915 (Saka). 
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